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LOK SABHA DEBATES

LOK SABHA

Wednesday, September 11, 1991/Bhadra
20, 1913 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
OBITUARY REFERENCE

[English)

MR. SPEAKER: Honourable Members,
| have to inform the House of the sad demise
of one of our former colleagues Shri Ravi

Narayan Reddy.

Shri Reddi was elected to the First Lok
Sabha in 1952 from the Naigonda Parlia-
mentary constituency of the erstwhile State
of Hyderabad. He again represented the
same constituency in the Third Lok Sabha
during 1962-66. In between he was a Mem-
ber of Andhra Pradesh Legislature during
1957-62:

A veteran freedom fighter, Shri Reddi
joined the Civil Disobedience Movement of
1930-34 while he was still a student.

A renowned social and political worker,
Shri Reddi was deeply associated with the
various programmes of the upliftment of the
peasantry and other weaker sections of the
society. He was a leading light of the famous
peasant struggle in Telengana region of
Andhra Pradesh.

An able parfiamentarian, Shri Reddi lost
no opportunity to focus the attention of the
House to the problems faced by the peas-
ants and the deprived sections of the soci-
ety.

Shri Reddi passed away on the 7th
September, 1991 at Hyderabad atthe age of
83.

We deeply moum the loss of Shri Ravi
Narayan Reddi and | am sure the House will
join me in conveying our condolences to the
bereaved family.

The House may now stand in silence for
a short while as a mark of respect to the
deceased

The Members then stood in silence for a
short white

11.04 hrs.

ORAL ANSWERS TO QUESTIONS
[English)
Cement Production
*776. SHRISUDHIR SAWANT: Will the

" PRIME MINISTER be pleased to state:

~ (a) whether the Cement Corporation of
India has achieved record production of
cement in the recent past;

(b) if so, the details thereof;

) whetmrtlneovommaapmposo
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to take some measures to ensure that other
Public Sector Undertakings also follow suit;

(d) if so, the details of the steps pro-
posed to be taken; if not, the reascns there-
for, and

(e) the steps the Government propose
to take to keep the tempo of production of
C.C.l at a still higher level?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a)to (e). A Statement is laidon
the Table of the House.

STATEMENT

(a) & (b). There has ben improvement
in the cement production of Cement Corpo-
ration of India (CCl) in the recent past. The
year-wise details for the last three years are
as follows:-

( in lakh (MTs.)
1988-89 24.77
1989-90 27.66
1990-91 28.67

During April - August, 1990 and April -
August, 1991 CCl achieved a production of
11.64 MT and 11.94 MT respectively.

(c) to (e). Different public sector units
have different kinds of infrastructure. man-
power, marketing and management prob-
lems. The performance of PSUs is reviewed
at regular intervals. MOUs are signed be-
tween Government and selected PSUs. To
improve their performance, cortinuous ef-
forts are being made to improve infrastruc-
turefacilities, diversify product-mix, upgrade
technology, improve maintenance and
management practices and so on. In some
PSUs which show promise of turn around,
financial re-structuring is also undertaken.

SHRI SUDHIR SAWANT: In the state-
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ment, measures mentioned to improve the
performance of other public sector undertak-
ings are the infrastructure facilities,
product-mix and so on. But | do not think, it
has addressed to the main problem, which is
the man behind the machine. | would like to
ask the hon. Minister whether any such
norms have been undertaken to appoint
officials in the public sector undertakings.
And secondly, | would like to know whether
the complaint about the corruption have been
received from MPs and whether any action is
being taken to see that the correct officials
are appointed at the correct places.

SHRI P.K. THUNGON: There is a sys-
tem which is being following for the selection
of officers in the public sector undertakings.
The selection for the higher posts is made
through the Selection Board of Public Sector
Enterprises.

As regards the second part, whenever
we get such complaints, we go through itand

appropriate action by appropriate authority,
as advised, will be taken.

SHRI SUDHIR SAWANT: My second
supplementary relates to the problems faced
by the cement industry. One of the major
problems being faced by them is the quality
of coal supply and also the quantity. | would
like to ask the Ministry, whether due to this
problem, the CCl had to suffer loss of pro-
duction and units were required to be closed
down. If si correct, then, what measures the
Government is taking to ensure that the
production processing is uniterrupted?

SHRI P.K. THUNGON: It is a fact that
for want of appropriate power supply, for
want of coal and because of certain other
constraints, CCl had to suffer the losses and
there is difficulty of producing more. Sofaras
the action that we are trying to take for
improvement is concerned, it is a matter of
continuous effort.

In southern part of our country particu-
larly, in Andhra Pradesh, where our factories
are there, we are facing lot of power prob-
lems there and we are continuously trying to
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improve the power situation by keeping in
touch with the respective authorities who
supply powerto us. Also, we are tryingto see
that - as in other private companies - captive
power is provided, if our financial condition
improves. Once we are able to enhance the
captive power position in our respective
factories, the production will improve.

SHRI HARI KISHORE SINGH: | appre-
ciate that that public sector undertaking is
doing well in spite of several constraints. |
would like to ask one basic question and that
is about the selection procedure of the heads
- Chief Executives of the Public Sector
Undertakings...(/nterruptions)

MR. SPEAKER: This question is related
to the cement production and you are going
to the public sector undertakings as awhole.

SHRI HARI KISHORE SINGH: No, Sir.
This is a fundamental question, because
several major undertakings are headless. |
would like to suggest to the Government to
follow the procedure of Public Service
Commission for selection. There shouldbe a
definite time bound programme and if there
is avacancy within three or six months, the
Chief Executive should be selected. This is
very important. As suggested earlier, the
man behind the machine is a very important
person and the Chief Executive certainly is a
pivotal person. There is no chief executive at
ali for a very long time in many public sector
undertakings. The Prime Minister is here
and he can answer this. Willthe Government
consider the proposal of selection of the
Chief Executives of public sector undertak-
ings on the pattem of the Union Public Serv-
ice Commission?

SHRI P.K. THUNGON: As stated al-
ready, we have a system and the selection is
done by the Selection Board of Public Sector

Enterprises.

SHIR HARI KISHORE SINGH: That is
obvious. My specific question is that there
has been a delay and many undertakings
are functioning without any head, | would like
to know, whether the Government would
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consider the proposal of selection on the
pattern of Pubtic Servica Commission or not.

MR. SPEAKER: He said the pattem

.being followed is selection through Public

Sector Enterprises Selection Board.

[ Translation)

PROF. PREM DHUMAL.: Sir, my ques-
tion is also related to the management. For
the past few years the production level in
C.C.I. has been consistently high. | want to
know from the hon. Minister whether the
improvement in the working of C.C.\. is due
to the changes at the manageable and sen-
ior levels and if so, whether it is necessary to
do the same in other industries also?

[English)

SHRIP.K. THUNGON: To some extent
it is right because there was a change atthe
top executive level and after that the com-
pany started showing improvement. As a_
result, you will be glad to know that this
company which was suffering cash loss, last
year has got Rs.10 crores cash profit.
Coupled with this, the cooperation of the
workers and other officers there who unit-
edly put their hard work had made it pos-
sible.

SHRIMATI MALINI BHATTACHARYA:
Iwould like to know from the Minister whether
inspite of the production of cement being a
profitable enterprise for the Government,
shares of such enterprises are being soid out
to private companies at unbelievably low
prices. |amreferring particularty tothe cement
factory at Dalla in UP. would like to know if
this is so, why this is happening, whether the
Government would stop this process of pri-
vatisation in these public undertakings and
CCI will consider take over.

SHRI P.K. THUNGON: All cement fac-
tories are not with us. So for as taking over is
concerned, as | have already stated, in fact
those factories which ‘are not within our
control, | would not be able to say anything.
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So far as the take over is concerned, when
such proposals come and if the Government
feels that such a proposal has to be looked
into, we will certainly look into it.

SHIR K.P. REDDAIAH YADAV: The
hon. Minister has said that due to coal and
power shortage, the CCl s not getting profit.
In Andhra Pradesh, similar problems are
faced by the private industries. There are a
number of private cementindustriesin Andhra
Pradesh. In 1988their share value was Rs.5,
now it has gone upto Rs.25 and theirproduc-
tion from 25% level to 100% level during
these two-three years. The hon. Minister has
said, first year 24 lakhs, next year 27 lakhs
andthethird year 28 lakhs. That means they
have not achieved even 5% or 10% growth
over the previous years.

My question is, whether the hon. Minis-
ter would enquire into the functioning of the
public undertakings with respect to the infra-
structure, man-power and marketing. Pri-
vate industries are achieving one hundred
per cent production with all the difficulties
and the public undertakings are not even
achieving 10% growth every year in their
production. Therefore my submission to the
hon. Minister through you is, whether the
Minister will constitute a Committee to en-
quire into these two parallel organisations
and catch the culprit, that is the manage-
ment.

MR. SPEAKER: Letthere be a question
which is not questionable.

SHIR K.P. REDDAIAH YADAV: Kindly
you understand and put it to the Minister.

SHR! P.K. THUNGON: He wants you to
frame the question and put it to me. Anyway,
1 could understand the question and | will try
to answer it.

MR. SPEAKER: The sumand substance
of his question is whether you are going to
help the public industry.

SHRI K.P. REDDAIAH YADAV: After
comparing these two, take some remedial
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measures, so that public undertakings also
will become competitive with the private
industries.

SHRI P.K. THUNGON: Sir, as | have
already stated, there is certainly a slight
difference between the achievements of
some - not all - of the private sector cement
factories and some of our public sector
cement factories. There is some difference.

But as | was saying, we face certain
problems which they do not face. For ex-
ample, they have captive power. It means
that they have captive power generation in
their own factory. Due to the regular supply
of power, their factory is not affected. But we
are dependent mostly on electricity supply
from electricity boards and other organisa-
tions. Therefore, we do not have captive
power and our production suffers. This is
one of the major reasons. '

The other aspect is that ourfactories are
located in far-off places where private facto-
ries do not come forward. | mean, private
companies do not come forward due to the
reason that we have social responsibility
also. We are required to take up certain
factories in remote areas also which are said
to be not viable by the private companies.
There are such instances and there are
factories, - we have established, which are
beyond the rail head. We have to carry our
raw materials and finished products all
through by roads which is much more cost-
lier. These are certain aspects.

MR. SPEAKER:Heis not asking whether
the public sector is working or not working.
He is asking whether you are going to supply
coal and all those things.

SHRI P.K. THUNGON: | am coming to that.
Keeping in view allthese problems, whatthe
hon. Member wants meto lookintoisto have
acommittee. Why is the private sector making
more profits or doing better? Why is the
public sector not doing so? As we already
know, the difficulties we face and what are
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the facilities they have or difficulies they

face, 1do not think any committee is required
in this regard.

Computer Based Sanskrit Studies,
Education And Research

*777. SHRI RAJENDRA KUMAR
SHARMA: Will the PRIME MINISTER be
pleased to state:

(a) whether Sanskrit institutions have
undertaken computer based Sanskrit stud-
ies, education and research;

(b) the manner in which each centre is
being assisted by some advanced techno-
logical institutions;

(c) whether these projects are being
implemented satisfactorily in terms of objec-
tives and targets; and

(d) if not, the arrangements made to
provide necessary continuous technical
assistance for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir, A few
Sanskrit institution have initiated computer
based Sanskrit studies, education and re-
search under the Technology Development
for Indian Languages (TDIL) Programme of
the Department of Electronics.

{b) Under the TDIL Programme, re-
source centres for computer assisted San-
skrit teaching and learning have been estab-
lished. They are expected to provide assis-
tance to the Sanskrit institutions. The com-
puter assisted Sanskrit teaching and learn-
ing programme has also been initiated for
the benefit of Sanskrit Scholars. ’

(c) Yes, Sir.

(d) Does not arise.

BHADRA 20, 1913 (SAKA)
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[Translation)

SHRI RAJENDRA KUMAR SHARMA:
Sir, Sanskritis one of the oldest languages of
the world. Sanskrit is the mother of many
other languages. Therefore, the Govem-
ment’s primary duty is to strengthen this
language and thus make it more useful for
the country.

Sir, the Government has given grants to
some computer institute for the develop-
ment of Sanskrit software. | suggest that
specialists in this field be made available to
them. Presently good computer specnalasts
are not joining Sanskrit institutions.
computer specialists should be sent on
deputation from the Electronics Research
and Development Centre.

MR. SPEAKER: Please ask your ques-
tion. If you have any suggestions you can
give them in writing.

SHR! RAJENDRA KUMAR SHARMA:
Sir, the research institutions which have
computers do not have specialist staff for
imparting trading training. May | know from
the hon. Minister whether there is any pro-
posal to send specialists to such institutions
either directly on appointment or on deputa-
tion basis?

[English)

SHRIMATIMARGARET ALVA: Sir, the
main thrust of the training programme in
Sanskrit for computers is to get computer
scientists to study Sanskrit and Sanskrit
scholars to accept computers so that there
can be a synthesis of the two. This pro-
gramme has been launched and we are
funding various institutes in this country for
this programme so that experts could be

produced for carrying out the programme
further.

[Translation)

"SHRI RAJENDRA KUMAR SHARMA:
Sir, #t is necessary to link all the Sanskrit
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Universities, through a computer network,
as it is done in the case of the L.L.Ts. May |
know from the hon. Minister if the Govern-
ment has any such proposal?

In foreign countries, particularly in Ger-
many, England and America, several Uni-
versities are conducting researchin Sanskrit
through computers. Some specialists should
be sent there for exchange of views so that
we could benefit from that.

[English]

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): We have been receiv-
ing lot of questions in both Houses of Parlia-
ment about Sanskrit language and how it is
capable of being computerised, which means
that there is a branch of knowledge which is
so logical that it could be easily translated
into a computer language and a machine
language. This is very encouraging so far as
we are concerned.

This evening, Sir, we are having a full
presentation of what the Department of
Electronics has been doing and proposes to
do in this connection so that there will be no
need for repeating the questions which have
already come and been answered. In fact,
after the presentation, if hon. Members have
any further suggestions to make, they are
welcome. We would like to see whatever is
possible on this to be done at the earliest as
once something is done in Sanskrit means,
it could perhaps be extended to some extent
at least to the other Indian languages be-
cause to the extent the logic is the same,
application is possible. But it will not be
possible 100 per cent. We will explore the
possibilities later. But firstly, | would request
the Members who are interested to attend
the presentation. In fact, | would presume
that all Members are interested in this. So, all
could come and attend the presentation and
then give us their suggestions.
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[ Translation)

SHRI DAU DAYAL JOSHI: Sir, | praise
the Hon. Prime Minister for having expressed
his concernin a clear-cut name. In part (d) of
his question the hon. Member desired to
know the arrangements made to provide
necessary continous technical assistance
for this purpose and the hon. Minister has
replied that the question does not arise.
Sanskrit is the best language of the world
and the hon. Minister says that the question
did not arise. In the light of the neglect that
Sanskrit has been subjected to, | would like
the hon. Minister to explain the basis of his
reply. Let him explain as to why the question
does not arise.

[English]

SHRIMATI MARGARET ALVA: Sir, |
would like to point out that ‘c’ part of the
question is whether these projects are im-
plemented satisfactorily or not and ‘d’ part of
the questions says, ‘lf not, what is being
done?. So, since we say that they are work-
ing satisfactorily as per the programme at
the moment, the question of doing anything
to correct it does not arise. The fourth sup-
plementary arises out of the third supple-
mentary.

SHRI NIRMAL KANTI CHATTERJEE:
Sir, we are very happy to learn from both
Shrimati Alva and the Prime Minister that
computer work on Sanskrit is going on
satisfactorily. But, one additional question
arises from the Prime Minister's answer.
While Sanskrit is the mother for so many
languages inour country, itis not so for some
languages like Urdu, Tamil and so on. |
would like to know whether there is a simul-
taneous effort or study to computerise those
languages also.

SHIR P.V. NARASIMHA RAO: Urdu
has been computerised. The Word process-
ing is available in Urdu. We thought it would
not be possible, but it has been made pos-
sible and it is working. About Tamil, Tamil is
one of the easiest languages for the compa-
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nies and it is one of the first languages to go
into computerisation. | think parallel work is
being done on all languages. Each lan-
guage has its genius. Therefore it requires a
different kind of research and a different kind
of development.

Standard Code for Data Processing in
' Hindl

*778. SHRI RAM KAPSE: Will the
PRIME MINISTER be pleased to state:

(a) whether a number of codes are
being used by various manutacturers for
data processing in Hindi;

(b) if so, the details thereof;

(c) whether there is any possibility to
convert Hindi automatically from one code
into another;

(d) whether any Standard code has
been finalsed by the Department of Elec-
tronics in this regard;

(e) if so, the details thereof;

(f) whether this code is also a partof ISO
code; and

(g9)the names of the organizations which
are following the DoE standard codes and
their products?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (g). A statement
is laid on the Table of the Lok Sabha.

STATEMENT

(a) and (b) Yes, Sir. The latest draft
standard for indian Script Code for Informa-
tion Interchange (ISCl) was adoptedin 1991.
This had passed through the 1983, 1986 and:
1988 versions, which represented the proc-
ess of refinement and analysis of the stan-
dard. The first attempt at standardization of
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the code for Indian languages including Hindi
was made in 1983 which was revised in 1986
and 1988 to make it compatible with per-
sonal computers. This was adopted by the
Bureau of Indian Standards as a draft stan-
dard for the Indian Script Code for Informa-
tion Interchange (ISCII) in 1991.

{c) Automatic conversion fromone code
to another is possible in computers.

(d) and (e) The Bureau of Indian Stan-
dards (BIS) in collaboration with the Depart-
ment of Electronics has finalised a draft
Indian standard for Indian Script Code for
Information Interchange (ISCII) in 1991.

(f) The draft ISCIl code specifications
have been sent to Intemational Standards
Organisation (ISO) for inclusionintheir stan-
dards.

(g) The implementation of the ISCII
standard code is done through the Graphic
based Intelligence Script Technology (GIST).

The names of the organisations to whom the
GIST technology has been transferred are
given in Annexure.
ANNEXURE

LISTOF ORGANISATIONS TO WHOM

THE GIST TECHNOLOGY HAS BEEN

TRANSFERRED

1. QUARK, Kanpur

2. Applied Electro Magnetics, New
Delhi.

3. Blue Star, Bombay.
4. VSS, Bombay.
5. NITEL, Bhopal

6. Abacus Computers Limited, Bom-
bay.

7. AMI Sanag Micromation Ltd.,
Hyderabad.
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8. DatabysteEquipment Pvt. Lid.,
. Pune.
9. Data System Services Pwvt. Lid.,
Pune
10. KELTRON, Trivandrum.
11. Modi Olivetti Ltd., New Delhi.

12. Stritek Computers Pvt. Lid.,
Hyderabad.

13. Uptron India Ltd., Lucknow.

14 DCM Data Products, New Delhi.
15. Hindustan Computers Ltd.,Madras.
16. Atre Visuals Pwi. Ltd., Bombay.
17. Caditronics Pwt. Ltd., Ahmedabad.
18. CRIS, New Delhi.

19. Hindustan Teleprinters Ltd., Ma-
dras.

20. Indchem Electronics Lid., Madras.

21. ORITECH Systems Pvt. Lid., Bhu-
baneshwar.

22. Pycom Industries, Bombay.

8

RELL, Jaipur.

24. Thermmax Ltd., Pune.
25. WIPRO, Bangalore.
26. All India Radio, Delhi.

SHRI RAM KAPSE: In her reply, the
Minister has stated that different versions
were prepared in 1983, 1986 and 1988. |
would like to know whether these versions of
the draft standard for Indian Script Code for
Information Interchange are followed by
NCST, Bombay, CDAC, Pune and CMC,
Dethi. | ask this question becausa this stan-
dard code was prepared by their parent
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body, viz. the Department of Electronics. it
was aiso endorsed by the Raj Bhasha Samithi
and it was followed by private manufacturers
also. But was it followed by our own Depart-
ments? That is my question.

SHRIMATI MARGARET ALVA: Sir, the
work on producing a code was started inthe
Seventies and over the Years - in 1983, in
1986 and again in 1989 - there were im-
provements to make it more in tune with our
requirements. In 1991, the standard code -
have been finalised jointly by all these insti-
tutions. It has been circulated for comments.
It has also been sent 1o the international
Standards Organisation for acceptance as
standard code. | would only say that the
changes that have come in over the years
arebecause ofimprovementsthattookplace.
Now, finally we are trying to make what has
been achieved in 1991, the standard codeto
be used by all. | do accept that perhaps not
allhave been using it atone time orthe other.
But the important point is that it was in the
process of development and itis only in 1991
that the draft code is circulated. Since this is
the finally accepted code, everybody would
automatically follow the standard code.

SHRI RAM KAPSE: | am happy thatthe
Minister has assured that now at least all the
institutions will follow this code because this
is the final version. But | would like to give
some Information first and then ask a ques-
tion. "

The American Standard Code was
prepared in the Seventies and it has not
been reviewed till date. It is used both in
communications and computers.-As far as
India is concerned and our regional lan-
guages are concerned, the Hindustan Tele-
printers Limited, which is again our own
organisation, is not using the standard code
for its purposes. So, the facility of Telex and
FAX is not available. | would likke to ask
whether ISCII, which has been adopted by
the Bureau of Indian Standard, will be used
both in the field of communication and
computer so that exchange of information
will be possible and compatiility can be.
achieved.
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THE PRIME MINISTER (SHRI
P.V.NARASIMHA RAO): | would lke to in-
form the House and | am sure the hon.
Member knows that even in the case of
ASCIl, the American Code, it took a long
time to standardize it. There were lot of
confusions before. Each country had its own
code and each company had its own code.
Only, when the confusion became worse
then they finally settled down on the ASCIl.
These codes are capable of improvement
from time to time. & is true that ASCH! has
been found to be very good so far. But, |
cannot guarantee, no one can guarantee,
that something better than this will not be
discovered later.

In the case of indian counterpart of the
code, there have been different codes from
time to time in quick succession - after every
two or three years - which means that our,
ommshavebeendomverqud(and
good wark. Now, it has been standardised.
We hope that it will not be needed to be
furtherimproved or further changed forsome
amount of time. But if there is any need,
suppose we run into some difficulty, we
cannot really say because we have finalised
it, we will use it for all time. That is not there.
But we hope that after so many attempts
since they have standardized it; it will remain

SHRI RAM KAPSE: My question was,
whether they will be used for communication
and computer both.

SHRI P.V. NARASIMHA RAO: Yes.
Everyone will be forced fo use it because in
his own interest to use something standard-
ised over the whole country is such better
than to stick to which has been
eariier done but has been found to be not so
perfect as the standard one. So, for all prac-
tical purposes, I am sure, that it will be taken
up. it may take a year or two to switch over
1o the new one but the standardised code is
lkely 10 be accepted by everyone.

SHR!I PRITHVIRAJ D. CHAVAN: Sir,
this is a very very serious area which affects
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the entire future growth of information tech-
nology in Indian languageés. | am speaking
on this with some personal knowledge. The
crux of the question is, whether different
manufacturers are using different codes. |
know it for a fact that three organisations
working under the Department of Electron-
ics, that is NCST at Bombay, CMC Limited,
Hyderabad and CDAC, Centre for Advanced
Computers at Pune, are working in this area
for some time and these three organisations
use entirely different codes other than the
1983, 1986 and 1988 codes as the answer
says. These codes refer to the work done by
indian Institute of Technology, Kanpur, which
is further taken up by CDAC, Pune.

| know that there are commercial prod-
ucts being offered in the market by compa-
nies or Department of Electronics lke ETT,
which are based on the work of NCST, which
are not compatiole with the ISCIll Code. My
question is, after the 1991 standards, which
will be in conformity with the ISO, will the
Government of india force other institutions
under DOE, that is GMC, NCST, to use the
standard code.

MR. SPEAKER: It has been answered
just now.

SHRI PRITHVIRAJ D. CHAVAN: But
products are being sold even now. it requires
conversion of code because if the data is
generated in a different code - and volumi-
nous data is generated - it is very difficult to
convert it to the new standard. That is not a
very happy situation.

MR. SPEAKER: Your question has al-
ready been answered.

SHRI PRITHVIRAJ D. CHAVAN: Sir,
my specific question is, will the Govemment
stop CMC and NCST from using their own
codes which are not as per standard ISClI
Code. They are entirely different codes.

SHRI RAM KAPSE: That is the real
problem.

'SHRIP.V.NARASIMHA RAO: Thisis a
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real problem. This is bound to be a problem

for some time until everybody accepts it. So
far as Government is concemed, since there

is astandardised code now and the Govern-
ment is satisfied that this is the best so far.
we will certainly ask the other institutions to
fall in line.

As | said, if there are further improve-
ments, say after five years or ten years,
naturally, we will switch over to them. But
this has happened in every country, every-
where machine languages have been tried.
There has been so much of innovation and
quick innovation and it has led to some:
confusion but finally, everything will find its
level and | have no doubt that this will happen
here also.

SHRIMATI MARGARET ALVA: Sir, all
these institutions have been involved in
drafting the Code. So, they won't oppose it.

SHRI NIRMAL KANTI CHATTERJEE:
Sir, the generation is changing very fast.

Diploma in Computer
Course In Hindl Medium

*780. SHRI VIRENDRA SINGH: Will
the PRIME MINISTER be pleased to state:

(a) when Hindi medium was introduced
in the Diploma in Computer Application
Course; -

(b) the number of books on each subject
and video lectures prepared in Hindi since
then;

(c) the scheme t0 accelerate production
of books, videos, etc. for computer courses
in Hindi medium; and

(d) the model centre fo coordinate prepa-
ration of course material forcomputer course
in Hindi medium? '

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCEWS AND PENSIONS (SHRI-
MATIMARGARET ALVA): (a)t0 (d). A state-
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ment is laid on the Table of the Lok Sabha.
STATEMENT

(a) Diploma in Computer Application in
Hindi medium was introduced in 1984.

(b) At present, 9 books are available in
Hindi medium for the following subjects on

Computer:-

- introductionto Computers : 4
- Computer Programming : 2
= Computer Hardware : 1
— Computer Glossary Book : 1
- Computer Assisted Leaming: 1

However, at present, there are no video
lectures available in Hindi Medium for the
course.

(c) Government has instituted an award

.scheme for authors writing original books on

Electronics (including Computers).

(d) The Department of Electronics and
the Commission for Scientific and Technical
Terminology under the Ministry of Human
Resource Development are coordinating the
preparation of course material for computer
courses in the Hindi Medium.

[ Transiation)

SHRI VIRENDRA SINGH: Which are
the nodal centres co-originating the com-
puter courses through Hindi medium?

[Englsh)

SHRIMAT! MARGARET ALVA: Sk,
there are nine institutions which have been
, since 1984. We have been fund-

ing them. ¥ the Member wants the list | will
give it 10 him. There are nine institutions
spread all over the country. | will send him
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the list if he wants me to read out all the
names here, | will read them out.

[Translation)

SHRI VIRENDRA SINGH: We would
like to know about the details of schemes
formulated for preparing books, video-lec-
tures etc. in Hindi for computer courses.

[English]

SHRIMATI MARGARET ALVA: Sir, up
to now, nine books have been produced for
computer training in the Hindi language. We
have been trying to get more writers to help
with the books to be produced. We have a
scheme of giving assistance to writers to
encourage more writing and we also have a
prized scheme for the best books in the
language in computer training. | do admit
that not much really has been achieved and
we are very keen to improve and increase
the production of these books for training in
Indian languages.

[ Translation)

PROF. RASA SINGH RAWAT: Sir, |
would like to ask the hon. Minister the extent
of financial assistance that is being given to
institutes working in the field of computers
using Hindi medium, during the last three
years.

MR. SPEAKER: Such questions are put
in writing.

[English)
In future, you can follow it.

SHRIMATI MARGARET ALVA: Sir, we
have a programme for all the languages
together, TDIL Programme. For the year
1991 - for one year - the Budget allocation
was Rs. 2 crore and out of that Rs. 25 lakh

was spent for the development of the Hindi

language itself. -

¥ he wants a break-up of grants - insti-

tution-wise - | will have to send the detailed
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list to himto show what is paid to each
institution and for what programme.

SHRI CHANDRA JEET YADAV: The
hon. Minister has stated, in her reply, that
there are no video lectures available in Hindi
and alsothe Government has instituted some
awards to the basic writers in this field.

Is there any scheme - because the
people who would like to read now-a-days,
would like to learn through video lectures -
being considered wherein the lectures can
be prepared? How much money in the form
of awards is being given for this purpose and
how many such awards are being given?

SHRIMATI MARGARET ALVA: At the
moment, we have no awards for the produc-
tion of video tapes. We have such awards
only for textbooks.

For production of books, the first prize is
Rs. 10,000, the second prize is Rs. 7,500 and
the third prize is Rs. 5,000.

The question of preparing tapes for
training programme has beentaken upby us
but it has not been found that in the initial
stage, you can really teach all subjects by
distance education (with a video tape) until,
we have enough expertise and experts to
produce them. We do not plan to go into
computer teaching by video tapes immedi-
ately.

All india Radio Station at Tezpur

. *783. SHRI PROBIN DEKA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

{a) the stage at which the proposal to
start an AlR station at Tezpur by the middle
of 1991 stands at present; and

{b) the reasons for the delay in the
commissioning of the station?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) and (b). A statement is laid on the Table
of the House.

STATEMENT

The scheme for establishméentof a new
Radio Station comprising of a 2x10 KW MW
transmitter, multi-purpose studio, receiving
facilities and staff quarters at Tezpur was
approved by the Government in August,
1986. The lead time for completion of proj-
- ects of this nature is about 3 years after
acquisition of the land site. Whereas the
requisite equipment has been recsived and
thetransmitter building has been constructed,
the construction work for the studlio could not
be commenced in time because of the delay
in acquiring the land site from the State
Govemment. The land site for the Studio
was taken over on 13th June, 1990. As per
the present indications, the project is envis-
aged to be completed during 1993-94.

SHRI PROBIN DEKA: The hon. Minis-

ter is kind enough to lay a statement on the’

Table of the House, but he has not men-
tioned the reasons for delay in the comple-
tion of this project. Therefore, | request him
o commission an AIR station as early as
possible.

KUMARI GIRIJA VYAS: The request is
noted; | should further mention that the delay
was due to the fact that the State Govern-
ment did not give us the fand.

SHRI PROBIN DEKA: The hon. Minis-
ter has stated in his statement that the proj-
ect is envisaged to be completed during
1993-94. Is it not too long a period? The
entive population of the region is suffering for
want of AIR station at Tezpur. May | request
the hon. Minister to expedite it.

KUMARIGIRIA VYAS: it cannotbe so.
ﬂnmforcompletbndﬂnpmod is
otherwise three years.

SEPTEMBER 11, 1991
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SHRI KABINDRA PURKAYASTH: An
AIR station is established at Silchar in As-
sam, but no studio has yet been started. May
1 know from the hon. Minister when a studio
is going to be started and what steps have
been taken by the Government mthisro-
gard?

KUMARI GIRWA VYAS: This question
is limited to Tezpur.

SHRI KABINDRA PURKAYASTH: But
it is in Assam. This question relates to the
State of Assam.

[Transfation)

MR. SPEAKER: You have already put
your question.

[English]

KUMARI GIRKWA VYAS: We will look
into the matter.

Production of Flims by Foreigners in
india

+
*784. DR.G.L.KANAUJIA:
SHRI RAMESH CHAND
TOMAR:
Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of foreigners allowed to
z;duce feature films in India during 1990;

(b) the terms and conditions on which
permission was accorded and the details of
thefacilities extended to them in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRLA VYAS):
(a) and (b). A statement is laid on the Table
of the House.

(a) The names of foreigners/oreign
companies who were allowed to produce
feature films in India of their own or in col-
iaboration with indian producers during 1990
and 1981 are given below:
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(b) Foreigners are afiowed to shoot
feature films in India on the basis of an
approved script. A Liaison Officer is deputed
with the film team who besides helping the
film team in obtaining local permissions also
ensures that the shooting is done as per the
script approved by the Government. After
thefilmis ready, before its release anywhere
in the worid, it has got to be cleared from the
representative of Government of India either
in India or abroad.

Ministry of Information and Broadcast-
ing extends facilities to foreigners for shoot-
ing films in India by granting them permis-
sion to import equipments and raw stock and
by recommending their case to Ministry of
Home Affairs for grant of visa to crew mem-
bers; to Ministry of Defence for all types of
defence assistance and to other concerned
departments and State Governments for
grant of permission for shooting and exten-
sion of other normal facilities.

[Transtation)

DR. G.L.LKANAUJIA: Sir, the hon. Minis-
ter said in his reply that the State Govern-
ments .could be contacted for information.
What is that information?

KUMARIGIRLIA VYAS: Willyou please
celebrate?

MR. SPEAKER: Please repeat your
question.

DR. G.L. KANAUJIA: As the hon. Minis-
ter said, the Information and Broadcasting
Ministry extends various facilities and one
can contact the concemed Departments. |
wouid like to know the terms and conditions
on the basis of which permission is granted
and the type of facilities which are provided.
What are the rules and regulations regarding
shooting. The reply states that the State
Govemments can be contacted for this pur-
pose.

MR. SPEAKER: The hon. Member
wants to know the details of facilities being
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provided to foreigners for shooting films in
India.

[Englsh]

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI AJIT KUMAR
PANJA): There are set rules and regulations
and they are in writing. There are several
rules, totalling eight in number. | can give
them to the hon. Member for his knowledge.
| do not want to take the time of the House.
| can give him in writing.

SHRIMATI MALINI BHATTACHARYA:

~ In the matter of granting permission to for-

eigners for producing films on the soil of
India, who are the effective authorities
through whom the permission is processed?
Is it left to officials? Because quality of pres-
entation of our country in such films is a very
important matter.

Can we not have a board of competent
people for having some kind of pre-censor-
ing of such films?

SHRI AJIT KUMAR PANJA: The ques-
tion of pre-censoring of such films before
production does not arise. i is the permis-
sion given to foreigners who apply for shoot-
ing the films anywhere in India. The precau-
tiontaken is that the script is submitted to the
Secretary, Ministry of Information and Broad-
casting, the highest officer in the depan-
ment. The permission is given after the script
is scrutinised by the Ministry of information
and Broadcasting in consukation with Minis-
try of External Affairs, Ministry of Home
Affairs and other concemed Departments
whenever required.

SHIRMATI MALINI BHATTACHARYA:
Who decides?

SHRI AJIT KUMAR PANJA: The sub-
ject maiter is taken into consideration while
scrutinizing the script. After the script is
approved by the concemned department the
permission is granted.



31 Oral Answers

So far as we are concerned, we collect
ourselves and take the help of the Ministry of
Home Affairs and the Foreign Affairs and
then the other details are finalised so thatthe
foreign film producers are not put to any
difficulty in shooting films in India.

[Translation)

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, in his reply to the question,
the honorable Minister has submitted that
sixteen foreign films to be shot in India have
been provided assistance. | would like to ask
the Hon. Mirister whether the Government
providing any assistance to those Indians
also who want to shoot films in foreign coun-
tries. If so, what are those facilities? Besides
this, | would also like to ask one more ques-
tion whether he is aware of the factthat afilm
on Dr. Baba Saheb Ambedkar is proposedto
be produced and an application has already
been submitted to his Departmen: for seek-
ing Government assistance for shooting the
film in foreign countries and if so, will he
extend any help to shoot that film in foreign
countries?

[English}

SHRI AJIT KUMAR PANJA: Yes.
Whenever cuch applications are made ac-
cording to the theme if proper locations are
required in foreign countries we do help such
producers and it depends on the subject
matter in which he is going to produce the
film in the foreign countries. There are many
cases where such permission is given. | can
give the list to the hon. Member.

[ Translation)

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, the second part of my
question has not been answered. A fiim on
Dr. Ambedkar is proposed to be shot in
foreign countries. | would like to know if the
Government of India would extend any as-
sistance in this regard.
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[English]

SHRI! AJIT KUMAR PANJA: So far as
this particular point about the film on Am-
bedkarji is concerned, it is not within my
knowledge. l will find out and writetothe hon.
Member about the same.

MR. SPEAKER: | think you may take a
considerate view.

SHRIPRITHVIRAJD. CHAVAN: Iwould
like to know whether there is a major dispute
going on between the Ministry oi Information
and Broadcasting and the producer of the
film Gandhi, Sir Richard Attenborough about
the sharing of profits and other things.

MR. SPEAKER: That is different.

SHRI AJIT KUMAR PANJA: There was
adispute, along pending one for the last five
to six years. That has been resolved. The
Secretary, Ministry of Information and Broao-
casting went to London, sat with Mr. Atten-
borough and the dispute has been resolved.
This year we are going to get a little more
than Rs. 3 crores immediately and that is
specifically given for the purpose of helping
cine-artists who are in abad financial condi-
tions.

[ Translation)

SHRI RAM VILAS PASWAN; M.
Speaker, Sir, | would like to state that the
question raised by Shri Shastri has not yet
been answered properly. Nation is celebrat-
ing birth centenary of Dr. Baba Saheb
Ambedkar. In this connection, we have
moved a proposal that a film on Dr. Baba
Saheb Ambedkar which should be of an
international standard that of the film on
Mahatma Gandhi, may be produced. | would
like to know whether the Govemment is
aware of the progress made in this regard. i
not, will the Government give an assurance
to the House that a film on Dr. Baba Sahed
Ambedkar would be produced at the same
international standard as the film Gandhi
was produced.
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SHRI AJIT KUMAR PANJA: Sir, the
answaer is 'yes’. So far as we are concerned,
we are going to help all the producers who
have asked for making a film and to make it
ataninternational standard. We are trying to
see that it becomes much better than any
other previous production.

(English]

SHRI RAM KAPSE: Sir, the Minister
has replied that the script is first approved by
the Government, and then itis cleared by the
Government after it is made. | would like to
know whether any problem arose in the last
three years as far as the clearance of film of
the foreign country is concerned.

SHRI AJIT KUMAR PANJA: There was
no problem so tfar as the Government of
India is concerned. But one problem came.
After giving clearance to the shooting of the
film 'City of Joy’, there was some problem so
far asthe State of West Bengalis concerned.
Andthereatter they did not want to shootand

‘further in West Bengal or in Calcutta and
seven day shooting. they had to do in Lon-
don.

SHRI CHANDRA JEET YADAV: Sir,
one of the films which had been allowed in
1991 was on “Buddha”. Buddha is a great
historical personality and the film must be of
avery high standardbecause itrelates to our
culture, our philosophy and everything. |
would like to know who was the head of the
Committee, which has cleared the script on
‘Buddha. | would like to know whether the
Government is satisfied with that script and
whether it goes according to our philosophy
and according to the great life of Buddha.

SHRI AJIT KUMAR PANJA: Si:, the
Government was satisfied with the script
and the concern of Depariment i.e. Ministry
of External Affairs and Home Affairs only
allowed it. And that is why, permission was
granted. And all correspondences are ad-
dressed to the Secretary.
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SHRISHRAVAN KUMAR PATEL.: Sir, |
would like to know frcm the Minister how
many cases of infringement of approved
script have taken place after shooting of the
film during the one yearin question and what
action the Government has taken.

SHRI AJIT KUMAR PANJA: No such
case of infringement has been broughtto our

.

notice.

MR. SPEAKER: | wouild like to say that
if the Members want any statistics as such,
which is spread over a very big area, such
questions are asked as ‘Unstarred ques-
tions’.

KUMARI DIPIKA CHIKHLIA: Sir, when
the foreigner come and shoot for their films,
possibly our Hindi films or Indian language
films in India, the Government at once gives
them a lot of service. When the Indians go
abroad for shooting films, does the Govern-
ment of that country give us that kind of

‘service, like the way we give them?

SHRI AJIT KUMAR PANJA: So far as
we are concerned, we take a very lenient
view because there are so much kaleido-
scopic variety of culture here and the foreign
exchange that being spent in India when the
people from outside India come and shoot.
In fact , in so tar as the film ‘City of Joy’ is
concerned, they wanted to spend 22 million
dollars. Out of that, only in the city of Cal-
cufta, it would have been about 12 million
dollars.

We not only earn foreign exchange by
allowing them to shoot over here but also
employment opportunity immediately takes
place. Our country is shown outside and
there is some relevance in the text also.

Scfar as our Indian producers there are
concerned, we try to see through our Am-
bassadors and High Commissioners that
they get as much facility as possible.

SHRI SUNIL DUTT: May | ask the
hon.Minister whether earning foreign ex-
change is more important than our culture?
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Therefore, does the Government take
special care while finalising the script or
whatever comes from the foreign land, that it
does not in any way derogate our Indian
culture?

SHRI AJIT KUMAR PANJA: Full secu-
rity takes place regarding the correctness of
facts of Indian culture and tradition and also
the involvement of foreign exchange.

SHRI ANNA JOSHI: Will the Govern-
menttry to give facilities to foreign film shoot-
ing companies on a reciprocal basis? That
means, if we make arrangements for 10 film
shooting in India, they should also provide
tacilities to our companies for shooting in
their countries equal number of films. If some
arrangement on this line is made, then our
people will also have the same facilities in
shooting films in foreign land.

SHR AJIT KUMAR PANJA: This is not
on Government to Government basis. It is
the private producer who comes. It is a
contract with that private producer and if you
put any terms, he may not take the lizbilities
of other producers there coming over here
and our producers going there. Therefore,
we act as a helping hand. But is it the private
enterprise that operates.

[Translation]
Broadcast of News Bulletin in Oriya

*785. SHRI GOVINDA CHANDRA
MUNDA: Willthe Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether the news in Oriya language
is not broadcast by the Delhi Stations of the
All India Radio;

(b) if so, the reasons therefor;
(c) whether the Government propose to
broadcast news in Oriya language directly

from Orissa after Hindi and English news;
and

(d) if so, the details theteof?
[English]
THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
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(a) and (b). The Central News Bulletins in
Oriya are originated from Delhi and relayed
by All India Radio Stations in Orissa. This is
as per the existing pattern pertaining to all
Central News Bulletins, which are produced

in different regional languages for relay by
All India Radio Stations in respective zones.

(c) There are two news bulletins in Oriya
language broadcast by All India Radio, Cut-
tack from 0705 to 0710 hours and 1850 to
ésroo hours and relayed by other stations in

issa.

There is no proposal to broadcast Oriya
news bulletin after Hindi and English news
relayed from Delhi

(d) Does not arise.

SHRI GOVINDA CHANDRA MUNDA:
May I know from the hon. Minister as to when
the Oriya news bulletin will be started on AIR
for all over India? Secondly, the standard of
Oriya news bulletin is very poor ascompared
to other languages.

KUMARIGIRIJA VYAS: Standard is not
poor. Now we cannot say when it will be
started on an all-India level.

SHRIARJUN CHARAN SETHI: My hon.
friend has asked whether in comparison to
other languages, the standard of Oriya news
builetin broadcast over All India Radioiis very
poor. Secondly, due to frequent failure of
power supply to the local stations, the local
news is being interrupted time and again.
When the news bulletin is broadcast over All
India Radio, the power supply goes off. As a
result people over there are not in a position
to listen to the news. So | would like to know
from the hon.Minister as to what are the
methods to see that the standard is main-
tained. Sir, in order to restore the power
supply, what does the Minister purpose to do
to have un-interrupted power supply?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI AJIT KUMAR
PANJA)Sir, no complaint has been received
about the low standard of Oriya news. But,
certainly the point made by the hon.Member
is noted. So far as the power supply is

- concerned, | still say, that uptill now we have

not received any complaint from any where.
But the point is noted. ‘
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WRITTEN ANSWERS TO QUESTIONS
[English}
Scarcity of Foodgrains in Orissa

*774 SHRI ANADI CHARAN DAS:
DR. KARTIKESWAR PATRA:

Will the Minister of FOOD be’pleased to
state:

(a)thereasons for scarcity of iood grains,
particularly rice,in Orissa;

(b) the monthly requirement of rice and
the actual quantity of rice allocated to Orissa
during each of the last three years;and
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(c) the details of action taken/proposed
to be taken to end the scarcity of rice in that
State and to arrest price rice?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Orissa is generally self-suffi-
cient in foodgrains but may face occasional
scarcity in local areas.

(b) A statement of requirement and
allocation of rice to Orissa is attached.

(c) The Food Corporatior of India has
rushed additional quantities of rice to the
State as well as started inter district move-
ment to increase availability.
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[ Translation}

T.V. Coverage in Orissa

*775 SHRI SRIKANTA JENA: Will the
Minister of INFORMATION & BROADCAST-
ING be pleased to state:

(a) whether the Government propose to
expand the coverage of T.V. in Orissa forthe
benefit of all the viewers in that State;

(b) if so. the details thereof; and
(c) it not, the teasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a)to (c). Withthe commissioning of the High
Power (10 KW) TV transmitter a1 Bha-
wanipatna, since made technically ready,
the population coverage in the State shall
stand increased from the existing about 65%
to 77%(including population in the fringe of
the service range of the transmitter net-
work). Plans have also been made to setup
a LPT at Puri. Further improvement of 7V
service in the State depends upon availabii-
ity of resources.

[English]
Doordarshan Centres In Karnataka

*779 SHRI S.B. SIDNAL: Will the Min-
ister of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) the details oi Doordarshan centres
and relay centres functioning in Karnataka
indicating the capacity and location of each
centre;

(b) the population benefited thereby:

(c) whether the Government propose to
set up a new powerful telecasting centre in
Karnataka in the near future; and

{d) it so, the details thereof and the
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extent of population likely to be covered
thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) Besides thefull-fledged TV studio Center
and the high power (10 KW ) TV transmitter
at Bangalore, a high power (1KW) TV trans-
mitter at Gulbarga and 26 low power (100 W
) TV transmitters one each a Athani, Bidar,
Belgaum, Bantwal, Bellary, Bhadrawati,
Bijapur, Chitradurga, Chikmagalur,
Chikodi,Dharwad, Devengere, Gadag-Be-
tagiri, Hassan, Hospet, Kolar Gold Field,
Karwar, Madikeri, Mangalore, Mysore,
Ranibernur, Raichur, Sandur, Sirsi, Tiptur
and Udipi are, at present, functioning in
Karnataka.

(b) The existing TV tra,smitters func-
ticning in the State provide TV service to
about 57% population of Karnataka (inclu-
sive of the populatior: in fringe areas where
elevated antennae and boosters are required
for obtaining satisfactory reception)

(c) and (d)Whereas a programme
Generation Facility (PGF)Centre at Gulbarga
is technically ready, two high power (10 KW)
TV transmitters, one at Dharwad in replace-
mentof existing low power (100 W ) transmit-
ter and the other at Shimoga, are under
impleinentation in Karnataka. Besides, ithas
been planned to set up two new low power
TV transmitters, one each at Mandhya and
Gangavati in the State. On commissioning
of these transmitters, the population cover-
age in the State shali stand increased from
the existing about 57% to about 68% (includ-
ing the population living in the fringe of the
service range of the transmitters).

Population below Foverty Line in Tamil
Nadu

*781. SHRI R. DHANUSKODI
ATHITHAN: Will the Minister of PLANNING
ANDPROGRAMME IMPLEMENTATIONbe
pleased to state:

(a) whether the percentage of popula-
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tionaliving below the poverty line in Tamil
Nadu has increased as compared to other
States during the previous two yearas;

(b) if so, the details thereof and the
reasons therefor, and

(c) the measures proposed to be taken
by the Government to raise people above
the poverty line in Tamil Nadu?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION( SHR! H.R.
BHARDWAJ ):(a) to (c). The latest two
estimates of poverty (Statewise) are avail-
able for the years 1983-84, and 1987-88
based on the date obtained from the 38th
and the 43rd round of National Sample
Survey. The Percentage of population be-
low poverty line in Tamil Nadu declined from
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39.6 in 1983-84 t0 32.8 in 1987-88 as com-
pared to the all India percentages of 37.4 in

1983-84 and 29.9 1987-88. Statewise posi-
tion is given in the statement below.

Tamil Nadu State has been implement-
ing development Plans for raising the living
standard of the population living below the
poverty line. These Plans include invest-
ment/outlay for the development of infra-
structure, industry, agriculture, irrigation,rural
development, education and health, and also
for implementation of direct employment
generation and poverty alleviation pro-
grammes, such as Integrated Rural Devel-
opment Programme, Jawahar Rozgar Yojana
and Nehru Rozgar Yojana. Such pro-
grammes will continue to be implemented
and will be made more eftective for alleviat-

ing poverty.
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Guidelines for Allocation of Funds
under JRY

*782. SHRIG.M.C.BALAYOGI: Willthe
PRIME MINISTER be pleased to state:

(a) whether the Government propose to
provide certain share of funds given to Zila
Parishads underthe Jawahar Rozgar Yojana
(JRY) to block-le . 3l bodies by making some
changes in the guidelines for allocation of
funds under the programme; and

{b ) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
{SHRI G.VENKAT SWAMY): (a) No, Sir.

(b) Does not arise.

Profit Making Public Sector Undertak-
Ings

*786. SHRI PARASRAM BHARDWAJ:
Will the PRIME MINISTER be pleased to
state:

(a) the names of the public sector
undertakings which have doubled their turn-
over during 1989-90 and 1990-91;

(b) the names of those public sector
undertakings which were running in loss but
have earned profits during the last two years;
and

(c) the steps proposed to be taken to
encourage the management of such public
sector undertakings towards batter perform-
ance?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
P.K.THUNGON): (a) and (b). Comparison
of turnover and profitability figures for the
two-year period 1989-90 and 1990-91 can
only be made when the Annual Audited
figures for the year 1990-91 are available.
However, based on provisionai data for the
year 1990-91 available from 189 out of 234
operating central PSEs,9 PSEs have doubled
their turnover during 1990-91 compared to
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1989-90. The names of these are given as
under:-

1. Pyrites, Phosphates & Chemi-
cals Lid.

2. Hindustan Fluorocarbons Ltd

3. Bharat Process & Mechanical
Engineers Ltd

4, Bharat Wagon & Engineering
Co.Ltd

5. Cochin Shipyard Ltd

6.  Goa Shipyard Lid

Birds,Jute & Exports Ltd
National Small industries Corpn.

© ® N

Power Finance Corpn.

Only Pyrites,Phosphates & Chemicals
Ltd and Birds, Jute & Exports Ltd. doubled
their turn-over during the year 1989-90 and
1990-91.

Based on the provisional data received
from 189 operating entarprises for the year
1990-91,12 enterprises which had incurred
losses during 1988-89,have earned net
profits during the last two years,i.e. 1989-90
and 1990-91, names of which are as under:-

1 1ISCO Ujjain Pipe & Foundry
Co.ltd

2. Sponge lron India Ltd
3. Kudremukh lron Ore Co.Ltd.

4. National Mineral Development
Corpn, Ltd.

5. Gas Authority of India Ltd,
6. Hindustan Antibiotics Ltd
7. Sambhar Salts Lid
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8. Bharat wagon &Engg Co.Ltd

9. NTC (Tamilnadu & pondicherry)
Ltd

10. Pawan Hans Ltd.

11. Braithwaite,
Constn.Ltd

Burn &Jessop

12 National industrial Development
Corpn Ltd

{c) The steps taken to encourage the Man-
agement of such public sector undertakings
to achieve better performance are as under:-

(i) Productivity-linked incentive
'schemes for below Board level
employees;

(i) Consideration of performance
weightages at the time of pro-
posals relating to their upgrada-
tion to higher schedule.

(i) Granting of higher scale of pay
on personal basis ‘o functional
Directors/Chief Executives, elc.

(iv) Introduction of MOU Award in
recognition of excellent perform-
ance by the pubic sector under-

Scheme for Cultivation Of Waste Land
By landiess Poor

*787. DR.G.LKANAUJIA:
SHRI BALRAJ PASSI:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Government proposeto
aliot funds to the poor landless agricultural
tabours and small and marginal farmers for
cultivation of wasteland;

(b) ¥ 50, the details of schemes in this
regard; and
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(c) the details of the proposal of the
Union Government to introduce the ‘Tree
Patta’ scheme in a big way to help the
landless poor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G.VENKAT SWAMY):(a) and (b).
Government of India have a Centrally spon-
sored scheme of financial assistance of
Rs.2500/-per hectare to assignees of ceiling
surplus land, Scheduled Castes/Scheduled
tribes allottees of Bhoodan and Govemment
Wastelands and Scheduled Castes/Sched-
uled Tribes whose alienated land has been
restored.

(c) Guidelines were sent to all State and
Union Territory Governments for adoption
and implementation of Tree Patta Scheme
for the betterment of rural poor.

[ Translation)

Fertilizer Factory at Korba,M.P.

*788. SHRI BHAWANI LAL VERMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the foundation stone for a
chemicaifertilizer factory at Korbain Madhya
Pradesh was laid in the year 1972-73;

(b) if so, the expenditure incurred since
then till June, 1991;

(c) whether the Union Government
have since taken a decision to shelve the
proposed project; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS(DR. CHINTA MOHAN):(a)
Yes, Sir.

(b) Rs. 23.22 Crores.

(c) Yes, Sir.
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(d) The working of other coal-based
plants in the country has shown that coal
gasification technology for production of
ammonia/urea has not proved to be cost
effective. Hence, Government decided to
wind up the Korba Project. A modern gas-
based ammonia-urea plant has been set up
at Vijaipur (M.P.) to meet the requirement of
the state and other areas.

[English)

Revival of Agro-based Small Scale Sick
Units

*789, SHRI S.M. LALJAN BASHA: Wil
the PRIME MINISTER be pleased to state:

(a) whether any action plan is being
contemplated by the Government to revive
the Agro-based small scale sick units; and

(b) if so, the steps being taken to
provide technical assistance to such units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(PROF.P.J.KURIEN):(a) Various measures
taken by the Govemment and financial insti-
tutions for the revival of smali scale sick units
are aiso applicable to the agro-based small
scale sick units.

(b) i any technical assistance is a
necessary input in the revival package of a
potentially viable sick small scale unit, the'
same Is also taken into consideration at the
time of implementation of the package.

Foreign investment Proposals

*790. SHRI GURUDAS KAMAT: Wil
the PRIME MINISTER be pleased to state:

(a) whether the Government have de-
cided to grant automatic clearance to foreign
investment proposals upto 51 percent;

(b) whether FERA clearance is also not
mulrod for foreign investment proposals;

Written Answers 58
(c) ifs0, the broad details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) to (c). According to the State-
mant on Industrial Policy tabled in both the
Houses of Parliament on July 24,1991, and
the Press Note No. 11 (1991 Series) dated
August 20, 1991, issued in pursuance thereot
by the Ministry of industry (Department of
Industrial development), proposals for direct
foreign investment will be dealt with on the
following basis:

(a) Approval will be given for direct
foreign investment upto 51% for-
eign equity in high priority invest-
ment upto 51% foreign equity in
high priority industries (Annex llito
the statement on Industrial policy)
There shall be no bottlenecks of
any kindinthis process. Such clear-
ance will be available if foreign
equity covers the foreign exchange
requirement for imported capital
goods. The payment of dividends
would be monitored through the
Reserve Bank of India so as to
ensure that outflows on account of
dividend payments are balanced
by export eamings over a period of
time. -

(b) Majority foreign equity holding com-
panies primarily engaged in export
activities.

The Reserve Bank of India will issue the
necessary permission for the foreign equity
investment under the Foreign Exchange
Regulation act, 1973 (FERA) in the opera-
tion of sections 26(7),28, 29 and 31 of FERA.

All other foreign equity proposals will
countinue to need prior clearance arid willbe
considered according to the existing proce-
dures.

" investment limRt for SSI

*791. SHRIDHARMANNA MONDAYYA

-SADUL: Wil the PRIME MINISTER be

pleased to state:
(=) whether the Govemment have re-
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ceived representations in whicin smali scale
industries have apprehended that all such
units will be taken over by large incustrial
nouses due to increase in investment limit
for small scale industries; and

(b) if so, the specific steps teken by the
Government to protect Small Scale Indus-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.
P.J.KURIEN): (a} Some associations have
expressed apprehensions that increase in
investment limits in small scale sector coupled
with 24% equity participation by other indus-
trial undertakings, could lead to such take-
overs

(b) Investment limits in small scale
sector have been increased frorn time to
time to offset increased cost of cavital goods
and to provides for modernisat'on and tech-
nological upgradation of existing small scales
units. The last increase with effect from 2.4.
1991 was notified only after laying the draft
notification, proposing to enhance the in-
vestment limits, in both the Houses of parlia-
ment as per the procedure prescribed under
the Sub-section (3) of the Section 11-Bofthe
Industries (Development & Regulation ) Act,
1951,

While allowing equity participation by
other industrial undertakings in a Small
Scales Industrial Undertakings to the extent
of 24%, the basic definition of Small scale
industrial undertaking which bars a small
scale industrial undertaking from being
subsidiary of or from being owned, or con-
trolled by other industrial undertaking (s),
has not been diluted. The apprehensions,
therefore, do not appear to be well-founded.

Conference of Food Ministers of
Southern Zone on Public Distribution
System

*792. SHRI RABI RAY:
SHRIMATI GEETA MUKHER-
JEE:
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Will the PRIME MINISTER pe pleased
to state:

(a) whether the conference of the Food
Ministers of the States in the Socuthern Zone
was held recently ;

(b) if so, the details of the issues dis-
cussed thereat concerning the Public Distri-
bution System in these States;

{c) the decisions arrived at; and

(d) the action proposed to be taken by
the Union Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) to (d). Yes, Sir. Arequest
was made tothe Central Governmenton the
following points:-

(i) ThatKarnataka, Keralaand Tamil
Nadu shou!d be given, firstly, rice
prucured in Andhra pradesh in
preference tothe rice from Punjab
and Northern states;

(i) Thatsugarbereleasedto States
from factories located in their
respective states or from near-
est factories.

(ii) That FCl be directed in farmers’
interestto purchase at least 50%
of paddy from regulated mar-
Kets.

(iv) ltems like edible oil and sugar be
included in the category of
‘foodgrains’ for purposes of se-
curing loans from R.B.1,, and

(v} Adequate allotmentof Palmolein
be supplied to Southern States
for Public Distribution System
(PDS).

The effort is to supply Andhra Pradesh
rice to these states in the first instance.
However, it is not possible to meetthe entire
requirement of these states throughthisrice.
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Reqguirements of levy sugarofthe states
of Andhra Pradesh, Tamil Nadu and Karna-
taka are being mostly met from factories
located in the respective states. Kerala
being a deficit state release of levy for the
state is being eifected from factories located
in near-by states.

Food Corporation of India, in coopera-
tion with State agencies, is responsible to
procure all the paddy offered at regulated
markets in Andhra pradesh. Purchase
centres are opened by FCl in such markets.
The arrangements are being further
strenghthened in cooperation with the state
Government.

Food credit is advanced by the com-
mercial banks for helping the procurement
operations in accordance with the procure-
ment policy laid down by the Central Govern-
ment. Advances for essential commodities
are covered by the selective credit Control of
R.B.l.whose objective is one of prevanting
specuiative holding of certain essential
commodities with the help of bank credit.
Bank credit for food procurement cannot
therefore be compared to financing of es-
sential/sensitive commodities like edible oil
and sugar etc.

it has notbeen possible to supply edible
oil after March, 1991 due to absence of
import.

Performance of Public Sector Undertak-
ings

*793. SHRIMATI VASUNDHRA
RAJE:Willthe PRIME MINISTER be pleased
10 state:

(a) whether athoughreview of perform-
ance of the Public Sector Undertakings has
been made;

(b) if so, the particulars of such Public
Sector Undertakings;

(c) the actual performance of these
undertakings as reviewed so far; and
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(d) the date by which the review is likely
to be completed in the case of all the public
sector Undertakings.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
P.K. THUNGON): (2) to (d). Reviewing the
performence of Central Public Sector enter-
prises is a continuous process at the levels
of Board of Directors/concerned administra-
tive Ministries/Departments. Yearly review
of the performance of all the central public
sector Enterprises, based on other Annual
audited reports, is dene and placed before
Parliament every year during the Budget
Sessionin areview titled “Public Enterprises
Survey *, The latest report for the Year 1989-
90 was placed before the Parliamenton 27th
February, 1991, and the next report for the
year 1990-91 will be due for presentation
during the next Budget Session in February,
1992.

Bio Fertilizers

*794. DR.V.RAJESWARAN: Will the
PRIME MINISTER be Pieased to state:

(a) the steps taken to increase the
production of fertilizers including bio-fertiliz-
ers to meetthe ever -increasing demand for
fertilizers in the country;

(b) whether the Union Government
propese to take up projects for production of
bio-fertilizersinthe four southern states; and

(c) if so; the fund allocation proposed to
be made to these states for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL.-
IZERS (DR.CHINTAMOHAN): (a) The steps
taken to increase the production of chemical
fertilizers are:

i) Expansion of Existing ferttilizer
plants.

i) setting up of new fertilizer plants.
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iii) Revamping and modernisation
of existing old plants to achieve
their rated capacity ortoincrease
their rated capacity.

Forincreasing the production and popu-
larising the use of bio-fertilizers, a National
Project on development and use of Bio-
fertilizers is being implemented. Under this
project, one National Centre and six regional
Bio-fertilizer centres including one at Banga-
lore to produce Rhizobium, and 60 Blue
Green Algae (BGA) subcentres including 26
in southern states for producing Blue green
algae have been set up. Apart from the
Natior:al Project, Ministry of Agriculture also
provides grant-in aid to the extent of Rs.13
lakhs per unit to the states for setting up/
strengthening of bio-fertilizer production units.

(b) and (c). In southern states, one bio-
fertilizer production Unit (Rhizobium) during
the VIl Plan and six Bio-fertilizer production
units during VIll Plan have already been
approved by the Ministry of Agriculture, in
addition to 26 BGA Centres. A sum of Rs.
99.70 lakhs during Viith Plan and during
1990-91 and 1991-92 have been releasedto
southern States as per details given below

Viith Plan - Rs.23.70.laks
1990-91 - Rs.50.00 lakhs
1991-92 - Rs. 26.00 lakhs

There is no state-wise allocation. Funds
are released as and when a specific project
is sanctioned for a State.

Hiring of Private Godown By CWC,
Calcutta Reglon

6561. SHRI BASUDEB ACHARIA:Will
the Minister of FOOD be pleased to state:

(a) whether the Central Warehousing
Corporation, Calcutta Region have taken
new godown from private godown owners in
the same compound at higher rates; and

{b) it so, the action taken igainst the
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authorities responsible for taking godown at
higher rent thereby causing loss to public
exchequer?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir.

(b) Rents payable by the Corporation at
any given point of time depend upon several
factors such as the demand and availability
of storage space, rates prevailing in the
area, condition of godowns etc. On this
ground alone, therefore, no action is called
for against any person.

[ Translation)
Unemployment In Viliages

6562. SHRIUPENDRA NATH VERMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether unemployment has been
increasing unabated in the villages;

(b) whether there is unrest in the vil-
lages dueto ever increasing unemployment
and there is increase in incidents of violence
there;

(c) whether the Government propose to
provide employment tothe unemployed rural
persons to ease their unrest; and

(d) if so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) The com-
parison of employment/unemployment as
measured in 1987-88 at the time of the 43rd
round of National Sample Survey (NSS) with
that of 1983 at the time of the 38th round of
N.S.S shows that whereas the Daily Status
Unemployment has declined from 7.94% in
198310 5.25% in 1987-88 in rural areas, the
usual principal Status and weekly Status
Unemployment has gone up slightly from
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1.91%103.07% and 3.88%10 4.19% respec-
tively

(b) The Government does not share the
view that there is an increase in the inci-
dence of violence in the rural areas of the
country. It will be incorrect to correlate
violence and unemployment in any case.
Unemployment can only be one of the sev-
eral contributing factors to the cause of vio-
lence.

(c) and (d). The Government is aiready
implementing several schemes in the rural
areas to provide employment to the unem-
ployed rural persons. Details of special
employment programmes being imple-
mented by the Ministry of rural Development
are given in the following paragraph.

"An allocation of Rs 2100 crores for the
current financial year has been made by the
central Government to provide additional
gainful wage unemployment opportunities
to the able-bodied rural poor willing to do
manual work. Besides, an amount of
Rs.703.61 crores has been allocated for the
current physical year under Integrated Rural
development Programme, which provides
assistance in the form of subsidy to the rural
poor to enable them to purchase assets
which can help them in generating employ-
ment/income for coming out of the poverty
trap.
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Financial Crunch In Sugar industry

6563. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of FOOD be
pleased to state:

(a) whether the recent sudden credit
squeeze and the increase in the rate of
interest are threatening the sugar industry
with a financial crunch;

(b) if so, the details thereof; and

(c) whether it is likely to affect the
cultivation of sugarcane and the production
of sugar in the country in coming years?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and(b). The rates of interest
were increased and certain restrictions
imposed on cash credit facilities by the
Reserve Bank of India (RBl). However the
restrictions on cash credit facilities have
subsequently been relaxed for sugar indus-
try by the RBI vide circular dated August 1,
1991. A copy of the aforesaid circular of the
SBl is attached as statement.

(c) ltis not possible to assess at present
the likely impact of the aforesaid measures
on sugarcane cultivation and production of
sugar in the country in the coming years,

STATEMENT

RESERVE BANK OF INDIA

INDUSTRIAL & EXPORT CREDIT DEPARTMENT

Ref. IECD.No. 8/PMD/C.446(PL)-91/92
August 1, 1991

Sravana 10,1913 (SAKA)

To

All Scheduled Commercial Banks
Dear Sirs,

Réstriction of Drawals under large
cash credit limits-Sugar Industry

CENTRAL OFFICE,
CENTRAL OFFICE BUILDING
POST BAG 10030

BOMBAY - 400 023

Please refertocirculars No. CPC. BC.113/279A-91 dated May 8, 1991,IECD No.PMD.5%/
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C,446(PL)-90/91 dated May 9,1991 and IECD No. PMD.59/C.446(PL)-90/91 dated
June 4, 1991, covering among others the operating instructions on implementation
of restriction of drawals under large cash credit limits in case of borrowers engaged

in manufacture/processing of sugar.

it has nowbeen decided that for the period, May 9to September 30,1991, banks may
sanction additional credit limits to those sugar mills, which have accumulated sugar
stock at higher level during 1990-91 crushing season compared to 1989-90 crushing
season, subject to usual margin and other conditions, provided banks are satisfied
about the need of the concerned unit for higher credit. Banks are advised to ensure
that the amount of additional credit so sanctioned and disbursed to sugar mills will
be utilised only for the purpose of paying dues to the cane growers and under no
circumstances such additional credit should be used for financing losses or diversion
of tunds. Further, the additional credit limits, if any, so sanctioned should not exceed
the maximum permissible bank finance arrived at on the basis of the cash budget,

3. Please bring the above instructions to the notice of your Offices immediately.

4. Please acknowledge receipt.

Yours faithfully,
Chief Officer,
Sdr-
(Jagdish Capoor)
Chief Ofiicer.

C B | Cases from Kerala

6564. SHRI KODIKKUNNIL SURESH:
Will the PRIME MINISTER be pleased to
state:

(a) the number of cases registered from
Kerala by Central Bureau of Investigaticn
during 1990 and 1991;

(b) the number of cases investigaied by
CBlduring last three years relating to Kerala:
and

(c) the number of cases pending with
the CBI from Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL,PUBLIC
GRIEVENCES AND PENSIONS(SHRIMATI
MARGARET ALVA): (a) The CBI has regis-
tered 33 cases in 1990 and 22 cases in 1991
(upto 31.8.91).respectively in Kerala State.

{(b) CBI had investigated 126 cased

during 1988, 1989, 199C and 1991 (upto
31.8.91) Theyear-wise breakup of the cases

- investigated is as under:-

Year Cases
1988 ' 34
1989 36
1990 35
1991 21
(upto 31.8./91) 126

(c) Ason 31.8.91, 21 cases pertain-
ing to Kerala are pending investigation
with the CBL

World Bank Loan to Bihar State Agrk
cultural Marketing Council

6565. SHRI LALIT ORAON: Wit the
PRIME MINISTER be pleased to state:
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(a) the amount of loans and grants
advanced so far by the World Bank to Bihar
State Agricultural Marketing Council for the
development of markets, years-wise;

(b) the name of the market committees
which have been provided money out of the
funds received from the \World Bank and the
amount allocated to each committee, year-
wise; and

(c) the amount of money spent out of
the funds allocated for market commiittees
and the amount yet to be sperit and the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAI
DEVELOPMENT(SHRI UTTAMBHAI
H.PATEL): (a) to (c). The International
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Development Association (IDA), an affiliate
of the World Bank sanctionec a credit of US
$ 14.00 million for Bihar Agricultural Markets
Project of the State Government of Bihar in
March, 1972. The project envisaged con-
struction of 50 market yards.

The Rural Enginearing Organisation of
the State Govemnment was entrusied with
the task of construction. By the end of
December, 1979, 47 market yards had been
constructed with the IDA funds, when the
project was completed. The remaining three
markets could not be constructed due to
escalation of costs. These were completed
subsequently with the help of institutional
finance.

A statement showing the names of 47
,markets developed with IDA assistarice 1s
aiiclosed.



Whritten Answers 72

Written Answers . SEPTEMBER 11, 1991

n

fuebueyg (61) luebunp (1) medns  (21) esreyes
‘reyney  (9t) eyne)
eqsey] (G1) (uebueysy (v1) wpuewueg  (€1)

euery (21) lueBseqoy (11) ybeaqeino  (04) sowng
rejesnGeg  (6) fesesnbeg
‘indysewes  (g) induisewes
eBueyqeg  (2) wBusyqreq
indreyezny  (9) indeyezny
eweys (s 1yeureys
edeyy (v verg
‘yemeg (g) enedueyd (2) (ueBeneweN (1) uesedweyo IssM

4 s

sioy/ep Jo sweN

ININALVILS



74

BHADRA 20, 1913 (SAKA) Written Answers

73 Whritten Answers

euesiyye (ov) "Aiybuoy  (6€) hyBuopy
eebeyy  (ge) wjrebey)
indiebeyg (L€) ewyoebnen  (9€) indeBeyg
seBeupneq  (sg) peqeBueiny

elueyoNy  (ve)
remieN (€€) eYoN (2€) wereses  (ig) seyoy
‘yeuy (og) rmexng  (62) indioyg
‘eysieyg  (82) epueieN
‘peqeueyer (L2) ehe  (92) elen

"yeweson (G2) yreg (¥2) ewg  (€2)
"yemied (22) sndyejesny (12) Aipeured  (02) . euled

4 s

siexsep Jo eweN puIsg




78

SEPTEMBER 11, 1991 Wiitten Answers

75 Written Answers

"orenjog (Ly) ‘pequeya  (9t) pequeyq
elnyeyd (sy) indpeysewer  (vy) wnyqybuis
ouey  (ep) youey
emyren (2p) fuebuoyec (i) newejed

. z L
slexsepy Jo sweN ouasig




77 Written Answers
Consolidation of Holdings in Villages

6566. SHRISYED SHAHABUDDIN: Will
the PRIME MINISTER be pleased to
state:

(a) the names of States which have
taken up the scheme of consolidation of
holdings;

(b) the number of villages in which the
agriculture holdings had been consolidated
by March 31, 1991, State-wise;

(c) the number of villages in which
consolidation proceedings were in progress
on 1.4.91, State-wise;

(d) the numbor of indentified villagss in
which consolidation proceedings are to be
taken up during 1991—92, State-wise;

(e) the number of villages which have
not yet been brought under the programme,
State-wise; and

(f) the central allocation, if any, for con-
solidation of holdings and the allocation for
1991—92. State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G.VENKAT SWAMY): (a) 13 States
namely Andhra Pradesh, Bihar, Gujarat,
Haryana, Himachal Pradesh, J & K, Kama-
taka, Madhya Pradesh, Maharashtra, Orissa,
Punjab, Rajasthan & U.P. have taken up the
scheme of consolidation of land holdings.

(b) to (e). Land being a state subject
Union Government have limited advisory
role only. It is the responsibility of the State
Governments to monttor the progress of
consolidation of land holdings in the villages.
Village-wise statistics in each State is not
being maintained by Government of India,
accordingly.

(f) There is no central allocation of the

funds for the programme of consclidation of

land holdings.
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Ciearance of drugs from Drugs Control-
ler of india

6567. SHRI YELLAIAH NANDI: Will the
PRIME MINISTER he pleased to state:

(a) whether the manufacturers of new
bulk drugs are required to take clearance
from Drugs Controller of Iindia before mar-
keting their products; if so, the details thereof;

(b) the names of the new drugs that
have been cleared for marketing inthe coun-

ry since January, 1991; and

(c) the names of new formuiations
cleared by the Drug Controller of India since
January, 1991 and how many formulations
out of them are imported?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) Yes, Sir,
in accordance with the provisions of the
Drugs and Cosmetics Act.

(b) and (c). To the extent information is
available, the names of new drugs including
the dosage formulations approved since
January, 1991 are Cefaclor, Omeprazole,
Nefopam, Butalex, idarupbicin Injection (anti-
cancer), Ketotifen, Nitrendipine, Roxatidine,
Rabbit ATG Injection, Horse ALG Injection,
{To prevent transplant rejection), Felodip-
ine, Pirarubicin Injection (Anti-cancer),
Ramipril, Sellegelin out of which three drugs
viz. darubicin Injection, Horse-ALG Inject
and Pirarubicin Injection have been permit-
ted to be imported in finished form.

[ Translation)
TV Centres in Gujarat

6568. SHRI SHIVLAL NAGJIBHAI
VEKARIA: Will the Minister of INFORMA-
TION & BROADCASTING be pleased to
state:

(a) the names of place in Gujarat where
Doordarshan Kendras are likely to be set up
during 1991-92;
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(b) the Doordarshan Kendras set up
during 1990 which are yet to be commis-
sioned; and

(c) the reasons for delay in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) to (c). Whereas no new Doordarshan
Kendra was set up in the State of Gujarat
during 1990, Doordarshan have at hand
projects for the establishment of high power
TV transmitter at Bhuj and low power TV
transmitters one each at Morvi and Khambat
in the State. None of these projects is envis-
aged to be completed during the current
financial year. The project at Bhuj has,
however, been delayed to some extent
because of unforeseen developments.

All India Radio in Sitamarhi, Blhar

6569. SHRI NAWAL KISHORE RAI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whetherthe Government propose to
set up an Akashvani Kendra in the backward
district of Sitamarhi in Bihar;

, (b) if so, the time by which this Aka-
shvani Kendra is likely to be set up; and

(c) ¥ not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS);
(a) No, Sir.

(b) Does not arise.

(c) Sitamarhi already receives primary
grade day time radio coverage from the 100
KW MW Transmitter at Patna and the 10 KW

WTmnmmDm
Opening of FPS on Outer Ring Road

6570. SHRI RAJVEER SINGH: Willthe
PRIME MINISTER be pleased to State:
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(a) the number of Fair Price Shops
opened for the benefit of residents living in
the newly constructed societies on outerring
road;

(b) whether there is no Fair Price Shop

-near Sansad Vihar, Parijat and Triveni So-

cieties in Pitampura, New Delhi; and

(c) if so, the reasons therefor and the
time by which the Government propose to
open Fair Price Shops thereat?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI KAMALUD-
DIN AHMED): (a) to (c). It is reported by
Delhi Administration that residents of new
colonies at Outer Ring Road including colo-
nies of Sansad Vihar, Parijat and Triveni
Societies are served by one or the other Fair

Price Shop (FPS).

Delhi Administration generally consid-
ers opening of a new Fair Price Shop if
approximately 5000 cereal units are avail-
able for attachment to the proposed shop.
Economic viability of the shop and consumer
convenience are also factors taken into
account.

Declaration of Gazipur as No-industry
District

8571. SHRI VISHWANATH SHASTRI:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government propose to
declare Gazipur district as no-industry dis-
trict;

(b) it so, the details thereof; and
(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c). Gazipur has already
been declared a Category ‘C' backward
district.
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Setting up of Industrial units with the
Assistance of Japan

6572. SHRIGOPINATH GAJAPATI:Will
the PRIME MINISTER be pleased to state:

(a) whether some industries have been
set up in the country with Japanese assis-
tance;

(b) if so, the details thereof;

(c) whether the Government have a
proposal to obtain aid and assistance to set
up some more industrial units in the country;
and

(d) if so, the details of the proposal of
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) and (b). During the years 1986
to 1991 (upto June) a total of 411 approvals
have been granted for foreign collaboration
between Indian companies and Japanese
firms. These include 74 approvals for invest-
ment by Japanese firms in the equity of
Indian companies to the extent of Rs. 54.72
crores.

Details of all approved foreign collabo-
rations viz., the name of the Indian and
Foreign firms item of manufacture, nature of
collaboration, etc., are published by the Indian
Investment Centre as a supplement to its
Monthly News letter. Copies of this publica-
tion are sent regularly to Parliament Library.

(c) and (d). There are 28 applications for
foreign collaboration with Japanese firms
pending consideration of Government. As a.
matter of policy, specific information relating
to foreign collaboration proposals pending
consideration of Government are not re-
vealed in the public interest.

T.V. Transmitter in Mayurbhan)
6573. SHRI BHAGEY GOBARDHAN:

WIll the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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(a) whether there is any proposal for
setting up a low power T.V. Transmitter at
Rairangpur in Mayurbhanj district of Orissa;

(b) whether any representations have
been received in this regard during the pre-
ceding one and half year; and

(c) if so, the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) No, Sir.

(b) Yes, Sir.

(c) Within the constraints of financial
resources, it is the Governments constant
endeavour to provide TV coverage to the
uncovered parts of the country as expedi-
tiously as possible.

Representation vfrom the workers of
Doordarshan Calcutta

6574. SHRIM.V. CHANDRASHEKARA
MURTHY: Will the MINISTER OF INFOR-
MATION AND BROADCASTING be pleased
to state: )

(a) whether the technicians and pro-
grammers working in Calcutta Doordarshan
have represented against their problem;

(b) whether any action has been taken
in this regard; and
(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) to (c). Various staff Associations have
been representing aboutthe problems of the
employees of Doordarshan including that of
Calcutta Doordarshan Kendra from time to
time. Appropriate action as is feasible within
the framework of the relevant rules and
guidelines is taken on these representation.

industries closed in Kerala

6575.SHRITHAYILJOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:
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(a) the names of large, medium and
small scale industries closed down in Ker-
ala;

(b) the extent of capital invested by
financial institutions and private persons in
the said industries; and

(c) the steps proposed to be taken to get
these industries opened?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). The data on sick
industrial units which are assisted by banks
are collected by the Reserve Bank of India
as per the definition of sickness adopted by
it. As per the latest information available
formthem, there are 33 sick units in Non-SS|
sector and 20,735 sick units inthe SS| sector
with anoutstanding bank creditof Rs. 120.91
crores and Rs. 123.73 crores respectively in
Kerala as at the end of December, 1988.

In accordance with the practices and
usages customary among Bankers as also
in conformity with the provisions of the stat-
utes governing nationalised banks, it will nbt
be possible to divulge the names and details
of the sick units assisted by banks.

(c) For revival of sick industrial units,
Govemnment of India have got a uniform
policy for the whole country, including Ker-
ala. Some of the important aspects are given
in the attached statement.

STATEMENT

Steps taken By the Government of india
for the Revival of sick Industrial Units

(i) The Government have enacted
a comprehensive legislation
namely, ‘The Sick Industrial
Companies (Special Provisions)
Act, 1985’. A quasi-judicial body
designated as ‘The Board for
Industrial and Financial Recon-
struction (BIFR)’ has been set up
under the Act to deal with the
problems of sick industrial com-
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panies in an effective manner,
which has become operational
with effect from the 15th May,
1987.

The Reserve Bank of India have
issued guidelines to the banks
for strengthening the monitoring
systems and for arresting indus-
trial sickness atthe incipientstage
so that corrective measures are
taken in time.

The banks have also been di-
rected by the Reserve Bank of
India to formulate rehabilitation
packages for the revival of po-
tentially viable units. Ttie banks
and financial institutions evolve
rehabilitation packages for the
revival of sick units.

Reserve Bank of India have also
issued guidelines separately to
the banks indicating parameters
within which banks could grant
relief and concessions for reha-
bilitation of potentially viable sick
units without reference to RBI
both in the large and small scale
sector.

Government cf India introduced
a Margin Money Schame with a
view to supplementing the ef-
forts of the State Governments in
reducing the incidence of sick-
ness in the small scale sector.
Underthe liberalised scheme the
maximum amount of assistance
per unit available to sick small
scale units for rehabiliiation has
beenincreased from Rs. 20,000/
- to Rs. 50,000/-.

An Excise Relief Scheme for
weak units has also been an-
nounced. The scheme would
apply to any unit in which 50% or
more of the maximum net worth
in any of the previous five ac-
counting years has been eroded
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by accumulated losses. The unit
should have a rehabilitation,
modernization or diversification
package approved by a desig-
nated financial institution. The
eligible unit would be entitied to
aninterestfree loan, withagrace
period of 3 years and repayable
over seven years, amounting to
50% of its actual excise pay-
mentsforthree years subsequent
to the approval of the scheme.
The total amount given by way of
such 'Excise Loans’ will not ex-
ceed 25% of the overall cost of
rehabilitation / modernisation
diversification.

(vii) A small Industries Development
Bank of India (SIDBI) has been
established in April, 1990to func-
tion as an Apex Bank for tiny and
small scale industries. The paid
up capital of this bank is Rs. 250
crores.

SIDBI has been organising rehabilita-
tion meets in different States to help primary
lending institutions (PLIs) and promoters in
drawing up mutually acceptable rehabilita-

tion packages for potentially viable sick SSI

units. During 1990-91, 23 meets were or-
ganised at 1 centres where cases of over
250 units were discussed. The response
from the PLIs and borrowers to such meets
has been encouraging.

A separate Refinance Scheme for
Rehabilitation (RSR) is being operated by
SIDBI for revival of potentially viable sick
units.

Letters from MPs.

6576. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleaced to
state:

(a) the number of letters received from
the M.Ps. in the Ministry of Personnel, Public
Grievances and Pensions during the last 12
months;
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(b) the number out of these pending and
the reasons therefor; and

(c) the steps taken to expedite the re-
plies to the remaining letters?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) 447.

(b) 63 letters are pending for final reply,
as the requisite informations are awaited
trom other Ministries/Departments.

(c) The authorities concemned are being
regularly reminded to expedite final replies.

Delicensing of Beer and Alcohol

6577. SHRI K.V.THANGKABALU: Will
the PRIME MINISTER be pleased to state :

(a) the percentage of import component
in the plantto manufacture beer and alcohol;

(b) whatimports are necessary to make
these products; and

(c) whether the Government propose to
deliecense Beer and alcohol?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.
P.J.KURIEN): (a) Generally plants for manu-
facture of Beer and alcohol are procured
from indigenous sources. However, the
import content in some cases of “Brew
House"plants varied between 21.6% for the
First plant and 1.63% for the Third plant.

(b) the two basic raw materials for Beer
and Alcohol are Bareby malt and molasses
and they are available indigenously. Brew-
ery Hops, one of the raw materials required
in the manufacture of Beer,was available
mainly from the state of Jammu & Kashmir,
a part of the requirement was met through

imports.
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(c) No, Sir, the Government do not have
any proposal to deliecense Beer and Po-
table Alcohol.

Upgradation of Section Officer Posts as
Group ‘A’ Posts

6578. DR. KRUPASINDHU BHOI: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have re-
ceivad representations regarding upgrada-
tion of posts of Section Officer as Group “A’
posts;;

(b) if so, whether any decision has been
taken thereon and when it is likely to be
implemented; and

(c) if no decision has been taken, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES & PENSIONS (SHRIMAT!
MARGARET ALVA): (a) Yes, Sir.

Representations have been received
by the Government with regard to revision of

scale of pay of Section Officers of the Central
Secretariat Service from Rs. 2000-3500
(Group B) to Rs. 2000 - 4000 and grant of
Group A Status to Section Officers.

(b) There is,no proposal at present to
revise the pay scale from Rs. 200-3500 to
Rs. 2200-4000 by upgrading the posts of
Section Officers from Group B to Group A.

(c) Does not arise.
Extension of Chief executives of PSUs

6579. SHRI HARADHAN ROY: Willthe
PRIME MINISTER be pieased to state:

(a) whether it is the policy of the Govern-
ment 10 give extension to the Chief Execu-
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tives of Public Sector Undertakings on ex-
piry of their terms and after retirement ; and

(b) if so, whether the extension of serv-
ices on expiry of the terms to a Chief Execu-
tive of Public Sector Undertakings requires
approval of the Government of india?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) As per existing
policy,extension of tenure is permissible to
the Chief Executives, of the Public Sector
Undertakings,based on their performance,
upto the date of attaining the age of superan-
nuation. Execution of tenure beyond the age
of superannuation is not allowed except in
rare and really exceptional cases.

(b) Yes, Sir.
[ Translation)
issue of letters of intent

6580. SHRI DEVENDRA PRASAD
YADAV: Will the PRIME MINISTER be
pleased to state:

(a)the State-wise total numberof letters
of intent/licences issued to industries during
January 1 to July 31, 1991;

(b) the number of letter of intent/licences
issued to hundred percent export oriented
industries in Bihar; and

(c) the total number of industries set up
in said state against those licences?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.
P.J.KURIEN): (a) A Statement is enclosed.

(b) No letter of intent/industrial Licence
has been issued for setting up of any hundred
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per cent export-oriented unit in Bihar during
January-~July, 1891.

(c) Monitoring of the progress of imple-
mentation of industrial Licences is done by
the concerned State Government and the
Administrative Ministry/ Department. Infor-

BHADRA 20, 1913 (SAKA)
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mation about the actual number of industries
established is not, therefore, centrally main-
tained. As per the new Industrial Policy,
industrial licensing has been abolished for
all projects except for a short list of industries
related to security and strategic concerns
etc.
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[English]

Cancellation of Licences by Food and
Civil Supplies Department, Delhi
Administration.

6581. SHRIKESRI LAL: Willthe PRIME
MINISTER be pleased to state :

(a) whether the licencss of some kero-
sene depots were cancelled by Delhi Ad-
ministration during the Gulf war; and

(b) if so, the details and the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b).Yes, Sir. Licences
of three kerosene oil depots were cancelled
due to discrepancies in stocks of kerosene
oil.

Shares of Public Sector Undertakings.

6582. SHRI CHINNASWAMY SRINI-
VASAN: Will the PRIME MINISTER be

pleased to state:

(a)whether the Government have any
proposal to sell the shares of those Public
SectorUndertakings which are incurring loss
forthe last several years to the individuals as
well as to the employees of the respective
Public Sector Undertakings;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(SHRLP.K.THUNGON): (a)to (c). Inorder to
raise resources,encourage wider public
participation and greater accountability, up
to 20% of Government equity in selected
Public Sector Under takings, are proposed
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to be offered to Mutual Funds, Financial
institutions, general public and workers.

Ratlon Cards to Jhuggi Jhomprl
Dwellers

6583. SHRI BRAHMANAND MANDAL :
Will the PRIME MINISTER be pleased to
state:

(a) whether the majority of the families
in Jhuggi Jhompries of Udyan Marg, Gole
Market, New Delhi and Rly. Kathakapul,
Shahed Basti, Nabi karim, Paharganj,New
Delhi have not been issued ration cards
eventhoughthey have sent application forms;
and

(b) if so, the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLICDISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). Delhi Administra-
tion has reported that application from resi-
dents of Jhuggi Jhompries who fulfilled the
criteria laid down by it were issued ration
cards. Applications from persons who did
not fulfil the eligibility criteria were rejected.

[Translation)
All India Radio Centres

6584. SHRI MAHENDRA KUMAR
SINGH THAKUR: Will the Minister of IN-
FORMATION AND BROADCASTING be
pleased to state:

(a)the number of All India Radio Centres
opened in the country under Local Radio

Concapt;

(b)whether all these centres are based
on F.M.Transmitter system;

(c) whether a different type of radio
setting has to be done therefor;
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(d)whether a single radio can receive
the broadcast of F.M. and traditional
transmitter;and

(e) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRWA VYAS)
: (@)and(b). Twenty Six local radio stations
are at present in operation in the country.
Out of these, 21 radio stations are based on
Frequency Modulation (FM) Technology and
remaining 5 radio stations on Amplitude
Modulation(AM) Technology.

{c) Yes, Sir.A Frequency Modvulation
System necessary for FM transmission.

(d) A Single radio receiving set with FM’
AM bands is capable of receiving transmis-
sion from both FM and traditional Transmit-
ters.

(e) Does not arise.
[English)
Role of Public Distribution System.

6585. SHRI SANAT KUMAR MANDAL.:
Will the PRIME MINISTER \be pleased to
state:

‘a) Whether the PRIME MINISTER
discussed the role of public Distribution
System with the State Minister for Civil
Supplies and public Distribution at his recent
meeting held by him withthem duringthe last
month;

(b) I so, the details of deliberations; and

(c) The steps being taken to streamline
the public Distribution System as a mecha-
nism for helping the poor?

THE MINISTER OF STATE IN THE
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MINISTERY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) to (c). Yes, Sir. It was gen-
erally agreed to reorient the focus of the
Public Distribution System (PDS)to concen-
tration areas inhabited by larger number of
the poor like areas under Integrated Tribal
Development Projects; Drought prone Area
programme; Desert Development pro-
gramme and Tribal Majority States. The
Strategy would be to ensure an effective
reach of PDS commodities to consumers in
these areas. through the increase of Fair

-Price shop outlets, coverage of population

by ration cards and strengthening of other
infrastructure.

States werz also requested 1o improve
reach to the vulnerable population living in
urban unoiganised housing.

Meeting of Advisory Council on PDS

6586. KUMARI UMA BHARTI: Will the
PRIME MINISTER be pleased to state:

(a)whether ameeting of Advisory Coun-
cil on the Public Distribution System was
held in August,1991;anqgg -~

(b) if so,the decisions taken therein and
the stage of their implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI KAMALUD-
DIN AHMED): (a) and (b). Yes, Sir. It was
generally agreed to reorient the focus of the
Public Distribution System (PDS) to concen-
trate on areas in habited by larger numbers
of poor, like areas under Integrated Tribal
Development Projects; Draught Prone Ar-
eas Programmers;Deset Development
Programme and Tribal Majority States. The
Strategy would be 1o ensure an effective
reach of PDS commaodities to consumers in
these areas, through the increase Fair Price
Shopoutlets, coverageof populatior: by ratior:
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cards and strengthening of other infrastruc-
ture.

States were also requested to improve
reach to the vulnerable population living in
urban unorganised housing.

[Translation]

Closure of Sawal Madhopur Cement
Factory

6587. SHRI BHERU LAL MEENA: Will
the PRIME MINISTER be pleased to state:

(a) whether Jaipur-Sawai Madhopur

Cement Factory has been lying closed for.

the lastfewyears and if so, the reasons there
for;

(b) whether it has been proposed to
reopen this industry and if so, the time by
which it is likely to be reopened;

(c)whether private entrepreneurs will
be encouraged and if so, the time by which
approval will be accorded:and

(d) manage@nt of this Factory is get-
ting the work done by the workers for the last
three years despite the closure of this indus-
try and they are being marked present and if
so, whether they are being marked present
and if so,whether these workers have been
paid their salary during these three years
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(PROF.P.J.KURIEN}): (a)The Cement fac-
tory at Sawai Modhopur lying closed since
1.7.1988,as it became a sick unit incurring
huge losses.

(b) to (d). The proposal regarding reha-
bilitation/ revival of the factory
includes,among other things, payment of
arrears of salaries to the workers. The issue
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of rehabilitation/revival of the unit is before
the Board for Industrial and Financiai Re-
construction (BIFR).

[Engish)]
Cable TV Programmes In Kerala

6588. SHRI V.S.VIJAYARAGHAVAN:
Willthe MINISTER OF INFORMATION AND
BROADCASTING be pleased to state:

(a)whether Cable TV programmes are
available in Kerala: and

(b) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) and (b). The Government is aware of the
existence of Cable TV networks operatingin
various parts of the country including
Kerala.As the private agencies do not re-
quire the permission of the Government to
set-up Cable TV Networks within private
premises, the details of such networks are
not available with Government.

Commissioning of H.P.C.Plant

6589. SHRI UDDHAB BARMAN: Will

_the PRIME MINISTER be pleased to state:

(a)whether the Caustic and Chlorine
plant in the Cachar Paper Project of H.P.C
(Hidustan Paper Corp.) was due to be com-
missioned sometime back and the same is
being delayed; and

(b) whether the H.P.C has set a new
date for commissioning of the above plant?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
P.K. THUNGON):(a)Yes, Sir.

(b) Caustic Chlorine Piant is likely to be
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commissioned by November,1991.

[Trans/ation)

Income Tax Remitted by Owners of
Clnema Houses In Delhl.

6590. DR. LALBAHADUR RAWAL.: Wil
the minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a)whether allthe owners of the cinema
houses in Delhi have remitted the income
tax;

(b)if so,the amount received therefrom;
and

(c) if not,the amount out standing against
each owner?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJA VYAS):
(a) to (c). Separate data is not maintained in
respect of owners of Cinema Houses. The
owners of Cinema Houses are not necessar-
ily assessed to income tax inthe name of the
cinema houses. They may be assessed to
income tax under some other name and may
be having income from other sources also.
Identifying these tax payers and then collect-
ing the desired information would take time.
It involves first finding out who the owners of
cinema houses are from the persons who
exhibit films in the cinema housaes in Delhi
and then locate the files of owners who may
be assessed in Delhiorout side Delhi. A very
large number of files have then to be exam-
ined after being located and even then the
information may not relate to the income
from the cinema houses but would extend to
other incomes of the owners.The time and
effort involved in making the enquiries first,
locating the owners and then examining the
files may not be commensurate with results
sought to be achieved.
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Rural Industrial programme

6591. KUMARI DIPIKA CHIKHLIA: Will
the PRIME MINISTER be pleased to state:

(a) the number of industries set up in
Guijaratunderthe rural Industrial Programme
during the last three years till date;

(b)whether any new programme are
proposed to be launched by the Union
Government under the rural industrial pro-
gramme; and

(c) it so, the details thereof and the
names of the industries proposedto be setup
in Gujarat under the above programme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(PROF.P.J.KURIEN): (a) There is no such
specific programme captioned as ‘Rural
Industrial Programme’. Moreover, promo-
tion of industries in rural sector is the primary
responsibility of the State Govts. The Cen-
tral Govt, however,supplement the efforts of
the State Govts,through various agencies
like DCistricts Rural Development Agency
(DRDA)stc. Majority of the units set up in
rural sectors are unorganised in nature and
are not necessarily registered with any gov-
ernmental agencies.

(b) and(c). In view of (a) above, this
does not arise.

[Translation)

Increase In the Prices of Essential
Commodities due to Advertisements

6592. SHRI GOVINDRAO NIKAM:Will
the PRIME MINISTER be pleased to state:

(a)whether the prices of Essential
commodities have increased due to expen-
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diture incurred on the advertisements;

(b) whether according to the survey
conducted by the ‘Operation Research
Group’ 50 percent expenditureis incurred on
advertisements on various commodities; and

(c)if so, the steps Government propose
to take to the ensure that the prices of these
commodities do not increase only due to
advertisements?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION(SHRI KAMALUD-
DIN AHMEDj:(a)No, Sir.

(b) and(c). Since the essential com-
modities already have be adequate
demand,they do not require huge expendi-
ture on their advertisement.Essential com-
modities supplied through the Public Distri-
bution System involve no expenditure on
advertisement. Various studies are con-
ducted from time to time on several aspects
of advertisement by Research Organisation
including Operation Research Group.The
Government have taken suitable measures
to contain the prices of essential commodi-
ties and is committed to avoid the wasteful
expenditure.

Supply of Essential Commoditles to
Government Servants through Canteen.

6593. SHRIBHAGWAN SHANKARRA-
WAT: Willthe PRIME MiNISTER be pleased
to state:

(a) whether any proposal is under con-
sideration of the Government to supply
essential commodities to its employees
through canteens under the canteen store
department to protect its employees from
rising prices and profiteering;

(b)if so, the details of the scheme;
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(c) the time by which it is likely to be
implemented;and

(d) the categories of employees to be
benefitted from this scheme?

MINISTER OF STATE IN THE MINIS-
TRY OF CIVIL SUPPLIES AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a). No, Sir. The Central Govern-
ment makes allocation of key essential
commodities viz. rice, wheat,levy sugar,
kerosene imported edible oil and soft coke to
State Governments/UT Administrations for
supply under the Public distribution System
(PDS) to all consumers including civilian
employees of Government etc.

(b) to (d). Do not arise.
[English]
Expert Committee on working of CCl

6594. PROF. PREM DHUMAL: Willthe
PRIME MINISTER be pleased to state:

(a) whether an Expert Committee under
the Chairmanship oi Dr.H.C.Visvesvaraya
was set up to review the working of the
Cement Corporation of India:

{b) if so,the recommendation made by
the Committee; and

(c) the action taken /proposed to be

taken thereon?

THE MINIISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON):(a) Yes, Sir.

(b) someof the recommendations of
the Committee are:-

(1) Conversion of loans into equity to
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bring the debt equity ratio to1:1.

(2) The Corpn. should reduce the
cost of production and sales.

(3) Averting financial crisis in CCI by
giving CCl some extra budgetary
support.

(4) To ensure functional autonomy.

(5) Operating Units to headed by
best available senior GMs.

(6) Ensuring effective monitoring and
control.

(7) Reducing inventory.

(8) Improving maintenance practices
and DG Set utilisation.

(¢) Most of the recommendations,
suggested by the Committee, have been
implemented. Some of the recommenda-
tions are to be implemented on continuous
basis and this is being done

Reduction in the Supply of Foodgrains
to PDS

6595. SHRI MUKUL BALKRISHNA
WASNIK:
RAJNATH SONKAR
SHASTRI:

SHRI

Will the PRIMEMINISTER be pleased
fo state:

(a) whether the National Council of
Applied Economic Research (NCAER) has
in study suggested a reduction in the
supply of grains to PDS by four million
tonnes by eliminating the upper strata of
urban household from its purview;

(b) whether the standing Advisory
Committee on Agriculture had also suggested

BHADRA 20, 1913 (SAKA)
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that the salaried class should be taken out
from the benefits of PDS and restricting its
scope to the rural areas and urban slums;

(c) if so, whether the Government have
accepted these recommendations;

(d) whether the Government plan to
formulate a new food distribution ;policy
;and

(e) if so, the details thereof?

THE MINISTER OF“STATAE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED) : (a) National Council of Ap-

plied Economic Research has suggested

exclusion of certain categories of beneficiar-
ies from foodgrain entitlements under the
Public Distribution System (PDS).

(b) The information is being collected.

(c) to (e) . There is no proposal to
exclude any section of the population from
PDS.

A meeting of the Advisory Council on
PDS was held recently. It was agreed to
reorient the focus of PDS to concentrate on
areas inhabited by larger number of poor
people , like areas under Integrated Tribal
Development Projects (ITDP), Drought Prone
Area Programme (DPAP), Desert Develop-
ment Programme and Tribal Majority States,
The state would be to ensure an effective
reach of essential commodities to consum-
ers in these areas.through the increase of
Fair Price Shop outlets, coverage of the
population by ration card and strengthening
ot other infrastructure.

New Technology for Electrolytic
Procuciion of Petassium lodate

6596. SHRIMATI BASAVARAJES-
WARIL: Will the PRIMEMINISTERDbe pleased
to state :
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(a) whether a new technology for the
electrolytic production of potassium iodate
used in the iodisation of salt has been devel-
oped by the Central Electrochemical Re-
search Institute at Karaikudi; and

(b) if so,the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL,PUBLIC
GRIEVANCES AND PENSION (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) The process involves dissolution of
iodine in potassium hydroxide. Potassium
iodide so obtained is electrolytically oxidized
inannular flow cell using Titanium Substrate
Insoluble Anodes (TSLA) and stainless steel
cathodes. At the end of the end of the
electrolysis,the electrolyte is cooled when
potassium iodate is obtained which is filtered
and dried. Potassium iodate manufactured
by this process conforms to food grade
specifications and is suitable for iodisation of
salt.

[Translation)
implementation Of DPAP And DDP
6597. SHRI TEJ NARAYAN SINGH:

Will the PRIME MINISTER be pleased to
state:
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(a) the details of the implementation of
the Drought Prone Area Programme and
Desert Development Programme in the
country during the last two years, State-
wise;

(b) the basis on which Drought Prone
Area Programme and Desert Development
Programme are proposed to be implemented,;
and

{c) the area in which and the extent of
population on which both of the said pro-
grammes have been implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI.G.VENKAT SWAMY): (a) State-
ment—I is enclosed.

(b) The Drought Prone Areas Pro-
gramme and Desert Development Pro-
gramme are being implemented with the
objectives of drought proofing and controlof
desertification and bring about ecological
balance in the longer run in the respective
programme areas on the basis of develop-
ment works undertaken in the conservation
and development of key natural resources
viz. land, water and vegetative cover (forests
and pastures).

(c) Statement —Il is enclose.
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Telecast of ‘Parliament News'.

6598. SHRI.RAUJNATH SONKAR
SHASTRI: Will the Minister of INFORMA-
TION & BROADCAASTING be pleased to
state:

(a) whether the object of telecasting the
“Parliament News"” programme is to convey
the daily activities of the Government to the
people; and

(b) if so. whether the Government pro-
pose to the change the time to telecast the
programme earlier than it is being telecast;
and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRWA VYAS):
(a) No, Sir, The “Parliament News" telecast
by Doordarshanis intendedto providetothe
viewers a summary of the daily proceedings
in the Lok Sabha and the Rajya Sabha.

(b) and (c). No, Sir. There is no such
proposal at present on account of the con-
straints of programme requirements and
transmission time.

Drinking Water Problem Orissa

6599. SHRI. MRUTYUNJAYA NAYAK:
Will the PRIME MINISTER bc pleased to
state:

(a) the details of the schemes included/
proposed in the current Five Year Plan for
the Permanent solution of the problem of
drinking water in C -issa and the total amount
allocated for each scheme;and

(b) if there is no such scheme, the
reasons therefor?

MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (SHRI
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UTTAMBHAIH. PATEL): (a) and (b) The de-
tails of the schemes to be taken up and the
outlay required in the Eighth Five Year Plan
for solution of the problem of drinking water
in Orissa will be worked out only after
approach,policy and outlays for the Eighth
Plan are finalised by Planning Commission.

[English)

New Industrial Policy
SHRI M.V.V.S. MURTHY:
SHR! SOBHANADREES-

WARA RAO VADDE:
SHRI CHITTA BASU:

6601.

Will the PRIME MINISTER be pleased
to state:

(a) whether the new industrial policy is
likely to lead to laying of the labour force ir
the industrial section;

(b) if so, the details thereof; and

(c) the remedial action proposed to be
taken by the Government to face this situ-
ation andto avoid any unemployment caused
as a result of this?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c). The Statement on In-
dustrial policy tabled in Parliament on 24th
July, 1991 unambiguously declares the
Government will fully protect the interests fo
labour, enhance their welfare and equip
them in all respects to deal with the inevita-
bility of technological change.

[ Translation)
Water Facility In Rural Areas
6602. SHRI RAM NARAIN BERWA:

Wili the PRIME MINISTER be pleased to
state:
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(a) Whether the facility of water has not
been provided by the State in the bestows of
Scheduled Castes ana Scheduled Tribes in
rural ares;

(b) If so, whether the Government pro-
pose to provide special financial assistance
to State for providing the said facility in these
bestows; and

(c) If so, the details thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAI H. PATEL): (a). No, Sir.

(b) to (c) Do not arise.
Losses Incurred By l. C. 1. LTD.

6603. SHRI SIMON MARANDI: Willthe
PRIME MINISTER be pleased to stete:

(a) whether the Indian Chemical Indus-
tries Ltd., a big company in the field of
chemicals, fertilisers ard fibre, suffered a
loss of about Rs. 12.20 crotes in 1989-80
and this loss is likely to increase further this
time;

(b) if so, the year-wise details ofthetotal
loss suffered by this company since 1988:

(c) the causes of these continuous
losses; and

(d) the short-term and long-term meas-
ures proposed to be taken to remedy the
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a). Thereis
not such company as the “Indian Chemical
Industries Ltd. “. However, the intention fo
Hon'bls M.P. appears to refer to |.C.I. India
Ltd. Whose abridged prcfit and Loss ac-
countforthe years ended 31.3.1990 showed
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a loss after tax of Rs. 12,18,87,000. For the
year 1990-91, the company made a prcfit
after tax of Rs. 20,66,87,000 which includas
the profitof Rs. 15.90 crores fromthe sale of
one of its buildings at Bombay.

(b) The companv has intimated that
since 1988, loss was incuried only in the
accounting year 1989-90.

(c): The ccmpany has intimated the
following reasons for losses during 1989-
90:

(i) Poor quality of power supply in
Pankiresulting in loss in production
and sale of urea.

(i) Abnormal start-up expenses in-
curred in cannection with the ex-
pansion of their Fibres plant at
Thane.

(i) Low Volume Fibres sales resulting
in under recovery of expenses.

(d) As per the Annual Report (1990-91),
the company proposes to effect cost econo-
mies, proauctivity improvements and effi-
cient deployment of assets and resources.

[English]

Setting Up Of Special Township with
Japanese Assistance

6604. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose to
set up special townships in India with Japa-
nese assistance to prcmote flow of foreign
investment and technology into India.

(b) if so, the details thereof;

(c) whether the Government have
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examinedthe political and cultural aspects
of such a proposal; and

(d) if so, the nature of such studies and
the results/finding thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (d) Presently, only a feasi-
bility study for setting up of an industrial
model township with Japanese assistance
is ccntemplated: There is not firm commit-
ment to go ahead with the setting up of an
industrial model town.

Utilisation Of Equipments Available
With Air And Doordarshan

6605. SHRIMATI DIL KUMARI BHAN-
DARI: Will the Minister of INFORMATION
AND BROADCASTING be pleased tc
state.

(a) whether a large number of most
sopiisticated broadcast equipments avail-
able with All India Radio and Doordarshan
are under utilisation; and

(b) it so, the details thereof and the
reasons therefor?

THE DEPUTY MINISTER OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS): (a) and (b). The broadcast equip-
ment available with All India Radio and
Doordarshan is optimally utilised in a
planned manner, according to requirement
and availability of resources.

[ Translation]

Telecast Of ‘World This Week’ Pro-
gramme In Hindl.

6606. SHRI RAM BADAN: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:
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(a) whether the Government propose to
telecast ‘World this week’ programme in
Hindi also; and

(b) if so, when and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BRODCASTING (KUMARI CIRIJAVYAS):
(a) and (b) Doordarshan has no proposal at
present to telecast a separate “The World
This Week” programme in Hindi due to
constraint of transmission tims.

SC/ST Employees In Computer Mzinte-
nance Corporation LTD

6607. SHRI RAM SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the total number of officers and
employees working in CMC Ltd.;

(b) The total number of Scheduled Cast
and Scheduled Tribe officers and employ-
ees among them and their percentage vis-
a-vis total strength of officers and employ-
ees;

(c) whether the candidates are selected
directly from the colleage campuses by
interviews; and

(d) If sn, the total number of candidates
selected during the last three years tiil
July.1991 and the number of candidates
belonging to Scheduled Caste s and Sched-
uled Tribes out of them?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a). The total
number of staff membersin CMCLtd. ason
31.7.91is2255. i.e. Executives - 1670 Non-
Executives - §85.
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(b) The total number of Scheduled
Castes (SC) and Scheduled Tribe (ST)
staff membersin CMC Ltd. ason 31.7.91is
51, of which 22 are Executives and 29 are
Non-Executives. Percentage of SC/Si vis-
a-vis the total Executives is 1.32% and for
Non-Executives, it is 4.96%.
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(c) The candidates are selected from
several sources including campus also, by
tests / interviews.

(d) The total number of candidates
selected during the last three years till July,
1991 and the number of candidates be-
longing to SC/ST out of them are as follows

No. of Candidates No. of SC/ST
recruited candidates
of those
recruited
Year Cam- Non- To- Cam- Non- To-
pus campus tal pus campus tal
1 2 3 4 5 6 7
88-89 209 133 324 2 1 3
89-90 276 201 477 8 14 22
90-91 222 142 361 2 2 4
91- 136 74 210 2 2 4
tiil
July

Declaration Of Jalesar as a ‘No Indus-

try’ Area

6608. SHRI SURESHANAND SWAMI:
Will the PRIME MINISTER be pleased to

state:

(a) whether the Government propose to
declare Jalesar ares in Uttar Pradesh as ‘no-
industry’ area;

(b) if so, thedetails thereof?; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c).Etah District of which
Jalesar is a Tehsil, has been declared a
Category 'C’ backward district.

[English)

Alr Stations In Haryana And Rajasthan

6609. SHRI DHARAMPAL SINGH

"MALIK: Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:
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(a) the number of All India Radio sta-
tions set up in Haryana and Rajasthan
during the last three years;

(b) whether there is any proposal to set
up more radio stations in both the states
during 1991-92; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) While no radio station was set up in the
State of Haryana during the preceding three
years, a local radio station at Alwar was
commissioned in the State of Rajasthan on
14.1.1991.

(b) and (c). Whereas a iocal radio
station was commissioned into service on
24.6.91 at Kurukshetra in Haryana, steps
have been taken to set up 8 new radio station
in Rajasthan duringthe remaining partofthe
current financial year.

Capacity Of Air Station Darbhanga And
TV Centre, Madhubanl

6610. SHRI BHOGENDRA JHA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased {0 state:

(a) whetherthe Government propose to
increase the capacity of A.LR. station,
Darbhanga;

(b) if so, the details thereof and the
estimated cost likely to be incurred thereon;

(c) whether the Government also pro-
pose to increase the capacity of T.V. centre,
Madhubani; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING (KUMARIGIRWA VYAS):
(a) No, Sir.

(b) Does not arise.

{c) No, Sir.

(d) Does not arise.

Natlonalisation Of Cinama Industry

6611. SHRIC.P. MUDALAGIRIYAPPA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government propose to
nationalise the Cinema Industry to regulate
the quality of films; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a) No,
Sir.

(b) Does not arise.

[ Translation)
Cold Storage In Maharashtra

6612. SHRIVILASRAONAGNATHRAO
GUNDEWAR: Wilithe PRIME MINISTER be
pleased to state:

(a) whetherthe Government propose to
set up some cold storages in Maharashtrain
the near future; and

(b) if so, the progress made sofarinthis
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAI H. PATEL): (a). No, Sir.

(t) Does not arise.
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Proposal From Orissa For Manufacture
VCR/VCP

6613. SHRI BRAJA KISHORE TRIPA-
THY: Wilithe PRIME MINISTER be pleased
to state:

(a) whether the Government of Orissa
have sent any proposal to the Union Govern-
ment for manufacture of VCR/VCP in col-
laboration with Konark Teievision and Orissa
State Electronics Development Corporation
Ltd; and

(b) if so, the action taken by the Union
Government on the said proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) No, Sir.
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(b) Does not arise.
Fertilisers To Tamil Nadu

6615. SHRI K. THULASIAH VAN-
DAYAR: Will the PRIME MINISTER be
pleased to state:

(a) whether the Union Governmert
have made any allocation of different kinds
of fertilisers to Tamil Nadu during 1989-80
and 1990-91;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHANY)" (a) to (c).
Allocation of fertilisers to Tamil Nadu during
1989-90 and 1990-91 is given below nutrient
wise:
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Video Piracy

6616. SHRISHRAVAN KUMARPATEL.:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state;

(a) the details of arrangements, includ-
ing administrative and enforcement set up
for preventing piracy and copyright violation
of video and movie films;

(b) whetherthe Government have iden-
tified any any weakness in the existing
arrangements in the way of effectively pre-
venting piracy in video, movie and TV films;
and

(c) the steps , if any, contemplated to
plug such loopholes in the system?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AN BROAD-
CASTING (KUMARI GIRIJA VYAS): (a)
Information is given in the attached state-
ment

(b) and (c), The Central Government
has instructed the State Government to ef-
fectively enforce the provisions of the law
which are considered to be adequate,
through creation of Special Police Celis for
investigation of copyright offences, bringing
video parlours and shops under a licensing
regime, giving necessary powers for en-
forcement of Entertainment Tex recovery
agencies, collecting crime statistics of copy-
right offences exclusively etc.,

STATEMENT

There are varicus provisions under the
Copyright Act, 1957 as amended from time
to time that provide for prevention of iflegal
duplication of works in which a copyright
subsists. The salient provisions of the Act
which is administered by the Ministry of
Human Resource Development are given
below:-
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(i) Imprisonment for infringement of
copyright under Section 63 can be
for a term ranging from 6 month
upto 3 years and fine can be im-
posed ranging from Rs 50,000
extendableto Rs. 2 lakhs. For every
subsaquent offence Section 63(A)
provides for a fine of Rs.1 lakhs
which can be extended upto 2 lakh
rupees and imprisonment ranging
from one year to 3 year.

(ii) Under Section 64 any Police Offi-
cer from the rank of Sub-inspector
and above can seize without war-
rant all copies of work which have
been used for making in fringing
copies even if he is satisfied that an
offence under the Copyright Act is
likely to be committed.

(i) A person who knowingly makes
infringed copies of any work for
which a copyright subsists can be
punished with imprisonment upto 2
years alongwith a fine.

(iv) Infringement of copyright is a
cognizable and non-bailable of-
fence.

2. The role of Central Government in
curbing Piracy and copyright violation is
confined to legislation and the punishment
provided under the existing legislation is
more than sufficiently deterrent. The laws
enacted by the Central Government are to
be implemented by the State Government
or the Union Territory Administrations. The
Central Government cannot under the Con-
stitution of India dictate to the State Govern-
ments/Union Territory Administrations in
these matters. It can only draw their atten-
tion to the problem and advise them the
activate the law enforcing Agencies of their
administrations to implement the provisions
of anti-video piracy laws and laws related to
copyright violation. The Government is also
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of the view that copyrigth is a propristory
right and it is therefore upto the owners of
copyrightto initiate civil/criminal procedures
in appropriate Court of law of enforcement of
the rights conferred on them.

Ruiles Re: Posting Of IAS Officers To
Autonomous District Counclis

6617. DR. JAYANTA RONGP!: Wil: th
PRIME MINISTER be pleased to state:

(a) whether as per the existing rules, the
I. AS and other Central Cadre Officers
working in the Autonomous District Councils
which are constituted underthe constitutional

provision of the Sixth Schedule should be’

posted directly by the Union Government to
such Autonomous District Councils;

(b) if so, whether these rules are being
followed in regard to the two Autonomous
District Councils of Assam namely, Karbi
Anglong and N.E Hills; and

(c) if not, the steps proposed to be taken
to implement existing rules in this regard?

THE MINISTER OF THE STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The existing provi-
sions under the .A.S. (Cadre) Rules, 1954
and the Central Staffing Scheme do not
require that such postings should be made
directly by the Union Goveriment.

(b) and (c).Does not arise.

Control Of Multinational Companles On
Drug Industry

6618. SHRI BWOY KRISHNA HAN-
DIQUE: Will the PRIME MINSTER be
pleased to state:

(a) the percentage out of the total bulk
drug and drug formulations produced in
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India, the multinational drug companies
account for;

(b) the percentage of these products
they export; and

(c) whether the multinational compa-
nies fully utilize their export potential?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a)The
percentage of production of bulk drugs of the
total production of drugs in India by multina-
tionai companies during 1989-90 and 1990-
91 was 71.47% and 68.52% respectively.

(b) and (c).This is not monitored in the
Ministry.

Enrolment of New Members into
Central Sectt. Government Employees
Club

6621. DR. C.SILVERA: Willthe PRIME
MINISTER be pleased to state:

(a) whether any criteria exists for the
enroliment of new members with Central
Secretariat Government employees Club;

(b) if so, the details thereof and the
activities permitted in the club;

(c) whether enroliment is made every
year;

(d) if so; the total membership of the
club at present;

(e) whether non-Government employ-
ees have also been enrolled as members of
the club; and

(f) if so, the reasons therefor and the
steps proposed to be taken to terminate their
membership?
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iNISTER OF STATE [N THE MINIS-
TRY OF PERSONNEL, PUBLIC GRIEV-
ANCES  AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) This Ministry is not
aware of the existence of any Clubknown as
the Central Secretariat Government employ-
eas Club.

(b) to (f) : Does not arise.
[Translation]

Bun on production of Consumer
Goods
6622. SHR! RAM LAKHAN
SINGH YADAV:
SHRI KASHIRAM RANA:
SHRI ARJUN SINGH
YADAV:

Will the PRIME MINISTER be pleased
to state:

(a) the names of muliinational compa-
nies producing consumer goods in India;

(b) whether the Government propose to
iinpose a ban on consumer goods to be
produced by multinaticnal companies;

(c) ii so; the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY ( PROF. P.J.
KURIEN): (a) A list of the companies regis-
tered under the Foreign Exchange Regula-
tion Act and engaged in the manufacture of
consumer goods is given in the Statement.

(b) to (d) No, sir. Except in case of those
items exclusively reserved for development
in the small scale sactor and those requiring
compulsory licensing. All other items have
been de-licensed under the new Industrial
Policy.
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List of Companies Registered under
Foreign Exchange Regulation Act which are
manufacturing Consumar Goods

1. M/s. Bayer India Limitea
2. M/s. Electric Co. of India Ltd.
3. M/s. Hindustan Lever Limited

4, M/s. Hindustan Gum & Chemi-
cals Ltd.

5. M/s. Sandoz (India) Limitad

6. Ms. Union Carbide India
7. M/s. General Electric Co. of India
Ltd.

8. M/s. Johnson & Johnson Limited

Implemsntation of P.C. Jeshil Report

6623. SHRI. KASHIRAM RANA: Will
the Minister for INFORMATION AND
BROADCASTING be pleased to state :

(a) whetherthe Government propose to
implement P.C. Joshi report regarding T.V.
Software to improve the quality of pro-
grammes to be telecast by Doordarshan;

(b) if so, the details thereof; and
(c) if not, the reasons there fo:?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRKA VYAS)
(a) and (b). The Report submitted to the
Government by the Working Group tc pre-
pare software Plan for Docrdarshan (Joshi
Committee) contained 31 major recommen-
dations. The Government after due consid-
eration accepted 25 recommendations and
initiated action for their implementation.
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(c) Does not arise

[English] -
Raesponse to Marut! 1000 In Forelgn
Markets
6624. SHRI GANGADHARA

SANIPALLI: Will the PRIME MINISTER be
pleased to state:

(a) whether any discussion was held
recently between the Government and the
President of the Suzuki Motor Car Com-

pany;

(b) if so, the matter discussed and the
outcome thereof; and

(c) the response to Maruti 1000 in for-
eign markets?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
P.K.THUNGON): (a) & (b). Mr. O. Suzuki
called on the Prime Minister, Finance Minis-
ter, Commerce Minister and Minister of State
(HI). Matters relating to the functioning and
future plans of Maruti were discussed. No
final decisions were taken.

{c) The Maruti 1000 is not intendzd for
export except in very limited markets.

[Translation)
Land Levelling Scheme

6625. SHRICHINMAYANAND SWAMI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose
to implement a scheme for levelling the land
with a view to make it fertile under Rural
Development Agency;

(o) if so, whether Badaun district has
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been incluced ir. this scheme; and
(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIG. VENKAT SWAMY): (a)to (c) Land
levelling is already one of the permitted
activities under the Jawahar Rozgar Yojana
(JRY) being implemenied in all the rural
districts cf the country Including that of
Badaun District (Uttar Pradesh).

[English]

Demand for Price Revision by Drug
Industry

6626. SHRI DHARMANNA MON-
DAYYA SADUL:
SHRI K. THULASIAH VAN-
DAYAR:

Will the PRIME MINISTEK be pleased
to state:

(a) whether the demand of the Drug
Industry for price revision of their products is
pending consideration with the Government
forthe lastone and ahalf year and as aresult
of delay the Industry has threatened to goon
strike shortly in support of their demands;
and

(b) if so, the action taken or proposed to
te taken to take a decision in the matter to
remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR.CHINTAMOHAN): (a) & (b). The
price revision of price-controlled drugs and
formulatiors is an on-going process. One of
the main demands of the industry related to
relief due to increases arising out of last
year"s petroleum products price hike, gen-
eral inflation and the exchange rate adjust-
ment of the rupee. On account of these
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escalations in costs, Industry has demanded
25% increase on all items.

Price increases dus to last year’s petro-
leum products price hike were considered
and allowed on a number of bulk drugs and
formulations. Government has recently
revised the prices of 31 bulk drugs using
imported raw materials w.e.f. 30.8.1991.
Price revisions are being examined for other
bulk drugs also.

Technical Manpower Support to Sclen-
tists in Indlan Missions

6627. SHRIRAMESHWAR PATIDAR:
Will the PRIME MINISTER be pleased to
state.

(a) whether the scientists on deputation
in Indian missions abroad are provided with
decision-making autonomy and technical
manpower support to contribute effectively
utilising their technical skills;

(b) if so, the details thereof; and

(c) the measures being taken to set up
Indian Technology Park in each Indian
Embassy whare new Indian technology could
be displayed?

THE MINISTER OF STATE IN THE
MINISTERY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Scientists
on deputation in our Missions abroad work
under the overall supervision of the Head of
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the Mission. They are assisted by the neces-
sary supporting staff.

(c) The Mission in several countries
have disp!ay windows which project India’s
achivements in various fields including Sci-
ence and Technology.

[ Translation)

Foreign collaboration for Scooter
manufacturing companies

6623. SHR! PANDURANG PUNDLIK
FUNDKAR: Will the PRIME MINISTER be
pleased to state:

(a) whether the major scooter (two-
whaeler) manufacturing companies in the
country are having collaboration with foreign
companies;

(b) if so, the name of such Indian com-
panies alongwith the name of their foreign
collaborators;and

(c) the quantum of spares imported in
each case and the extent of foreign ex-
change for which permission was granted in
each case?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c). The names of major
manufacturers of scooters having foreign
collaboration arrangement, the names of
their collaborators and the FE allowed and
utilised by them are as under:

(Rs.in lakhs)
Name of Name of FE allowed FE Utilised
India Collaborator for spares
Company (1989-90)
1. Ms. LML M/s.Pi?,gRio 67.82 42.19
Ltd & C.S.P.
Kanpur ltaly
2. Ms. Kinetic M/s.Honda 149.00 60.00
Honda Motors Motors Co.
Ltd., Pune Lt., Japan
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Incentlves to Small Scale Industries

6629. SHRI ARJUN CHARAN SETHI:
Will the PRIME MINISTER be pleased to
stat:

(a) the details of the incentives the
Government are likely to provide to Small
Scale Industries with the change in Industrial
Policy recently;

(b) whetherthe subsides given asimputs
to such industries is proposed to be done
away with due to change of approach of the
Government; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P. J.
KURIEN ): (a) The facilities and incentives
for the promotion of small scale industries
have been outlined in the"Policy Measures
for Promoting and Strengthening Small, Tiny
and Village Enterprises” laid in Parliament
on 6th August, 1991.

(b) and (c). Government don not con-
sider it necessary to introduce a scheme of
Central Investment Subsidy for small scale
units in rural areas and backward regions in
view of the policy Measures for Promoting
and Strengthening Small, Tinyand village

Enterprises announced on 6.8.91 which

include a new scheme of Integraterdinfras-
tructural Development (including technologi-
cal back-up services) for small scale indus-
tries tofacilitate location of industries in rural/
backward areas.

Expansion of T.V. Network
6630. DR.V.RAJESHWARAN: Will the

Minister of INFORMATION AND BROAD-
CASTING be pleased to state:
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(a) whether the T.V. programmes do
not reach the people in large areas of south-
ern most parts of Tamil Nadu and Kerala;

(b) whether the Government have any
proposal forthe expansion of T.V. networkin
the extremes southern most parts covering
more than eight districts of Tamil Nadu and
Kerale; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWJA VYAS):
(a) Southern districts in the States of Kerala
and Tamil Nadu lie within the coverage ar-
eas of the existing TV transmitters in the
respective States. However, parts of these
districts do not receive TV service on ac-
count of terrain conditions.

(b)and (c) There is no approved scheme,
at present, to set up TV transmitters in TV
service in some southern parts of Tamil
Nadu is envisaged to improve consequent
upon commissioning of the high powertrans-
mitter under implementation at Ramesh-
waram.

Uniform salary Grades In Technical
Departments

6631 SHRI KARIYA MUNDA: Will the
PRIME MINISTER be pleased to state:

(a) whether different technical depart-
ments foliow different salary grades and
some department have one or two additional
grades for scientific and technical person-
nel;

(b) if so,the details and the action taken
to have uniform salary grades;

(c) whether the period of eligiblity to
move from one grade to another is uniform
in various technical departments; and
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(d)if not, the remedial steps contem-
plated in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL,PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b)to (d). The cadre-structure in ascien-
tific and technical department dependsonits
organisational needs. The Government re-
views from time to time the cadre structure
and promotion policies including the period
of residence at each grace and take the
needed measures.

[ Translation]

Allocation To U.P. For Plan Expenditure
6632. SHRISANTOSHKUMAR GANG-

WAR: Will the Miiister of PLANNING AND

PRCGRAMME RMPLEMENTATION be
pleased to states:

{a) the amount of plan expenditure -

sanctioned for Government of Uttar Pradesh
for 1990-91;

(b) the contribution of State Govern-
ment in the annual Plan of 1990-91; and

(c) the amount incurred by the State
Government on various schemes in 1990-
91?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH. R.
BHARDWAJ): (a) and (b). Annual plan 1990-
91 of Uttar Pradesh was approved at Rs.3200
crores comprising State's own resources of
Rs.1603.07 crores including further addi-
tional resource mobilisation by the State and
specified Central transfers, if any.

(c) The expenditure in 1990-91 is esti-
mated at Rs. 2501.53 cores.
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Pepsl’s Research Centre

6633. SHRI PHOOL CHAND VERMA:
Will the Minister of FOOD PROCESSING
INDUSTRIES b e pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news item
captioned “Pocr performance of Joint ven-
ture pepsi, PAIC atl.oggerheads” appearing
in the ‘Indian Express’ New Delhi dated
August 15, 1991;

(b) if so, whether there is any dispute
between the pepsi Foods Private Limited
and Punjab Agro-Industries Corporaticn over
the selection of site for setting vp of Re-
search Centre of the company in Punjab;
and

(c) if so, the steps taken to resolve the
issue and where it is decided to set up?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES(SHRI GIRIDHAR GO-
MANGO): (a) Yes, Sir.

(b) and (c). According to the informa-
tion furnished by M/s Pepsi Foods Pvt. Ltd.,
there has been no dispute between M/s
Pepsi Foods Pwvt. Ltd. and Punjab Agro In-
dustries Corporation over the selection of
site for research centre. M/s Punjab Agro
Industries Corporation has informed that for
this independent component of this project
various factors such as suitability of soil,
required thrust cf research on various horti-
cultural/oil seeds crops vis-a-vis locating the

-plant in fruit and vegetable plant at zahura,

availability of land for carrying-out field re-
search activities at Zahura and need for
regular interaction between agro research
centre and the processing plant, it has de-
cided to locate the Agro Research Centre
outside the fruit and vegetable complex at
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Zahura but around it in the Districts of Hoshi-
arpurAullundur. They have also informed
that a temporary facility has been created in
the fruit and vegetable compiex at Zahura
which will be shifted once the agro research
centre is operative and M/s Pepsi Foods Pvt.
Limited’s management is taking action on
these lines in consultation with M/s Punjab
Agro Industries Corporation.

[Translation)

Sale of old Stock Fertilisers At New
Rates

6634. SHRI ARJUN SINGH YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) whether some fertiliser traders are
selling fertilisers of old stock at new rates in
connivance with the Government employ-
ees in the country; and

(b) if so, the details of such traders and
the Government employees against whom
action has been initiated in this regard so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICAL AND FERTILIS-
ERS (DR.CH|NTA MOHAN): (a) No specific
and verifibale case has come to the notice of
Government where retailers are selling pre-

budget stock of fertilisers at the new rate in:

connivance with the Government employ-
ees in the country.

(b) Question does not arise.

[English)

Telecast Of TV Serial ‘The Bible’

6635. SHRIRAMESH CHENNITHALA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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(a) whether the Government propose to
telecast the serial ‘The Bible’; and

(b) if so, the details thereof and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) and (b). A Sponsored TV serial titled
‘Stories from the Bible to be produced by M/
s. Navodaya, Cochin as been approved for
39 episodes by Doordarshan. As per the
guidelines for approval of sponsored pro-
grammes, the telecast schedule of a pro-
gramme will be decided after the first four
episodes have been made available by the
producer and after these are previewed and
found suitable by the Section Committee. In
the case of the serial, ‘Stories from the Bible’
, the producers have not yet submitted the
first four episodes to Doordarshan.

Centre For Electronics Test Engineer-
ing In Culcutta

6636. SHRI RADHIKA RANJAN
PRAMANIK: Will the PRIME MINISTER be
pleased to state:

(a) whether the Department of Electron-
ics isgoing to start at Salt Lake city, Calcutta,
a Centre for Electronics Test
Engineering(CETE), a new INDO FRG proj-

_ect by Standardisation Testing and Quality

Control; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Yes, Sir,
The INDO FRG Project involves setting up of
a Vocational Training Centre. The centre
would offer a two year long term course in
test engineoring with specialisation in the
areas of Test & Measuring instruments, as
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well as consumer, telecommunication,
medical and industrial electronics.

Telecast Of Serial Laxml bal’ Jhansi Kl
Ranl’

6637. SHRI RAJENDRA AGNIHOTRY:
Willthe MINISTER OF INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government propose to
make a T.V.serial on Laxmi Bai ‘Jhansi Ki
Rani’;

(b) if 50, the details thereof;.

(c) whether any proposal for serial on
Laxmi bai Jhansi Ki Rani is pending clear-
ance; and

(d) if so, the time by which it is likely to
be given approval?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) to (d). Doordarshan has received three
proposals for production of T.V. serials on *
Jhansi Ki Rani’ under its new sponsorship
scheme. Examination of the proposals re-
ceivec under the new sponsorship scheme
has been initiated by Doordarshan. Approval
would depend on the merits of the proposals.

[Translation)

Payment due against Tannery and Foot
Wear Corporation

6638. SHRI MOHAN SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the amount outstanding against hide
merchants of Kanpur from the Tannery and
Foot Wear Corporation;

(b) whether any hindrance has been
created in the work of the Corporation due to
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the non-payment of the outstanding
amount;and

(c) if so, whether Government propose
to take concrete steps for the timely payment
to the suppliers and to make the payment of
this outstanding amount?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
P.K.THUNGON): (a ) As per provisional
estimate, Tannery & Footwear Corporation
of India Ltd. (TAFCO) has to pay
Rs.2,18,77,918/-to hide merchants of Kanpur
U.P. for the period Feb, 90 to July ,91.

(b) Production of tanneries has been
partially affected due to shortage of funds.
TAFCO has been able to procure small
quantity of finished leather from Kanpur
market and some quantity of wet blue and
raw hides from outside Kanpur.

(c) The Comn. has been advised to run
its commercial operations in a viable fashion
in order to meet its working Capital require-
ments. The Corpn. has also been advised to

‘pay the outstanding dues as early as pos-

sible.
[English]

Licences for FPS and Kerosene Depots
in Delhl to SC$/STs

6639. SHRI MOTILAL SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the total number of licences of Fair
Price Shops, Kerosene Oil Depots issued in
the Union Territory of Delhi during last three
years;

(b) the number out of them aliotted to
the SC/ST;

(c) whether there is any reservation in
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the allotment of these licenced shops/de-
pots to the SC/ST; and

(d) if not, the reasons therefor and
whether the Government propose to make
reservation in the above mentioned licenced
Fair Price Shops etc. according to the popu-
lation of SC/ST during the centenary cele-
bration Year of Dr. Baba Saheb B.R. Am-
bedkar?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). Delhi Administra-
tion have reported that licences for 463 Fair
Price Shops (FPS) and 100 Kerosene Oil
Deapots were issued by them during the last
three years out of which 55 FPS and 39
Kerosene Qil Depots were allotted to per-
sons belonging to SC/ST communities.

(c)and (d). In pursuance of a suggestion
from the Ministry of Civil Supplies and Public
Distribution, the Delhi Administration main-
tain from February, 1989, a circle-wise ros-
ter for allotment of FPS and Kerosene Oil
Depots to persons belonging to SC/ST
communities.

Demand For Abolition Of Contract
Labour In FCI

6640. PROF.K.V. THOMAS:Will the
Minister of FOOD be pleased to state:

(a) whether trade unions are demand-
ing the aboliation of contract labour in the
Food Corporation of India;

(b) i so, the reaction of the Government
thereto;

(c) the number of contract labourers
working in FCI, State-wise; and

(d) the benefits given to these contract
workers?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir.

(b) The FClI has since signed an agree-
mentwith FCl Workers Union (on 12.4.1991)
for abolition of Contract labour system in 102
centres.

(c)No exactdata is available with FCl as
the labourers are employed by the contrac-
tors on the basis of day-to-day work-load.

(d) Provisionsforfollowing benefits have
been made by FCI in their Agreements with
their Handling and Transport Contractors:-

i)y Compensation against accident
injury

ii) Contribution towards provident
Fund as per EPF ACT,1952.

i) Compliance with labour regulation
enactments made by State Gov-
ernment/

Government of India in respect of
payment of wages to the workers.

iv) Payment of minimum wages as
notified
by appropriate authority from time
to time

v) Weekly off.
vi) Attendence allowance.

vi) Health and welfare facilities like
canteen,
rest room, lavatories,washing fa-
cilities
and First-aid arrangements etc.

In case, the contractors fail to provide
these benefits, it is the FCI which, as a
principal employer, has to ensure compli-
ance by the contractors of these and various
other provisions of contractlabour(Regulation
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& Abolition Act), 1970 and such other wel-
tare laws in force.

[ Translation)
Sub-Standard Wheat in PDS

6641. SHRI RAMASHRAY PRASAD
SINGH:
SHRI NAWAL KISHORE RAI :

Will the PRIME MINISTER be pleased
to reffer to the reply given to Unstarred
Question No. 3816 on August 21,1991 and
state :

(a) the reasons for the supply of sub-
standard wheat despite the fact that it was
detected that wheat was sub-standard;

{b) the names of the persons respon-
sible for the financial loss to be incurred
therefrom;

(c) the State-wise, quantity-wise, price-
wise and godown - wise details of wheat not
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fit for human consumption all over the coun-
try; and

(d) the action proposed to be taken by
Government with regard there top?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). The complaint regard-
ing 2 bags of sub-standard quality out of 81
quintals of wheat came to the notice of Delhi
Administration after thé consignment had
been delivered to the Fair Price shop. The
concerned Fair Price Shop operator did not
lodge a complaint of the poor quality of
wheat. No supplies of wheat out of these 2
bags were, however, made to the consum-
ers.

(c) and (d) A statement showing region-
wise stock position of wheat unfit for human
consumption as on 31.7.91 is given in the
attached statement, The stocks are disposed
off by Food Corporation of India, as per their
procedures, depending on the stock being fit
for cattle/poultry feed or manurial use etc.

STATEMENT

Statement showing the Region wise stock position of wheat damaged/unfit for human
consumption as on 31.7.91(in tonnes)

Sl. No Region Wheat wheat
damaged below ‘d’
category
1 2 4
1. West Bangal 1628 2920
2. Bihar 4638 17885
3 Orissa 385 5135
4. Cubun; 1851 25335
5. Assam 153 1036
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Sl. No Region Wheat wheat
damagedd below ‘d’
category
1 2 3 4

6. NEF States 4 45

7. Delhi 36 -

8. Puniab 121 675

9. Haryana A1 7 -

10. Rajasthan 153

11. U.P. 2530 2829

12. Himachal pradesh - -

13. J&K 428 500

(provisional)

14. Tamil Nadu 35

15. A.P. 50

16. Karnatak 5

17. Kerala 76 _

18. Madras - -

19. Vizag 10

20. Maharashrtra 223 _

21. Guijarat 104

22. M.P. 396 22

23. Kandla(PO) 49
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[English)

SEPTEMBER 11, 1991

Programmes for Development Of
Ocseans In Western India

6642. SHRI

PRATAPRAO B.

BHONSLE: Will the PRIME MINISTER be

pleased to state:

(a) whether some programmes have
been made foi the development of oceans in

Waestern India;

(b) if so, the details thereof with prog-

ress made so far;

(c) whether the Government propose to
prepare some more programmes for devel-
opment of oceans in Western India accord-

ing to Internaional standard; and

(d) if so, the details thereof and if not the

reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!I

MARGARET ALVA): (a) Yes, Sir.

{b) The progress achieved under some
of the major programmes of the Department
of Ocean Development, both of the past and
1.6 on-going,including the sea of Western

inGia, is as follows;

(i) Exploration of Living and
Non-living Resotirces

Two research vessels -
sagar Kanya and sagar
Sampada-have com-
pleted 65 cruises in the
Exclusive Economic Zone
covering oceanographic
parameters and bio-mass

distribution.

(@i

(i)

(iv)

v)
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Wave Energy

Installation of an experi-

mental 150 KW wave
power generation system
near ‘Trivandrum on the
waest coast of India is now
in the final stages of
completion.

Monitoring and Modelling
of Marine Environment

The monitoring and mod-
elling of marine environ-
ment under the
programme”Coastal
Ocean Monitoring and
Prediction  System”
(CODAPS) is established
on the west coast of India
also for collection of data
on pollution, analysis and
implementation of mutti-
institutional programme.

National Ocean Informa-
tion System

Action has been taken to
operationalise a National
Ocean Information Sys-
tem m (NOIS) to function
through 12 marine data
centres, including Central
Salt and Marine Chemi-
cal Research Institute,
Bhavnagar, Regional
Centre of National Insti-
tute of Oceanography,
Bombay, National Insti-
tute of Oceanography,
(NIO) Goa, and Central
Marine Fisheries Re-
search Institute (CMFR),
Cochin, onthe westcoast.

Marine Remote Sensing
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Information Service

has been initiated to
operationalise a national
marine remote sensing
information  service
(MARSIS)to operate from
five centres including
space Application Centre,
Ahmedabad, NIO, Goa
and CMFRI, Cochin, on
the west coastfor dissemi-
nation of ocean data in-
cluding potential fishery
zones for the benefit of
the fishermen.

(vi) Monitoring and Modelling
of Sea Level Variation

In order to measure the
mean sea level accurately
a digital tide gauge is
developed in 1991. Ac-
tion is in progress to es-
tablish two modern tied
gauge stations at Mor-
mugoa and Bombay on
the west coast in addition
to 10 more locations in
the other parts of the In-
dian coastline.

(c) Yes, Sir,

(d) The proposals for new programmas
would be included in the VIl Five Year Plan,
which is yet to ba finalised.

[Translation
Levy On Rice

6643. SHRIMATISUMITRAMAHAJAN:

Will the Minister of FOOD be pleased to

statg:

(a) whetherthe Union Government have
issued orders tc State Government to im-
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pose levy on the rice traders in their respec-
-tive States;

(b) if so, the names of the States which
are not following these orders and the rea-
sons there for?

(c) whether the Government of Mahar-
ashtra is following the orders of Union Gov-
ernment in regard to imposing levy on rice
traders and if not, the reasons therefor,and

(d)whether this would not have an ad-
verse effecton the recovery of levy in Madhya
Pradesh?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) In accordance with the powers
delegated under Section 3 of the Essential
Commodities Act, 1955, various State Gov-
emments/Union Territories have imposed
levy on rice by promulgating the levy Orders
with Prior concurrence of the Central gov-
emment.

(b)Bihar has not issued levy orders.
The reasons for not doing so have not been
intimated by the State Government. Govern-
ment of Bihar has, however been requested
to impose levy for the forth coming marketing
season.

(c) Yes, Sir

(d) Does not arise.
[English]

Centre For Electronics Design and
Technology

6644. SHRIE.AHAMED: Will the PRIME
MINISTER be pleased to state:

(a) the number of Centre for Eiectronics

Design and Technology Centres inthe coun-
trv;
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(b) the present position with respect to
building,up of the expertise in the area of
process control and instrumentatio under
UNDP programme for CEDT, Calicut (Ker-
ala); and

(c) the progress made for completion of
CEDT, Calicut and the time by which this
centre will start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OFPERSONNEL PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA)(a) There are seven
Centres for Electronics Design and Technol-
ogy (CEDT)in the country.

(b) and (c). The CEDT at Calicut which
is also supported through UNDP assistance,
has specialisation in the area of Process
Control and Instrumentation(PC & I) . The
building for the Centre is ready and some
staff positions have also been filled up. Ac-
tion has been initiated for setting up various
laboratories and workshops. The details
regarding course curriculam for post gradu-
ate programme in the area of PC & | have
been finalised. The Centre is expected to

commence its training programmes in the’

area of PCV & from the first quarter of 1992,
Ban on Harmonium
6645. SHRI ANNA JOSHI: Will the
Minister of INFORMATION AND BROD-
CASTING be pleased to state:

(a) whether All india Radio has imposed
a ban on Solo Harmonium;

(b) if so, the reasons therefor and date
of imposing the ban;

(c) whether noted musician, singers etc.
have sent representations for lifting the ban,
and

(d) if so, the reaction of Government
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thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) Yes, Sir.

(b) After consulting eminant musicolo-
gists, All India Radio imposed a ban on Solo
Harmonium because of the limitation of the
instrument in faithfully producing the desired
tones/shrutis and meeds, which are the
essentials of Indian Classical Music. Solo
Harmonium was banned with effect from Ist
march, 1940.

(c) and (d). After careful consideration
of the representations received in this re-
gard, it was decided not to lift the ban.

Dallies, Weeklies etc.Published In
Bangalore

6646. PROF.K.VENKATAGIRI
GOWDA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a)the number of dailies, weeklies, fort
nightlies, monthly Newspapers and maga-
zines published in Bangalore;

(b) the number of newspapers which
changed their periodicity;

(c) the number of news papers which
were debarred from getting their newsprint
quota during 1989-90 and 1990-91; and

(d) the action taken to zurb black-mar-
keting in newsprint?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRWA VYAS): (a)
There are 91 dailies, 1.90 weeklies, 172 for
nightes, and 393 monthliesason31.12.1989.
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(b) Two newspapers changed their
periodicity during the calender year 1989.

() 198990 2
1990-91 : 14

(d) A constant effort is made to check
the demand and minimise the diversion of
news print towards non-legitimate areas of
consumption. This is sought to be achieved
by modifying the New sprint Allocation Pol-
icy from time to time and monitoring the
lifting and consumption of newsprint.

[ Translation]

Grants provided by Khadi Gramodyog
Commission

6647. SHRI B. L. SHARMA PREM: Will
the PRIME MINISTER be pleased to state;

(a)the total amount of grants and loans
provided by the Khadi and Village Industries
Commission and Khadi Gramodyog Board,
Delhi during the last three years;
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(b)the number of persons, families and
institutions to which the loans have been
provided;

(c) the number of persons, families and
institutions out of them belong to the rural
areas;

(d) whether both the said agencies have
any scheme at blook levelto provide training
to rural youth to earn their liveli hood by self-
employment; and

(e) if so, the locations thereof and de-
tails of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) The total amount of grants and
loans provided by the Khadi and Village
Industries Commission (KVIC) which in-
cludes Board for implementation of Khadi
and village Industries Programme in the
Union Territory of Delhi during the last three
years is as follows:-

Year Amount (Rs.In lakhs)
Grant  Loan

1987-88 157.58 16.24

1988-89 191.58 33.93

1989-90 197.56 61.22

(b) As on 31.3.1990, the delhi Khadiand
Village Industries Board has financed 5260
individuals/families, 15 Registered Institu-
tions and 2 co-operatives and the KVIC has
finaced 14 directly-aided Institutions.

{c) The production units are mostly lo-
cated in rural areas.

(d)and (e). KVIC has atraining centre at

Gandhi Darshan, Rajghat, New Delhi which
provides training to rural youth in Village
Industries.

[English]
Suspension of the supply of paimolein

6648. SHRI MORESHWAR SAVE:Will
the PRIME MINISTER be pleased to state:
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(a) whether the Government have
stopped the supply of edible oils, notably
palmolein, for public distribution system
(PDS) for the last four months, and

(b) it so, the measures taken to import
edible oils to meet the demand of consumers
through PDS? :

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES ANDPUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Yes, Sir.

{b) Government is exploring various
possiblities for import of edible oils.

[Translation)

Conversion of Centrally Sponsored
Schemes Into Rural Development
Schemes

6649. SHRI GIRDHARI LAL BHAR.
GAVA: Wil the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Planning Commission
has suggested the conversion of all centrally
sponsored schemes into rural development
schemes which are being implemented by
the Union Government at village or pan-
chayat level;

(b) if so, whether the planning Commis-
sion has also suggested that the funds ear-
marked for such schemes may be given to
the state Governments concerned;

(c) whether the local institutions are in a
position to implement such schemss; and

(d) if not, the steps taken to enable the
localinstitutionsto implement such schemes?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
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GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) and (b). The existing
Centrally Sponsored Schemes are being
reviewed in consultation with the Central
ministries and State Governments in order
to separate those which should be retained
as Centrally Sponsored from other schemes
which should be transferad to the state/local
level.

(c) and (d). At presentthe rural develop-
ment programmes are implemented through
District Rural Development Agencies, and/
or Zila parishads and panchayats atthe local
level. However it is propposed to strengthen
the Panchyat Raj Bodies and for this pur-
pose, a Constitution Amendment Bill is likely
to be introduced shortly.

[English)

Industrlalisation of Wardha district of
Maharashtra

6650. SHRI RAMCHANDRA MARO-
TRAO GHANGARE: Will the PRIME MINIS-
TER be pleased to states:

(a) whether Wardha Districtis one of the
most industrially backward districts of Ma-
harashtra;

(b) whether for its industrial develop-
ment it was declared as a Gandhi District’
around about 1987 and a sum of Rs. 144/-
crores was sanctioned for the same; and

(c) if so, the salient features of the said
‘gandhi District’ Plan and the extent to which
it has been implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.
P.J.KURIEN): (a) No, Sir.

(b) and (c). The State Government of
Mharashtraisimplementing a scheme called
“‘wardhs District Plan” based on Gandhian
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principles. A provision of Rs. 17 crores was
made in the 7th plan for this scheme. The
salient features of the scheme are:

(i) Village self-sufficiency, labour in-

tensive agrobased industries and.

non-land based employment

(i) The structures is based on Vino-
baji's dictum of Panchayat aktis

(i) The plan consists of schemes
based on Gandhian principles but
donot form part of regular district
plans and are devoid of madern
technology.

(iv) The schemes undertaken are con-
tributory to the village self-sfficiency
ideals, which are intergral parts of
Gandhian of rural reconstruction.
A cumulative expenditure of Rs.
608. 26 lakhs has been incurred
under the schema during 1986-90
for various projects like crop hus-
bandry, horticulture,animal hus-
bandry, dairy development, forests,
irrigation,etc.

Incentlves to Women entrepreneurs

6652. SHRI DAU DAYAL JOSHI: Will
the PRIME MINISTER be pleased to state:

(a) the incentives being given by the
Government to women entrepreneurs for
setting up-export oriented industries; and

(b) the number and details of women
entrepreneurs in Rajasthan at present, es-
pecially from Hadoti region?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Various incentives offered to
export-oriented units like Land allotment,
financial assistance, export incentives etc.
are also available to Export-oriented units
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set up by Women Entrepreneurs.

(b) Details of such units are not main-
tained centrally.

Development of Desert Areas

6653. SHRIMAT!I VASUNDHARA
RAJE: Willthe PRIME MINISTER be pleased
to state:

(a) whether the Government propose to
implemant some new schemes for the de-
velopment of desert areas in Rajasthan; and

(b) if so, the details thereof and the
amount allocated for these desert develop-
ment schemes during 1991-92?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) The Gov-
emment has been implementing the Desert
Development Programme for the develop-
ment of desert areas in Rajasthan. No other
new scheme is proposed.

(b) The Desert Development Pro-
gramme is in operation in 11 districts cover-
ing an area of 209.750 sq. km. An amount of
Rs. 38 crores has been allocated to the
programme in Rajasthan during 1991-92.

Inclusion of Local Taxes in the Printed
price

6654. SHRI SUSHIL CHANDRA
VERMA: Will the PRIME MINISTER be
pleased to state:

(a) whether consumers all over the
country are still being made to pay 10 per
cent to 20 per cent more than the maximum
retails prices printed on the packages in the
name of ‘local’ taxes extra’ despite the GOI's
notification of May 1990 amending the
Weights and Measures Rules, 1977 forbid-
ding such extra charges after Novamber
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1990; and

(b) the steps Government propose to
take against the unscrupulous dealers?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). No. specific
complaints of this nature have been received
by the Central Government. However, in
case of violation of the Standards of Weights
and Measures (Packaged. Commodities)
Rules, 1977 action in taken against the de-
faulters by the concermned authorities in the
States/UTs who are responsible for enforc-
ing the Rules. They are advised from time to
time to take suitable measures for strict
enforcement of the Rules.

Development of new Model by Maruti
Udyog Limited

6665.SHRIGURUDAS KAMAT: Willthe
PRIME MINISTER be pleased to state:

(a) whether the Maruti Udyog Limited is
developing a new model;

(b) if so, when it will be available;

(c) whether the new model is proposed
to be developed for foreign countries only;
and

(d) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY(SHRI P.K.
THUNGON): (a) Suzuki is developing a new
model of a car which willbe manufactured by
Maruti in India.

(b) The new model is expected to be-
produced in the first half of 1993.

(c) and (d). The new model though
primarily meant for export, will also be avail-
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able for domestic market.

System to Assess 'Popularlty of Serlals
6656.SHRI SUSHIL CHANDRA

VERMA: Will the Minister of INFORMATION

AND BROADCASTING be pleased to state:

(a) whether there is any system to as-
sess the popularity of the serials shown on

"the Doordarshan; and

(b) if so, the salient features of the
system?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWJA VYAS):
(a) and (b). Yes, Sir. With a view to provide
continuous feedback on programmes includ-
ing serials in terms of rate of viewing and
their qualitative assessement, Doordarshan
has set up at present monthly panels at 15
Doordarshan Kendras in the country. The
ratings/comments of each of selected view-
ers in a prescribed format is collected to
evaluate the programmes. Besides, letters
from the viewers and their suggestions are
also kept in view while assessing the popu-
larity of the serials. In addition, some private
agencies ontheirown are also assessingthe

popularity of serials.

Telecast of News Bulletin for Deaf and
Dumb

6657. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of INFORMATION
AND BROADCASTING be pleasedto state:

(a) whether Government propose to
telecast a news bulletin in Hindi and regional
languages for the benefit of non-English
knowing deaf and dumb; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
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MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJA VYAS):
(a) and (b). No, Sir. There is no such pro-
posal at present on account of paucity of
transmission time and resources.

[Translations)

industries in Rai Baralley and Sultanpur
Di=*ricts of U.P

6658. SHR1 VISHWANATH SHASTRI:
Will the PRIME MINISTER be pleased to
state:

(a) the particulars of the industries set
up in Rai Baralley and Sultanpur districts of
Uttar Pradesh by the Union Government or
with the assistance provided by it during
each of the last these years; and

(b) the criteria adopted for setting up
these industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) No Central Public Sector
Industrial Unit has been set up in Rai Barelley
and Sultanpur Districts of Uttar Pradesh
during the last three years.

(b) Central investments in Central Pub-
lic Sector Enterprises in different parts of the
country are made taking into consideration
the techno-economic viability of the projects
while keeping in view the need for overall
balanced regional development.

[English)

Project Under National Natural Re-
sources Management

6€59. SHRI GOPI NATH GAJAPATHI:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:
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(a) whether some projects under Na-
tional Natural Resources Management in
Orissa have been submitted to the Planning
Commission for clearance and allocation of
additional funds in the plan budget of the
State for 1991-92;

(b) if s0, the details of such projects; and

(c) the steps taken by the Planning
Commission to clear those project and allo-
cate funds?

THE MINISTER OF STATE OF THE
MINSTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION(SHRI H. R.
BHARDWAJ): (a) No, Sir,

(b) and (c). Do not arise.

Ammonia and Urea Fertilizer Plants in
Orissa

6660. SHRI GOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the proposal to set up some
ammonia and urea fertiliser plants by the
private sector in Orissa is pending for clear-
ance since long;

(b) if so, the details of the proposals
submiited by the private sector inthis regard;

(c) the capacity and employment poten-
tialities of those plants, together with the

sites selected for their establishment; and

(d) the reaction of the Union Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (d).
Only one application was received on 28th
May, 1986 from Mss. Century Spinning &
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Manufacturing Company Ltd. for an indus-
trial licence to set up a 900 TPD ammonia
and 1500 TPD urea plant at Paradesp in
Orissa based on naphtha as feed-stock. The
case, after its careful consideration, was
rejected by Government on 24th June, 1991
due, inter-alia, to inadequate availability of
the feed stock. Such unit is no longer subject
to industrial licensing under the New Indus-
trial Policy.

Cement Plants in Orissa

6661. SHRI GOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the proposals to set up
some slag cement Plants in Orissa are
pending since long;

(b) whetherthose proposals are likely to
be implemented during 1991-92; and

(c) if so, the steps taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a). M/s. Orissa Cements Limited
had made an application for expansion of
their capacity for manufacture of slag ce-
ment by 2.75 lakh tonnes per annum at their
existing factory at Rajgangpur in Orissa . M/
s. Industrial Development Corporation of
Orissa Limited had sought approval for
modernisation-cum-expansion scheme for
manufacture of Portland Cement including
slag cement to produce an additional 3 lakh
tonnes per annum at their existing unit lo-
cated at Bargarh, District Sambalpur in
Orissa. Letters of Intent have been granted
in both the cases.

Under the new Industrial Policy, no
Industrial Licence is required for setting up
new cement projects or for their substantial
expansion.
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(b) and (c). The-above proposals are
likely to be implemented during the Eight
Plan Period.

Take over of Agro-Frults Products
Centre in Kerala

6662. SHRI KODIKKUNNIL SURESH:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Union Government have
my proposal to take over the Agro Fruits
Product Gentre one of the major Food Proc-
essing units of the Kerala-Agro-Industries
Corporation from Punalur in Kerala; and

(b) if so, the details thereof and the
decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(@) No, Sir.

(b) Does not arise.
Drinking water Schemes for Kerala

6663. SHRI THAYIL JOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government of Kerala
have sent some drinking water schemes to
the Union Government for its approval;

(b) if so, the details thereof;

(c) the total expenditure likely to be
incurred on each scheme; and

(d) the steps taken for according ap-
proval to the said schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (a) Yes, Sir.
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(b) The State Governments has sent a
Schemae for provisiond safe drinking waterto
1000 SC/ST habitation.

(c) The estimated cost of the scheme is
Rs. 3.11 crores.

(d) A sum of Rs. 50 lakhs has been
released as first instalment of funds repre-
senting 50% of the approved cost to be met
as assistance underthe centrally Sponsored
Accelerated Rural Water Supply Programme.

UPSC and SSC Examination Centres in
Kerala

6664. SHRI THAYIL JOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a) the locations of Union Public Serv-
ice Commission and Staff Selection Com-
mission Examination Centres in Kerala

Seperately;

(b) whether the Government have any
proposal to open some more examination
centres of U.P.S.C. and S.S.C. in Kerala;
and

(c) if so, the locations thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSCNAL, PUBLIC GRI-
VANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) At present, there
are two regular centres in the State of Kerala
at Cochin and Trivandrum for the examina-
tions conducted by the Union Public Service
Commission. The Staff Selection Commis-
sion has seven examination centres in Ker-
ala at Calicut Cochin, Kottayam, Trivan-
drum, Cannanore, Trichur and Quilon.

(b) No, Sir.

(c) Does not arise.
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Population Below Poverty in Kerala

6665. SHRI. THAYIL JOHN ANJA-

"LOSE: Will the Minister of PLANNING AND

PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the percentage of population living
below the poverty line in Kerala as per the
last survey;

(b) whether any programme is being
chalked out to bring them above the poverty
line; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION {SHRI. H.R.
BHARDWAJ) :(a) The percentage of people
living below the poverty line in rural and
urban areas of Kerala State, as per 1987-88
NSSO Survey, is estimated to be 16.4 and
19.3 respectively.

(b) Four Centrally Sponsored/ Central
Sector Schemes and one State Sector
scheme for alleviation of poverty in Kerala
State are already being implemented.

These are:-

CENTRALLY SPONSORED/CENTRAL
SECTOR SCHEMES

(i) Integrated Rural Development
Programme (IRDP) which
provides self-employment in
rural areas.

(i)  JawaharRozgar Yojana (JRY)
which provides wage employ-
ment in rural areas.

(i)  Self-Employment Programme
for Urban Poor (SEPUp).
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(iv)  NewhruRozgar Yojana(NRY)
which provides self and wage-
employment in urban areas.

STATE SECTOR SCHEME

Special Employment Pro-
gramme for Rural Unem-
ployed. However, no new
programme for poverty alle-
viation is being chalked out.

(c) Does not arise.
Press Club Trivandrum

6666. SHRI. THAYILJOHN ANJALOSE:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whetherthe Government havetaken
any decision on the proposal for financial
assistance to the development of Trivan-
drum Press Club in Keraia ; and

(b) if so the details thereof;

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) & (b) A request for financial assistance
for the development of the Journalism insti-
tute attached to the Press Club, Trivandrum
has been received in the Ministry. The
Press Club has been asked to send to the
Ministry a formal application alongwith rele-
vant information/ documents spelling out
purpose of utilisation in accordance with the
rules.

Consumer Protection Forums

6667. SHRIMATI GEETA MUKHER-
JEE: Will the PRIME MINISTER be pleased
o state:

(a) whether under the Consumers Pro-
tection Act, 18886, it is the kability and respon-
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sibility of the respective State Government /
Union Territory Administrations for setting
up the Consumers Protection Councils,
Consumers Disputes Commission (State
Level) and Consumers Disputes Forums
(District Level), and

(b) if so, the details of the Consumer
Protection Councils, Consumers Disputes
Commission and Consumers Redressal
Forums set up in Delhi and addresses of the
same wherefrom they are functioning as on
date and the type of cases/grievances sorted
out sofarandthose pending asonJuly, 1991
with each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI. KA-
MALUUDDIN AHMED): (a) Yss, Sir.

(b) The Delhi Administration has set up
the Delhi Consumer Protection Council on
9.10.1987 consisting of 72 members. So far
its 7 meetings have been held.

The Delhi State Commission has started
functioning with effect from 1.11.1989 from
Room No.2-3, Oid Civil Supplies Building,
Tis Hazari Courts Complex, Delhi. Upto July
1991, 279 appeals and 338 cases were filed
in the State Commission, out of which 276
appeals and 197 cases respectively have
been disposed of.

The Delhi Pistrict Forum | is functoning
with effect from 6.10.1988 from Room No.
158, Ist Floor, Western Wing, Tis Hazari
Courts, Delhi. Upto July, 1991, 5522 cases
woere filed in the District Forum, out of which
3431 cases have been disposed of. The
second District Forum has been set up in
Delhion 30.8.1991 whichis expected to start
functioning from ISBT Complex.

The State Commission and District
Forum are entertaining written complaints
regarding defective goods, deficient serv-
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ices and unfair trade practices which cause
loss or damage, made by consumers, regis-
tered voluntary consumer organisatons etc.

Petro-Chemical industries in Kerala

6668. SHRI. KODIKKUNNIL SURESH:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose to
set up some Petro-Chemical Industries by
utilising the products from Cochin Refineries
Limited;

(b) if so, the details of the down-stream
industries so proposed;

(c) the places in the country where such
industries are proposed to be set up particu-
larly in Kerala , and

(d) when these are proposed to be set
up?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS: (DR. CHINTA MOHAN) : (a) to (d).
Proposais that were recently received from
public sector undertaking for setting up/
expanding petrochemical industries by util-
ising the products from Cochin Refineries
Ltd. are:-

(1) M/s. Balmer Lawrie and Company
Ltd. are setting up a 5000 TPA Polybutene
plant at Cochin at an approximate cost of
Rs.18.46 crores.

(2) M/s. Baimer Lawrie and Company
has also applied for issue of licence for the
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manufacture of propylene Trimar/Tetramer
at Cochin.

(3) A proposal has also teen received
from Cochin refineries Ltd. for expansion of

‘benzene production capacity from 87,200

MT per annum to above 2,10,000 MTA at an
estimated cost of Rs.291.3 crores.

Decision on these propusals are taken
on Techno-economic consideraticns, availa-
bility of Plan Funds and investment approval.

[ Translation)

Beneficiaries Under |.R.D.P.

6669. SHRI. RAM TAHAL CH-
OUDHARY: Will the PRIME MINISTER be
pleased to state the number of beneficiaries
living in tribal and drought prone areas who
get fifty per cent subsidy from Government
under Integrated Rural Development Pro-
gramme in 199C-91. State-wise, and aiso in
Ranchi district in Sihar?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHR! UTTAMBHAI H. PATEL) : Under
Integrated Rural Development Programme
(IRDP) only Scheduled Castes and Sched-
uled Tribes were entitled for 50% subsidy
during 1990-91, irrespective whether they
lived in tribal or Drought Prone Area Pro-
gramme (DPAP) or any other area.

A statement showing the number of
Scheduled Caste and Scheduled tribe bene-
ficiaries state-wise and in Ranchi district is
attached.
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[English]

Employees of Papadeep Phosphates
Limited

6670. SHRI. ANADI CHARAN DAS:
Will the PRIME MINIiSTER be pleased to
state:

(a) the total strength of employees in
Paradeep Phosphates Ltd. , Paradeep,
Orissa, in various categories as on April 1,
1989 and on July 31, 1991 and the number
of Scheduled Castes and Scheduled Tribes
amongst them;

(b) the tota! backlog of reserved posts of
SC/ST as on April 1, 1989 and on July 21,
1991 and the reasons for such huge backlog
of reserved posts;
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(c) the steps taken to fill the backlog as
per instructions contained in Department of
Personnel O.M. No. 36012/6/88-Estt. (SCT)
dated April 25, 1989; )

(d) whether any posts were de-reserved
during this period and filled by general can-
didates; and

(e) if so, the reasons thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c) .
A statement furnishing the requisite infor-
mation is attached.

(d) No Sir.

(e) Does not arise.
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Ammonla Plant In Kerala

6671. SHRI. KODIKKUNNIL SURESH:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Union Government have
given any assurance to the Government of
Kerala to shift the present Ammonia Plant
from its present location at Cochin and set up
a new Ammonia Plant in Udyogamandal,
Kerala;

(b) if so, the details thereof; and

(c) the quantum of ammonia proposed
to be produced therefrom every year?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No, Sir,

(b) Question does not arise.

(c) However , Fertilizer And Chemicals
Travancore Ltd. has submitted a proposal to
set up a 900 TPD Ammonia Plant at Udyo-
gamandal, Cochin. The annual production
of Ammonia will be 2.97 lakh tones. When
the project is implemented, there will be no
further necessity for FACT to import ammo-
nia and consequently the ammonia unload-
ing and storage installation at Cochin Port
can be de-commissioned.

Demands of Drug Manufacturers

6672. SHRI. S.B. SIDNAL: Will the
PRIME MINISTER be pleased to state:

(a) whather Indian Drug Manufacturers
Associations (IDMA) and Organisation of
Pharmaceutical Producers of India (OPPI)
have demanded that drug industry in the
country should be deregulated and price
control on all drugs should be abolished;
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(b) if so, what are the other suggestions
made by IDMA and OPPI; and

(c) the action taken or proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN) : (a) & (b) Sir,
Indian Drug Manufacturers’ Association
(IDMA) and Organisation of Pharmaceutical
Producers of India (OPPI) have asked for
discontinuation of productive price control
and to allow market forces and competition
to play their role in determining reasonable
price levels. They have further suggested
that if this is not possible exclusion criteria
based solely on competition be adopted and
for drugs that would still remain under price
control automatic price correction formula
be introduced.

(c) The Drug Policy is presently under
review in all its aspects including the price
control mechanism.

[ Translation)
People below Poverty Line in Orissa

6673. SHRL. GOVINDA CHANDRA
MUNDA: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the people living below poverty line
in Orissa, as per the latest survey;

(b) the various schemes under imple-
mentation to bring these people above the

poverty line;

(c) whether the Union Government
propose to implement some more schemes
in Orissa in view of its backwardness; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI. H.R.
BHARDWAJ): (a) The number of people
living below the poverty line in rural and
urban areas of Orissa State, as per 1987-88
NSSO Survey, is estimated to be 124.2
lakhs and 10.9 lakhs respectively.

(b) Four Centrally Sponsored/Central
Sector schemes and one_ State Secior
Scheme for alleviation of poverty in Orissa
State are being implemented.

These are :-

Centrally Sponsored/Central Sector
Schemes

(i) Integrated Rural Develop-
ment Programme (IRDP)
which provides self em-
ployment in rural areas.

(i} Jawahar Rozgar Yojana
(JRY) which provides
wage employment in ru-
ral areas.

(iii) Self Employment Pro-
gramme for Urban poor
(Central Sector)

(iv) Nehru Rozgar Yojana
{NRY) which provides self
and wage employment in
urban areas.

State Sector Schemes

Economic rehabilitation of Rural poor
(ERRP)

(c) There is no such proposal
at present.

(d) Does not arise.
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Processes by Central Drug Research
Institute

6674. SHRI. MUKUL BALKRISHNA
WASNIK : Will the PRIME MINISTER be
pleased to state :

(a) whether the Central Drug Research
Institute, has released fifty processes to
industry of which only nine are reported to be
under commercial production;

(b) if so, the details thereof;

(c) whether high value equipments were
lying idle in the Regional Sophisticated In-
struments Centre and National Information
Centre for Drug and Pharmaceuticals under
the Centre Drug Research Institute;

(d) if so, the reasons therefor; and

{e) the measures proposed by the Gov-
ernment to improve the functioning of the
Central Drug research Institute?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PERSIONS (SHRI-
MATI MARGARET ALVA): (a) and (b) . The
details of processes released to industry and
thosa reported in production are given in the

‘attached Statements | & |l respectively.

(c) and (d). Some high value equipment
atRegional Sophisticated Instruments Centre
(RSIC)wereout of order for sometime due to
non-availability of suppliers’ service engi-
neers and spare parts. National Information
Centre for Drug and Pharmaceuticals
{NICDAP) has acomputer systam which has
become obsolete and the manufacturer has
discontinued production of such system and
its spares.

{e) The programmes and activities of
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Central Drug Research Institute (CDRI) are
continuously previewed by its Research S.No. Process
Council comprising experts from industry,

academia and research organisations.
19. Diloxanide furoate

STATEMENT -1
20. Dimethy! Benzimidazole

Processes Released tc Industry

21. Ethacridine Lactate
S.No. Process
- 22. Furazolidine
1. Adrenochrome Monosem- .
icarbzone 23. Furoic Acid
2. Antiriptyline hydrochloride 24. Gugulipid
3. Ampicilin 25. Ibuprofen
4. Bumetamide 26. Indomethacin
5. Calcium Levulinate 27. Diagnostic Kits for
Filariasis

6. Centbucridine

28. L-Dopa

7. Centbutindole
29. L-Ephedrine

8. Centimizone
30. Lidamidine

9. Cervical Dilator
31 Lidocaine

10. Clofazimine
32. Methaphatamine

11. Clonidin
33. Methylpiperazine

12. Cyclophosphamide
yclophosp 34. Metol

13. Cyproheptadine
35. Nitrofurantoin

14. Centchroman
36. Nitorfurazone

15. D-2 Aminobutano!
37. P-Aminopheno!

16. D-Propoxyphene - hydrochlo-

rice 38. Paracetamol!
17. Dapsone 39. Pepsin
18. Dexamphetamine 40. Peptone from meat extract
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S.No. Process
41. Polymixin
42, Pralidoxime lodide
43. Primaquin
44, Psoralen
45. Pyrithioxin
46. Sulphamethoxazole
47. Sulphadoxine
48. Tamoxifin Citrate
49.  Thiacetazone
50. Trimethoprim
STATEMENT - I

Processes Reported In Production

S.No.

Process

1.

© ® N O O s ®N

-
e

—
Y

Cervical Dilator
Clofazimine
D-2 Aminobutano!
Pyrithioxin
Paracetamol
Methy | Piperazine
L-Ephedrine
Ibuprofen
Gugulipid

D-propoxyphene
hydrochloride

Dimethy Benzimidazole
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Rockhard PetrochemicalsLimited -

6675. SHRI. S.B. SIDNAL: Will the
PRIME MINISTER be pleased to state:

(a) whether Rockhard Petrochemicals
Lid. has decided to go into production the
next month;

(b) if so, the amount spent on this petro-
chemical plant so far; and

(c) to what extent the capacity of the
plant is likely to be utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The
company intimated in July, 1991 that they
would start commercial production of For-
maldehyde, Hexamine and M.E.G. by Sep-
tember, 1991.

(b) and (c). The estimated cost on ac-
count of land, building and machinery of the
plant for manufacture of 10,000 TPA of
Formaldehyde, 750 TPA of Hexamine and
220 TPA of M.E.G. (a bye-product) was
shown as Rs.173.45 lakhs by the company
in their Industrial Licence Application.

Export of Fruit Products

3676. SHRI. SUDHIK SAWANT: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state :

(a) whether the products of the food
processing industries have been able to
make any dent in the international trade;

(b)if so, the percentage of exports based
on fruit products out of the total exports;

(c) whether there is any research facility
in the country for making the exports more
competitive in the international trade;
and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI.GIRIDHAR GOMANGO):
(a) India’s export for processed foods is
increasing but the share in the total giobal
exports is negligible.

(b) Out of the total exports from India,
export of fruit products is less than 1%.

(c) and (d), In order to make India’s
exports of processed fruits and vegetables
products competitive in terms of quality and
prices in the international markets, Central
Food Technological Research Institute
(CFTRI), APEDA, Indian Institute of Packag-
ing and other research organisations are
consistently undertaking researchto upgrade
quality and better packaging of the end prod-
ucts. As regards price competitiveness,
besides participation in specialised trade
fairs and exhibitions in Japan, Germany and
Gulf countries, a number of Sales-cum-
Marketing delegations have been sponsored
by APEDA and TDA. The Market Surveys
and Sales-cum-Marketing Missions have
benefitted the industry and trade in terms of
up-to-date information on prevailing prices
of suppliers in different countries, particu-
larly in the Far East.

T.V. Serial on Shivaji

6677. SHRI. SUDHIR SAWANT: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: ‘

(a) whether any TV serial based on the
life of Shivaji has been financed by Door-
darshan;

(b) whether the Government propose to
telecast any serial based on Indian History;
and
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(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) No, Sir.

(b) and (c). Doordarshan has, in the
past, telecast a number of programmes/
serials based on themes or important per-
sonalities of Indian history. Though there is
no proposal at present which would attempt
to serialise Indian history in a chronological
manner, programmes/serials having a bear-
ing on Indian history is aregular ingredient of
Doordarshan's programme fare.

T.V. Serlal on Indian Army

6678. SHRI SUDHIR SAWANT: Will
the MINISTER OF INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of TV serials financed by
the Directorate General, Doordarshan dur-
ing the last two years for prime time telecast;

(b) the funds sanctioned for each of
these serials alongwith the names of the
producers;

(c) whether any TV serial based on the
history and achievements of the Indian Army
has also been financed by the Doordarshan;

(d) if so, the details thereof; and
(e) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJA VYAS)
(a) and (b) According to Doordarshan, Door-
darshan sanctioned 23 T.V. serials under its
commissioned scheme for telecast in the
National/Network programme duringthe last
two years. The names of the producers and
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the amount of money sanctioned are indi-
cated in the attached statement.

(c) to (e). No T.V. serial based on the
history and achievements of the Indian Army
has been approved by Doordarshan under
its commissioning schems. However, they
have recently telecast asponsored T.V. serial
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on the Param Veer Chakra recipients.
Another sponsored T.V. serial on the Army
life titled “Fauji” was telecast in late 1989. A
commissioned telefilm on the life of Indian
Airforce personnel is almost ready for tele-
cast. Besides, Doordarshan has been regu-
larly telecasting programmes relating to the
various aspects of the country’'s Armed
Forces.
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Specilal Cell for Hilly and Backward
Areas

6€79. SHRI. SUDHIR SAWANT:Wilithe.
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether there is 2 special cell in the
Planning Commission for hilly and backward
areas;

(b) if so,the details thereof;

(c) whether the Government have laid
down any criteria for allocation of additional
funds for development of hilly and backward
areas; and

(d) if so,the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PILANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI. H.R.
BHARDWAJ): (a) to (d) For the purpose of
Planning Hill Areas and Backward Areas are
deemed to be areas needing special pro-
grammes. Deveiopment of backward areas
within a State is primarily the responsibility of
the State Government. One of the functions
of the Multi Level Planning Division of the
planning Commission is its advisory role to
the States for development of backward
areas.These areas had been identified from
time to time both by the Centre and the
Siates consistent with the choice of se-
lected indicators of backwardness or criteria
adopted for “Special problem Area”.

For the development of backward ar-
eas/ removal of regional imbalances in the
States,Central Government help State
Government to develop those areas through
mechanism of (a) transfer of resources under
Gadgil Formula,(b)devolution of non-plan
resources by the Finance Commission, and
(c)Special Area Programmes. The resources
transferred from the Centre to the States
for meeting their plan outlays as well as non-
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plan transfer of resources is effected keep-
ing in view the variations in the levels of
development among the States, in such a
way that relatively larger resources are
made available to the economically less
developed States as compared to other
States.

Hill areas and backward areas receive
special attention in the Planning Commis-
sion. Under Hill Areas Cevelopment Pro-
grammes (HADP) which is in operation since
1974-75, spacial Central Assistance is pro-
vided to Designated Hill Areas (DHAS) in UP
and West Bengal and to the Western Ghats
comprising 163 talukas spread over five
States viz.,, Maharashtra, Karnataka,
Kerala, Tamil Nadu and Goa. The amount
set apart under the Programme is distrib-
uted among the concerned States as spe-
cial Central Assistance which is an additive
to the State Plans. Special Central Assis-
tance for HADP is distributed between Des-
ignated Hill Areas (DHA) and Western Ghats
development Programme in the ratio of
6.47:1.

Forinter-sensallocation among the DHA
areas, equal weightage is given to area and
population, i.e. 1:1 is given. For Western
Ghats, the weightages are: 75 per cent for
area and 25 per cent for population. Special
Central Assistance under the programmes
given as 90% grant and 10% as loan.

Special attention was also paid to in-
dustrialbackwardness. ldentificationof areas
backward in industrial development was
done on an uniform basis for the entire
country. Three schemes were operated to
take care of industrial backwardness.
However, identification of backward areas or
the entire country on a uniform basis has
been doune only in the case of areas back-
ward in industrial development. The scheme
for industrial backwardness was introduced
inter-alia as a measure for dispersal of in-
dustries. No-industry district and backward
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areas were identified. For the development
ofindustrially backward areas three schemes
of assistance were operated. These were
central investment subsidy scheme, trans-
port subsidy scheme and central assistance
for infrastructural development in no-indus-
try districts. Since june,1988, anew scheme
of setting of 100 growth centres throughout
the country to attract industries to backward
areas which would be endowed with infras-
tructural facilities at par with the best avail-
able in the country has been introduced.

No change in criteria for allocation of
additional funds for development of hilly and
backward areas under contemplation.

Edible Oll supplied to Vanaspati
Manufacturers

6680. SHRI RAJENDRA KUMAR
SHARMA:Will the PRIME MINISTER be
pleased to state;

(a)whether due to short supply of edible
oils to the Vanaspati manufacturers, the
production of Vanaspati has decreased; and

(b) the quantity allotted to the Vanaspati
manufacturers during the current year upto
July 31, 1991 as compared to the corre-
sponding period of the previous year?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) The production of vanas-
pati appears to have declined due to limited
availability of cheaper, non-traditional and
minor oils for the manufacture of vanaspati
as also higher prices of this product vis-a-vis
refined liquid oils.

(b) Nil in the aforesaid periods.

Funding of Development Projects In
Computer Sclence and Sanskrit

6681. SHRI RAM KAPSSE: Will the
PRIME MINISTER be pleased to state:
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(a) whether a number of development
projects have been funded in the area of
computer science and Sanskrit by various
technical departments;

(b) if so, the details thereof;

(c)the mechanism of their coordination
and monitoring;

(d) whether the monitoring committee is
same for all the projects;

(e)the mechanismto evaluate results of
projects funded by the different departments
to suggest interaction of technologies and to
ensure effective interdepartmental coordi-
nation and monitoring of the projects; and

(fythe mannerin which sponsoring tech-
nical departments provide technical support
in initial selection and installation of comput-
ing facilities and in organising computer
orientation programmes in Sanskrit Institu-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANDPENSION (SHRIMAT!I
MARGART ALVA): (a) and (b),Yes, Sir. A
number of development projecis have been
initiated in the area of computerand Sanskrit
by the Department of Electronics and the
Ministry of Science and Technology. The
details of the projects are given in the at-
tached statement.

(c) The projects are being monitored
through periodic reports and by specific
monitoring and coordination committees
twice or thrice a year. The coordination of
the projects funded by the Department of
Electronics is done by the Department itself.
The coordination of the projects funded by
the Ministry of Science and Technology is
done by the National Institute of Science and
Technology Development Studies (NIS-
TADS).
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(d) No,Sir.The monitoring committees
for different projects are constituted on the
basis of specialisation and expertise of the
members in a particular area.

(e) The evaluation of the results of the
projects are done by the monitoring and
coordination committees. Interdepartmen-
tal coordination is achieved through the
Project Advisory Committee of the Technol-
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ogy Development for Indian Languag
(TDIL)involving specialists from various

departments.

(f) The Department of electronics whoiis
sponsoring a major programme in this area
namely, TDIL is providing technical support-
ing computer and Sanskrit institutions by
sponsoring training programmes and involv-
ing computer institutions for jcining pro-
grammes.
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Projects For Computer Applications
For Sanskrit Studles And Research

6682, SHRIRAMKAPSE :Willthe PRIME
MINISTER be pleased to state:

(a) the details of the projects funded for
computar applications for Sanskrit Studies
and Research;

(b) the names of the Sanskrit Institu:
ticns identified for computer based educa-
tion 3nd rasearch in Sanskrit ard the funds
given to sach institution;

(c) the mechanism of coordination for
these developmental projects and for ex-
change of their research contritutions;

(a) whether these centres are connected
througn a compute network; if so, the details
thereof:

(e) if notthe name of the existing educa-
tional cormputer network accessible to these
institutions and the cost involved therein;
and

{f) the efforts made in this regard ?

THE MINISTER OF STATE IN THE
MINISTERY OF PERSONNEL,PUBLIC
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GRIEVANCES AND PENSIONS(SHRIMAT!I
MARGART ALVA: (a) and (b) A number of
Projects have been funcded for computer
applications in Sanskrit Studies & Research
under the Technology Development for In-
dian Languages (TDIL) Programme cf the
Department of Electronics. The list of proj-
ects/institutions where these have been ini-
tiated and the funds released are given in
the attached statement.

(c)These projects are being coordinated
by the Department of Electronics and moni-
tored or a six monthly basis through status
reports and steering committees. Exchange
of the research contributions of these institu-
tions arepianned through Annual-TDIL-meet.
Also,need-based exchange of informaticn
between institutions doing similar work is
envisaged.

(d)to (f}. No. Sir. As the requirementfor
on-line interaction beiween these organisa-
tions are minimal at present, networking
tacilities are notenviseaged. However, when
they grow to a level requiring such {acilities,
the existing educational &Research Com-
puter Networks such as ERNET(Educational
& Research in Net working of the Depart-
ment of Electronics) wouild be made avaii-
able on an actual cost sharing basis.



BHADRA 20, 1913 (SAKA) Written Answers 234

233  Written Answers

, ‘Ayssemun UNSUBS O UOHONPOLUL JO| [euBIBY 88IN0D
G2l ubuey MmN pue seuljsping wninawIng jo uoieiedeld
‘sislueg
1endwoy pue sisinBupy
0} ‘eSWEWI HHsues jo
nednuy} ‘yieededpip UOHONPOLIUI 10} [eLIBIBYY 88IN0D
szl unjsues eAulysey pUE SCUIePIND WNINALND JO uoieIedeld
"sisinbun
pue isiueios Jeindwo) o} ‘ueseeip
ieg UnjueS JO UOILINPOJUI IO} [elIeTeW 88IN0D
T Al ‘yieedefpip unjsues HSEIS pue seuliepPIND WNINJLINY jo uoiesedeld
14 € 4
(syxey ur sy)
peseejey
unowy eAnginwNy uoiniisuy ey} jo eweN eweN pefaid ON 1S

ewwesBaid AL 46pun pepuny seindwo puE YINsUES, o} pereley s1eloid Jo i

AININILVLS



Written Answers 236

SEPTEMBER 11, 1991

235  Written Answers

1yjeQ meN (ense)) wawoiiau3 buiusee?
191 yieedeApiA iisues eAulysey 's'@™ 'S’ /Buiyoee | uysueg pelsissy Jeindwo)d
sluepnis
698 yjeg meN P3 ‘W 'P3 ‘g 10} ewweiboid
yieedepiA Wixsues Buiyoes) Bujusee peisissy
698 eAulysey 's'g"1'S 18)ndwo) 10} 81)UBYD BAINOSEH
BASBYS WsueS
iseuesep ‘AusieAun ut Buunpnig Butsseooid
sry Wuysueg pueueuindwes uonewioju| Buuoidx3
(youseesey
810%|0 Yoreesey eAuy)) buissedoid ojjuewes peseq
Y6’y §sueg jo Awepeoy leindwo) uj juysueS jo uolezZiin
Sisiuetos
JempieH leindwo) pue sisinbul o} ‘BBRIN
14 € 4

(sude) u) sY) peseejey

JunowWy eAne|NWNY

uonnyisu) ey} Jo eweN

swep efoid ON IS




Written Answers 238

BHADRA 20, 1913 (SAKA)

Written Answers

237

00°El

Iseuesep
‘Ausieaun wsues pueuewndwes

(wysueg) uuoj
eiqepeeg euiydep ui ebenbue ueipuj
jo Ixe| jo ei0dio) jo luewdojers( ‘8

14

(sypre; ut 'sy) peseejey
junowy eAne|nWNY

uonNISU) 8y} Jo eweN

ewep poloid ON IS




239  Written Answers

[Transiation)

Government Advertisement To News-
papers And Periodicals

6683. SHRI KAMLA MISHRA
MADHUKAR: Willthe ministerof INFORMA-
TION AND BROADCASTING be pleased to
state the rules being folivwed while giving
Government advertisinants (o various news-
papers and periodicals aid for making pay-
ments to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
Govemment advertisments are issued to
newspapers/periodicals keeping in view
advertising policy guidelines, publicity re-
quirements and availability of tunds. The
Bills ofthe advertisements receviad from the
publishers are accepted for payment after
due scrutiny.

SEPTEMBER 11, 1991
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[English)]

Publication Of Weeklies, Periodicals
and Dally Newspapers In Karnataka

6684. SHRI S.B. SIDNAL: Will the Min-

-ister of INFORMATION ANDBROAD-

CASTING be pleased to state:

(a) the number of weekiias, periodicals
and daily newspapers being published in
Kamnataka;

(b) the weeklies, pericdicals and dally
newspapers which have a large circulation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND-
BROADCASTING (KUMARIGIRWJA VYAS):
(a) According to the records of RNI, there
were 327 weeklies, 196 fortnightlies,
514monthlies, 204 dailies and 140 publica-
tions of other periodicities in Karnataka ason
31.12.1989.

(b) Detrails are given in the statament
attached.
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T.V. Tower At Dharwad

6685. SHRI S.B. SIDNAL:Will the Min-
ister of INFORMATION & BROADCASTING
be pleased to state:

(a) the transmission capacity of T.V.
tower set up at Dharwad;

(b) whether the Government propose to
expand its capacity ; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BRODCASTING (KUMARI GIRIJA VYAS):
(a) The existing low power transmitter func-
tioning at present at Dharwad is of 100 Watt
radiating power.

{b) Yes, Sir.

(c) The existing low power trasmitter is
under replacemeant by a high power trasmit-
ter of 10 KW radiating power.

Code for Data Processing in Hindi

6686. SHRI VIRENDRA SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether the Interational Standards
Codes includk besidese English and Japa-
nese, any code for data processing in Hindi;

(b) whether India is being represented
in the committee of International Standaid
Code; it so the details thereof; and

(c) the reasons for frequent changes in
the standard code for Hindi?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL,PUBLIC
GRIEVANCES AND PENSIONS(SHRIMATI

SEPTEMBER 11, 1991
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MARGARET ALVA): (a) The draft proposal
of the Indian Standard Code for Information
Interchange (ISCII} prepared jointiy by the
Departmsnt of Electronics and Bureau of
Indian Standards (BIS) for inclusion in their
Standard along with other international lan-
guages.

(b) No, Sir.

(c) The process of standardisation of
the code was evolving from 1983 onwards.
itsonly in 1991 that an Indian standard for all
Indian languages including Hindi couid be
finalised, through the Bureau of Indian Stan-
dards (BIS).

introduction of Mechanical Keyboard
Layout

6687. SHRI VIRENDRA SINGH:Will
the PRIME MINISTER be pleased to state:

(a) the details of diffsrent types key-
board layout in Hindi;

(b) whether there is any standard key-
board layout;

(c) whether a Hindi typist is expected to
learnthe use of mechanical keyboard layout
and also the computer keyboard layout for
the Departments; and

(d) if not, the plan to introduce mechani-
cal keyboard layout on computers in the
Government Departments; and

(e) the orices of mechanical typewriters
vis-a-vis computers with dats processing
facility in Hindi?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GIRIVANCES AND PENSIONS (SHRIMATI
MARGART ALVA): (a) There are mainly
three different types of key board layouts in
the use of Hindi.
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(b) The Department of Electronics has
proposed a standard layout for the multilin-
gual keyboard in 1986. This standard is
being followed by a number of manufactur-
ers.

(c) Yes, Sir, Practice, both on mechani-
cal keyboard and computer key board,for
the same Devangari script is required in
case a Hindi typist uses both mechanica!
typewriting and computers.

{d) There is no plan to introduce me-
chanical keyboard on computers in Govern-
ment Departments.

(e) The average price of a mechanical
typewriter is Rs. 12,000/-approximately,
whereas the price for computers with billin-
gual processing capabilities, with minimum
configuration, is Rs.21000/- approximately.
Howaever, the computer has additional facili-
ties such as storing of the documents,
editing, m,erging , duplication,automatic
spelling checking etc., apart from the proc-
essing capabilities, which are not available
in the mechanical typewriters.

Organisations conducting Elementrary
O-level Course

6688 SHRI VIRENCRA SINGH : Will
the PRIME MINISTER be pleased to state:

(a) the names of the organisations
conducting elementry O-level course on
computers in English, Hindi and other Indian
languages;

BHADRA 20, 1913 (SAKA)

Written Answers 250

(b) the mechanism of accreditation of
such a course in Hindi and other Indian
languages, preparation of instruction mate-
rial, and training of teachers; and

(c) the number of additional centres
likely to be identified during 1991-927

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA) : (a) 132 private sector
computer training institutes have so farbeen
given accreditation for conducting O level
courses. Allthese institutes are conducting
the course in English only. The names of
these institutes are given in the attached
statement.

(b) the government of India, Depart-
ment of Electronics vide Resoluation, dated
16th August, 1990, have announced a
scheme under which private sector com-
puter training institutes meeting the defined
quality and service standards would be given
accreditation for conducting certain speci-
fied courses viz. O Q'oundaﬁon). A (Ad-
vance Diploma), B ( Graduate) and C (post-
Graduate) levels computer ocourses. While
the procedure for accreditation in Hindi or
any other Indian language would be identi-
cal, no such application has been received
so far. The preparation of instruction mate-
rial and training of teachers is the resposib-
lity of individual;institutes.

(c) In addition to the 132 insititutes al-
ready accredited, applications from another
136 institutes are under scrutiny.
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Cable T.V. Network

6689. SHRI R. DHANUSKODI
ATHITHAN:
SHRI V.S. VIWWAYAR-
AGHAVAN
SHRI RAM NARESH
SINGH:

Will the MINISTER OF INFORMATION
AND BRODCASTING be pleased to state:

(a) the number of private parties en-
gaged in the cable T.V. network covering
various kind of programmes including the
screening of foreign films through video
cassette in the country;

(b) whether the Government propose to
regulate the private business engaged in the
screening of various foreign films and other
programmes through cable TV network; and

(c) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRLUAVYAS)
(a) No permission is required to set up a
Cable T V Network within private premises.
The details of the private parties engaged in
this activity are, therefore, not available with
the Government.

(b) and (c). The distribution of pro-
grammes by the Cable TV Networks is regu-
lated at present under various provisions
contained inthe Indian Telegraph Act,1885,
the Indian Cinematograph Act, 1952 and the
Copyright Act, 1957, as amended from time
to time.

Air Station at Palaght
6690. SHRI V.S. VIWAYARAGHAVAN:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state::
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(a) whether the Government propose to
set up an AIR station at Palaghat in Kerala;

(b) if so, the details thereof; and
{c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRWA VYAS)
(a) No,Sir. Thereis n- such approved sheme
at present.

(b) Does not arise.

(c) Atpresent more than half of Palaghat
district in Kerala receives primary grade day
time radio coverage from 20 KW MW trans-
mitter located at Trichur. Steps have takento
augment the power of this transmitterto 100
KW. On its commissioning, practically the
whole of Palaghat district will stand covered
by radio coverage.

Overcharging by Drug Companies for
anti-TB drugs.

6651. SHRI GURUDAS KAMAT: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government are aware
that some drugs companies are overcharg-
ing for anti-TB drugs; and

(b) it so, the details thereof and the
action being taken or proposed to be taken
to remedy the situation?

THE MINISTER OF STATE IN THE
MINSTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN). (a) and (b).
Government has not received any com-
plaints regarding overcharging of anti-TB
formulations. However, there are some re-
ports of overcharging in respect of anti-TB
bulk drugs. The matter is being examined in
consultation with the concerned State Drug
Control Administration, and action under
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DPCO, 1987 as well as Essential Commodi-
ties Act, 1955 as the case may be, if required
will be initiated by the department.

Loans to Customers by Maruti Udyog
Limited

6692. SHRI GURUD-AS KAMAT: Will
the PRIME MINISTER be pleased to state:

(a) whether the Maruti Udyog Ltd. has
decided to provide loans to coustmers for
buying 1000 cc cars;

(b) if so, the maximum amount of loan
to be sanctioned per customer; and

(c) the rate of interest and mode of
repayment thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON) (a) Yes, Sir.

(b) The Maximum amount of loan that a
customer can avail of is 70% of the invoice
value of the car.

(c) The interest rate currently fixed is
22% per annum on reducing balance. The
mode of repayment is through collection of
equal monthly instalments by way of post-
dated cheques from the customer.

Issue of Licences to Companies for
Expension

6693. SHRI GURUDAS KAMAT: Will
the PRIME MINISTER be pleaed to state:

(a) whether licences/permission for
expansion were issued to several; Indian
companies needing foreign technical know-
how orimported raw materials on the condi-
tions of phased manufacturing programme
to bring some improvement and reduce
imports; and
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(b) if so, the number of such companies
and the number out of them that have fulfilled

‘the commitments given to the Government?

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY
(PROF.P.J.KURIEN) (a) and (b). In order to
ensure speedy indigenisation of the required
components and raw materials and satisfac-
tory absorption of the imported technology,
the condition that the phased manufacturing
programme should be settled to the satisfac-
tion of the Government used to be stipulated
in the industrial approvals, such as, foreign
collaboration apprcvals issued in the past.
Actual implementation is monitored by the
technical authorities, such as DGTD and the
Import Licensing Authorities. No centralised
data of such cases is maintained in the
Ministry of Industry. According to the State-
ment on Industrial Policy laid on the table of
the House on 24th Jul, 1991, the system of
phased manufacturing programmes run on
an administrative case by case basis will not
be applicable to new projects. Existing Proj-
ects with such programmes will continue to
be governed by them.

[ Translation)
Grants to CFSI

SHRI TEJ NARAYAN
SINGH:

SHRI RAM TAHAL CH-
OUDHARY:
SHRI RAM
YADAV:

6694:

SHARN

Wilithe Ministerof INFORMATION AND
BROADCASTING be pleased to state:

(a) the tota | amount of grants given to
childrens Film Society of India during each
of the last two years;

(b) the steps taken to check the proper
utilisation of grants by the Society and pro-
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duction of various types of films by it;
(c) whether the society has changed its

working system of film production by produc-
ing three level programme; and
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) Grants given to children’s Film Society,
India during 1989-90 and 1990-91 were as
follows:-

(d) if so,the details there of?

Year Plan Non-Plan
1989-90 Rs.121,08,000 21,56,000
1990-91 Rs.121,98,000 19,69,000

(b) All production proposals are first
vetted by the Script Committee. Proposals
ceared by Script Committee are placed
before the Executive Council together with
the film production budget for approval.
Proper utilisation of funds is further monit-
ered through contract agreements. Chair-
person personally previews the film units
completion and makes suggestions for its

improvement wherever necessary. This.

ensures proper utilisation of funds and quality
of films produced,

(c) No, Sir.

(d) Does not arise.
Licences to SC/ST , For Electronic
Units
SHRI TEJ NARAYAN
SINGH:

SHRI DEVENDRA
PRASAD YADAV:

6695.

Will the PRIME MINISTER be pleased
to state:

(a) whether there is any proposal to
issue licences 1o Scheduled Caste/Sched-

uled Tribe entrepreneurs for setting up of
new electronic units in the country; and

(b) lf so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) No, Sir.

(b) Does not rise.

Free of cost Talevision sets to pan-
chayats.
6696. SHRI TEJ NARAYAN
SINGH:
SHRI DEVENDRA
PRASAD YADAV:

Will the MINISTER OF INFORMATION
AND BROADCASTING be pleased to state:

(a) whether the Government provide
financial assistance to the States to make
avalilable free of cost television sets to each
panchayat or groups of villages;

(b) if so, the names of those states to
which the assistance has been provided for
the purpose during each of the last three
years; and

(c) the names of those States which
have not yet implemented the said scheme
and the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS).
{a) No, Sir, There s no such approved scheme
at present with the Ministry of Information
and Broadcasting.

(b) and (c). Do not arise.

[English]

Declaration of Chitradurga and Kolar
Districts as no Industry Districts

6697. SHRIC.P. MUDALAGIRIYAPPA:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is a demand for de-
claring Chitradurg and Kolar Districts in
Karnataka as no industry districts; and

(b) if so, the reaction of the Union gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN: (a) and (b). At present there is no
proposal to declare any district/area as a No
Industry District Including Chitradurg and
Kolar.

Telecast of TV Serial Jesus Christ
6598. SHRIC.P. MUDALAGIRIYAPPA:

Will the Minister of INFOERMATION AND
BROADCASTING be pleased to state:

(a) the time by which the Doordarshan
propose to start telecast of the seriai ‘Jesus
Christ’; and

(b) the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) and (b). No TV serial under the title *
Jesus Christ” has been approved by Door-
darshan. However, they have approved a
sponsored TV serial titled “Stories from the
Bible”. The producers have not yet submit-
ted the first four episodes of this Serial. The
scheduling of the Serial would be done after
the first four episodes have been previewed
and found suitable in all respects.

[ Translation}

industrially backward areas in Mahar-
ashtra

6699. SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Willthe PRIME MINISTER be
pleased to state:

(a) the details of the facilities provided in
backward areas of Maharashtra;

(b) the details of the central capital
assistance approved by the Union Govern-
ment for these areas; and

(c) the details of the proposed facilities
to be provided to the units of small scale
industries for undertaking the development
of these backward areas?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Under the growth Centre
Scheme announced by the Government in
June, 1988 for industrialisation of backward
areas, Maharashtra has been allocated 5
growth centres which would be located one
each in the districts of Akola,
Chandrapur,Dhule, Nanded and Ratnagiri.

In addition, the Maharashtra state In-
dustrial Development Corporation is provid-
ing infrastructural facilities for industrialisa-
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tion of backward/rural areas. The state
Govermment offers a package of assistance
including subsidy onfixed assets, deferment
of Sales Tax etc, for entrepreneurs setting
up industrial units in backward areas.The
small Industries Corporation of Maharashtra
(SICOM) is also offering financial, technical
and other assistance to entrepreneurs for
establishing industries.

(b) During the 7th Five Year Plan an
amount of Rs. 1,256.55 lakhs was released
to the government of Maharashtra as central
capital assistance. Another Rs. 460.90 lakhs
was released to the state for centrally aided
projects during the same period.

(c) Government have announced policy
measures for promoting and strengthening
small industries which includes, among oth-
ers, a scheme of Integrated Development
(including technological back-up services)
of small scale industries with the active par-
ticipation of State Governments and finan-
cial institutions.

[English)
Chemical Industry In Orissa

6700. SHRI BRAJA KISHORE TRIPA-
THY: Willthe PRIME MINISTER be pleased
to state:

(a) the proposal of the Govaernment of
Orissa pending with the Union Gevernment
for clearance in the field of Chemicals and
Fertilizers;

(b) the time by which the proposals are
proposed o be cleared;

(c) whether there is any proposal for
setting up of a new chemical industry in
Orissa during the Eighth Five Year Plan, and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a).and (b).
No, proposal from government of Orissa is
pending for clearance in the field of Chemi-
cals and Fertilizers.

(c) No, Sir.
(d) Does not arise.
HPT In Kutch Area of Gujarat

6701. SHRI K. THULASAIAH VAN-
DAYAR: Will the minister of INFORMATION
& BROADCASTING be pleased to state the
steps taken to set up a powerful TV relay
centre in border areas of Kutch in Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION  AND
BROADCASTING (KUMARIGIRWA VYAS)
A high power (10KW ) TV transmitter (in
replacement of the existing low power trans-
mitter ) with its antennae mounted on a 300
M high RCC tower is under establishment at
Bhujin Kutch district of Gujarat. The work for
this project was awarded in March, 1289 but
was suspended by the contractor in Nov.,
1989 after a geological fault was observed
during the course of excavation of founda-
tion. Revised location forthe tower hasbeen
finalised and steps have beentaken to award
the wotk to another contractor. The required
transmitter equiprent has been procured .
As per present indications, the prcject is en-
visaged to be completed during 1994-95,

[Translation)

Setting up of Small Scale Industries in
backward areas by SC/ST

6702. SHRIRAJNATHSONKARSHAS-
TRIWillthe PRIME MINISTER be pleased to
state:
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(a) whether some spaecial arrangments
for entrepreneures of scheduled Castes and
Scheduled Tribes have been made by the
Union Government/Various agencies of the
Union Government like Khadi Gramodyog
Commission to set up small scale industries
in backward areas of the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN) (a) and (b) As far as KVI sector is
concerned, some of its activities,such as
village leather, non-edible oil;, seed collec-
ticn, bee-keeping, fiore woollen khadi, weav-
ing tassar silk etc. primarily benefit Sched-
uled Castes/Scheduled Tribes. KVIC rela-
tively pays more attent.on to hilly, border,
backward, remote and inaccessible areas
and has its regional offices in these areas to
cater to the needs of hills and backward
areas. KVIC istaking up special programmes
in selected districts of the country with size-
able population of SC/ST.

Some of the specific steps include pro-
vision for 65% grant and 35% loan for pur-
chase of machinery and aquipment and 50%
garant and 50% loan for construction of
building, workshed, godown etc. for institu-
tions having 100% SC/ST or working exclu-
sively for SC/ST.

[English)

Declaration of Delhi as ‘No industry
Zone’

6703. SHRI RAJNATH SONKAR
SHASTRLI: Will the PRIME MINISTER be
pleased to state:

(a) whether Delhi has been declared a
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‘No Industry Zone *;

(b) if so, when was that decision taken;

(c) whether attention has been drawn
to the advertisements appearing in the Hin-
dustan Times of August 18, 1991 regarding
setting up of industries in Delhi by some
private entrepreneurs;

(d) the steps taken to see that these
industries do not come up in Delhi but are
persuaded to go to rural areas; and

(e) if not, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). No, Sir. However, the
Delhi Administration in the recent past has
taken some steps to discourage multiplica-
tion of industrial units which are as follows:-
(i) A decision was taken in 1987 that no
Licence for setting up of medium and large
scale industries in Delhi should be issued.
Only non-pliuting small scale industries are
to be permitted. (ii) In 1989, aceiling of 88 HP
in small scale sector was imposed for the
purpose of registration. (iii) Also in 1989, a
decision was taken not to set up any new
industrial Areas/Estates. (iv) In the non-
conforming areas,SSI registration of haz-
ardous/obnoxious/pollutant industries is not
allowed.

(c) to (e). With regard 1o the two adver-
tisements which appeared in the Hindustan
Times on 18th August, 1991 for acquisition
of Shed/Land, it may be stated that in the
event of units proposing to set up units in the
small scale sector, they would be permitted
to do so within the parameters mentioned
above.
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Import Of Spare Parts For Rajasthan
Atomic Power Station

67C4. SHRI RAM NARAIN BERWA:
Will the PRIME MINISTER be pleased to
state

(a) the total cost of the spare parts
imported in the year 1984-85 for Rajasthan
Atomic Power Plant; '

(b) whether spare parts worth Rs. 1.43
crores have not yet been utilised and are
getting obsolete as a result thereof;

(c) if so, the reasons of non-utilisation fo
these spare parts; and

(d) the steps taken to check the unnec-
essary import of spare parts?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) The approxi-
mate expenditure inthe Financial year 1984-
85 on imports of Rajasthan Atomic Station
(RAPS) is about Rs. 224 lakhs.

(b) The spare parts referred to and
worth Rs. 143 lakhs are mainly for turbine
generator governing system of RAPS 1 and
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2. These spares cover the requirement for
full life time and are to be kept in stock as
insurance Spares for replacement when-
ever necessary. These will not become
obsolete at any stage.

(c) and (d). Spare parts are imported
only when there is a need for their use.
However, certain selected critical items are
stocked to ensure continued operation of the
station and avoid down time.

Foreign Exchange Earned By TV
Serlals:

6705. SHRI RAJVEER SINGH: Willthe
MINISTER OF INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of the Doordarshan seri-
als which have earned foreign exchange as
profit during last two years,

(b) the amount of foreign exchange
earned so far; and

(c) the names of the countries where
these serials are being telecast?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a)to (c) The required datails are given inthe
enclosed statement.
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Expansion Of T.V. Coverage in Uttar
Pradesh

6706. SHRI RAJVEER SINGH: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government propose
to expand Doordarshan coverage in Uttar
Pradesh; and

(b) if so, the names for the places where
the expansion is likely to be made?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) Yes,Sir.

(b) Whereas schemes for the replace-
ment of the existing low power TV transmit-
tor at Bareilly by a high power transmitter
and establishment of a TV transposer at
Mussoorie are already under implementa-
tion in Uttar Pradesh, it is also planned to
establish two more TV transmitters in the
State, one each at Chaukhutia and Sikan-
derpur. Any further expansion of TV cover-
age in the State depends upon the availabil-
ity of resources for the purpose.

[English)
Manufacture of ‘Shankh’

6707. DR. C. SILVERA: Will the PRIME
MINISTER be pleased to state:

(a) whether Hindustan Vegetable Oil
Corporation has been manutacturing cotton
seed oil and marketing it under the trade
name of ‘Shankh’;

(b) if so, the date since when the manu-
tacturing was undertaken; and
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(c) the sale price of the product fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) Yes, sir.

(b) It was
1991.

launched on 15 January,

(c) Current, maximum retail price of
‘Shankh’ refined Cotton seed oil is Rs 605/

- per 15 kg. tin and Rs. 42/- per 1 kg. poly

pack.

[Translation)

Civil Services Examination, 1990

6708. SHRI MRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to
state:

(a) the number cf candidates appeared
in the Civil Services Examination , 1990 and
the number outof them belonging to Sched-
uled Castes/Scheduled Tribes;

(b) the number of posts of india Admin-
istrative Service Cadre were to be filled up
through this Examination and the number of
postsreservedfor Scheduled Castes/Sched-
uled Tribes;

(c) whether the posts reserved for Sched-
uled Castes/Scheduled Tribes have been
filled up and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) Information
is given below:
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(c) Off-ers for all the vacancies re-
served for Scheduled Castes/Scheduled
Tribes candidates have been issued.

T.V. Studio In Patna

6709. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether Government proposeto set-
up a T.V. studio in Patna:

(b) if so, the details thereof and the time
by which the proposed studio would start
functioning; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWUA VYAS):
(a) and (b) Yes, Sir. A full-fledged TV Studio
Centre, in replacement of the existing in-
terim set-up, is already under implementa-
tion at Patna. The Centre comprises of a
main studio and a smaller studio of about
370 Sq. M and 50 Sq. are&. respectively
alongwith other associated facilites to be
equipped with professional grade colour
equipment. As the present indications, the
Centre is envisaged to be commissioned
into service during 1993-94.

(c) Does not arise.
Babrala Fertlliser Factory U.P.

6710. SHRICHINMAYANAND SWAMI:
Will the PRIME MINISTER be pleased to
state:

(a) the details of total production capac-
ity, investment and the date of starting pro-
duction in Babrala fertiliser Factory in dis-
trict Badaun, Uttar Pradesh;

(b) the total number of persons pro-
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posed to be provided jobs in this factory;

(c) whether the Government proposeto
give priority to local people in jobs; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The
factory will have a production capacity of
7.42 lakh tonnes of urea per annum. The
investment envisaged in the Project report
was approximately Rs. 750.00 crore. The
project is likely to be commissioned in 1993-
94.

(b} The total number of employees in
direct employment in the unit when it goes
into production is expected to be around
350. This will, however, not include contrac-
tual labour, the number of which would vary.

(c) and (d) The company will consider
preferential employment of as many local
people as possible, subject to fulfilment of
job requirements.

[English]

Workers in Mining and Allied Machiner-
les Corporation.

6711. SHRI HARDHAN ROY: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have de-
cided to off-load 1700 workers of Mining and
Allied Machineries Corporation Ltd. (MAMC)
at Durgapur;

(b) if so, thereasons therefor;

(c) whether the Government have any
scheme to improve the situation at the fac-
tory ; and

(d) if so, the detaiis thereoi?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON):(a) No, Sir.

(b) Does not arise.

(c) and (d)-The liquidity position of the

Company has been critical for quite some
time which has affected the operations of
the company. To obviate the present liquid-
ity crunch, Government is providing plan
and non-plan funds, increase in cash credit
limit with the banks and also inter-corporate
loans, stc.

[ Translation}
USSR Aid For Space Technology

6712. SHRI RAM TAHAL CH-
OUDHARY: Will the PRIME MINISTER be
pleased to state:

(a) whether U.S.S.R. have proposed to
increase the amount of its aid to India for
improving space technology for scientific
purposes;

(b) if so, the salient feature of the pro-
posal; and

(c) the reaction of the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PERSONS (SHRIMATI
MARGARET ALVA): (a) No, sir.

(b) and (c).Do not arise.
Telecast Of Foreign Films
6713. SHRI RAM TAHAL CH-
OUDHARY': Will the MINISTER OF INFOR-

MATION AND BROADCASTING be
pleased to state:
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(a) the foreign films telecast by Delhi
Doordarshan during 1990; and

(b) the foreign films received free cost
and the films for which royalty was paid?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) and (b).A list of foreign films telecast by
Delthi Doordarshan during 1990 is attached.
Five films among them (S.Nos ,3,5,12 & 16)
) were received free of cost and the remain-
ing on payment of royalty.

STATEMENT

Foreign Films Telecast From Doordarshan
Kendra, Delhi During 1990

S.Ne Name of Film
1 2
1. The Lost Singing*
2. A Hunting Accident
3. Meet John Doe*
4. Jungle Book
5. Late Autumn®
6. A Nos Amours
7. 39 Steps
8. Portrait of Jennie
9. Blithe Spirit
10. A Woman of Paris
1. Survivors
12. Makioka Sisters®
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S.No Name of Film
1 2

13. Andrei Rublyov
14. Death of Adolf Hitler
15. Hanna K
16. Equinox Flower*
17. Que Viva Mexico
18. Inspector General
19. Mandela
20. Scarlet Primpernal
21. Sleeping Beauty
22. Catherine The Great
23. Adventures of Tom Sawyer
24. The Man who knew too much
25. Intermeze
26. Love in Exile
27. M
28. Strike
29. Blackmail
30. Poem Of Dance
31. Ecstasy

Received free of cost
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Cinema Houses In Delhi

6714. DRLAL BAHADUR RAWAL.: Will
the Minister Of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number and locations of cinema
house in Delhi;

(b) the income earned by Government
every year from these cinema house in the
form of entertainment tax:

(c) whetherthe entertainmenttax earned
by the Government is th same as was
received earlier;

(d) the extent of increase made in the
rate of tickets by owners of the cinema
houses during the current year;

(e)whether this increase hasbeen made
after obtaining the approval of the Govem-
ment; and

(f) if not, the details of the action taken
against the owners of cinema houses of
Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRWA VYAS):
(a) There are 74 cinemas in the Union Terri-
tory of Delhi (65 Permanent and 9 tempo-
rary). Details of their names and locations
are in the attached statement -

(b) The income earned by the Govern-
ment from these cinema houses for last nine
years in given is the statement-l|

(c) No, Sir. These has been an increase
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in the amount of entertainment tax earned made by owners of cinema houses during
every year. the current year.

(e) Yes, Sir.
(d) There has been an increase of
approximately 30% in the rate of tickets (f) Does not arise.



Written Answers 302

BHADRA 20, 1913 (SAKA)

Written Answers

301

IyleQ MeN ‘peoy Iy jesy eilleq ot
yleq ‘und Yo L pu=yo 6

‘Iy|e@ meN ‘undelxeueyd eleueyn ‘8
1yjeQq ‘rebep eslieyny eleg L
‘yleQ meN ‘1exes wednuy 9

‘1y|8Q ‘UMO] |apON euedly 'S

‘Iyleq meN ‘sebep jedleq leyuely R 4
‘yjeq meN ‘rebeN yseqng ejuely ‘€
Iyleq@ ‘ipuewizqng equy K4

‘yleq ‘indpezy ysexey ‘1
€ 4 l

sseippy eweu) Jo eweN ‘ON'S
seJjeey] eweuld Jo is|
I— AN3IN3LVLS



Written Answers 304

SEPTEMBER 11, 1991

303 Whritten Answers

‘Iyleq ‘indjoBuepy Jipuewejey 12
‘Iy|eQ MeN ‘undyuep Jeuep ‘0¢
‘y1eq ‘piisep ewep 1ebep ‘61
yie@ "moy9 iupueyg ‘urelpunoy a0y 8l
1yjeq meN ‘lueBreyed jeueduw) L
‘Iyje@ meN ‘Auojo) spusu4 meN Aejpues ‘94
‘Iyleq ‘ubeN pueN uebeo 'Sh
‘luieQ ‘eipyeys ‘peoy '1'D pueuel Vi
‘IyieQ meN ' fung ekieq BYoj0D ‘€l
‘yieq mep ‘esndbuepr soi3 1)
‘Iyje@ ‘zney 1zend 1o|sj63x3 ‘L
€ 2 I
sseippy BWeu|) jo eueN ON'S




BHADRA 20, 1913 (SAKA) Written Answers 306

305  Written Answers

‘|yle@ mep ‘uejemepueyp ZeeN (4]
‘Iy|e@ mey ‘reBepn now lesjeN ‘e
y1eQ Moy lupueyd HowW ‘o€
1yjeq mep ‘eindwesey velnN ‘6¢

“wyjeq ‘elen) uewyseyy BAJOUIN '8¢
Iy1e@ “moyy pueyd onselep ‘L
‘Iyjeq ‘sebep 1ypues edeed-jwxe k[

‘yleq meN ‘rebep Aeq Aueqiy "se
‘Iyjeq ‘undiibueyer resny | ‘ve
Iy|eq ‘HMoyY lupueyo fewny ‘te
yjeq mep ‘luebieyey euueyy ec
€ e [}

ssaippy BWeur) jo sureN ON'S




SEPTEMBER 11, 1991 Written Answers 308

\Vritten Answers

307

‘Iy|eg mep ‘ede|d eipueley Buyoey ‘e¥
‘yjleq MeN ‘JeyiA JueseA edud (44
‘Iyjeq meN ‘eoeld Wbneuuo) eze|d 34
"Iy|e@ MeN ‘JeyiA euleleN jeded oy
‘y|eq meN ‘wejed 02104 ity ‘68
IyleQ meN ‘edeid niyeN seied ‘8¢
‘Iyjleq ‘peoy eleueysoy edejed ‘Le
lyleq mep ‘ede|d ybneuuo) uoepo ‘9¢
‘Wieq ‘Brep theyynpy "d's fyenon 'S¢
‘Iy|eQ meN ‘nseg |opoN vejsiw)i4 meN e
yieqQ ‘ere uewly jewy meN ‘€
€ 4 [}

sse.ppy BWOU|D JO BWEBN ON'S




Written Answers 310

BHADRA 20, 1913 (SAKA)

309  Written Answers

|e@ MeN ‘ysejieyy ejeei ineg 'vS
‘e MeN ‘weind ‘MY webueg ‘€S
1yleq mep ‘rebep redle eudeg 4]
“yleq ‘andinyeys leJjweg ‘S
‘yleq ‘ipuewnzqng uiqoy ‘0S
weqg "1'g's’ Zuy ‘6v
‘Iy|eQ MeN ‘edeld lybneuuo) lloAly k14
Iyje@ MeN ‘ede|d Iybneuuo) jebey Ly
‘yleg ‘eipyeys ‘pecy "L'O sebjje] nypey k14
‘yjeQ ‘eipyeys ‘sefep jwxn7 aoejed nypey Sy
‘1y|eQ MeN ‘edeld eipusley esino) edey vy
£ 4 4

sselppy eweurp jo oweN ON'S




Written Answers 312

SEPTEMBER 11, 1991

Written Answers

311

yleQ ‘noojereg pueisep ‘G9
‘Ijie@ MeN ‘Indujysyeq BUA V9
‘jjeQ mep ‘rebey je1ey NOAIA ‘9
Iy|eQ@ meN ‘uepeo efey feUSIA K2
‘luIeQ MeN “yed ueeiD Jeeydn ‘19
YioQ MeN ‘Und SeMA wuog ‘09
‘Iyleq meN ‘seBeN yluey welieg ‘6S
‘lyieQ meN ‘reBeN weinen ueyssepng '8S
"1UIe@ MeN ‘peoy BInyIeN wmperg 1S
"1yjeQ meN ‘luebieyey L LU 9§
yjeQ meN ‘weiysy fewyeyg 'SS
€ 4 )

$s8.ppy Bweusp Jo sueN ON'S




Written Answers 314

BHADRA 20, 1913 (SAKA)

Written Answers

313

‘1yjleq ‘indpezy Kelip ‘6
"elpyeys 'peoy Aepued uelemg '8
‘Iyleq meN ‘yiebjeleN feing L
y1eq ‘10j6ueN BYqoys 9
‘yjeq ‘lepiog indiepeg 8|qes S
‘y18q ‘IpueyNoyD leey k4
‘Iyieq ‘1o)bueN ysexo ‘€
‘yleq ‘eJpyeys ‘epuoys ‘undwyeig ueAjey 2
1YyjeQ meN ‘1indpuiqos) %0j1epueyd b
seweul) Aresodwe |
€ 4 }
sseippy eweuto Jo eweN ‘ON'S




Written Answers 316

SEPTEMBER 11, 1991

Written Answers

315

00'89€'2E'SI'YL sy 16-066} 6
00°€LS'V8'6L'EL sy 06-6861 '8
00'898'28'£6'2} sy 68-8861 Vi
000£2'€L'61'2L sy 88-/86} 9
00°0EL'SE'2ZY' L sy 18-9861 'S
00'S/G'19'IE'LL sy 985864 v
00'€02'0L'65'6 sy S8-v861 't
00'282°04'29'6 sy ¥8-€861 K4
00'618'29'58'01 sy €8-2861 )
€ F4 '
SIfBH BWUD WO PE1o6|I0D XE) JUBWUIBNEIUT mep  ONTS

16-066 0l £9-2864 Buung sifeH BweulD waij pejosjioD XeL juewueLaus jo simieq

- INSW31V1S



317  Written Answers
[English)]

Bl-Lingual Computer Processing
Facliity In Indian Missions

6715. SHRIRAMESHWAR PATIDAR:
Will the PRIME MINISTER be pleased to
state :

(a) whether all the Indian missions
abroad have bi-lingual computer processing
facility; if so, the details thereof;

(b) i not, whether there is any proposal
to start any time-bound programme to pro-
vide bi-lingual computing facility and train-
ing in Indian missions abroad; and

(c) whether there are adequate com-
puting faciltes and technical manpower
support to ensure full bi lingual computeri-
sation and development of advanced tech-
nology and strategic information Data base
to provide right kind of information to right
kind of agencies in India without loss of time?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) No, Sir.

(b) and (c).The requisite facilites and
training are being provided in a phased
manner and on a case by case basis keep-
ing in view all aspects of Government's need
for relevant information in a timely fashion.

[ Transiation]

T.V. Serial ‘Krishna’

6716. SHRI PANDURANG PUNDLIK
FUNDKAR: Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
state:

(a) Whether approval to make serial
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“Krishna’ for Doordarshan has been sought
by any producer;

(b) it so, the time by which the approval

is likely to be accorded; and

(c) i not, the reasons therefor?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND

BROADCASTING (KUMARIGIRWA VYAS):
(a) to (c).Doordarshan has received a pro-
posal for a T.V. Serial titled "Krishna” for
approval under its new sponsorshipscheme.
Deordarshan has initiated the examination
ofthe proposals received under this scheme.

[English]

Application Of Sclence And Technol-
ogy For Poor

6717. SHRI BHAGEY GOBARDHAN:
Will the PRIME MINISTER be please to
state:

(a) the application of science and tech-
nology in relation to improvement of quality
of life of people living below the poverty line;

(b) whether any practical appfication
have been attempted; and

(c) # so, the details thereof along with th
results of such applications?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Inorder to demon-
strate the efficacy of science & technology
inputs 1o bring about improvement in the
quality of life of the rural masses, Govem-
ment have launched projects withthe objec-
tives of generating employment, achieving
enhanced income and bringing about re-
duction of drudgery.
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(b) Many of programmes have found
successful practical application in rural and
tribal areas.

(c) Some of the successful practical
epplications are in the fields of aquaculture,
forestry, embryo transfer technology, bio-
fertilizers, manpower development and train-
ing programmes, rural electronics employ-
ment programmes, remote sensing, inte-
grated resource planning, non-conventional
energy {(biogas, gassifiers, solar cookers
etc.) sericulture, low cost housing, pottery,
medicinal plants, land and water manage-
ment, mass employment generation, sci-
ence & technology entrepreneur ship devel-
opment and integrated waste management.

Typical of the results are:

i) Training of 500 fisherman in fish
aggregation devices in four states
during 1990-91.

i)  Training of 900 leather artisans in
ten states during last two years.

iil)  Generation of 2,762 jobs in a vari-
ety of trades allover indiaunderthe
programme of mass employment
generation through science & tech-
nology during last one year.

iv) Generation of 2,235 jobs by estab-

lishment of 324 units under Sci-_

ence & Technology Entrepre-
neurship Development Scheme
from 1985-86 till date.

v)  Training of 500 fisherman in seed
raising under the programme of
acquaculture in four states during
1990-91.

vi) Wasteland prioritisation in Brah-
maputra and other basins.

vii) Muberry crop inventory.
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Viii) National Forest Cover Mapping.

ix) All India Coordinated programme
in Water, Health and Sanitation.

National Cooperative Consumer
Federation

6718. SHRIMATI VASUNDHARA
RAJE: Willthe PRIME MINISTER be pleased
to state;

(a) the number of branches of the Na-
tional Cooperative Consumer Federation
located in different States;

(b) the main objectives thereof;

(c) whether the branches of National
Co-operative Consumer Federation are not
functioning satisfactorily;

(d) if so, the steps taken to revamp the
branches of N.C.C.F_; and

(e) the details thereof?

THE MINISTRY OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLICDISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) Presently the National
Cooperative Consumer Federation
(N.C.CF.) has branches (Including proc-
essing units) located in Different parts of the
country.

(b) The main objective of these branches
is to provide supply supportto its affiliates so
asto enable them to play an effective role
in the distributive tradq of consumer goods.

(c) Functioning of most of the branches
of the National Cooperative Consumer
Federation is not satisfactory for a variety of
reasons.

(d) and (e).The National Cooperative

.Consumers Federation has initiated a
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numberof measures for making the branches
viable besides drawing up an action plan.
Simultaneously it has also been decided to
close down certain unaconomic branches.

Haldla Petrochemical Project

6719. SHRI CHITTA BASU.: Will the
PRIME MINISTER be pleased to state:

(a) whether the Rs 3000 crores Haldia
Petro Chemical Project would require finan-
cial loans from the public sector financial
institutions;

(b) i so, whether the Government have
since initiated any process for granting such
loans; and

(c) it so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) Yes, Sir.

(b) and (c).Financing arrangements for
the project are to be made by the implement-
ing company. Haldia Petrochemicals Ltd.
have reported that rupee term loans to the
extent of Rs. 950 crores have since been
committed for the project by Public sector
financial institutions.

Research Journal On Electronics In
Hindi

6720. SHRI KARIYA MUNDA: Will the
PRIME MINISTER be pleased to state:

(a) whether there is any proposal for
publishing research journals on electronics
in Hindi; if so, the details thereof; and

(b) the scheme to promote research
publications on electronics in Hindi?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) No Sir.

(b) there is no scheme. at present in the
Department of Electronics to promote re-
search publication on Electronics in Hindi.

Sclentific and Technical Services As
Organised Service

6721. SHRI KARIYA MUNDA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government propose to
make Scientific and Technical Services in
the various Technical Departments as an
organised service;

(b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) There is no pro-
posal to make the Scientific and Technical
Services in the Science and Technology
Departments an organised service.

(b) and (c).The Government has intro-
duced personnel policies forthe Scientistsin
Science and Technology Departments keep-
ing in view the specialised needs of these
organisations. Instead of vacancy-based
promotions as in the organised services, a
scheme of Flexible Complementing/merit
promotion exists inthe Sciences and Tech-
nology departments. Under this scheme, a
scientist becomes eligible for in -situ promo-
tion after completion of the prescribed pe-
riod of residence.

Extension of Officlals Of Bharat Bhar!
Udyog Nigam Limited

6722.SHRI HARADHAN ROY: Will the
PRIME MINISTER be pleased to state:
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(a) whether the Chairman of Bharat
Bhari Udyog Nigam Ltd. have taken permis-
sionfromthe Government in regard to exten-
sion of services of some officials;

(b) if so, the number thereof; and

(c) if not, the steps to be taken in the this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (c). Since the formation
of Bharat Bhari Udyog Nigam Ltd. (BBUNL)
six officers of BBUNI and its subsidiary com-
panies have been given extensions. Out of
these, five were with the approval of the
Govemment. In one case the extension was
given with the approval of the Board of
Directors of the concerned company, due to
exigencies of work.

Extension To Managing Director, Burn
Standard Company and Director,
Bharat Bhari Udyog Nigam Lid.

6723. SHRI HARADHAN ROY: Will

The PRIME MINISTER be pleased to state:’

(a) whether Managing Director, Bum
Standard Co. Ld and Director (Finance),
Bharat Bhari Udyog Nigam Limited whose
terms expired in June, 1990 and July, 1991
respectively were given extension without
approval of the Government;

(b) if so, the detail thereof; and

(c) the reasons for giving such exten-
sions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK
THUNGON): (a) No,Sir.

() and (c). Do not arise.
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[Transiation]

Expenditure Of District industries
Centres

6724. SHRI DEVENDRA PRASAD
YADAV: Will the PRIME MINISTER be

pleased to state:

(a) the basis structure of the administra-
tive expenditure of District Industrial Centres
at the time of its inception in the country;

(b) whether the Government propose to
enhance the share of the Centre in the
administrative expenditure thereof; and

(c) if so, the amount of the share being
contributed to the District Industrial Centres
by the Union and State Governments?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) to (c). The basic structure of
the administrative expenditure of the District
Industries Centre at the time of their incep-
tion in the country was as follows:-

(1) The Gowvt. of India will
provide:

0] Non-recuminggrantof Rs.
2 lakhs per DIC for con-
struction of a building for
office accommodation for
the staff of the Districts
Industries Centre.

(i)  Non-recuming grantof Rs.
3 lakhs for meeting the
expenditure on furniture
and fixtures, office equip-
ment vehicles (Preferably
diesel operated Jeeps).
olc.

(@)  Recuring grant not ex-
ceeding Rs. 3.75 lakhs
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subject to corresponding
contribution by the State
Government of Rs. 1.25
lakhs per Centre. Where
the recurring expenditure
on the DIC set up is less
than Rs. 5 % lakhs, the
contribution from the
Centre would be limited
to 75% thereof.

(2) The rest of the adminis-
trative expenditure on the
DIC Scheme was to be
bome by the State Govts.

The extent of Central
assistance to the admin-
istrative expenditure of
DICs has subsequently
been revised. The last
revision was made in the
year 1985-86. The shar-
ing of expenditure, at
present, is as follows:-

1) Gowt. of India will provide:

(i) Rs. 4 lakhs for recurring
establishment expendi-
ture per DIC per year and

(ii) Rs. 4 lakhs per DIC (one
time payment) under the
non-recurring expenditure
for the new DICs to be
sanctioned as well as to
those that have not com-
pleted the construction of
theirbuildingupto 31.3.85
or 50% of total expendi-
ture, whichever is less.

) Rest of the expenditure
willbe borne by the States.
In the case of UTs, how-
ever, the Central assis-
tance would be on 100%
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basis subjectto approved
expenditure pattern and
availability of the funds
with the Central Budget.

There is no proposal under considera-
tion of the Gowt. to enhance the share of the
Centre in the administrative expenditure of
the District Industries Centres.

[English]

Implementation Of New Industrial
Policy In Public Sector Undertakings

6725. SHRI CHINNASWAMY SRINI-
VASAN: Will the PRIME MINISTER be
pleased to state:

(a) whether unions of the various Public
Sector Undertakings have been trying to
oppose the implementation of the new In-
dustrial policy; and

(b) if so, the remedial action proposedto
be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) No, Sir. However, the reser-
vations of the labour unions on the industrial
policy were allayed by the Finance Minister
during his meeting with the labour leaders
on 17.8.1991.

(b) Does not arise.

Performance Of Units Of C.C.l.

6726. SHRIMATI GEETA MUKHER-
JEE: Willthe PRIME MINISTER be pleased
to state:

(a) whether the cement industry is ex-
periencing a period of high profits and
dividends;

() it so, whether the cement units
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under the Cement Corporation of India have
improved the performance and profitability;

(c) if so, whether any probe into their
working has been conducted; and

(d) whether the Cooperation of the
workers and their union have been obtained
in its efforts forimproving the performance of
these units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) The cement industry by and
large is having a better period as compared
to previous years.

(b) The production of CCI has gone up
from the level of 24.77 lakhs tonnes is 1988-
89 to 28.67 lakh tonnes in 1990-21. During
the said period, the operating profithas gone
up from Rs. 3.46 crores in 1988-89 to Rs.
38.54 crores in 1990-91.

(c) Does not arise.
(d) All out efforts are being made to

obtain the cooperation of the workers and
their unions.
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Production Of Cement

6727. SHRI SYED SHAHABUDDIN:
Will the PRIME MINISTER be pleased to
referto the reply given on August21, 1991 to
SQ no. 500 and state:

(a) the total actual production of cement
in the country during 1989-90 and 1990-91
and the expected production during 1991-
92;

(b) the quantity of cement imported or
exported during the last two yeas and envis-
aged in the current year;

(c) the formula for the fixation of the
retail price of cement; and

(d) the estimated unit cost of produc-
tion and ex-factory price on the assumption
of 100 per cent capacity utilisation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) The actual cement production
during 1989-80 and 1990-81 and target of
preduction for 1991-92 are given below:-

Year Total production (Including Mini
sector and white cement units)
(in million tonnes)

1989-9¢

1990-91

1991-92

45.80
48.90 (Provisional)

55.00 (Target)

(b) The information regarding quantity
of cement experted and imported during the

last 2 years and that envisaged in the current
year is given below:-
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Year Import Export
(in lakh tonnes)
1989-90 - 1.68
1990-91 - 2.65
1991-92 - 5.00 (Expected)

(c) At present, there is no control on
price and distribution of cement.

(d) The actual cost of production varies
from region to region and from one cement
unit to another, depending on process
employed, age and location of the plant, cost
of inputs etc. Under these circumstances, it
is not practicable'to indicate cost of produc-
tion of cement factories.

[ Transiation)

Appointment Of Correspondent Of AIR
And Doordarshan in Puprl, Bihar

. 6728. SHRI NAWAL KISHORE PRAL:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government propose to
appoint a corespondent for Akashvani and
Doordarshan in Pupri sub-divisional head-
quarter in District Sitamarhi of Bihar;

(b) whether the Government propose to
link the problem ridden, backward and sen-
sitive area of Pupri sub-division of Sitamarhi
with Akashvani and Doordarshan for creat-
ing goodwill;

(c) if so, by when ; and
(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (KUMARI GIRWA VYAS):
(a) No, Sir, there is no proposal at present.

(b) to (d). Sitamarhi district is fully cov-
ered by All India Radio, Darbhanga. As
regards Doordarshan, besides Low power
TV Transmitter functioning at Sitamarhi,
parts of Sitamarhi district receive TV service
from the High power Transmitter at Muzaf-
farpur. Provision of TV service to uncovered
areas of Sitamarhi district would depend
upon future availabiiity of resources for the
purpose.

[English}

Heavy Industry in Keonjhar, Sunder-
garh And Mayurbhanj Districts Of
Orissa

6729. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state:

(a) whether there is no heavy industry in
Keonjhar, Sundergarh and Mayurbhanj
districts of Orissa despite the large scale
availability of labour In this area; and

(b) it so, whether the Government pro-
pose to or have any proposal under consid-
eration tc set up heavy industries in these
areas during 1991-92 to provide employ-
ment to the poor people?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
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KURIEN): (a) and (b),industrialisation of a
particular district is primarily the responsibil-
ity of the State Government concemed.
During the 7th Plan period, 83 new large and
medium industries with an investment of
about Rs. 429 crores had gone into produc-
tionin Orissa. Inthe years 1988-90, 6 Letters
of intent and 1 Industrial Licence have been
issued for setting up industries in Keonjhar
and Sundergarh districts of the State.

In October, 1989, Government sanc-
tioned a modemisation programme at a cost
of Rs. 2,461 crores for Rourkela Steel Plant
in Sundergarh District. The Project is under
implementation.

[Transiation)
Growth Rate Of Orissa
6730. SHRI GOVINDA CHANDRA

MUNDA: Will the Minister of PLANNING
ANDPROGRAMME IMPLEMENTATION be

pleased to state:

(a) whether the growth rate of Orissa is
much less as compared to the other States;

(b) if so, the reasons therefor;
(c) the integrated growth rate of various

States during the last three financial years;
and

(d) the steps proposed to be taken for
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increasing the growth rate of Orissa?

THEMINISTEROF STATE FORPLAN-
NING AND PROGRAMME IMPLEMENTA-
TION (SHRI H.R. BHARDWAJ): (a) The
rank of Orissa among the States grouped
according to the growth rate of net state
domestic product during the three years
1987-881t0 1989-90 is shown inthe attached
statement. The position of the State has
changed from year to year.

(b) Growth rates differ among States for
a variety of reasons, some among them
being the historically uneven development
of the infrastructure, industry and entrepre-
neurship, and the year to year variations in
rainfall and the consequent droughts and
floods.

(c) The State-wise growth rate of net
State Domestic product and the growth rate
of the national income of the country during
1987-88 to 1989-90 is given in attached
statement.

(d) Orissa State has been implementing
development plans for increasing the growth
rate. These plans include investment/out-
lays for the development of infrastructure,
industry, agriculture, irrigation, rural devel-
health etc. and also
implementation of direct employment gen-
eration programmes fo increase the income

of poor people.
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Accountability Of Bureaucrats

6731. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) "whether there is any proposal to
make the bureaucrats accountabie for their
actions / role in the formulation of the
Government policy and execution thereof;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Accounta-
bility of bureaucrats fortheir actions/role in
the formulation of Government policy and
execution thereof is built into the relevant
laws, rules and regulations including the
conduct and discipline rules goveming the
various services. As part of the detailed plan
of action for implementation of Point 20 of
the 20-point Programme, 1986, steps have
already been taken to enforce accountabil-
ity more effectively. These include.

Preparation of action plans and
monitoring the implementation of the
these planson monthly/quarterly basis.

Fixation of levels fortaking decisionon
various categories of cases and the
channel of their submission.

Revision of the format of the annual
confidential report to provide for ob-
jective appraisal of the officer reported
upon.
Promotion Of foreign Investment

6732. SHRI YELLAIAH NANDI: Wilithe
PRIME MINISTER be pleased 10 state:

SEPTEMBER 11, 1991
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(a) whether the Government have pro-
posed to constitute “a Board for promoting
foreign investment”; if so, the details of the
Scheme with its objectives;

(b) whether the Board has formulated
the criteria for identifying potential areas
where foreign investment is required; if so,
the details thereof;

(c) the general policy of the Govemn-
ment towards the companies with less than
40 per cent foreign equity and those with
more than 51 per cent foreign equity; and

(d) the areas opened to the companies
with more than 51 per cent foreign equity?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (d). The policy on foreign
investment has been enunciated in paras
24, 25, 26 and 39 of the Statement of Indus-
trial Policy tabled in both the Houses of
Parliament on 24th July, 1991.

In pursuance of para 39 B (v) of the
Statement, Government have constituted a
Foreign Investment Promotion Board. The
objective of the Board is to invite and facili-
tate investment in India by international
companies in projects which are considered
to be of benefitto the Indian economy and do
not fall within the parameters of the existing
policy for clearance of foreign investment
proposals. The functions of the Board in-
clude inter alia establishment of contact with
and inviting selected international compa-
nies to invest in India in appropriate ven-
tures. The programme of investment would
include activities such as manufacturing;
marketing, designing and export promotion;
energy conservation; technological upgra-
dation and modemisation; infrastructure
development; better utilisation of raw mate-
rials and natural resources; substantial in-
crease in employment.



341  Written Answers

National Research Development
Corporation

6733. SHRI YELLAIAH NANDI: Will
the PRIME MINISTER be pleased to state:

(a) the broad objectives of the National
Research Devslopment Corporation;

(b) whetl: - the Mational Research
Development Corporation also commer-
cialises the Indigenous technologies;

(c) if so, the technologies sold to vari-
ous entrepreneurs and foreign companies
during the last three years and the value
realised from each technology thus sold;
and

(d) the studies underiaken by the Na-
_tional Research Development Corporation
in the field of electronics and phamaceuti-
cals during the last three years and the
charges paid for each study?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

BHADRA 20, 1913 (SAKA)
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GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The broad objec-

_tives of the National Research Development

Corporation (NRCD) are given in the at-
tached statement-|

(b) NRDC licenses indigenous tech-
nologies to Industry for commercialisation.

(c) The technologies licensed to various
entrepreneurs during the last three years
(1988-89 to 1990-91) and the money value
realised from each technology licensed, are
inthe attached statement Il. The correspond-
ing information in regard to foreign compa-
nies is given in the attached statement Ill.

(d) The studies got undertaken by the
Corporation by external agencies in the fields
of Electronics and Pharmaceuticals during
the last three yeas and the charges paid for
each study are given in the attached state-
ment IV. However, the Corporation itself has
undertaken several studies in-house of which
a Project Report on Thick Film Hybrid Micro
Circuits is a case in point in the areas of
Electronics.
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Survey of Cycle Corporatlon Of India

6734. SHRI HARDHAN ROY: Will the
PRIME MINISTER be pleased to state:

(a) whether M/s. Tata Consultancy
Limited have undertaken a survey of Cycle
Corporation of India Ltd. Kanyapur/Kalyani,
West Bengal and have recommended some
measures to make it viable;

(b) if so, whether the Government have
examined the report and have accepted it;
and

(c) if so, the modus operandi of its
implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) Yes, Sir. The Comprehen-
sive Viability Study has been undertaken by
M/s. Tata Consultancy Service, commis-
sioned by Cycle Corporation of India Ltd.,
Calcutta.

(b) and (c) The reportis being examined
by the company in the first instance.

[ Trans/ation)

Inclusion Of Potato In The Category Of
Food

6735. SHRIUPENDRANATH VERMA:
Will the Minister of FOOD be pleased to
state;

(a) whetherthe Government proposeto
include the edible roots like potato and
sweet potato in the category of food;

(b) if so, the details thereof; and

(c) i not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
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GOGOI): (a) to (c). The root crops like
potato and sweet potato are already consid-
ered as the food crops. However, thereis no
separate category or compilation of produc-
tion of total food crops as such.

[English]
Production Targets of H.P.C.

6736. SHRI UDDHAB BARMAN: Will the
PRIME MINISTER be pleased to state:

(a) whether there has been shortfall in
achieving the production target of Cachar
Paper Project, Hindustan Paper Corpora-
tion, Pachgram for a considerable period
and production target is also showing a
decline almost daily; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b).The Cachar paper
Mill of Hindustan Paper Corporation went
into commercial production in April, 1988.
The production during the lastthree years is:

Year M.T.
1988-89 37,435
1989-90 47,160
1990-91 57,624

The targetted production could not,
however, be achieved due to certain prob-
lems in boiler and T.G. set, Grid power and
mensoon conditions.

In the first five months of 1991-92, the
mill achieved a production of 20,845 MT.
against the target of 32,000 MT. The produc-
tion at the Mill is usually lower during mon-
soon compared to the other months of the
year on account of floods, land slides, trans-
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portation bottlenecks affecting the inflow of
inputs required.

[ Translation)
Industries Set Up By KVIC In U.P.

6737. DR. LAL BAHADUR RAWAL.:
Will the PRIME MINISTER be pleased to
state:

(a) the number of districts whare indus-
tries have been set up by Khadi and Viliage
Industry Commission in Uttar Pradesh;

(b) the total amount of profit earned by
these industries during the last three years;
and

(c) the number of districts where these
industries are likely to be set up in the State
and by what time?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c). Khadi and Village
Industry programmes are being imple-
mented in all the districts of Uttar Pradesh.
As far as Khadi is concerned, it is running on
no profit no loss basis and its prices are
coritrolled through a cost chart. As regaras
village industries, the programme i1s mainly
implemented through individuals and insti-
tutions assisted by State KVI Board. Since
the number of individuals/institutions is very
large, the details of profit earned by them is
not maintained by KVIC.

New Industries In Hathras In
District Aligarh, U.P.

6738.DR. LALBAHADUR RAWAL: Will
the PRIME MINISTER be pleased to state:

(a)whetherthe Union Government have
received any proposal from Government of
Uttar Pradesh to set up new industries at
Hathras in district Aligarh cf Uttar Pradesh;
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and

(b) if so, the details of the steps taken in
this regard so far?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No application for the grant of
Industrial Licence by the Government of
Uttar Pradesh to set up new industries at
Hathras in Aligarh District of Uttar Pradesri is
pending with the Government.

(b) Does not arise

Rural Development Institute in
Aligarh-Hathras Constituency

6739. DR. LAL BAHADUR RAWAL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose to
set up a Rural Development Institute in Ali-
garh-Hathras Parliamentary constituency of
Uttar Pradesh;

(b) if so, the details thereof: and
(c) if not, the reasons therefoir?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G.VENKAT SWAMY): (a) No such.
proposal is under consideratisn ai present.

(b) Dces not arise.

(c) There Is already a State Institute of
Rural Development at Baksni-ka-daiab,
Lucknow, Uttar Pradesh. This Institute has
been further strengthened under the EEC
aided project for strengthening/establish
ment of Institutes of RD. The need has nct
beenfelt for strengthening/ establishment 5!
another Institute of Rural Develozrmen
Aligarh-Hathras Constittianny
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Telecast Of Krishna Janamashtmi
Festivals

6740. SHRI GOVINDRAO NIKAM: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Programmes relating to
festivals like Krishna Janamshtmi etc. are
telecast on Doordarshan;

(b) whether Doordarshan has neither:

given adequate time to telecast the pro-
grammes relating to Ganeshostsav cele-
brated in Maharashtra and the time provided
to Ganeshostsav on National Network dur-
ing the last three years;

{c) whether the Government propose to
provide adequate time for telecast of the
programmes relating to Ganeshutsav during
the year;

(d) if so, the details thereoi; and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) to (e). Doordarshan telecast suitable
programmes on important festivals includ-
ing ‘Krishna Janamashtmi’ and ‘Ganesh
Utsav' from time to time. The coverage of
ceiebrations of these festivals at various
pats of the country found place in its news
biiletins and through speciai programmeos.
Luring 1969 and 1990, the following four
;ragrammes were telecast in the National
~atwork on the occasion of '‘Ganesh Utsav’;

() ATV report for a duration of 18.09
mts. on 29.10.89;

(iiy Programme titled “Ek Dart The
Eternal’ for aduration fo 20 mts. on
24.08.90;
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(iii) ‘Ganesh Stuti- a devotional music
programme for a duration of 10
mts. on 04.09.90; and

(iv) ‘GanpatiVisarjan'a TV Reportfora
duraticn of 20 mts. on 06.09.90.
This year also, it is envisaged to
mount an appropriate programme
on the occasion in addition to cov-
ering th celebrations suitably.

Construction Of Houses Under
Indira Awas Yojna

6741. SHRIUPENDRA NATH VERMA:
Will the PRIME MINISTER be pleased to
state.

(a) whether the Government proposeto
pay cash to the beneficiarties of Indira Awas
Yojana underthe Jawahar Rojgar Yojana for
construction fo houses;

(b) the number of persons to whom the
amourt of assistance provided in 1990-91
and upto July of 1991-92; and

(c) the total number of houses con-
structed during 1990-91 in the country and
the targets fixed for this period?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIG. VENKAT SWAMY): (a) Implemen-
tation, monitoring and supervision of Jawahar
Rozgar Yojana (JRY) works including Indira
Awas Yojana (IAY), asub-scheme of JRY, is
done by the State Agencies. Linder IAY
engagoment of Coritractors is strictly prohib-
ited in the construction of IAY houses. Nor
do the central guidelines permit their con-
struction departmentally. These houses are
requirad to be constructed by the beneficiar-
ies themselves by marking their own ar-
rangements. Assistance under IAY is not
required to be given in lump sum to the
beneficiaries. Payments to the beneficiaries
ara tobe made in instalments on a staggered
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basis depending on the progress of the work
under IAY.

(b) and (c). During 1990-91, 1,70,131

houses are reported to have been con-

structed against the target of 1,22,100
houses. Construction of 1,4734 houses was
reported to be in progress in the country
during 1290-91.

So far as 1991-92 is concerned, it may
be mentioned that progress of IAY is moni-
tored on the quarterly basis through Quar-
terly Progress Reports. As per the available
reports, 4437 houses are reported to have
been constructed uptoJune of 1991-92 under
LAY.

[English]
Kendriya Bhandar

6742. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) whether samples of pulses were
lifted by the Department of Food Adultera-
tion from the branches of Kendriya Bhandar

" during 1990 and 1991;

{b) if so, the details of the items of which
samples were lifted and on which reports
have been submitted;

(c) whether there is any proposal to
tone up the working of the Kendriya Bhan-
dar; and

(d) if so, the details thereof?

THE MINISTER OF STATE I[N THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a)to (d)S-imples
of Rajma Chitra, Moong Whole and Masoor
Whole were lifted by the officials of Depart-
ment of Prevention of Food Adulteration
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from a Branch of the Kendriya Bhandar in
July, 1990. No adverse report was received
in respect of Moong Whole and Massor
Whole. The report in respect of Rajma
Chitra was challenged by the Kendriya
Bhandar. The Department of Prevention of
Food Adulterationtherefore had the sample
retested by the Public Analyst, Chandigarh
who declared that it conforms to standard.

The performance of the Kendriya Bhan-
dar has been satisfactory. Nonetheless, the
working of the steres of the Kendriya Bhan-
dar is constantly monitored and corrective
action taken where necessary.

Studies Undertaken By Scientists
At Antarctica

6743. SHRIRAMESH CHENNITHALA:
SHRIMATI VASUNDHARA RAJE:

Wili the PRIME MINISTER be pleased
to state:

(a) the details of the studies 1:ndertaken
by Indian scientists on Antarctica;

(b) the next data of the proposed expe-
dition by Indian Team;

(c)the average e renditure incurred by
the team in one expedition; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATIMARGARET ALVA): (a) The scientific
studies have been carried out inthe areas of
earth sciences, biology and oceanography,
atmospheric sciences, meteorology, envi-
ronmental physiology and engineering
aspects. The details of the studies are given
in the attached Statement -

(b) Next Indian scientific expedition to
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Antarctica which will be the 11th one is
scheduled to be launciied during the last
week of November, 1991.

(c) & (d). Department of Ocean Devel-
opment have launched ten scientific expe-
ditions fo Antarctica so far and total expen-
diture incurred has been Rs. 69.85 crores.
The statement of expenditure giving details,
is given in the attached statement—II.

STATEMENT - |

Scilentific Studies Undertaken At
Antarctica

Earth Sciences

Scientific studies are carried out to
understand the structure of Anarctic geol-
ogy. the various formation and mineralisa-
tion process, and palio environmenta!
changas. Aeromagnetic surveys and map-
ping have also been carried out and geodetic
control points established around the Indian
station Maitri besides iceberg monitoring,
glaciological investigations and search for
meteorites.

Blologica! Sclences

The study of the life of the micro planes
under extreme conditions have been under-
taken. These include biochemical,molecular
and related studies on the primitive forms of
life and their adaptation to extrema cold
conditions.

The oceanographic studies include air-
sea interaction, oceanic currents and circu-
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lation patterns and their influence on the
monscon systems.

Atmospheric Sciences

Inthis area, study of the ozone layer and
green houses effects besides study of trace
gases and their influence on ozone chemis-
try have been undertaken.

The measurement of radio activity inthe
higher atmosphere, and the transport of sub-
stances like radon is also studied.

Meteorology

The meteorological phenomenaprevail-
ing on Antarctica is studied with particular
emphasis in the context of the Indian mon-
soons. The usual meteorological parame-
ters like wind, wind speed, pressure, tem-
perature etc. are continually recorded to
support both the scientific and logistic activi-
ties in Antarctica.

Environmentai Physiology

The adaptation of human beings to
extreme cold conditions and the impact of
isolation in terms of biomedical parameters
are studied.

Engineering Aspects

A total indigenous station ‘Maitri’ has
been constructed in Antarctica.The engi-
neering materials and other related aspects
are continuously studied and improved for
adaptation to the harsh Antarctic environ-
ment.

STATEMENT - Il
Expedition-Wise-Expenditure
Expenditure in Rupees ( in Crores)
Expedition Expenditure
First Expedition 1.90 o
Second Expedition 1.95
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Expedition

Expenditure

Third Expedition
Fourth Expedition
Fifth Expedition
Sixth Expedition
Seventh Expedition
Eighth Expedition
Ninth Expedition
Tenth Expedition :-
Ship Charter

Maintenance
of Station

Coramunication
Eguipment &
Spares

Clothing,
Vehicle, Food

& other essential
tems

5.70

6.20

5.74

5.12

6.50

11.50

12.90

5.93

0.9872

0.4781

4.9447

Total 10th Expedition

12.34 Crores

Grand total of 10
Expedition

69.85

Cases Pending for Payment of TV
Feature Flims:

films telecast during the last three years; and

(b) the reasons fordelay and the time by

6744. SHRIRAMESH CHENNITHALA:  which the cases are likely to be settied?
Willthe MINISTER OF INFORMATION AND

BROADCASTING be pleased to state:

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

(a) the number of cases in which pay- BROADCASTING (KUMARIGIRUA VYAS):
ments have not been made for the feature (a) and (b). There are 31 cases in Which



395 Written Answers

payments have not been made for the fea-
ture films telecast in the national network
during the last 3 years. The main reasons for
delay in payment are pending court cases or
receipt of counter claims for payment. Pay-
ment can be made only after the final judge-
ment from the court or after settlement of
alleged claims by various parties.

Telecast of Feature Fi'ms

6745. SHRIRAMESH CHENNITHALA:
Willthe MINISTER OF INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of feature films selected
for telecast in near future;

(b) the number of proposals of feature
films pending clearancs;

(c) whether the selected films fulffill the
requisite conditions; and

(d) if not, the reasons for such selec-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) Selection of feature films fortelecast over
Doordarshan is a continuing process. Even
after the films are selected, they are sched-
uled for telecast only after completion of the
procedural formalities which include verifi-
cation of rights, verification of the technical
quality of the print etc. 18 feature films have
been provisionally scheduled for telecast
from Doordarshan Kendra, Delhi during the
month of September, 1991.

(b) 415 proposals are pending clear-
ance.

(c) Yes, Sir.

(d) Does not arise.
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[ Translation)

Setting up of Atomic Power Plant In
U.P.

6746. SHRI SURESHANAND SWAMI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Union Government had
conducted any survey for setting up of Atomic
Power Plant at Kasimpur in Etah district of
Uttar Pradesh;

(b) if so, the details thereof and when
this survey was conducted and the result
thereof; and

(c) the time by which now the Govern-
ment propose to set up Atomic Power Plant
at Kasimpur?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) No, Sir.

(b) and (c),Do not arise.
[English]

Loan Licensing Scheme for Drug
Units

6747. SHRI BIJOY KRISHNA HAN-
DIQUE: Will the PRIME MINISTER be
pleased to State:

(a) whether the Government propcse to
extend the loan licensing schema for drug
units in the small scale sector heyond De-
cember 3%, 1991;

(b) if so, whether the Government are
aware of the misuse of the scheme leading
to proliferation oi bad quality drugs in the
market; and
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(c) the corrective steps proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS. (DR. CHINTA MOHAN): (a) to (c).
There has been no change in the Govern-
ment decision to dis-continue the loan li-
censing system in drug sector beyond
31.12.1991. However anumber of represen-
tations have been received from the Industry
which are being examined.

[ Translation)
Price of Salt

6748.SHRI SIMON MARANDI: Will the
PRIME MINISTER be pleased to state:

(a) whether the price of sait has been
increased inspite of its very good production
in country this year;

(b) if so, the dates on which the prices of
Salt have been increased during the last
three years;

(c) whetherthe Government have taken
any action to encourage the production of
salt in the iast three years and if so, the
details thereof;

(d) whether the Government propose to
formulate any long-term scheme with regard
tc check the smuggling of salt to various
coulitries and to encourage the production
thereof; and

(e) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). There has been no
increase inthe overall retail prices of saltthis
year. However, *he retail prices of salt have
marginally increased this year as compared
to the previous three years due to various
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factors such as increase in the freight, han-
dling charges, localtransport and the cost of

packaging material.

(c) to (e). Various steps have been
taken by the Government to increase salt
production. These include bringing more
areas under salt cultivation, optimum utilisa-
tion of salt lands by adopting scientific pro-
duction techniques. Possibilities of exploit-
ing the salt potential of the Great Rann of
Kutch are also being explored as a long term

‘measures to increase salt production.

Government have not received any
report about smuggling of salt. However, the
concerned State Governments have already
been advised to take appropriate action in
the regard.

[English)
Drug Policy
6749. SHRI C.P. MUDALA GIRI-
YAPPA:
SHRIMATI BASAVARAJES-
WARI:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government propose to
announce significant changes in the Drug
Policy with a view to revise it and the accom-
panying price control mechanism;

(b) it so, the details thereof;

(c) the suggestions proposed by the
drug industry for inclusion in the new drug
policy; and

(d) the action taken or proposed to be
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
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ERS. (DR. CHINTA MOHAN): (a) to (d). The
Drug Policy 1986, is under review. A numbsr
of suggestions have been received from the
Industry which are also being kept in view
during this exercise. It would be premature to
disclose the modifications at this stage.

Avallability of Pamolein to Public in
Super Bazar

6750. SHRIC.P. MUDALA GIRIYAPPA:
Will the PRIME MINISTER be pleased to
state:

(a) whether it has come to the notice of
the Government that the popularly used
pamolein is rot available to the public in
Super Bazars regularly;

(h) 1 so, steps taken for proper and
reguiar su2ply of pamolein to the public;

(c) whether the Government propose to
distribute this oil through Public Distribution
System; and

(d) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) to (d). Tha supply of pal-
molein through the outlets of Public Distribu-
tion System including Super Bazar depends

upon the allocation of imported edible oils

under Public Distribution System to States/
UTs by Central Government. Central Gov-
ernment has not made any regular allocation
of imported edible oils including palmolein to
States/UTs since April, 1991 due to suspen-
sion of import of edible oils on account of
foreign exchange constraints. The alloca-
tion of imported edible oils will be resumed
as and when imports are made.
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Special Schemes for Border Areas

6751. SHRIMATI VASUNDHARA
RAJE: Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased fo state:

(a) whetherthe proposalto launch some
special development programmes in the
border areas was under the consideration of
the Government;

(b) if so, when these programmes are
proposed to be introduced;

(c) whetherthese programmes are likely
to be introduced in the border areas of Ra-
jasthan too; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) to (d). Frum the Seventh
Plan a Special Area Programme designated
Border Areas Development Programme
(BADP) has been in operation in four States
on the Western Borders including Rajast-
han. The principle focus of the programme
has been on development of human re-
sources and irrigation facilities. The actual
expenditure under the programme in the
Seventh Plan was about Rs. 224 crores. An
outlay of Rs. 86 crores was made under the
programme in the Annual Plan of 1990-91.
The provision in the current year's Annual
Plan viz. 1991-92 is Rs. 85 crores.

[ Translation)
Setting Up Of Industries in M.P. By NR!

6752. Sl\-lRl PHOOL CHAND VERMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether any non-resident Indian
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has so far proposed to the Government for
setting up an Industry in Madhya Pradesh;
and

(b) if so, the detazils thereof and the:

reaction of the Government thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P.J.
KURIEN): (a) Y7s, Sir.

(b) Since the inception of the Special
Approval Committee (NRI) in November,
1983, 25 approvals have been accorded
(uptoJune, 991)for issue of Letters of Intent,
foreign coliaboration and Capital Goods
import in the State of Madhya Pradesh. The
total NRI equity participation in the total paid-
up capital of these projects is of the order of
Rs. 191.88 millions of which Rs. 133.40
millions is on repatriation basis and Rs.
78.48 millions is on non-repatriation basis.

Suggestion For Independent Depart-
ment For Environment

€753. SHRI DEVENDRA PRASAD
YADAV:Willthe ministerof PALNNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Planning Commission
has asked the various State Government to
set up an independent department for envi-
ronment; and

(b) if so, the names of the States where
such departments have been set up?

THE MINISTER OF STATE FOR
PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI H.R. BHARDWAJ): (a)
and (b) Planning Commission do not issue
directions to States on such administrative
matters. However, according to the informa-
tion available, the following eleven States/
Union Territories have set up Departments
of Environment:
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1. Guijarat
2. Himachal Pradesh
3. Han < na
4. Jammu & Kashmir
5. Maharashtra
6. Mizoram
7. Rajasthan
8. Sikkim
9. West Bengal
10. Delhi
1. Chandigarh

Poverty Eradication Programmes

6754. SHRI SIMON MARANDI: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the details of the various poverty
eradication programmes under implementa-
tion since 1988-89, State-wise;

(b) the names of the States where these
programmes have been implem3anted suc-
cessfully and the details regarding, their
implementation thereof; and

(c) the States where these programmes
could not be implemented successfully, and
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWALJ): (a) During 1988-89 there were
three Centrally Sponsored poverty eradica-
tion programmes being implemented:-
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i) Theintegrated Rural Development
Programme (IRDP)for self-employ-
ment in rural areas;

ii) The National Rural Employment
Programme (NREP) for providing
wage employment in the rural ar-
eas;

iii) The Rural Landless Employment
Guarantee Programme (RLEGP)
forguaranteeing wage employment
for the rural landless poor.

Thetwo programmes NREP and RLEGP
have been merged into the Jawahar Rozgar
Yojana which was launched with effect from
1.4.1989. A Centrally Sponsored Scheme
called Nehru Rozgar Yojana was launched
in October 1989 for providing employment
to persons living below the poverty line in
urban areas.

A Central Sector Scheme called the
Self Employment Programme for Urban
Poor (SEPUP) also aims at poverty allevia-
tion through self-employment schemes.
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A list of State Sector poverty alleviation
schemes being implemented in rural areas
in different States from 1988-89 or launched
subsequently is given in the attached state-
ment -I.

(b) Names of the States where those
programmes have been implemented suc-
cessfully are given inthe attached statement
-l

Details regarding their implementation
are in the attached statement Ii! to VIi.

(c) The names of the States where
these programmaes could not be implemented
successfully are in the statement VIIl. Rea-
sons for which the programmes could not be
implemented successfully vary from State to
State. Within the States also the reasons
vary from district to district. The deficiencies
in implementation are being closely moni-
tored by the concerned States and appropri-
ate corrective and supportive actions are
being taken to improve the performance.
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v Trhnamlttor at Hamirpur of Uttar
Pradesh

6755. SHRI V.N.SHARMA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government propose to
set up a T.V. transmitter in the Hamirpur
District of Uttar Pradesh;

(b) if so, the details thereof; and
(¢) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) No. Sir. There is nc such proposal under
consideration of Covernment at present.

() Doas 1ot anse.

(c) It is the constant andeavour of the
Government tc extend TV service to the
uncovered parts of the country, as expedi-
tiously as possible. This can, however, be
undertaken only in a phased manner de-
pending upon the availability of adequate
financial resources for the purpose.

Issue of Letters of Intent Iin Lalitpur
District, U.P.

6756. SHRI V.N. SHARMA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Letters of intent for the
year 1987 and 1988 have been issued for
setting up of industries in Lalitpur district of
Uttar Pradesh; and

(b} if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.

SEPTEMBER 11, 1991

Written Answers 45Q,

KURIEN): (a) and (b). During the years 1987
and 1988, two letters of intent were issued
for setting up of industrial units in Lalitpur
Distt. of Uttar Pradesh. The details such as

‘name & address of the Undertaking, loca-

tion, item(s) of manufacture, capacity and
number & date of issue of all industrial li-
cences issued are published regularly by the
Indian Investment Centre in their ‘Monthly
Newsletters’. Copies of this publication are
being sent to the Parliament Library regu-

larly.
Manufacture of Motor-Cycle

6757.SHRI V.N. SHARMA: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe manufacturers of Motor-
cycles in the country have been allowed
huge foreign exchange for ioreign collabora-
tion during 1939-90 and 1990-91;

(b) if so, how much foreign axchange
was earned by them during the last three
yeais, year-wise; and

(c) tne reasons why huge amount of
foreign exchange for foreign collaboration
has been allowed in view of the acute foreign
exchange shortage in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir. No foreign collabora-
tion in respect of motorcycles has been
approved in 1989-90 and 1990-91.

(b) and (c). Do not arise.
Revamping of Public Sector

6758. DR. G.L. KANAUJIA: Will the
PRIME MINISTER be pleased to State:

(a)whetherthe Governmenthavedrawn
any special scheme to revamp the Public
Sector particularly in the light of the New
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industrial Policy and draw up proposal for
modernisation of new Industrial relation law
in the changed circumstances; if so, the
details thereof;

(b) whether the Government also pro-
pose to reconstitute the Board of Industrial
Finance and Reconstruction with a view to
examine the case of sick units; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (c). Public enterprises
which are chronically sick and which are
unlikely to turn around are proposed to be
referred to the Board for Industrial and Fi-
nancial Reconstruction (BIFR) or other simi-
lar high level institutions created for the
purpose for formulation of revival/rehabilita-
tion schemes. A social security mechanism
is proposed to be created to protect the
interest of workers likely to be affected by
such rehabilitation package.

[ Translation)

Vocational Courses for
Women

6759. DR. G.L. KANAUJIA: Will the
PRIME MINISTER be pleased to state:

(a) whether any scheme is being formu-
lated by Khadi and Village Industry Commis-
sion for the women who have qualified in
vocational courses; and

(b) if so, the detaiis thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir.

(b) Does not arise.
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Financial assistance for Revival of Sick
Units in U.P.

6760. DR. G.L. KANAUJIA: Will the
PRIME MINISTER be pleased to state:

(a) the amount of financial assistance
provided by the Union Government to revive
sick small scale industries in Uttar Pradesh
during 1990—91 and the number of such
sick units helped by the end of March 1991;
and

(b) the target for the year 1991—92 to
revive such industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) As per data compiled by the
Reserve Bank of India, the number of poten-
tially viable sick small scale units in U.P. was
418 with an outstanding bank credit of Rs.
30.98 crores and the number of sick SS!
units put under nursing programme was 171
with an outstanding bank credit of Rs. 23.09
crores at the end of December, 1988, the
latest period for which data are available.

The total amount sanctioned to U.P. by
the Union Gowt. under the Margin Money
Scheme for Revival of Sick small scale in-
dustries amounted to Rs. 60 lakhs atthe end
of March 1991.

During 1990—91, the Small Industries
Development Bank of India (SIDBI) san=-
tioned term loan refinance assistance of Rs.
20.8 lakhs in respect of 4 units in U.P. under
its Refinance Scheme for Rehabi'itation of
Sick SSI units.

{b) There is no system of fixing anrua:
iarget for revival of sick SSI units. Howev .
RBI has issued guidelines to all schedu ¢
commercial banks vide their circuiar dat ¢
8.1.1991 that ordinarily it should be possit::2
for banks to take decision on the viability ~-
otherwise of a unit identified as sick withi:: :
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period of 3 months and thatthefinalisation of
the nursing programme should be completed
within a period of 3 months from the date of
such a decision.

{Translation)
Radio Stations in Uttar Pradesh

6761. DR. G.L. KANAUJIA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the names of the places in Uttar
Pradesh where radio stations are proposed
to be set up during 1991- 92;

(b) whether the Government propose to
give priority to someof these proposed places
in view of their historic value, tourism and
backwardness; and

(c) if so, the name of such places and
the details of the proposed scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) to (c). Akashwani has scheduled estab-
lishment of five new radio stations, one each
at Obra, Bareilly, Faizabad, Jhansi and
Mussoorie in the State of Uttar Pradesh
curing 1991-92. Steps have been taken to
ensure thatthere is no slippage in the execu-
tion of these projects.

¥nglish)
F.M. Station, Cochin

8762. PROF. K.V. THOMAS: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether representations have been
received from different organisations and
M.Ps. from Kerala to convert the F.M. sta-
tions, Cochin to a full fledged station; and
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(b) if so, the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) Yes, Sir. A requestto this effect has been
received recently.

(b) The existing radio station has al-
ready been provided with programme pro-
duction and playback facilities.

[ Translation)

Broadcast/Telecast of News Regarding
Political Parties

6763. SHRI MOHAN SINGH: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there is any established
norms to be followed by Doordarshan and
Akashvanifortelecast and broadcastof news
in respect of various political parties in the
National News Bulletins;

(b) if so, the details thereof; and

(c) since when this norm is being fol-
lowed.

THE DEPUTY MINISTER IN THE
MINISTRY COF INFORMATION AND

-BROADCASTING (RUMARIGIRWAVYAS):

(a) and (b). While telecasting and broadcast-
ing news in respect of various political par-
ties in the National News Bulletins, both
Doordarshan and Akashvani follow the fol-
lowing guidelines and norins laid down by
the Government from time to time:

i) Political activities are noticed based
on their newsworthiness.

ii) Unbiased reporting of the news in
respect of all the political parties.
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fiiy Coverage of differing view points in
the same bulletin to the extent
possible.

iv) Avoiding in the news bulletin the
use of labels such as “progressive”
and “communal” etc.

v) .In case of controversy about no-
menclature of a political party, fol-
lowing the name as approved by
the Election Commission of India
or by a Court of Law.

vi) Coverage of political controversies
based on objectivity and fair play.

(c) Detailed guidelines incorporating.

these points were formally issued to Door-
darshan and Akashvani on 4.5.1982.

Position of Wheat

6764. SHRI RAMASHRAY PRASAD
SINGH: Wil the Minister of FOOD be pleased
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to refer to the reply given to Starred Question
No.225 on July 31. 1991 and state:

(a) the position of wheat in the country,
zone-wise and grade-wise;

(b) whether the Government have fixed
the transit and storage shortage at ten per
cent each viz. total twenty per cent at the
Zonal Manager level since July 1991; and

(c) if so, the reasons therefor and the
clarification of the Government in regard
thereto?

THE MINISTER OF FOOD (SHRI
TARUN GOGOI): (a) In case of wheat, for
procurement purposes, only single grade
system has been operative since 1990—91
rabi marketing season. As on 31st July,
1991, the stock position of wheat in various
zones of FCl was under:—
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(b) No, Sir.

(c) Does not arise.

Samples of Foodgrains lifted from Fair
Price Shops

6765.SHRI RAMASHRAY PRASAD
SINGH: Wil the PRIME MINISTER be
pleased to state:

(a) the number of samples of food items
lifted from the Fair Price Shops under the
Public Distribution System in Delhi during
the last 12 months; and

(b) the number of cases filed in courts
against such shopkeepers of Delhi during
the last three years and the details of results
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). It has been re-
ported that the Department of Prevention of
Food Adulteration of Delhi Administration
have not drawn any sample of food items
distributed through Public Distribution Sys-
tem (PDS) outlets during the last 12 months.
They had, however taken one sample of
wheat on 26.4.90 from FPS No. 5357. The
sample was found adulterated by the public
analyst. A case has been filed by that De-
partment in the Court.

[English]

Recruitment In Varlous Centres of
Centre for Electronics Design and
Technology

6766. SHRIE. AHAMED: Willthe PRIME
MINISTER be pleased to state:

(a) whether applications were invited for
various technical posts by the Union Gov-
ernment in June 1989, for various centras of
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Centre for Electronics Design and Technol-
ogy;

(b) if so, how many posts have been
filled up in these centres;

(c) the progress made in the field of
expertise in operation, maintenance and
fabrication of equipments in instrumentation
and process control by these centres; and

(d) the number of unskilled people who
have been given training in different profes-
sions; and the number of professional per-
sons who have been given advance training
in these centres?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Yes, Sir.
Applications were invited for various techni-
cal posts in June, 1989 and also subse-

quently for three Centres for Electronics

Design and Technology (CEDT), at SAS
Nagar (Mohali), Gorakhpur and Calicut.

The total number of posts filled up till
1.7.1991 in the these CEDTs are as follows:

SAS Nagar (Mohali) — 30
Gorakhpur — 19
Calicut - 13

(c) The CEDT at Calicut has specialisa-
tion in the area of Process Control and
Instrumentation (PC&I). The building for the
Centre is ready and some staff positions
have beenfilled up. Action has beeninitiated
for setting up various laboratories.

(d) These CEDTs have been sst up to
provide training and undertake design and
development in various aspscts of electron-
ics technology in close interaction with in-
dustry. This training is being imparted both
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through shortterm courses as well as through
formal programmes at the Diploma & M.
Tech. level. The number of students trained
by these CEDTs is about 340 (as on 31st
March, 1991).

Typewriting Test by Subordinate
Selection Centre at New Delhi

6767. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the candidates whose type-
writers become unserviceable during the
course of the typewriting test conducted by
the Subordinate Selection Centre at New
Delhiwere usedto be given chance to retake
the test in the next batch or so;

(b) if so, the reasons for the discontinu-
ance of this practice now; and

(c) the steps taken to continue the old
practice?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir. This facil-
ity was allowed from 1984 onwards for can-
didates appearing in the typewriting test of
the Clerk Grade Examination conducted by
the Staff Selection Commission.

(b) and (c). This practice was discontin-
ued from 1988 onwards due to the increase
in the number of candidates taking the type-
writing test and the inherent difficulties in
establishing the genuineness of the claims
of the candidates that their typewriters went
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out of order during the test. There is no
proposal to resume the practice.

indian Rare Earth Units In Kerala

6768. PROF. K.V. THOMAS: Will the
Prime Minister be pleased to state:

(a) the expansion schemes envisaged
for the Indian Rare Earth units in Kerala;

(b) the foreign exchange earned and
profit made by the IRE units in Kerala during
each of the last three years; and

(c) the safety measures taken in these
units against radiation hazards?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) Indian Rare Earths
Limited have plans to set up a facility at their
Rare Earths Division at Alwaye to separate
Neodymium, Praseodymium and Lantha-

- num from the Didymium fraction of the Rare

Earths. Feasibility of exploiting the mineral
deposit in the coastal belt of Kayamkulam in
the Neendakara-Kayamkulam is being ex-
amined. Further, setting up of a Joint Ven-
ture between Indian Rare Earths Limited
and Govemnment of Kerala is also being
examined to exploit the heavy minerals in
the Neendakara-indo-Norwegian foundation
(Block 1 for which mining lease is held by
Kerala Minerals and Metals Limited).

(b) Foreign Exchange & Profit earnings
of Indian Rare Earths Limited’s units in Ker-
ala for the years 1988—89 to 1990—981 are
given below:

(Rs. in crores)

Year Rare Earths Plant at Alway@ Chavaraplant
F.E. Profit o FE Profit
1988—89 7.8 89 11.0
1989—90 2.6 (-)0.4 16.7 16.0
1990—91 4.2 (-)0.3 16.2 20.0

(Provisional)
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(c) A unit of the Health Physics Division
is monitoring the radiological safety status in
allthe operating plants of Indian Rare Earths
Limited. They sent periodic reports to the
Safety Review Committee for operating
Plants constituted by the Atomic Energy
Regulatory Board. The safety stipulations of
AFRB are enforced scrupulously by inspect-
ing the plants, reviewing the reports and
sending appropriate directives. These steps
ensure radiological safety in the plants.

[ Translation)

Allotment of Industrial Plots by
D.s..D.C.

6769. SHRI B.L. SHARMA PREM: Will
the PRIME MINISTER be pleased to state:

(a) whether Delhi State Industrial De-
velopment Corporation has acquired land
for industrial units in villages Moregardh,
Shahpur, Narela and Kuraini;

(b) whether the Government have allot-
ted an industrial plotto each displaced farmer;

(c) whether the Government have pro-
vided job facility in D.S.1.D.C. tothe persons
belonging to the family of displaced farmers;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) According to Delhi Administra-
tion, land forming parts of villages Bhorgarh,
Shahpur Garihi, Kureni and Tigri was ac-
quired by Delhi Administration and placed at
the disposal of Delhi State Industrial Devel-
opment Corporation for development of
industrial Complex.

(b) As per the policy approved by Delhi
Administration regarding allotment of piots,
in Narela Industrial complex, one member
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each of displaced family whose lands have
been acquired for development of industrial
estates is to be compensated through allot-
ment of non-industrial commercial space
like kiosks, etc. at reserved prices.

(c) and (d). In view of the reply to Part (b)
above, the question does not arise.

Rew materlal for Paper Industry

6770. SHRI RAM LAKHAN SINGH
YADAV: Will the PRIME MINISTER be

pleased to state:

(a) whether paper industry has notbeen
utilising its full capacity due to shortage of
raw material;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Govern-
ment to meet the requirement thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Inadequate supply of raw
materials is one of the problems being faced

by paper industry.

(b) and (c). On account of National
Forest Policy, the supply of forest based raw
material is dwindling. Therefore, import of
wood pulp and waste paper has been al-
lowed under OGL at low rate of custom duty.
Govemnment also encourages the use of
agricultural residues, bagasse and other non-
conventional raw materials. Paper units
based on minimum 75% pulp from bagasse,
agricultural residues and other non-conven-
tional raw materials are exempt from licens-
ing as per the new Industrial Policy.

[English)
Amendment of indian Patents Act

6771. SHRIMORESHWAR SAVE: Will
the PRIME MINISTER be pleased to state:



487  Written Answers

(a) whether there is a proposal to amend
the Indian Patents Act;

(b) if so, the reasons thereof: and

(c) whether the Government have in-
vited the views of various concemed parties
before taking such a decision and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir.

(b) and (c). Do not arise.
[ Translation)
Central Assistance to States
6772. SHRI GIRDHARI LAL BHAR-

GAVA: Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be

increase in ntral 2
(az “;eaéh State/Union Teéreurgg ourd
taggc;a -9?2 as compared 1o the
2ance provided in 1990-91;
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(b) whether the Government of Rajast-
han have represented to the Union Govern-
ment to enhance the Central assistance for
1991-92; and

(c) it so, the decision taken by the
Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) Theincrease in the criteria
based normal Central assistance (gross) to
each State/Union Territory during 1931—92
as compared to the Centrai Assistance pro-
vided in 1990—91 is shown in Statement |
and Il attached.

(b) & (c). Rajasthan, like many other
States, has been requesting increased
Central Assistance. As the allocation of
normmal Central Assistance is based on the
formula approved by the National Develop-
ment Council, Central assistance for Rajast-
han is also decided on the basis of the
formula.

STATEMENT-!

increase in Normal Central Assistance (Gross) in 1991—82 Over 1990-91

S1.Wo. States Rs. Crores

1 2 3
A Special Category States

1 Arunachal Pradesh 70.31
2. Assam 122.17
3 Himachal Pradesh 37.75
4 Jammu & Kashmir 155.98
5 Manipur 39.12
6 Meghalaya 29.83
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Sl.\No. States Rs. Crores

1 2 3
7. Mizoram 47.08
8. Nagaland 40.08
9. Sikkim 20.30
10. Tripura 31.79
Total : A 594.41

B. Non-Special Category States

1. Andhra Pradesh 98.16
2. Bihar 141.07
3. Goa -55.50
4, Gujarat 32.26
5. Haryana 15.09
6. Karnataka 35.12
7. Kerala 37.05
8. Madhya Pradesh 85.80
9. Maharashtra 77.60
10. Orissa 59.15
11. Punjab 58.90
12. Rajasthan 38.44
13. Tamil Nadu 4547
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SL\No. States Rs. Crores
1 2 3
14. Uttar Pradesh 46.84
15. Waest Bengal 68.77
Total : B 784.22
Grand Total (A+B) 1378.68
STATEMENT-Hl
Increase in Normal Assistance’ Include U.T's own resources. To Unlon Territories in
1991—92 over 1990—91
Sl.No Union Territories Rs. Crores
1 2 3
1. Andaman and Nicobar Islands. 57.50
2. Chandigarh 9.39
3. Dadra, Nagar Haveli 8.51
4. Daman & Diu 3.60
5. Delhi 120.00
6. Lakshdweep 0.96
7. Pondicherry 15.00
Total 214.96

*include U.T's own resources.
Central investment In Central Projects

6773. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be

pleased to state:

(a) the percentage of Central invest-
ment in various Central Projects, State-wise
as at the end of 1990-91;

(b) whether only two per centof the total
capital invested in the country has been
invested in Rajasthan;

(c) it so, the reasons theretor; and

(d) the steps contemplated to increase
to Central investment in Rajashtan?

THE MINISTER OF STATE OF THE
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MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWA.J): (a) Central plan investment is
not made on a State-wise basis and thus it
is notpossinle togive an a accurate breakup.
However, a Statement showing the approxi-
mate estimates of Statewise break-up of
Central plan expenditure and the percent-
age thereof pertaining to the first three
years of the Seventh Five Year Plan - viz.,
1985-86 (actuals), 1986-87 (RE) and 1987-
88 (BE) is given in the statement. This is
based on several assumptions and the fig-
ures so complied provide at best only a
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dimensional appreciation of the situation.

(b) to (d). Central Plan investment is
made for the country as a whole, keeping
national priorities in view. Further, Central
investmentin programmes/projects is mostly
in areas where the necessary economic
factors are in optimum availability. These
programme/projects in most cases do not
have any correlation with the limits of the
State Boundaries (for example: railway lines,
highways, etc.). They are seidom meant for
a particular State; the fruits of these pro-
grammes/projects get spread all over the
country.
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487 Whitten Answers
[English]

Difference In Prices Of Super Bazar
And Kendriya Bhandars And CSDXl)
Canteens

6774. SHRI RAJNATH SONKAR
SHASTRI: Will tha PRIME MINISTER be
pleased to state:

(a) whether there is a difference of 20
per cent on the prices charged by Super
Bazar and Kendriys Bhandar and the C.S.D.
(l) canteens and if the percentage of sales
tax is added in the prices of the C.S.D. (l)
where it is not charged, even then the
difference in prices works out to nearly 13 to
15 per cent;

(b) if so, the reasons therefor;

(c) whether Super Bazar and the Ken-
driya Bhandar is not passing on one part of
the margins of profits of wholesale as well
as retailer to the consumers as is done by
the C.S.D. (1) centeens;

(d) if so, the details of steps taken to
comple Super Bazar and the Kendriya
Bhandar to pass on one part of the margins
of profits to consumers and to ensure that
the difference in their prices and that of the
C.S.D (I) is only to the extent of the sales tax;
and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLES AND
PUBLICDISTRIBUTION (SHRIKAMALUD-
DIN AHMED: (a) and (b).There is some
difference in the prices charged by Super
Bazar, Kendriys Bhandar andthe Units run
by the Canteen Stores Department (1). The
procurements of the C.S.D. Canteen are
centralised at Bombay. The procurement of
items are done in bulk at negotiated rates
and incentives are offered by the firms in

SEPTEMBER 11, 1991

terms of special discounts. The Centeen
Stores Department are running 32 Depots

‘to sellthe goodsto about 3500 units spread

all over the country and the clientele of the
C.S.D. Canteens is confined to the Defence
personnel and their families. The accomo-
dation for the outlets is also made available
by the Ministry fo Defence. Hencethe C.S.D.
Canteens are able to function at a very
nominal margin of profit.

Further the Kendriya Bhandar also gets
accommodation at a very nominal rate of
rent. Super Bazar has to obtain selling
space for thier outlets at commercial rates.
Kendriya Bhandar and Super Bazar do not
get any exemption in respect of levies im-
posed by the State Government and local
bodies. Companiesfirms also do not pro-
vide similar terms and conditions as pro-
vided by them to the CSD Canteens.

(c) to (e). Super Bazar and Kendriya
Bhandar fix the selling price after adding
minimum margin of profits required for their
functioning as economically viable units and
the rest is passed on the consumers. In all
cases the prices are kept at parorbelow the
maximum ratail price fixed by the companies
for the items.

[Translation)

New Industries In Madhya Pradesh And
Himachal Pradesh

6775. SHRI DAU DAYAL JOSHI: Will
the PRIME MINISTER be pleased to state:

(2) whether the Government have
received any proposals from the Govern-
ments of Madhya Pradesh and Himachal
Pradesh for the registration of new indus-
tries during the last 3 years;

(b) if so, the number thereof?;

(c) the dates on which approval had
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been accorded to these proposals by the
Union Government;

(d) the number of proposals which are
under consideration and since when these

are pending; and

(e) the reasons for delay in according
approval thereto?

Written Answers 490

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c) The break-up of applica-
tions forthe Madhya Pradesh and Himachal
Pradesh State Government undertakings/

~ Joint Sector units, registered under the

schemes of De-licensed Industries/Ex-
empted Industries/ DGTD registration dur-
ing the period from 1988 to 1991 (upon July)
is an under:-

Madhya Pradesh Himachal Pradesh
Year De-licensing  Exempted DGTD  De-licensing  Exempted DGTD
Industries Industries Regis- Industries Industries  Regis-
Registration  Registration tion Regestration Regestration ation
1 2 3 4 5 6 7
1988 - - - 8 - -
1989 2 4 - 1 1 -
1990 - 2 - - - 1
1991 1 3 - - - -
(upto July)

Details, such as the date of issue of
registration, the name of the undertaking,
location, item (s) of manufacture and annual
capacity are published by the Indian Invest-
ment Centre in their ‘Monthly Newsletter’,
copies of which are being sent 1o the Parlia-
ment Library regularly.

(d) and (e) No proposal for registration
of new industrial units in Madhya Pradesh
and Himachal Pradesh is pending at pres-
ent. As per the new Industrial Policy, the
schemes of Delicensing/Exempted Indus-
tries/DGTD registration stand abolished.

Industry in Jaunpur, U.P.

6776. SHRI ARJUN SINGH YADAV:
Will the PRIME MINISTER be pleased to

state the names of industries of Union
Government functioning in Jaunpurin U.F.
at present.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): There is no General Sector
Industry Functioning in Jaunpur at present.

[English)
SCs/STs In Technical Posts
6777. SHRI BHAGEY GOBARDHAN:

Will the PRIME MINISTER be pleased to
state:
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(a) whether the number of prospective
candidates belonging to the Scheduled
Castes and Scheduled Tribes available in
the employment market, discipline-wise is
always very low as compared with the
number of vacancies in scientific, technical,
or specialised posts reserved for them, at
any given point of time;

(b) if so, how will such reserved vacan-
cies be filled on the strength mere advertise-
ments and circulation of information regard-
ing reserved vacancies, unless candidates
are prepared and trained sufficiently in ad-
vance;

(c) whether any of the existing training
institutions or programmaes cater to specific
requirements; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MAT! MARGARET ALVA): (a) to (d) Infor-
mation is being collected and will be laid on
the Table to the House.

Report Of C.A.G. On The Working Of
Doordarshan And Alr

6778. SHRI MADAN LAL KHURANA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the new-item cap-
tioned “CAG flays CRPF & DD for financial
bunglings” appearing in the Indian Express
dated August 8,1991;

() if so, the facts thereof regarding
doordarshan;

(c) the stens taken or proposed to be
takento remedy the situation and also against
the persons found responsible therefor; and

SEPTEMBER 11, 1991
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(d) the number of times in the past the
Comptroller and Auditor General submitted
adverse report on the working of the Door-
darshan and A.l.R. and the reasons for the
continuance of those irregularities till now?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) Yes, Sir.

(b) The report of C&AG mainly brings
out some procedural deficiencies and some
omissions on the part of Doordarshan in
relation to some of their activities.

(c) and (d) The functioning of Govern-
ment Departments including All India Radio
and Doordarshan is gone into by the
Camptroller and Auditor General on a
contniuing basis. The recommendations
contained in the Reports of the C&AG pre-
sented to Parliament from time to time are
duly considered and appropriate follow-up
action is taken in respect of those recom-
mendations.

Funds For Development Of Sclence
And Technology

6779. SHRI DHARMANNA MON-

"‘DAYYA SADUL: Will the PRIME MINISTER

be pleased to state:

(a) the total amount earmarked by the
Union Government to each State for promo-
tion and development of Science and Tech-
nology during 1990-91 and 1991-92;

(b) whether the amount earmarked for
the State of Maharashtra during 1990-91
has been utilised fully;

(c) if so, the details thereof; and

(d) if not, the reasons therefor



493  Written Answers

THE MINISTER OF STATE IN THE
- MINISTRY OF PERSONNEL, PUBLIC
- GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) The provi-
sions for promotion and development of
Science and Technology are made in the
Union Budget in terms of programmes and
schemes and there is no pre-determined
State-wise allocation.

(b) to (d) In view of answer to part (a)
above , questions do not arise.

BHADRA 20, 1913 (SAKA)
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(a) the quantity and value of.newsprint
imported during 1988-89, 1989-90-and 1990-
91;

(b) the installed capacity and actual
production by each of the newsprint public
sector units during the year 1990-91 and the
extent of shortage to meet the demand in
the country; and

(c) the time by which the country is
expected to become self-sufficient in this

Import Of Newsprint regard to meet the entire demand of this
item?
6780. SHRI SHANKERSINH
VAGHELA:
SHRI ATAL BIHARI THE DEPUTY MINISTER IN THE
VAJPAYEE: MINISTRY OF INFORMATION AND

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

BROADCASTING (KUMARIGIRWJA VYAS):
(a) The quantity and value of imported
newsprint, year-wise is as under:

Financial Year Quantity CIF value
(lakh tonnes) (Rs. in crores)

1 2 3
1988-89 224 223.45
1989-90 224 253.86
1990-91 2.26 276.02
(b) Name of the Mill Installed capacity Actual

(tonnes) production
(tonnes)
1. Nepa Ltd. 88,000 75,512
2. Hindustan 80,000 90,387
News print
Ltd. (KERALA)
3. Mysore Papers 75,000 75,003
Lid.
4. Tamil Nadu 50,000 39,065
Newsprint

Papers Ltd.




495  Written Answers -

The estimated demand of newsprint
during 1990-91 was 5.65 lakh MT and the
resultant shortage was to the extent of
59,000 MTs after taking into account indige-
nous production and imports.

(c) Attainment of self-sufficiency will
depend on installation of adequate capaci-
ties as well as availability of raw materiais.

Video Magazine ‘India View".

6781. SHRI KIRIP CHALIHA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the fortnightly video maga-
zine ‘India View' is using the footage shot by
Doordarshan news cameraman without
paying for it or even acknowledging it;

(b) whether this footage in finding its
way out of Doordarshan video library through
clandestine means for certain considera-
tions;

(c) whether Doordarshan has any
means of channels to conform whether any
of its footage is being clandestinely bought
and used by video magazines; and

(d) if so, the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJA VYAS):
(a) to (d) The news footage form Door-
darshan’ News Library is supplied to outside
producers and private agencies on payment
at approved rates. No instance has come to
the notice of Doordarshan about the footage
from its library being clandestinely givento
any private video magazine. Doordarshan
maintains extreme vigil o ensure that its
footage is not clandestinely diverted to the
outside producers or private agencies.

SEPTEMBER 11, 1991
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Multiple Sounds In National Programme
‘FOCUS”

6782. SHRI SHARAVAN KUMAR--
PATEL: Will the Minister of INFORMATION
AND BROADCASTING be pleasedto state:

(a) whether attention of the Govern-
ment has been drawn to the multiple voices
of the speakers at the ‘START Conference
Programme that were overheard in the Na-
tional Programme ‘Focus’ telecast on Au-
gust 4, 1991;

(b) if so, the factors found responsible

‘therefor; and

(c) the corrective steps taken or pro-
posed to be taken to avoid recurrence in
future?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRKNA VYAS):
(a) and (b),Yes, Sir. This we due to faultsin
dubbing and playback of the programme.

(c) Suitableinstructions have been is-
sued to pre-test the playback and preview
the scheduled programmes before actual
telecast to prevent recurrence of such hap-

penings.

Training Programme Fer Technical/
Non-Technical Personnel

6783. SHRI RAMESHWARPATIDAR:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is any training pro-
gramme for technical and non-technical
personnel going on deputation in Indian
missions abroad, to impart training of Indian
culture, languages, values and Indian phi-
losophy, if so, the details thereof;
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(b) if not, how soon such an essential
training programme will be offered and the
duration and curriculum and which institu-
tions will conduct such atraining programme;
and

(c) whaiher there is any special training
programm:e 3~ Scientists going on deputa-
tion in Indian missions abread to have
overview of policy and development of Sci-
ence and Technology in India.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MAT! MARGARET ALVA): (a) and (b).No
such training is being arranged. As the
number of such officials is very small and
they proceed abroad at varying point of
time, organised training programmes on
Indian culture and philosophy are not prac-
ticable.

(c) The Scientists being deputed to -

receive a briefing on the relevant aspects.

Utilisation Of Mineral Resources For
Small Scale Industries

6784. SHRIRAMESH CHENNITHALA:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a)whetherthe Union Government have
any proposal to utilise mineral and natural
resources for small scale industries in the
rural sector; and :

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE

MINISTRY OF PLANNING AND PRO-

GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ)): (a) and (b),Small scale indus-
trial units in rural and urban areas, based
on a variety of raw materials, including
mineral and natural resources, are set up by

BHADRA 20, 1913 (SAKA)
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entrepreneurs and artisans in the private
sector. The role of Govarnment is mainly
promotional. Planprogrammes and schemes
for the promotion and development of small

- scale industries relate to financial assis-

tance, procurement and supply of raw mate-
rials, provision of development industrial
sheds/plots, training, equity assistance to
State Corporations/apex and primary coop-
erative societies, provision fo common facili-
ties, technological upgradation, marketing
assistancs, etc.

Technology Mission On Drinking Water

6785. SHRI VIRENDRA SINGH:
SHRI CHETAN P.S.
CHAUHAN:

Willthe PRIME MINISTER be pleased
1o state:

(a) whether Comptroller and Auditor
General of India, in his Report No. 1 of 1991,
has pointed out shortcomings in the func-
tioning of the technology mission on drinking
water which has failed to achieve its objec-
tive of supplying water to 1,13,155 villages
by the end of Seventh Plan;

(b) if so, the details thereof and the
corrective steps taken in the matter; and

(c) the number of villages where po-
table water was supplied during the Sev-
enth Plan period andthe number of villages
proposed to be supplied potable water dur-
ing 1991-92?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATELY): (a) and (b)
The highlights of para 4 of the Reportof the
Comptroller and Auditor General of India for
the year ended 31 st March, 1990 (No, 1 of
1991 ) regarding Review of Technology
Mission of Drinking Water and the steps
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taken inthe matter are given in the attached
statement.

(c) Out of identified problem villages of
1,61,722 ason 1.4.1985, 1,53,357 problem
villages were provided safe drinking water

facilities during the Seventh Plan period.
2509 ‘No Source’ problem villages and
41,591 partially covered/other villages are

likely to be supplied potabel water during
1991-92,
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Feople Below Povetty Line In Madhya
Pradash

6786. SHR! SHARVAN KUMAR
PATEL: Wil the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a)the percentage of peopleliving below
poverty line in the rural and urban areas of
Madhya pradesh, vis-a-vis in other State
and Union Teriitories as per the latest re-
view;

(b) the specific schemes approved for
1991-92 {or alleviation of poverty in Madhya
Pradesh; and

(c) the quantum of Cenrtral assistance
given *o Machyc pradesh for the purpose in
1991-927?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME [IMPLEMENTATION (SHRI
H.R.BHARDWAJ): (a) In 1987-88, the latest
year for which information is available, the
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parcentage of people living below poverty
line in rural and urban areas of Madhya
Pradesh and comparative position of other
States/UTs is given in the attached state-
ment.

(b) The Central Schemes approved for
implementation during 1991-92 in Madhya
Pradesh for alleviation of rural Poverty are
Integrated Rural Development Programme
(IRDP) and Jawahar Rozgar Yojana (JRY)
and for the urban poor in the State Nehru
Rozgar Yojana (NRY) is being implemented.

(c) Central assistance allocated under
poverty alleviation programmes for 1991-92
in respect of Madhya Pradesh is shown
below:-

Programme Central Allocation
1991492 (Rs.crores)

1 2

IRDP 34.3

JRY 211.2

NRY 8.6
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Closuvre Of Film Industry

6787: SHRIMORESHWAR SAVE: Will
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the film industry is facing
closure due to steep hike in prices of raw
film;

(b) whether a high-leval delegation of
film leaders have reprasented their case
befcre the Government; and

(c) if so, the measure the Government
propose to take to mitigate the prcblems
taced by the film ‘ndustry?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND
BROADCASTING (KUMARIG!RIJAVYAS):
(a) No, Sir. However, the Gevernmen: is
seized of the problems plaguing the film
irdustry due to video piracy, Cable Televi-
sion networks, high price of raw films etc.

(b) and (c¢). The fim industry had rep-
resented against the recent price hike of raw
fitm announced by Hindustan Photc Films.
The Government in the Ministry of Informa-
tion and Broadcasting has entrusted the
issue of evolving a pricing formula for Cine
Colour Positive film to tha Bureau ot Indus-
trial Costs and Prices and recommended
abolition.of basis plus auxillary duties on
colour negative and coiour positive raw stock
to the Ministry of Finance.

Licences For Setling Up Of Sugar
Factories In Maharashtra

6788. SHRI MORESHWAR SAVE:
Wiii the Minister of FOOD be plaased to
state:

(a) the total number of licences sanc-
noned for setting up of co-operative sigar
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tacteries in Maharashtra during the last
three years;

(h) whethar financial institutions like
RBI, IDBI and ICCI have refused to grant
loans for the setting up of these factories
stating that these factories are neither fea-
sible nor viable;

{c) if so, whether any probe on the
reasonsforgranting licences forthese facto-
ries has been ordered;

(d) if so, the details thereof; and
(e) if not, the raasons therefor?

THE MIN!ISTER OF STATE CF THE
MINISTRY OF FOOD (SHRI TARUN
GOCCQI): (a) 36 Letters cf Intent have been
issued for setting up of new sugar factories
in the State of Maharashtra during the last
three sugar seasons viz; 1987-88, 1988-89
and 1989-90.

(b) to (e) The Central Finan<ial Institu-
tions have been re-examining the viability of
naw sugar factories on account of the sharp
increase in the project cost. The viability cf a
sugar factory depenas on various factors
such as cane price, free sale realisations,
efficiency of processing etc. No probe has
beenordered, but Covernmentis examining
all aspects of the matter.

12.00 hrs.
[English)

SHR!I SHARAD DIGHE (Bombay North
Central): Mr. Speaker, Sir ! would like to
raise a very serious problam with regard to
the textile workers in Bombay. Nearly ten
textile mills in Bombay are continued o he
closed and twenty five thousand workers are
jobless. Apartfrcmihis, 1 3textite mills,which
were taken over by the Government and
which are run by NTC, they have also not
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been able to absorb all the permanent textile
workers, and twenty thousand permanent
textile workers aie still jobless. Their dues
are not paid. An understanding reached
between NTC and the representative union.
Rashtriya Mill Mazdoor Sangh of Bombay, is
not still approved by the Central Govern-
ment. Even though the workers have suc-
ceeded before the industrial court and
Bombay High Court, NTC has dragged them
to Supreme Court.

Therefore. | would urge upon the Textile
Minister to look into the matter and come to
the rescue of these textile workers of Bom-
bay who are jobless and who are not able to
recover their dues also.

[ Translation)

SHRI SURAJ MANDAL (Godda): Mr.
Speaker. Sir, after the independence of the
country there is adharkhand movement which
seeks the creation of aseparate State. It was
in view of the increasing intensity of the
Jharkhand movement that a Jharkhand Bill
committee was constituted in 1988 during
the tenure of Shri Rajiv Gandhi. But the work
of that committee was yet in progress that
there were mid-term elections in the country.
‘Lateron when Sh:i V.P Singh became Prime
Minister., we submitted a memorandum to
him regarding the progress of work of that
committee. It was after it that the committee
completed its work and submitted its report
to the Ministry of Home on May 18, 1990.
Again when we took up this maiter with him
on 10th August, 1991, he assured us that it
will be finally decided on Nov.15, the birth
day of Birsa Munda, but unfortunately that
Government was aiso thrown out of pcwer
on 7th November. Later on when Shri Chan-
dra Shekhar bacams the Prime Minister he
was also given a memorandum. With a view
to solve the issue within two months, he
wrote letters and discussed the matter for
two days in Delhi with the leaders, MPs and
MLAs of a; the political parties from Bihar.
But once again the Lok Sabha was dis-
solved Now the Congress has again coine
back to powaer. It is the Government ot 1hat
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vary party which had earlier constituted the
Jharkhand Bill Committee, but the report of
that committee has not been presented in
the Lok Sabha to this date. As such the
Jharkhand movement is going on. | would
like to inform the House through you that the
Jharkhand movement is going on Gandhian
line of non-violence. That is why no violent
incident is taking place to press that demand
whereas there is an atmosphere of violence
in Assam, Punjab and Kashmir in the coun-
try. | would, iherefore, like to request the
Government to present the report of that
committee in the House. Jharkhand Mukti
Morcha has taken a decision that they wili
follow the ideals of Gandhiji only upto Octo-
ber 2 and in case no action is taken on the
report or no solution of the probiem is found
out, the peopia of that State will not be
following the Gandhian path any more. it
means that in this way the entire couatry may
witness similar situation as it nas witnessed
thare in Acsam, Punjab ard Kashmir be-
cause the Pevple are filled with anger. So,}
would like to request the Government to
bring out that report anc start the process of
negotiation at the earliest to find out a
solution,to this problem. Otherwise, the
youths, and farmers of that region are now
filled with resentment and they are likely to
leave the Gandhian path. Therefore, the
people of this country and this House should
feei concerned about it. | would also like to
request the Government to come out with a
statement in this regard.

SHRI KALKA DAS (Karolbagh)): Mr.
Speaker, Sir, | would like to draw the atten-
tion of this House to the Dharnabeing staged
by the workers of Delhi Unit of Bhartiya
Janata Party at the Boat Club. Because
electiors to the local bodies in Delhihave not
peen held since 1983, and the citizens of
Delhi have been left at the mercy of bureau-
crats which has resulted there in a number of
problems. In this connection, we 3!sd0 met
our Prime Minister. The BJP. MPs from Delhi
andthe local BJP, oftica bearers had submit-
ted a petition to you also and you too had
agreed that...

(Intarruptions)
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[English)

MR. SPEAKER: Please do not quote
what happe~s in the chamber. Otherwise |
won't mest you.

[Translation]

SHRI KALKA DAS: We had apprised you of
the problems of residents of Delhi. Mr.
Speaker, Sir,we have made two demands.
Our first demand is that there should be
election in Delhi and the second 2na is that
the Governmant should fulfil its promise of
bringing down the prices within a period of
100 days. .

To this date neither the prices have
been broughi down nor the eiections have
been held in Delhi. Me Speaker, Sir, It has
already been stated here in the House that
we had met hon. Prime Minister under the
leadership of our Leader Shri Lal K. Advani
1o tak to him on this issue, and we were told
by him that ke had no problem in holding
education in Delhi, but neither the eiections
have been held here, noi the prices have
come down.

The people cf Delhi have been sitting on
Dhama at Boat Club for two days but atten-
tion is not being paid to thieir demands. Mr.
Speaker, Sir, | would like to submit that if
attention is not paid to their grievances, the
people of Delhi willbe compelied to come out
on roads in the same wav as the people of
Goahaddoneintheir case. {Interruptions)...

Therefore, it is my request that elaction
in Delhi must be conducted immediately lest
the paople ci Delhi should come on roads.
The Governrent should also take steps io
bring down the fnghtening level of prices.
Otherwise the Government would have to
face its consequences.

SHRI MADAN LAL KHURANA (South
Dethi): Mr. Speaker, Sir, | had asked for a
detailed discussion on this issue. So there
should be a dJetailed discussion on
R.( m"fnﬂhﬂs: .
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The people of Delhi do not enjoy any
right (Interruptions)

How far we will continue with the in-
creasing prices and dilapidated roads in this
city? (Interruptions)...

MR. SPEAKER: Khuranaiji, Please sit
down. Your colleagues have already spoken
a lot on this issue.

SHRI MADAN LAL KHURANA: Mr.
Spezker, Sir, | had spokan to you ragarding
these problems that day also.

[English]

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, Yesterday at the Boat Club it
was a very inspiring scene to see that thiou-
sands of people from Punjab-women, chil-
dren and men folk- came and staged a
Dharna, demanding restoration of demo-
cratic process in Punjab. They were shout-
ing slogans againstterrorism and in favcur of
the unity ofthe country. Wa tried to intervene
into the situation that is prevailing. People
ara fighting there. We raised our voice many
times so that we can find out a solution. We
have made our opinion Known to the Gov-
ermment that we hava to have e..ctions in
Punjab, and for doing that, we have take
steps in regard to certain political solution
that is waiting for long. We have said that
Chandigarh has to be transferred to Punjat.

It has to be told clearly in the House as
to what steps the Government is going to
take for that purpose. We also say that the
dispute in regard to river -vaters shou'd be
given to the Supreme Court for adjudication.
We are confident that if we take the right’
stops, we can then mcbilise the people. We
have confidence in them. It we are serious
and sincere to take up the fight against
tarrorism in a unitad manner, then we can
help restoration of democratic proce.c ‘n

Punjab.

Now, what is necessary is that what is
there in the mind of the (Governmant should
be told clearly to 1his House and to the
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Opposition parties. This is a very serivus
matter. Peopla are dying there . They ars
beirg killed by terrorists every day.

At the same time thera are paople who
are fighting them and who are coming to
Delhi. They are demanding certain things.
They are willing tc stand by what kind of right
decision we are going to take in a united
manner. But, | am sorry to sav that the
Government has not taken the Opposition
into confidence. They are not serious to teil
us to what kind of action they are going to
take.

in this regard, | must say that, *hose
people who are willing to stand for the unity
of the country, like the one who was the
Member in this house - Shri Rajbir Singh -
are suffering. He met us and told us that he
was given security earlier. He used to say
something against terrorism. Later on, that
security was withdrawn. These kind of people
are taking a stand against terrorism. If they
are not supported by the Government, then
where will they go? This is the casual and
irresponsible attitude of the Governmant.

i submit that elections are to be held in
Purjab. | understand Government is think-
ing o1 cancellation of the earlier Notification.
I wantihat a statement from the Goverriment
as to what is ithere in their inind and whether
before announcement of the alections they
are going to take a decision in regard to the
transfer oi Chandigarh to Punjab, should be
made. Also about the sending the dispute
regarding the river water to the Supreme
Court, they shouid clarify. | would request
youtotell allthese tothe Goveriment and to
make a statement in the House so that we
can have a discussica and we can evolve a
common formula to tackle the grave situ-
atioa in Funjab. Thank You. [/nterruptions)

[ Translation)]

SHRI MADAN LAL KHURANA (South
Deliri): Mr. Speaker, Sir, | would like to know
v 1he Government proposes 19
hoic e.2vwon in Punjab®

PRTIEAC
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(Interruptions)

DR. LAXMI NARAYAN PANDEYA .
(Mandsaur): Mr. Speaker, Sir, a fellow jour-
nalist of UNI N.r. Manohar Singh was beaten
up biue and black by an AS| associated with
PM's Security. He had to ke taken to hospi-
tal. A complaint was lodged in this regard
and order for an enquiry into the incident at
the earliest by senior officials was given. But
itis ainatter of regratthat no suchinquiry has
been made so far. All the major newspapers
such as Navbharat times and the Veer Arjun
have published details of the inciden: of
incident of undecent behaviour with ard
beating cf a journalist by the polics.

Mr. Epeaker, Sir, through you, | would
like to urge upon the Government to get a
jucicial enquiry conducted into this incident
and to take steps to check the recurrence of
such incidents since it has created a sanse
of fear ard resentment among the jourr.al-
ists.

[English]

SHRI MOHAMMAD YUNUS SALEEM
(Katihar): Mr. Speaker, Sir, on 1st Septem-
ber. 1991 2 quiz programme was talecast
from the Docrdarshar under the supervision
of the Ministry of Parliamsritary Affairs.
Unfortunately, in that programme certain
derogatory remarks and derogatory language
were used for Maulana Abul Kalam Azac.
With your kiind permission, | have raised this
question on the Eth September, 1991. My
raising this question was suppoited by all
sections of this House.

Sir, | am very soiry and | am surprised
that the Minister for Information anc Broad-
casting appeared the same day in the Rajya
Sabbha because there also this question was
raised and he tendered unconditional apol-
ogy betore the House. And yesierday a'so
he made a statement in the House explain-
ing the situatior: and the circumstances ot
the czsa under which the aderogalary re-
marks were made like wiat ! said. Sir, 1 am
vary soiry to say that because we Jdia not
exvorcise our lung pcwer, we ruve been
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taken lightly and nobody has appeared till
today to give an explanation in spite of the
assurance given by the Leader of the House
that the matter will be broughi to the notice of
the Minister for Information and Broadcast-
ing. He came here so many times, but he did
not appear before the House. He should
have come here and tendered an apology
and given an explanation, as to why those
remarks were made against Maulana Abul
Kalamiji. | strongly protest against this dis-
crimination between this House and that
House. | am sure that every section of this
House will support my view.

[ Trans!ation}

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, lwantto draw you attention
to a very important issue which has been
subject of discussion inthe House for the last
two days. Day before yesterday, it was
submitted that Shri Sharda Prasad Rawat
was assasinated due to political reasons.
Yesterday a disciission was held here in
respect of Shri Chote Lal Yadav who was
fatally attacked. It is not vet known whether
he couid be saved or not.

Yesterday an unimaginable scene was
created in this House. | am making this
statement with utmost responsioility. Shri
Vishwanath Pratap Singh is present here.
He has been to Gorakhpur. Now he would
tell the House all the facts he has gathered
during his visit. However | would like to
submit to the House that before his death,
Shr: Sharda Prasad Rawat had written a
letieron 3.8.51, which has now been authen-
ticated and submitted to you under ruie 369
{A) under the signature of Shri Vishwanath
Pratap Singh. | would like to read out that
‘etter here in this House. (Interruptions)

(English;

MR. SPEAKER: Lei me correct the
record. It is not in the handwritting of Shri
V.P.Singh.

[Translation]

SHR! RAM VILAS PASWAN : Shri
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V.P.Singh had submitted it to the Secretary
General.

{Englisk)
He is your officer
MR. SPEAKER: | hava not received it.

SHRI RAM VILAS PASWAN: He had
submitted the letter before 11 A.M. That
letter was written to the Superintendent of
Police on 3.8.91 i.e. just one month back. it
reads as follows:

“To the Superintendent of Po-
lice, Gorakhpur, Sir, | was a
candidate cf Janata Dal against
Mahant Abedya Nath in Gora-
khpur constituency in the last
Lok Sabha elections. Voters were
in my favour. Similar position was
there in respect of Prabha Rawat
of our paity who was pitted
against Shri T.P. Shukla in our
constituency” (Interruptions)
[English)

MR. SPEAKER: He has authenticated

(Interruptions)

MR. SPEAKER: He has come to me. |
said that if he authenticates, | will accept it.

[ Translation)

SHRI RAM VILAS PASWAN: i have
come to know from very reliable sourcas that
some hardened criminals have been hired
by Mahant Abaidyanath and his confidant
MI_As riamely Shri Om Prakash and Shn
T.P.Shukla, for my assassination. Kindly take
immadiate sleps to prcvide me security as |
do not have ary licenced arms with ms. In
such a grave s.tuation, kindly issue neces-
sary directions for my security and the secu-
rity of my family members | may also be
intimated about such measures.

Mr. Speaxer, 3ir, we ali are political
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workers. Here is our states, we have Gov-
emments of different politica! parties. The
conspiracy to assassinate Shii Rawat was
hatched at the instance of the State Govern-
ment. Only cne month back, a written re-
quest was made to the Supsrintendent of
Police by Shri Rawat to provide him security
cover. Itis a fact that Shri Rawat who was a
Minister in Uttar Pradesh had never de-
manded police securtty for himself during his
tenure and it was actua'ly when his life was
at stake, that he demanded it in black and
white, but no security was provided to him.
However when | raised this issue here in this
House, the Members of BJP were infuriated.
I want to submit it to ali my friends that today
we ail are Members of Parliament and to-
morrow we may not be occupying that seat.

But if one is not a Member of Parliament
and is an ordinary worker of the party, there
is no security cf his Ife. Through you, |
demand that the Home Minister be sum-
moned immediately in the Houseto report as
to what actior has been taken so far in this
regard. He should order a CBI inquiry into
the matter. The hon. Members from all sides
want that this case of murder should be
handed over to the CBI for inquiry so that
such incidents do not recur. If such murders
are not curbed nobody can check tha spread
of fascism in the country and if ‘ascism
comes the Ilfe of no worker can be
safe.........(Interruptions)

SHRI VISHWANATH PRATAP SINGH
(Fatehpur): Mr. Speaker, Sir, | went to
Gorakhpur yesterday alongwith the Chiaf
Minister of Bihar. The dead body of Shri
Sharda Prasad Rawat was lying in front of
his House. The family members of Shri Rawat
expressed a desire to meet me. | also wanted
to muet the family. His wife was there. His
son took out a letter from his briefcase and
gave it to me. He told me that his father had
given it to him when he was alive. | asked the
officials there whether they were given any
such letter or not. They also admitted that
such a letter was given to them. That is why,
| have placed before you a copy of that letter
duly authenticated by me alongwith their
signatures.
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Sir, ShriSharda Prasad Rawat had never
asked for security. He being an ex-Minister
could demand for security. In U.P. orcinary
M.L.As aro being provided security. It was
for the first time that he had asked for secu-
rity as he was fearfu! that his life was in
danger. That is why he asked for security but
he was askedto pay Rs. 4000/- per morithfor
making security arrangement. Beirg an ex-
Minister he sought security to protect his life.
I am not going into the merits and de-merits
of his apprehension. He was told that he
would have to pay Rs. 4000/- per monti» and
then only the security would be provides.
The result was that he was not provided
security and consequenth hewas murdered.
When Iwentthere | wastcldthat abombwas
thrown at his house and this attack was pre-
planned. People were notfearful ofthe bomb
atll. it was aplanned murder committed in no
haste. There was none who could chase the
killers............. (Interruptions)

| want to bring one thing more to your
kind notice. Why we are demanding a C.B.l
inquiry. After the murder, a letter was shown
tothe S.1. there by the 20ysar's old son of the
deceased. The S.I. advised him not to pro-
duce it otherwise the matter would remain
pending and it would be referredto the C.B.1.
This was what the police official said about
this relevant document. The poor boy did not
know its implications. He was told not to
produca this letter. I: raises doubts whether
the officials there are rea'ly interested in an
inquiry or noi. Why he was not provided
security despite his demand also raise
doubts. Thereis nothing beyond death. Deatn
i1s final. Itis regretable thatthe murder of Shri
Sohan LalPeepaiwas committed in Badaun.
He was a Janata Dal leader belonging to the
ScheduledCaste............ [Interruptions.]. Shn
Sharda Prasad Rawat who was a prominent
ieadar of Janata Dal was muidered. Shri
Chhotey Lal Yadav was also a front ranked
leader and bid on his life was also made.
Yesteraay night | went there. The doctors
had lost hope and we were unable to help
him at Allahabad. The doctors advised that it
would be better 1o rush him to Delhi. | re-
quested the hon. Home Minister to make
arrangement to bring him to Delhi by air. |
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want to thank the hon. Home Minister for
granting my roquest. 4n arrangement was
made accordingly and | e was admitted to All
India Institute of Medical Sciencas for ireat-
ment. Just now Shri Sonkar Shastri has
givan it in writing and you might have seen it.
There is nothing to be agitated about it.
Giving 2 reference of the Deputy Home.
Minister, Shri Ram Lal Rah:, he said that he
himsell had hsard Umaiji saying that you
woud see the last rites of Shri Sonkar being
performe. 01 the GHAT of Banaras very

SOMc HON. MEMBERS: Mr. Speaker
Sir, it is absolutely incorrect......... (Interrup-
tions)

SHRIVISHWANATH PRATAP SINGH:
In such a situation | demand that an inquiry
may be ordered immediately into *the matter
by C.B.I........(Interruptions)

SHRI BHAGWAN SHANKAR RAWAT
(fgra): It is incorrect. It is an attempt 1o
defame a Mamber of Partiameant.

[English)

SHRi SAIFUDDIN CHOUDYURY
(Katwa): Mr. Speaker, Sir, | would fike tc say
that Shri Ram Lal Rahi should immediately
be called to this House because this is a very
serious mattar. (Interruptions)

[Translation)

SHRI RAJNATH SONKAR SHASTRI
(Saidour): Let Shri Ram Lal Rahi be sum-
moned to the House to explain it. (Interrup-
tions)

MR. SPEAKER: You please sit downfor

a minute. Rawatji plaase do not discuss it
any further.

(Interruptions)

MR. SPEAKER: Pleace iake your seats.

(Interruptions)
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SHRIBASU DEB ACHARIA (Bankura):
Sir, the Home Minister should be immedi-
ately summoned to this House. [Interrup-
tions)

MR. SPEAKER: Now, Shri Jaswant
Singh 10 speak.

(Interruptions)

MR. SPEAKER: Let him speak. | have
called shri Jaswant Singh to speak.

(Interruptions)

MR.SPEAKER: Please take your srats.
| am allowing Shri Jaswar: Singh to speak.
Please allow him to speak on your behatf. it
all of you are standing and saying, nothing is
recorded, nothing is understood. We do rot
know what to do in this matter. If one su'>mis-
sion has been mads and if you are agitated
over it, letone of vourrepresentativas speak.
It 1s better to do so. | am now allowing Shri
Jaswant Singh to speak.

[ terruptions)
[ Translation)

MR. SPEAKER: All of you please sit
down. | have already given an opportunity to
you to speak. Now, you allow Shri Jaswant
Singh to speak.

(Interruptions)
[Eng'ish)

SHRI JASWANT SINGH (Chittorgarh):
Mr. Speaker, Sir, this issue at a certain level
involves the death by murder of a prominent
political worker of a certain party in the State
of Uttar Pradesh. On the very first day when
1t was raised, unequivocally the Leader of
the Opposition and the Leader of my Party
ShriL.K.Advani said that political assassina-
tion murders related to any kind of political.
animosity were to be condemned in un-
equivocal terms. It is nobody's point here.
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And | am sure, no one here can even begin
to say that political vendettas are to be
carriec o the extont of murder.

Thereatfter, it was raised again and we
hac occasion to riention a few facts in your
Chamoer and those fsw facts were men-
tiored here also. ft was mentioried and in-
deed this fact was giver to you personally as
also by the Leader of the House inside the
House that upon consultation with the Chief
Minister oi Uitar Pradesh, it has been stated
and this was stated in .he House also that in
the FIR that has been registered to the best
of my knowiedge and to the best of his
knowleuga, there is not even a suggestion
that in this murder, any kind of political ven-
Cetta or political revenge is involved.

There ars two other connec'ed aspects.
When my goed riend Ram Vilasii raised this
issue, | can understand that ii a member
belonging to a political party is even injured,
leave alone murcered tne leadership of the
party would be workad up. And you would
naturally stand up and try and give voice to
your resentment, your anger. But when that
voice of rasertment and anger crossas a
certain limit of mere expression of anger and
concern, then it becomes the collective
concern of the House. This House is not the
Legislative Asserably of U.P. This House
carnot also settle the issues which are the
preserve of the State cf U.P. This House
carnct call into account the Gowvt. of U.P.
And we have had occasion to say earlier that
the Government of Uttar Pradesh is not
functioning in Uttar Pradesh at anyone's
charity. It has been elected to U.P. to per-
form its constitutional duties. (Inieruptions)

SHR! JASWANT SINGH: What is the
matter of particular concern to me is that
when the former prime Minister of the coun-
try stands up and says anything inthe House,
thenthat is deserving of the utmost attention.
And naturally, when he made liis interven-
tion, | paid the utmost attention to what he
was saying. In essence, in his statoment
and, what Ram Vilasji has said, | believa, two
orthree very grave wrongs have taken place.
Firstly, in what Ram Vilasjihas said and what
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the hon. Member fium Fatehpur, the
hon.former Prime Minister of this country
has said, they have both named Members of
parliament of this very Parliament and have
charged Members of serious of‘ences. | do
not know, Sir, if your consent has been
obtained that they are going to make such
charges against sitting Members cf this
House. And if you have granted theri per-
mission to say so, then, cf course | withdraw
my observation. (Interruptions)

But here are two senior Membsrs with
whom we had woiked tegether, up till the
~‘her day. (Interruptions)

SHRI RAJNATH SONKAR SHASTRI
2ase give a chance 1o us also as it con-
cerns . (Interrugtions)

(English)

SHRI JASWANT SINGH: Up tiil tha
other day, we we:e working togetner. 1 must
axpress a very graat personal sense cof dis-
apprintment thai the former hon. Prime
Minister of this land has sa'd that some
Mamber of Parliament, ever by implicatior,
is connected with this murder. Then, | think
previously, that must have been brought ic
your nalice. {Inter-uptions)

SHRI CHANDRA JEET YADAV
(Azamgarh): He never said it. Only he has
read out the letter and he did not say any-
thing olse. (Interruptions)

SHRI JASWANT SINGH: That is really
pegging the question. The hon. Member
from Azamgarh had said that the former hon.
Prime Minister, mere'y read out the letter. All
of us can be given all kinds of letters. {Intsr-

ruptions)

SHRIDIGVIAYA SINGH (Rajgarh): He
has read out the letter with you permission,
Sir. (Interruptions)

SHRI JASWANT SINGH: There are
another twc cr three connected aspects.
Auggestion was made by the former hon.
Prime Minister, on a latter that he has re-
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ceived, while intervening for a colleague of
him, making the most absurd kind of charges
against a colleague of mine. Did he have
your consent? lf he did not have your con-
sent, Ireally feeithat it did not lis inthe mouth
of the former hon. Prime Minister of this land
to loosely make such allegation, without
your permission. (/nterruptions) You are in
this process. You know what you are doing,
if this consent has not been granted. This
assembly is a Parliament. This assembly is
not an inquisitionchamber You cannotjudge
by voice vote; you cannoi administer law
through the power of voice or through the
powerof numbers. Please do not reduce this
assembly into aninqu’sition chamber. There
is one other aspect. {Interruptions)

MR. SPEAKER: | agree with every word
of whatyou are saying. But, this should apply
to ail members in all cases.

SHRI JASWANT SINGH: Indeed, Sir.
What | am saying is that it is not a selective
application for which the parliament is meant
for. (Interruptions)

MR. SPEAKER: You cannot have one
law inone case and adifferentiaw in another
case.

(Interruptions)

SHRI JASWANT SINGH: it is your
suggastion. If |am acting in any sense in any
unlawful way, you must stop me. (/nterrup-
tions)

MR. SPEAKER: This may not be appli-
cable to Shri Jaswart Singh. But this cer-
tainly is applicable to many other Members.

SHRI JASWANT SINGH: That is pre-
cisely the point Sir, because you have again
underlined. | believe in the collective con-
cern of this House. This House cannot be-
come an inquisition chamber. (Interruptions)

MR.SPEAKER: | agree with you.

SHRI JASWANT SINGH: This House
a!so cannot become a chamber which sits
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upon judgment on a day to day basis upon
the State Governments of one hue or an-
other. If you do this, then you will be totally
destroying tha entire structure of this Consti-
tution, the structure of the Centre-State rela-
tions, the whole basis of the federal arrange-
ment and its evolution.

| have a great personal regard for the
former hon. Prime Minister . (Interruptions).
He went to the extent of charging that a
certain section of officials inthe State of Uttar
Pradesh are being driven out. | found this to
be a mos: objectionable observation. If it is
true thern, | think it would be incumbeant on
him, Sir, w ask Lis Memters, in the State of
Uttar Pradesh to take up this matter.

This is notthe chamber to take up these
matters. In a vast country like India, whether
it is a maiter of Rajasthan or Tamilnadu or
Assam or Haryana, this tandency to keep on
playing our politics of the State in this As-
sembly must find an end somewhere. | am
sorry to say that what the intervention of the
hon. former Prime Minister has amounted to
is an attamptto play Janata Dal politics of UP
and Bihar in this Assembly.

You cannot charge a young girl, an hon.
Member of this House, suggesting that she
will have people killed | find this the most
objectionable kind of observation. How can
you permit this? | am not asking for any
expunction or anything that any Member has
said. Most certainly, let there be an enquiry.
i you are not happy with one form of enquiry
against another whichever form of enquiry
will satisty you, have that enquiry. But for
heaven's sake, don't loosely reduce this
Assembly into an irresponsible inquisition
chamber.

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): Fascism spoke in the beginning
like this, in the 30s.

SHR! VISHWANATH PRATAP SINGH.
| have read this letter from Shri Rajnath
Sonkar Shastri. It is not a question of Shri
Rajnath Sonkar Shastri or Uma Bharti. Here
, a 1eferanca has been made to a Minister.
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Shri Ram Lal Rahi, the Deputy Minister of
Home Affairs. Now, the question arises
whether he has said it or not. If he has
wrongly said it, as Shri Jaswant Singh said,
then an hon. Minister saying this becomes a
serous matter. if he has said it and it is
correct, then also it is a serous matter botn-
ways it is serious. Therefore, | read it; for no
other purpose. | have only related facts and
if ShriJaswant Singh has read it to a point in
a certain direction, it is for him to read it. But
| strictly confine myself to the statement of
facts and not of inference.

| Translation)

KUMARIUMABHARTI(Khajuraho): Mr.
Speaker, Sir. when Bill related to the places
of worship was being discussed, | was sitting
in one of the back seats. All of a sudden Shri
Rajnath Sonkar Shastri while*” speaking on
the subject said few words about Rama. In
the beginning he said - “Rama was*”, and at
the end,he said that “Rama was ...." this
word is used for a characterless person and
a person who commits rape etc. The use of
this word gave risa to sudden provocation
and many Bhartiya Janata Party Members
started objecting. At that time, | came for-
ward to see that the dispute is not escalated.
(interruptions) Meanwhile, in my presence,
a Member from Janata Dat not present to-
day, - that he would break his limbs. | can
identify that Member irom Janata Dalas | do
not know his name. When all the Members
satdown, after some time the Members from
Janata Dal said to Swami Chinmayanand Ji,
who is again came to Shri Rajnath Sorkar
Shastri and congratulated him. Shri Shastri
while shaking hards with those Members
started laughing mockingly saying that he
had ot committed any mistake while calling
Rama a*. Mr. speaker, Sir, my submission is
that | am not aware of the atmosphers pre-
vailing in the House as to who is dumb or
deaf and to what extent, but my position is
that l was bornin afamily which can'ttolerate
a world like * for Lord Rama and since
yesterday, | have been feeling that my life
has become meaningless. (Interruptions)
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Mr. Speaker, Sir, | would make a sub-
mission that during those moments alsc |
tried to object when a Member from our Party
tried to say that if comebcdy uses the same
words about Mohammed or Jesus Christ,
you know what will be the consequences. Do
you consider Rama socheapthatyoucar go
to the extent of saying him a *

[English)
Can you get away with it?
[Translation)

| told the Members of BJP that nobody
has the right to use indecent words like
“licentious” for Rama or for that matter, for
Jesus Christ or Mohammed. They should
also not utter such words and if they do so,
I will object to that also. Thcse were the
moments of heated discussion and | don't
remember at all to have said that ! iola Shri
Sonkar Shastri that | would kill him and his
body would be found atthe banks of Banaras.
(Interruptions)

[English)

MR. SPEAKER: | am sorry that these
matters are being discussed on the floor of
this House.

[Translation)

But these matters have come up and it
you have said these words then we will have
to interpret those words as they have been
used. You said that you don't remember. Do
you want to say that you don't remember or
ycu want to say that you have noi uttered
these words. {Interruptions)

KUMAR! UMA BHARTI: | want to say
that | have not at all used the words that |
would get Shri Sorikar Shastri kilied and his
body would be found at Banaras Ghat.| have
not spcken such words either inside the
House or outside it, neither for Shri Shastri
nor for anybody else. (Interruptions)

*Not recorded.
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SHFR! RAJNATH SONKAR SHASTRI
(Saidpu). The matter concerns me. | must
be given & chance to speak. (/nierruptions)

MR. SI’EAKER: ShriSonkar, you should
not speak.

SHRIRAJNATH SONKAR SHASTRI: |
have been charged with using a word like.*”
Therefore, i weuid like to clarify about thai
word. it will be come clea: as what | have
said. | may kindlv b2 givan an opportunity to
speak for a minute. Yesterday alsc the
atmoshphere w3s =nse. | was speaking
with all humility | ha mentinned a word from
Valmiki Ramayan w4 while nanating the
story of Sambukh. | had oniy a single word
that Rama was."* You can see the records.
{Interruptions)

[English)
MR. SPEAKER: | am not allowing you.
(interruptions)
MR. SPEAKER: Pleasc take your seat.
{Interruptions)
| Translations)

Piease be seated. | am dzing what you
want to do.

(English]

| am not allowing you to give an expla-
naton.

[ Transiation)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, use of such
words...(Interruptior:s)

MR. SPEAKER: You keep on standing
up again and again without any reason. you
think you are controlling the House. | am
doing what you want to do.
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Now please do not complicated the
matter.

[ Translation)

SHRI RABI RAY (Kendrapada): M.
Speaker, Sir, you will be feeling anguished
like us on the arguments that are going on
between the Members in the House. There
is no tolerance and {riendship between the
Members, as it ought to have been. | do not
wan to go into the legal aspect of tne
question raised by ShriJaswant Singh, but |
would like to thank you and the Leader of the
Opposition who is not present inthe House.
today. Keeping in view the anger expressnc
in the House, Shri Advani has dene a rigi
thing in condemning he assassination of
Shri Rawat. He gave details of the taiks he
had withthe Chief Minister of Uitar Pradesh.
All out colleagues in the House including the
former Prime Minister, Shri Vishwanath
Pratap Singh who hails f ¢ m U.P went there.
They got a fresh evidence about which the
House is not aware cf vet. That has been
presented before the House with your per-
mission. | want to give you the information
which perhaps is not known to anybody. Shri
Rawat had written a latter to the Superinten-
dent of Police.Gorakhpur a month and five
days before his death. | will not discuss the
contents of the latter. Ha had an apprehen-
cicn that he would be killed. Yesterday aiso.
when you were ‘n the Chair, the Members
expressed the apprehension that there can
be danger to their life also and at that time,
the hon. Home Minister stoop up and said
that in such e situation, security would be
provided to all of us. All our MPs are worried
onthis issue. Though Shri Rawat was not an
MP, he was a leading political worker. He
was brutally murdered in broad day-light. |
do notwant to gointothe !egal aspect of this
incident but | feel very sad about it on hu-
manitarian ground. | thank Shri Advani for
assuring us to hold a dialogue with Shri
Kalyan Singh in the light of this fresh evi-
dence. Possibly, this has been included in

**Expungec acs crdered by the Chair.
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the file of Shri Kalyan Singh or the Home
Minister. In the light of the fresh eviderce,
enquiry may be conducted as to who is
responsible for murder. When his son went
to S.H.O. to show him his father's letter, he
asked him to name few persons so that they
are rounded up, beaten and made to dis-
close as to how &ll this happened.

1 would like to tell my friends in the BJP
that whatever may be the legal aspect, the
basic question is of humanity. Not only this,
even Shri Chhote Lal Yadav was attacked
and seriously injured. We pray for his life.
Everybody is pained at the happenings in
Utiar Pradesh during tha last 2-3 days. With-
outgoing intothe legal points, | would appeal
to all the parties to rise above party consid-
erations and condemn this incident. The
entire country and tha House is concerned
about it and that is natural also. To remove
apprehensions in the minds of people, the
Chief Minister should himseif pay avisit and
order C.B.l. enquiry into the incident.

MR. SPEAKER: | think stretching it
beyond this will not be proper. | would re-
quest all the hon. Members not to insist on
having an opportunity to speak on this
issue.

(Interruptions)

MR. SPEAKER: When | am on my legs,
do you think you can have your say?. The
seriousness of the issue is lost. The ques-
tionis whether we should take upthisissue
or not. It is an important question. The ques-
tion is whether the House should take upon
the work reiating to investigaticn, collecting
evidence and giving decisions? Should it
assume the responsibilities of the State
Government or just play its role of formulat-
ing policies at the national level?. It is true
that such matters are allowed tobe raised in
the House because these involve policy
matters also. We can discuss and formulate
a national policy to tackle the problem of
crimes which are a consequence of political
vendetta or are happening on large scale.
But raising each and evary case here wouid
create problems. Then, we would have to act
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as judicial magistrates and Chief Ministers
which would not be a happy situation.
Sometimes, you may be agitated on some
basis but sometimes there may not be any
basis, because you cannot be present eve-
rywhere and often, matters are reported to
you. That is why we have to find a way out.

| fully agree with whatever hon. Mem-
ber, Shri Jaswant Singhji said. | Would like
to say just one thing. Whatever you speak,
speak with responsibility. | am not saying
this to a few members but to everybody in
the House. Always think that you are speak.-
ing on behalf of the entire House and rot a
few Members. If you raise a matter pertain-
ing to one Stat, why should not another
Members be allowed to raise matter pertain-
ing to another State. So we will have to
formulate a policy inthis regard. ff the House
desires to change to rules, we can discuss
that also. The Government would certainly
implement the suggestions extended by
Members in this regard. It is true that inci-
denceofterrorismis onthe increase through-
out the country. In some States, people are
in real trouble and socme politicians are on
the hit list. They are not sure whether they
are safe. Now if we blame the UP Chief
Minister for this, it would r.ot be proper be-
cause he cannot be present everywhere.
Similarly, if something goes wronng some-
where in Andhra Pradesh, Haryana, West
Bengal or Orissa, we carnotblame the Chief
Ministers of those States. They cannot be
expected to be present everywhere. These
things should be sorted out in the State
legislatures.

SHRI RAM VILAS PASWAN: Bihar.

MR. SPEAKER: If you want to include
Chief Minister of Bihar, you can do that but
you cannot blame him, because he also
cannot be present everywhere. When this
letter was shown to me, | simply said whether
the signatures were original. | said | would
not accept the letter uniess it was authen-
ticated by you. Now, when the Member au-
thenticated it, | asked him whether he en-
quired about thafacts. it may betrue thatthe
formar Prme Minister might hava verified
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the facts. | might not have ordinarily asked
him to authenticate it and told him to enquire
again at this own level because what hap-
pens is that large number of people ap-
proach us. Cur sympathies are withthem but
if the facts are different it becomes a prob-
lem. We never had bad intentions, instead
wae trust people. But if you are asked to trust,
you have to ensure the facts yourself. Now,
if allegations have been made against a
Member or Parliament, at least that Mem-
ber must be aware of it. Probably that
Member did not know about it. [ will allow him
to make a personal explanation in the House
because this point has been raised in the
House. Secondly, what is the legal signifi-
cance or evidential value of this letter? Shri
Chatterjee is well aware of this. It falls within
thepurview of the judiciary. We cannotdecide
as to how much importance we should give
to the statement given before filing the FIR.
We whether the dying declaration is covered
in it or not, it is for the court to decide. We do
not have suificient time to go into these
details. The crime has already been commit-
ted, alife has been lost and injustice commit-
ted. We havs to ensure that innocent is not
punished. We have to keep full control over
ourselves and not be swayed by emotions. |
fully agree that under these circumstances,
anybody can be agitated and hon. Members
have already expressed their ire and by
doing so, they have discharged their duty. |
do not blame them, but it creates problems.
1 would appea! to all sections to bear this in
mind while expressing their views.

About Shri Sonkar and Uma Ji's tirade,
| would appeal that Members should come
to my Chamber and discuss the matter. |
would ask the hon. Minister to come over
and | would listen to eveiybody. But if | have
to explain and seek explanaticns hereinthe
House, Parliament would, as Shri Jaswant
Singkh rightly pointed out, become a court of
iniquisition or a judicial court instead of
policy making forum. We have a Privilege
Committee to look into these matters and |
think when some hon. Members get agi-
tated and say something in excitement, they
do not always mean it. Yesterday also,

SEPTEMBER 11, 1991

Written Answers 544

somebody said something which created a
lot of heat, but this does not mean that if a
person has said something in excitement,
hewantstodoit. Ithink we shuld always bear
in mind as to how much importance is to be
given to such a matter. Secondly, | think. we
sought explanation her in the House. | will
askthe hon. Minister to come to me. lwilitalk
to him. But before that, we whould enquire
the facts i.e. whether what has been said
was just in a fit of anger or does the Member
really mean it. If you are apprehensive of the
consaquences, we will take action accord-
ingly. But with that | would appeal to all not
to speak on this subject. | had not permitted
anybody yesterday and would not permittad
to-day to say scmething which might hurt
the sentiments of others.

A lot has been said in our scriptures. If
one thirig is over emphasised, it mearns you
are not having respect for sentiments of
others. | tivink the Speaker should not give
such along sermon. | think | have crossed
the limit so | will not speak any more, but |
would appeal to all sections of the Housc to
concentrate on policy making and not as-
sume the work of Magistrates, Courts and
the Chief Ministers.

(Interruptions)
[English]

MR. SPEAKER: Please allow me to put
a stop on this.

{ Translation)

Afew hon. Members should come to my
Chamber. | wou'd request Shri V.F Singh to
speak to me and for my part | would also pay
attention to it. Keeping in view that Shri V.P.
Singh was our former Prime Minister and
whatever he has written to Mahant-Ji | do not
know - | think justice should be done to both.
If anyone elise is found guilty, he would be
punished otherwise his image should not be
tarnished. We will look into this aiso. Kindly
do not stretch this issue.
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SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, kindly give me half-a- minute’s
time. The importance of the issue is high-
lighted by your kind observations. As hon.
Speaker you have felt that the issue is such
and we greatly value and respect your ob-
sarvations. Now, the feelings of the House
are also there which you should kindly con-
sider. They should be conveyed to the ap-
propriate authority, not by you but by the
Government. The Government should con-
vey this to the appropriate authority.

MR. SPEAKER: Yesterday, | had said
that such matters are better to be discussed
in ameeting convened by the Prime Minister
with the Chief Ministers, like NDC or Naiional
Integration Councii's mesting.

SHRI SOMNATH CHATTERJEE: The
feelings should be conveyed. | would also
say, why not have a proper inquiry. That is
what is dernanded and that is what we have
said.

[Translat-on)

SHRI RAM VILAS PASWAN: Sir, we
are takirg it very seriously. Since this is
Apolitical assassination, we urge the hon.
Houme Ministerto expedite the inquiry through
the C.B.I. We would demand a statement on
this matter by the Government. The Govern-
ment should make a statement tomorrow or
day after tomorrow whenever it find appro-
priate.

SHRI DIGVIJAYA SINGH (Rajagarh):
Sir, | request that...

MR. SPEAKER: It would be better if you
speak tomorrow.

(Interruptions)

SHRIDIGVIJAYA SINGH: Sir, I wili take
only a minute. Funds are being collected ail
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over the country for the construction of the
temple at the Ram Janmabhoomi.

[English)

MR. SPEAKER: | am not allowing that
matter to be raised again.

(Interruptions)

SHRI DIGVIJAYA SINGH: With your
permission, | am raising it.

(Interruptions)

MR. SPEAKER: No. Tomorrow, not
today.

{Interruptions)*

PAPERS LAID ON THE TABLE

Notifications under Bureau of Indian
Standards, Act, 1986 and Consumer
Protection Act, 1986

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): | beg to lay on the Table-

(1) A copy cf the Bureau of Indian
Standards  (Certification)
Amendment Regulation, 1991,
(Hindi and Engiish versions)
published in Notification No.
G.S.R. 524 (E) in Gazette of
India dated the 9th August,
1991 under section 39 of the
Bureau of Indian Standards
Act, 1986. [Placad in Library
See No- LT-606/91]

(2) A copy of the Notification No.
S.0539 (E) (Hindi and English
versions) published in Gazette

*Not Recorded.
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of India dated the 22nd Au-
gust, 1991 constiluting an
Ex ive Committee consist-

ing &f 15 Members of the Bu-

reau &f the Indian Standards
for a period cf two years is-
sued under sub-section (1) of
saction 4 of the Bureau of
Indian S%ards Act, [Flaced
in Library \e No-LT-607/91]

(3) A copy of tha Consumer Pro-
iection (Amendment) Rules,
1991 (Hindi and English ver-
sions} published in Notifica-
tion No. G.S.R. 533 (E) ir
Gazette of Indiadatedthe 14th
August, 1991 under sub-sec-
tion (1) of section 31 of the
Consumer Protection Aczt,
1986. [Placed in Litvary See
No- LT- 608/91]

Notificaton Under Administrative Tribu-
nals Act, 1985 and Annual Report of
Centrai Vigilance Commission, New

Delhl, Etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): On behalf of Shrimati Margaret
Alva, | beg to lay on the Table—.

(1) A copy of the Central Adminis-
trative Tribunal (Group ‘C' and
roup ‘D’ posts) Recruitment
(Amendmant ) Rules, 1991
(Hindi and English versions)
published in Notification No.
G.S.R 544 (E) in Gazette of
India dated the 8th August,
1991 under sub-section (1) Of
section 37 of the Administra-
tive Tribunals Act, 198S5.
[Placed in Library See No-
LT- 609/91]

(2) (i) A copy of the Annual
Report (Hindi and English
versions) of the Central Vig-
ilance Commission, New Delhi,
for the period from the. 1st
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January, 1989 t¢ the 3ist
December, 1989.

(i) A copy of the Memo-
randum (Hindi and English
versions) explaining the rea-
sonsfor non-acceptance of the
Commission’s advice in cer-
tain cases mentioned in the
Report.[Placedin Library See
No- LT- 610/91]

Reviaw on the Working and Annual Re-
port of Delhl State industrial Develop-
ment Corporation Limited, Naw Delhi, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): | beg to lay on the Table—

(1) A copy each of the following
papers (Hindi and English
varsions) under sub-section (1)
of section 619A ot the Compa-
nies Act, 1956:-

(i) Astatementregarding Review
by the Government on the
working of the Delhi State
Industrizl Development Cor-
poration Limited, New Dalhi,
for the year 1989-90.

(i) Annual Report of the Delhi
State Industrial Development
Corporation Limited, New
Delhi, for the ysar 1989-90
along with Audited Accounts
and comments of the Comp-
troller and Auditor General
thereon.

(2) A statement (Hindi and Eng-
lish versions) Showing reasons
for delay in laying the papers
mentioned at (1) above
[Placed in Library See No-LT-
611/91]

3) A copy of the Half-yearly-
Report (Hindi and English



549 [Message from R.S.

versions ) of the Coir Board,
Koachis, for the perioc from the
ist April, 1390 to the 30th
September, 1990 under sez-
tion 19 of the Coir Industry Act,
1953. [Plased in Library See
No- LT- 612/91)

deview on and annual report of Hin-
dustan insecticides Limited, New Delhi
etc.

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
1ZERS (DR. CHINTA MOHAN): | beg to lay
on the Tatle—

(1) A copy each cf the following
papers (Hindi anao English
versions)under sub-saction (1)
of section 619A of the Compa-
nies Act, 1956:

(i) Review by the Government
on the working of the Hindus-
1an Insecticides Limited, New
Delhi, for the year 1985-90.

{ii) Annual Report of the Hindus-
tan Insecticides Limited, New
Delni, for the year 1984-90
a'ong with Audited Accounts
and comments cf the Comp-
troller and Auditor General
thereon.

2) A statement (Hindi and Eng-
lishversions) showing reasons
tor delay in laying the papers
mentioned at (1) above.
[Placed in Library See No- LT-
613/91]

MESSAGE FROM RAJYA SABHA

13.07 hrs.

[English)

SECRETARY-GENERAL:Sir, lhave ©0
repcrt the following message received from
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the Secretary-General of Rajya Sabha:-

“ In accordance with the prov -
sions ci sub-rule (6) of rule
186 of tha Rules of Procacure
and Conduct of Business ir
the Rajya Sabha, |amdirected
to raturn herewith tr.e Appro-
priaticn (No.4) Bill. 19¢1. which
was nassed by the Lok Sabha
at its sitting held on the Sth
Segiember, 1991, and trans-
mitted to the Rajya Sabha for
its recommendations and te
state that thic House has no
recommendations to make to
the Lok Sabha in regard te the
said Bill".

13.07 '/, hrs.

MATTERS UNDER RULE 377

(I) Need to Grant Funds for
early compietion of work
relating to improvementand
rehabilatlon of Diaravi
siums in Bombay

{Englisn]

SHRISHARAD DIGHE (Bombay - North
Central): Nearly 52 per cent of th population
in Bombay resides in hutment colonies. But
Dharavi in North Central Bombay is the
biggest slum in Asia. Healising the hard-
ships ot Dharavi slum agwellers and the ur-
gentneedto improve their lot, late ShriRaijiv
Gandhi, after visiting the Dharavi slums,
granted Rs. 37 crore for its improverient and
rehabilitation out of the Rs. 100 crore grant
given to Bombay city as a wnole for its
development. The fund is now exhausted
and the work has remained incomplete. |
urge upon the Government to grant further
funds for cumpleting the work of improving
the rahabilitating Dharavi slums of Bombay.
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13.08 hrs.

[MR. DEPUTY SPEAKER in the Chair]

(i Need for Expedition Conver-
sion from metre Gauge to
broad Gauge of Railway line
between Aurangabad-
Parbhani to Parli

SHRI ANKUSHRAO RAOSAHEB
TOPE (Jalna): The work of conversion from
metre-gauge io broad gauge for Manmad-
Aurangabad-Parbhanito Parliline wastaken
into hand but the line has been completed
only frem Manmad to Aurangabad. The line
from Aurangabad-Jalna Parbhani to Parii
has been left and put into third phase.

However, the conversion work of
Parbhani-Mudhk to Adilabad taken in hand
as second phase which is not at all con-
nected with the first phase. Because of the
deletion of the work from Aurangabad-
Parbhanito Parli, the people from that area
unhappy and resiless. So, the conversion
from Metre-gauge to Broad-gauge of Auran-
gabad-Parbhani to Parliline should be taken
in hand immediately on priority basis.

(ifi) Meed to Connect Bharuch,
Gujarat by Vayudoot Serv-
ice

{Translation]

SHRI CHANDUBHA!I DESHUMUKH
(Bharuch): Sir, | would like to draw the atten-
tionofthe House towards animportant matter
under Rule 377.

Bharuch is a very important centre of
Gujarat. It has many big industries such as
Narmada Fertilizer Factory, Petrochemi-
cals, Narmada Scooter Factory and sugar
mils. t bcasts of having Asis’s biggest
industrial estate, rich deposite of Petrol and
natural gas and the Narmada Dam. Many
people including foreigners visit this area but
there is no Vayudoot service to this place.
This is an obstacle to the commercial activi-
ties in Bharuch district. There is an old aer-
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odrome located in an area of 150 acres of
land in the Rajpipla city in Bharuch district. |
request the Government to introduce a
weekly Vayudoot service for connecting
Gujarat by utilizing this aerodrome

(iv) Need to ensure steady sup-
ply of yarn at reasonable
prieces to save powerloom
industry in the country par-
ticulariy in Maharashtra

[English]

SHRIRAMKAPSE (Thane): The power
looin industry has to depend upon the open
market for its yarn procurement. Before the
presentation of Budget i.e. in the month of
June and July, 1991, the price or yarn has
been increased by 22 per sent. The steep
rice in the price of yarn and due to non-
availability of yarn, the power loom industry
has been adversely affected. In Ichakararyi
of Sangli District in Maharashtra State, the
production is being restricted to one shift of
12hoursonly. lfthe situation is not cortrolled
the industry faces an imminent canger of
closure. Governmentis, therefore, requested
to take suitable measures to ensure the
steacy supply of yarn at reasonable prices.

(v) Need to Run Another Ex-
press train between Haldi-
bari and Sealdah

SHRIJITENDRA NATH DAS (Jalpaig-
uri): Sir, | beg to draw the attention of the
Governmant to the fact that it is a long
standing demand of the people of the North
Bengal for a fast /express train from Haldi-
baritc Sealdah. ltis a very old and important
route. Jalpaiguri, Siliguri are very important
businesscentres. People hlfave oftento come
to Calcutta. The number of passengers is
increasing day by day. At present, only one
expresstrain, Darjeeling Mail, runs between
New Jalpaiguri to Sealdah. It fails to accom-
modate all the passengers. | have come to
know that infrastructure of Haldibari Station
has already been increased. | request the
Government to take steps to run another
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express train between Haldibari and Seal-
dah.

(vl) Need to Enact Legislation
for the welfare of farm La-
bourers

[ Translation]

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Sir, India is a big agricultural
country. There is a large population of farm
labourers who lead avery miserable life. The
main reasons for this are lack of proper
wages and prevailing diseases like cancer,
paralysis, T.B. Cholera etc. As no facilites
are available from the farm-owners, the poor
people die. There are laws for the welfare of
the industrial and mine workers. On similar
lines, alaw for providing medical and old age
care facilites to the farm labourers should
also he enacted.

I request the Government to enact alaw
*or providing facilites to farm labourers.

(vii) Needtoinstal lowpowerT.V.
Transmitters at Sujanpur
Tihara, Awah Devi etc.

PROF. PREM DHUMAL (Hamirpur): Sir,
Himachal Pradesh is a hilly and backward
state. Doordarshan and Akashvani are the
strong means of dissemination of informa-
tion and education. Sujanpur Tihara, Na-
daun in Hamirpur district and many areas of
Una district are not able to receive. Door-
darshan Programmes. Several letters have
been written to the Ministry demanding a low
power transmitter at Sujanpur Tihara and
Solah Singhi Dhar but nothing has been
done in this direction.

Therefore, | request the Information
and Broadcasting Ministry to set up a low
power transmitter sat Sujanpur Tihara, Awah
Devi, Sclah Singhi Dhar and Khudian. This
will enable lakhs of people in the area to
watch Doordarshan programmes.

Besidesthis, the Akashvanicentre being
constructed at Hamirpur should also be
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completed at an early date.

(viii) Need to open Girls Schools
in Sarguja District, Madhya
Pradesh for proper Educa-
tion of Scheduled Castes
and Scheduled Tribe Girls

SHRI KHELSAI SINGH (Sarguja): Sir,
Sarguja is an adivasi predominant area in
the easterr, part of Madhya Pradesh. In the
absence of adequate number of girls schools,
girls belonging to the adivasis, harijans and
backward classes are being deprived for
educational facilities. Due to this reason the
number of educated womien in the district is
very low. The poor people are not able to
provide education totheirdaughters beyond
fifth class.

Therefore, it is requested that the Gov-
ernment should set up pre-middle schools
between 2-3 villages higher secondary
schools in each development block and aiso
a girls hostel for SC/ST girls.

(ix) Need to Provide Adequate
funds to meet the situation
caused by Floods In Varl-
ous Parts of Karnataka

[English]

SHRI HD DEVEGOWDA (Hassan):
Yesterday | had given a statcment to'be
read, under Rule 377 which was postponed
to today.

MR. DEPUTY-SPEAKER: Were you
absent yesterday?

SHRI H.D. DEVEGCWDA: | was pres-
ent, bt it was postponed to today.

MR. DEPUTY-SPEAKER: Did the
Speaker give you pa.mission to read it
today?

MR. H.D. DEVZZOWDA: Yes.

MR. DEP '{Y-SPEAKER. Then, you
may read it.
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SHRIH.D. DEVEGGWDA: The Central
Government has released Rs. 10 crorss to
Goverrment of Karnataka to meet the ox-
penditure relating to relief operations for
those who suffered in the recent floods in
Karnataka in general and Hassan, Mandaya
and Mysore districts in particular.

The indifferent attitude of th authorities
concerned has put the flood victims in further
difficulties.

Compensation at the rate of Re. 3/-.Ra.
6/-, Rs. 9/-, and Rs. 12/- to each victim has
been given irrespective of the crop he has
lost the value of the crop he has grown on
flimsy grounds that the rules are such that
the compensation cannot be given based on
the actual loss of crop.

Thousands of houses have been
washed away and thousands of houses
damaged and officers are asking the victims
to produce the approved plan from the
competent authorities to make proper valu-
ation before giving compensation and even
then negligible compensation is beirg paid.

Hundreds of pump sets have been
washed out and each farmer has spent Rs.
50,000/- to Rs. 60,00C/- and no compensa-
tion is given on the plea that his income is
above Rs. 6000/- per annum.

MR. DEPUTY-SPEAKER : Whatever
you had given in writing and which has been
approved, that part only goes on record.

SHRI H.D. DEVEGOWDA: | demand
that the Hon. Minister for Agriculture who
has released Rs. 10 crores to the Govern-
ment of Karnataka to meet the expenditure
for relief operation should ask them to relax
the rules if necessary to make for proper
compensation commensurate with the ac-
tual loss.

REMITTANCES OF FOREIGN EXCHANGE

AND INVESTMENT IN FOREIGN EX-

CHANGE BONDS (IMMUNITIES A ND
EXEMPTIONS BILLy—CONTD.

{English]

MR.DEPUTY-SPEAKER: Nowweshall
take up Remittances oi Foreign Exchange
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and Investmert in Foreign Exchainge Bonds
(Immunities and Exemgtions) Bill.

[Translation)

SHRI MOHAN SINGH (Deoria): Mr.
Deputy Speaher, Sir, the Bill moved by 1he
hon. Minister of Finance for consideration cf
the House, deserves to be outrightly con-
demned and criticised. It is very unic:turate
thatin thie name of earning fcreign excharge
to make good the deficit in the Balance of
Payment, the Govarnraent of India is pre-
pared to go to any length or adopt any
measures. In many countries like Thail and
prostitution centres are running quite openly.
Will the Government stoop so law to earn
foreign exchange if it is so needed? Smug-
glers and the persons who have deposited
large sums of money earned through dubi-
ous means outside the country are being
invited to buy bonds and bring that money
into the country. On close examination of the
Bill it wiil be found that all the clauses of
Chapters 9 to 17 will give supermacy over
laws of the iand such as Anti-Corruption Act
of 1988 or any other laws. This is a sad state
of affairs. During emergency COFEPOSA
was strictly enforced by the.ther Prime
Minister even against the voluntary organi-
sations who wers receiving furds from abroad
& obeying the dictates of foreign powers to
destablise the country. It is unfortunate that
some people are teing kept outside the
purview of all the laws enacted so far in the
country to curb black marketing and other
unscrupulous methods underthis Billand on
other hand several avenues for misusing
foreign exchange have been opened even
when the country is passing through terrible
Balance of Payment crisis and all efforts are
being made to earn foreign exchange.

Sir, petrol is a major source of drain of
foreign exchange in the count'y and even
then no restriction is being iniposed on
maruiacture of private vehicles. Everyday
many advertisaments of financial institutions
appear in the nawspapaers floating schemes
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to purchase Maruti Cars with just spending
aninitial amount of Rs. 5,000. Many financial
institutions are giving incentives to buy pri-
vate vehicles. Recently ban on import of
foreign made cars has been liited and the
Non-Resident Indians have been allowed to
import carstobe given as gifts or awards and
even provision for concassions in excise
duty, levied on these vehicles, has been
made by the Government of India. Therefore
| would like to submit as to whether any
efforts have been made by the Government
to estimate crain of foreign exchange for
importing petroleum products to provide fuel
to the imported vehicles and cars which
consume four times more feulthan the Maruti
Cars? So the tax concessions given to at-
tract foreign exchange will prove to be an
exercise in futility, as more foreign exchange
will be spent on buying fuel for thess im-
ported cars. .

Sir, parsonal security has become very
ironical in the country. In all the countries
priority is given to security poth of nation and
of the citizens thereof but in India personal
security has gained precedance over na-
tional security. For this an aliocation of Rs.
4.7 crore has been made by the Ministry of
Finance. This amount can be even ruised if
needed. Who will bear the brunt of this huge
expenditure? Modern weapons and gadgets
will be imported to provide security to ner-
sons. Forsign exchange will be spent on
these imports. Foreign exchange will also be
wasted on the import of sophisticated wire-
less sets. Everyday new grounds are being
made to waste foreign exchange, on the
other hand, a law is being enacted tc give
incentive to the persons who have clandes-
tinely remitted the valuabie capital of the
country io foreign countries. Therefore, |
vehmently criticise this Bill and 1equest the
hon. Minister of Finance to herald a new era
of austeiity in adiministration in tha country
and to tide over Balance of Payment crisis.
The proposed measure which will provide

(Immunities & 558
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incentive to the dishonest persons cnly,
should be stopped.

With these words | again criticise this
Bill and request the House not to pass this
Bill at the moment and instead circulate it to
elicit public opinion. Now | conclude the
speech and criticise the provisions of the Bill.

PRCF. RASA SINGH RAWAT (Ajmer):
Mr. Deputy Speaker, Sir, on the discussion
on Remittances of Foreign Exchange and
Investment in Foreicn Exchange Bonds
(Immunities Anc Exemptions Bill), through
you | would like to say that once India was
known for its wealth and prosperity all over
the world and today after 44 years of inde-
pendence the economy has gone from bad
to worse. India has gone with a begging bowl
to IMF and other Western nations and has
also succumbed to the conditions put forth
by them and has agreed to open doors to
attract foreign exchange and convert black
money into white money to tide over the
Balance of Payment crisis. Though the
schemes are targeted for NRls, but through
them the foreign exchange will come from
which types of foreign companies and indi-
viduals and organisations is difficult to say. |
would like to quote a coupiet of our national
poet Maithlisharan Gupta:-

“Hum Kyathe, Kya Hain Aur Kya Honge
Abhi,

Aao Milker Vicharain Desh Kee Sa-
masyain Sabhi.”

We all are worried about ecsnomic cri-
sic our country has been going through. But
we must have tha capacity to generate
apprcapriate resources for economic devel-
opment of the country. It is said that:

[English)

India is a country ot pienty but slill its
people are poor.
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[Prof. Rasa Singh Rawat]

[Translation)

Iindia is prosperous but its people are
poor. Even today, there is lack of neither
money nor natural resources. The need isto
make proper utilization of those resources
and alsoto create the sense of frugality inthe
citizens of India. Mr. Deputy Speaker, Sir,
through you, | would like to ask the Govern-
ment as to who is responsible for the crisis of
foreign exchange. How much foreign ex-
change we had when we attained independ-
ence and how much it has increased during
the last years? Why our country has become
bankrupt due to foreign exchange crisis?
Gold, .in our country is considered to be an
asset and even the poor people keep it in
their safe custody; and mortgage small ar-
ticles of goid only when they are completely
helpless. But Indian gold had to be mort-
gaged not once but serveral times to foreign
countries. But that did not help to overcome
the economic crisis. Ultimately the Govern-
ment invited NRIS to invest their money in
India without any fear of giving the details of
the money. Sir, in this manner, the Govern-
ment wouid fail to assess the black money
that is following in into our country. There is
a saying - il got, ill spend.

| recall late Shri Lal Bahadur Shastri.
When the country was undergoing crisis,
America refused to give wheat under FL
480. He was the person who said that we do
not want wheat from Armerica. We would
survive on our own resources; we would
even starve but not spread our hands before
the foreignars. Sir, he gave the slogain ‘Jai
Jawan Jai Kisan’ at that time and encour-
aged people to grow foodgrains on vacant
space available even in banglows. It was
only when such efforts weie made that we
become self-reiiant in foodgrains. But the
present Government have been adopting
liberal attitude in every respect. They are
providing all the ‘acilitiess to the NRIs to
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investtheir money in the country only to earn
foreign exchange. But if the Govarnment do
not impose restrictions on the capital in-
vested by NRils, the black-money wou'ld prove
dangerous to our country. If foreign capital-
ists invest money in our country, they would
have ccmplete hold -over big industries in
private sector. When the Government can-
not inquire about the money being invested,
the agencies like CIA and KGB would get
opportunity to bring huge black money lead-
ing our country to ruination. Therefors,
through you, | would submit to the Govern-
ment that capitalists in the country already
have huge amount of black-money. The
Government should take measures first to
unearth that black-money first and only then
foreign investment should be invested if
required. What is the need to arrange for
money from foreign sources if we can fulfil
our regquirements through our own sources?
I would like to quote a line of afamou's Indian
poet:

“Rahiman vey nar mar chuke jo kahin
rmangan jayen.”

It is a matter of utter shame for this
country of self-respect to approach foreign
couritiies of IMF for foreign exchange to
overcome the financial crisis and to accept
conditions laid down by them and to surren-
der before them.

Sir, it would provide more opportunities
to those who are already engaged in bring-
ing foreign exchange through various
sources. A number of scandals have been
unravelled in the House, what was the need
to unravel those incidents? In this manner
olack-money will zontinue to come to our
country in one form or the other. But if it does
rotcome as per the imit stipulated in the Bill
then the Government will have 1o extend the
time limit and provide more faciiities also to
bind themselves in the conditions laid by the
NRIs which is certainly not a matter of dignity
for any nation. Indians settled in foreign
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countries like Kuwait, Irar,, America and other
countries will being fcreign exchange ir the
country but what is the guarantee that they
do not bring those things which are not
allowed to be brought here. Such things
woutlld certainly be brought and they would
iuin our economy thus establishing com-
piete hold of black-money and promoting
luxury. Therefore, | would request the Gov-
ernment to be careful in this regard.

Our Manusmriti says:

“Anyanyoparijitam dravinam dasvarsh-
anitu tishtati

Prapte cha ckadast.e varsh, samoalam
cha vinashyati.”

The money earned through wrong
means or injustice lasts only for 10 years and
then in the 11th year, it is destroyed com-
pletelv. Lest the black-money in the form of
foreign exchange invested by the NRlis should
destroy the self-sufficiency of the country
and dependence on others should becom2
the arch enemy of our country-

“Sarvam aatmvasham sukham
Sarvam parvasham dukham.”

Fulfilling our needs through our own
resources is best and depending on the
resources or capital of otners never prove
tiuitful. Witk these words, | oppose this Bill.
Though the country, at present is passing
through financial crisis and we are ready to
cooperate with the Government in this re-
gard but the measures to be taken to over-
come this crisis should maintain the self-
respect of the country.

[English]

SHRI HANNAN MOLLAH (Uiuberia):
Sir, we are discussing on a piece of pro-
posed legislation which will inject immorality
in our economic life. Through this Bill, the
Government intends to mobilise the foreign
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exchange to tide over the Balanze of Pay-
ment crisis, to some extent. They wantto en-
courage remitiance of toreign exchange in
the form of drafts etc. and i says that any-
body - note that ‘anybody’ - can take the
advantage of the immunity from direct taxes
and from enquiry about the sources of the
moeney if he brings it in foreign exchange. He
need not disclose the nature and source of
remittance of such amount.

Sir, anybody can send morey ic any-
body in India. The intention of gatting foreign
exchange fer the country may be good. But,
! will say with all the force at my comimand,
that the method being adopted is not only
bad but it is immoral, improper and disaster-
ous tc our honesty.

Who will be encouraged by this Act?
This Bill, if passed, wouid be the source of
pollution of our economic life. It will also
pollute our Statute Book. This will not only
encourage the dishonest peopie but we will
also be rewarding them for their dishonesty.
Withthe help of this Billwe willbe giving ared
carpet welcome to those who, for years,
have chzated the Government by violating
economic laws and looted the country and
amassed blackmoney by all dishonest means
and have siphoned off that amount to foreign
countries and kept it i foreign banks. They
will come back with what they have siphoned
away. They will bring it back. | think the
Government also does not disagree that this
wili happer. They know. Knowingly they are
doing. Those people, who were born in the
country, are violating the economic laws and
they will be rewarded by the passage of this
Biii.

You know that a lot of allegationis were
made in thie past. Ycu have seen how the
blackmoney is being mobilised by business
people and by politicians and by a section of
bureaucrats and some other people through
under-invoicing and over-invoicing and
through the method of commissions or kick-
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backs. These things have rocked our coun-
try again and again. Furious debates and
quarrels were there. But what is happening
through this Bill? The Government is giving
those people a free hand. | have come
across some reports sponsored by IMF and
the study made by one Mrs. Sauraz. They
show that the Indian businessmen, politi-
cians, bureaucrats and other people have
siphoned off about 28 million Ciollars only by
under-invoicing or over-invoicing in trade. i
would like the hon. Minister to state whether
thie is true— 28 Billion Dollars siphoned off
fiom 1981 to 1988. Such a huge amount of
money has ben siphoned off from this coun-
try and that is kept there. Now, this Govern-
ment wants to give them a chance to bring
back that money. But why did those people
take away that monay? They have no confi-
dance inour economic sysiem. They thought
what would happen to this country's econ-
omy in the future, what would happen to the
political situation inthe country. They wanted
a safer life abroad and wanted to keep their
money physically somewhere, and this is
theirinvestment. For this, they took the maney
fromthis country. Secondly, ifthey keep their
money in foreign countiies it is quite safe.
Our money value here is continuously de-
clineing. So, they have kept the money in
dollars and they will bring it back now and
they get more money here. By this thay will
be benefited. That is the purpose of siphon-
ing away the money. Nowthe Governmentis
encouraging them to bring back a part of that
morey. But | don't think they will bring back
the full amount because they want to keep
the money there for use when they need it
there. They have some other motive for it
because they are not patriots, they are the
betrayers of the natior. They have taken the
money because of certain purpose. They will
not bring the whole money. Maybe a certain
portion may come.

Your intention is 10 br:ng NRI moneay 1
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help the sagging economy to recover, but
those NRIls who are the citizens of other
countries and governed by their laws will not
be sending their money to India much. Only
our native NRIs— | coin that word™native
NRIs”, who are staying here and doing all
economic crimes, amassing balck noney.
They will have a chance to bring a part of
their black money already siphoned off from
this country abroad. So, the native NRls by
bringing it in the form of gifts or in any other
form will be benefited by the passage of this
Bill. This is to regularise that black money.

You know, Sir, the hawala system oper-
ating in our country and generating all balck
money. Even some Members of Parliament
are elected with the financial help of hawalav-
alas to represent their interest in the House.
Unfortunately this happens in our country.
So, those hawalavalas and those black-
marketeers wil!be benefited by this because
their black money will be regularised by the
passing of this Bill. They will doubly gain. in
one way they will bring back that black money
and in the other way they will be exempted
from direct taxes on that, they will get immu-
nity. By getting immunity thay are gaining
and at the same time by bringing back that
black money and in tha other way they will
be exempted from direct taxes on that, they
will get immunity. By getting immunity they
are gaining and atthe same time by bringing
back that money they are also gaining. So,
those dishonest people are rewarded by this
Bill.You know, in 1982, the then Finance
Minister, Shri Pranab Mukherjee started
opening the door to some 14-15fake compa-
nies who remitted the black money. Now, we
are going to regularise them by this Act.
Because of that, | am justtempted to say that
there is a Government for the dishonest and
there is a Government of the dishonest, but
| hesitate to say by the dishonest’ because
my esteemed friend, Shri Manmohan Singh
is piloting this Bill. But it is definitely a Cov-
ernment of the dishonest people and for the
dishonest people. What will happen now?
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By passing this Bill, | an: sorry to say that
unfortunately our esteemed fiiund has be-
come an instrument in helping those dishon-
est pecple. Anyway, | want to pose one
question to the hon. Minister. Do you think
that tha NRI money will come to this country
by pas=ing this Bill? Who are the MRis? Who
are going to invest their money in this coun-
try? Who are those people? Have ycu got
any cooperation with soime section of them?
Have they agreed to bring their money back
to this cauntry? | do not know about it. What
is your assumption? What is your estimate?
How much money will you get frem them? |
do not know the basis on which you are
making your calculation. Butthe only pointis
that you are only going to reward those
people who are the economic criminals. It is
meant to reward to economic crimes. Be-
cause of that fact, we cannot associate our-
selves with this ill-thicught method that you
are going to apply.

Secendly, lwantto ask the hon. Minister
one thing. Will it not be a disincentive to the
honest tax-payers? What aid they do? What
i their wrong? It is because they do not
cheat you, they do not evade tax and they do
not amass blackmoney. They dc not siphon-
off their meney. So, thay have no chance to
bring their money back to this country. They
will think why they should be honest. They
may feel it is a foolish act to be honast; they
may feel honesty is foclishness. So, they
may just amass blackmoney; send it in the
form of NRI investment and take it back. So
far they probably did not think that some
prophet would come in the guise of Shri
Manmohan Singh to rascue them from the
wrong things they have committed. This is a
serious situation. Actuaily, the honest tax-
payers wil! be just discouraged. They will be
provoked tn take the wrong path to generate
blackmoney.

Regarding capital flight also, | do not
know about the details. | have already acked
about it. | want to know what is your assess-
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ment regarding the capital flight. We do not
know the basis on whick the hcn Minister
has made his calculation. Also, thare is the
question of foreign exchange bonds. That is
also there. Now, the Government's eco-
nomic position is so bad. This is the creation
of their own economic policy which they
pursued for the last forty years, which has
created this mess. Now, they want to create
ano:her mess and destroy all the economic
moralit.es and honesty in our econornic life.
‘fou wanti this foreign investment because
you cannot get foreign exchange. | think
once the Governmentpurchased some mini-
bonds for temporary economic relief like the
Samurai bends. So many such bonds were
floated. But you have no capacity to do that
now. What is happening tocay ? All the mid-
dlamen will come. They w!l use their
blackmoriey. They will purchase the foreign
exchange bcnds and in tut i re-sake those
bonds to our Government whicir will be used
here. They will get the benctrt ¢! the so-
called exemption or immunity

MR. DEPUTY-SPEAKER: Piease be
briei. There are many Membars who wantto
participate in this debate.

SHRIHANNANMOLLA [ inaily Iwould
iike to say that the Government is suffering
torm financial problem and the balance of
payrents problem. | do nct know what ts
their intention. The intention is not to tide-
over the economic crisis but it is an intention
1o help those dishonest people. | will ask the
Government: Why are they not going infor a
gold bond? Why are they not encouraging
the people to deposit their gold with the
Government? Why are they not doinig that. If
they go in for gold-bonds, they can get gold
and on the basis of that-with the help of
security also - they can get some foreign
exchange. They can convert that also. Tnay
canunearththe blackmoney indifferentways.
But | feel that the method they have appiied
is totally to help those dishonest people. itis
only rrmeant to encourage the economiccrisis
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in our country. So, | oppose this Bill because
of those reasons. | am affairs Shri Manmo-
han Singh will be remembered in history by
those dishonest and black-moneyed people
and not by the honest citizens of India. | feel
sorry for it. It will be a tragedy for him as far
as our history is concerned.

SHRI K.V.R. CHOWDARY (Rajahmun-
dry): Mr. Speaker, Sir, | appreciate the stand
taken by our Finance Ministerto tide over the
crisis. But in the same way, | regret to say
that the measures are not up to our expecta-
tions.

The tax relief is given for NRIs who are
wanting to have a real estate in India. The
scheme under which the hard currency
remittances will not be subject to gift tax and
will be free from scrutiny by the authorities is
a bad thing.

Agazin the scheme for allowing remit-
tances with no quastions asked is not defen-
sible on either moral or economic grounds.
Morally the scheme is reprehensible since it
is capable cof lagitimising black incomes and
rewarding those whc have been cheating
the nation at a time of grave econcmic crisis.

Ourfinancial position may be a very bad
one. Recently, NRIs are withdrawing the
amount from their accounts of FDNRA and
NRER. But there are several measures to
censerve our foreign exchange. Why notthe
Government take some measures, like, by
taking Japanese technology or Korean tech-
nology wa can as well expor* iron instead of
iron ore by getting more of foreign exchange
for constructing big factories. There are no
facilities for export of vegetables, meat, fruits
or milk products. We are lagging behind in
this.

Likewise, we are having inthe Prakasam
District of Andhra Pradesh, huge deposits of
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granite. But the mining leases are given to
those who are the family friends of the politi-
cal leaders ignoring that if we can call global
tenders, we can as well accumulate thou-
sands of crores of rupees. The estimated
amount is around Rs. 2,500 croies. But for
the paltry sum, lease is given to the relatives
of the political bosses there.

In Singareni Collieries also, if we adopt
indigenous technology, it will cost about Rs.
250 crores. But we are going for the Germen
Technology costing abcut Rs. 550 crores.
Thus, we are wasting morifey in foreign ex-
change. Likewise, now in Andhra Pradesh,
we have got a big Vishakhapatanam Steel
Plant. We are losing several crores cf rupees
in this. Last year, there was a loss of about
Rs. 550 crores. They say, in ten years time,
this will become a sick unit because sufti-
cient funds are not given to the factory. If we
goondoing like this, it will not be good. When
they wanted Rs. 1500 creres this year, they
were allotted only Rs. 350 crores. That way,
it will become a sick unit. There is no doubt
about it. Then again the baiance of pay-
ments position will become worse anc worse
in future. Likewise, we can save the foreigr
exchange beingincurred on ihe import of oils
etc. by taking some economic measures.
That is why, we request the hon. Finance
Minister not to allow the cheaters of the
country to siphon the bleck money into our
nation by way of imrunity.

SHRI E. AHAMED (Manijeri): | rise to
support this Bill. It is a right step in the right
direction, for the mobilisation of the foreign
exchange. It was already mentioned in the
Billthat this was intanded to attract the inflow
of foreign exchange from the Non-Resident
Indians.

The Nen-Reasident Indians have become
asubjectmatter of nationalimportanceinthe
country. The Non-Resident Indians have
also got their rights, responsibilities and
commitmenttowards their motherland - India.
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It is also the duty of the Government to
consider, as to how their savings could be
made use of for the benéefit of the country. It
was high time for the Government to formu-
late a policy - a national policy. Even now, |
say, there is no national policy for the NRls.
Whatever the legislation which the hon.
Minister seeks to be passed in this House,
may | say Sir, that itis only atip of an ice berg.
So far as the NRIs problems are concerned,
in our national interest, it may be taken into
consideration. It is a colossal problem,
whereas what this Bill envisages is only a

microscopic part, of it.

Many of cur Indians who are living in
other countries have occupied strategic
positions both in public and private sectors.
Marniy of them are also working in the Gov-
ernments of other countries. It was esti-
mated that, subject to correction, there are
10 to 12 million Indians, spread over in 150
countries and it was also estimated, subject
to correction, that they are saving about one
hundred billion Us dollars. Then, why not we
try to attract the savings, whatever they
have, for the sake of our country? What is
wrong in it?

Thete are two types of Non-Resident
Indians. Ona type according to me is those
who are in US., U.K., and other European
countries and the other set of people living in
the Far-East and the Middle East, mainly in
the gulf countries. | may also say that the
priorities of the Indians settled in the West-
em countries and that of the Gulf and the
Far-East are distinct and different.

In USA and European countries, most
of them have settled there and also got
citizenship of that country. Whereas in the
Middle-East and the Far-East, the NRils are
still holding the Indian citizenship and they
may return any moment, to settle down here.
Therefore, in the formulation of the policy,
the Government should also keep in view,
the appropriate mix of fiscal incentives and
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also to stipulate the minimum simple proce-
dure to attract the foreign exchange. The
NRIs living in the Gulf and the Middle East
are to be understood in the right spirit. Their
problems are quite different from the NRIs in
the Western countries. Whatever | submit
here is keeping the NRIs in the Gulf and
Eastern countries in view - those who are
expected to return to India sooner or later.
Guif Indians are looking for social security
measures in India. They want to invest their
savings for their children and family. They
also want good educational facilities for their
children. Therefore, the Government should
formulate a policy, keeping these views in
mind.

On the other hand we have only a legis-
lation so as to attract the foreign exchange
from our people who are living abroad. If we
just go into the Economic Survey it will be
seen that Foreign Currency Non- Residents
Deposit (FCND) has fallen very much low.
Forexample, the net flow of foreign currency
deposit during 1990-91 is Rs. 255 crores
whereas inthe previous year it was Rs. 2179
crores. Therefore, we have to view these
things seriously. The objection raised by my
friends in the opposition - of course, they
may have their own view - | don’t think holds
water in the circumstance that the country is
placed.

Some of my friends have mentioned
about the remittances. The position about
remittance has been made very much spe-
cific in this Bill, that is, it must be in the form
of draft, traveller's cheque, cheques drawn
on banks situated outside India, telegraphic
transfer, mail transfer, money order, by way
of transfer from non-resident external ac-
count, Foreign Currency Non-Resident ac-
count or foreign currency special deposit
account maintained in India under the rules
made under the Foreign Exchange Regula-
tions Act 1973. Therefore, it is not the remit-
tance by Some third party or by some un-
authorised dealers. Whatever the money
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they have in the foreign countries, they are
just remitting it to India through the proper
channel. How this money they have ac-
quired there is another matter to be looked
into. The only right under the FERA is to
question them as to how they gotthe money.
Any non-resident Indian can send the money
here. But they are not sending. Why are they
not sending? Because they don't have any
incentive. They also don't have the confi-
dence in the economic situation of the coun-
try. Those who are working in the Gulf and
other countries are, instead of depositing
their money here in India, depositing their
money somewhere else because they have
afear in their minds whetherthey will be able
to secure their money sometime later.

About the issuing of the bond, | am
given-to .understand, subject to correction,
that even for Narmada project there are
proposals to issue a bond. Those condition-
alities are aiso like that of the many condi-
tionalities prevailing here.

I find one lacuna in the Bill. | hope the
hon. Finance Minister will explain it. In Clause
3, sub-clause (1) (c) it is said that they are
exempted from the purview of the income
tax. Whereas Clause 4 sub-clause (1) (a)
Explanation says that they have been sub-
jected to the income tax provisions. So, they
are not exempted from the purview of the
income tax; but | just would like to know
whetherthese two provisions -one in Clause
4 and another in Clause 3 - are complemen-
tary or contradictory. That may have to be
gone into. That is what | would like to say.

MR. DEPUTY-SPEAKER: Please con-
clude. There are many other people to par-

ticipate.
SHRIE. AHAMED: | am coming to close.
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Kerala is one State which, according to the
estimate available with me, has 27.6 per
cent of the total deposits ‘from the NRIs.
Keralites have now a request to the Govern-
ment of India for the mobilisation of the
foreign exchange. 150,000 of the people -
mostly from Kerala - had to return from
Kuwait on the event of the Gulf War. It is
reported that a sub-committee of the United
Nations has decided that all the Asians, who
had to leave Kuwait on the event of the Gulf
War, will be paid US$. 2,500 per head as
compensation. | am also given to under-
stand from those, who have come from Kuwait
that the countries like Philippines, Bangla-
desh and Pakistan, have opposed it and
submitted to the UN that not less than US$
10,000 will be acceptable to them as mini-
mum compensationto every nationalofthose
countries who fled from Kuwait.

In our country, it is being dealt with by
the Ministry of External Affairs. Therefore,
the Finance Minister may not be knowing all
the details of it. But what | should say is that
if we calculate at the rate of US$ 10,000 for
150,000, India has every right to get not less
than US$ 1.5. billion by way of compensation
to our people. That will be the best inflow of
foreign exchange to our country. Therefore,
I would avail of this occasionto urge uponthe
Finance Minister that this matter may be
taken up with the appropriate authorities and
to see whether there is the compensation to
be givento our people by the United Nations.
If it is so, what would be the quantum of
compensation, whether that compensation
will be US$ 2,500, as reported by the UN
circle and whether other countries, like India,
Philippines, Bangladesh, Pakistan - Asian
countries - are accepting that quantum or
whether they are also insisting for the en-
hancement? You please also see that com-
pensation is given to India which will defi-
nitely help the Government of India to have
foreign exchange to have sound balance of

payment.
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This is only an ad hoc legislation, |
should say. Only till the Government . will.
decide to have the bond and such other
schemes in full, they will be given exemption
from some of the provisions - FERA and
such other Acts. There is no exemption from
IPC. They are not exempted from the pur-
view of the IPC at all. They are not exempted
from some other provision=TADA. They are
not exempted from such dracorian statutory
provision but only from FERA and Income-
Tax Act to a limited period and also with a
limited purpose. Therefore, in view of the
present foreign exchange situation that the
country is facing and also to attract whatever
the savings that the Indians in foreign coun-
tries have had there in our country, it will be
only a right direction if all of us pass this
legislation unanimously.

SHRI DILEEP BHAlI SANGHANI
(Amreli): Sir, there is no quorum inthe House.
The Bell is being rung. Now there is quorum.
Shri George Fernandes may speak now.

[Trans/ation)

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Chairman, Sir, when this Bill was
introduced, | had opposed it and at that time
I had cited those Articles of the Constitution,
which this Bill is violative. | would like to start
with the Preamble while introducing the Bill,
the hon. Finance has used the same-expres-
sion as used in the statement of objects and
reasons. ’

[English]

“Whereas the position relating to bal-
ance of payments has become difficult and it
is necessary to attract large inflow of foreign
exchange”.
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[ Translation)

Now, first of all, | would like to raise the
issue, as to how this balance of payment
position become difficult, since when and
why? Who is responsible for it. Our Balance
and Payment position is pretty bad. Now, |
wonder, where the proposed cure is going to
take the country. It is my belief that the
deterioration in the Balance of Payment
position in the last ten years is due to the
extravagant and luxurious lifestyle of a min-
iscule 3% of our population. They are largely
responsible for this situation. Soon after
assuming office, the first topic the hon. Min-
ister of Finance took up for discussion was
the serious foreign exchange crunch facing
the country. Atthattime, we had thought that
he would come up with some concrete pro-
posals, aimed at solving forever, the foreign
exchange problem. Unfortunately, the hon.
Finance Minister is moving in a totally oppo-
site direction. In my opinion, the various
steps being taken by him and the various
legislations being brought forward by him
are not going to improve the country’s finan-
cial position. Rather, |feel that all his propos-
als will further deteriorate the existing situ-
ation. We are very much disappointed with
his performance. He has reiterated his views
on the country’s economic set up, its eco-
nomic development, not only in the submis-
sion he made, soon after assuming office,
but also on many earlier occasions.

Mr. Chairman, Sir, | have got with me a
report by name ‘Challenge to the South’
brought out by the South-South Commis-
sion, a powerful and influential organisation
of third world countries. The hon. Minister of
Finance Shri Manmohan Singh was not only
the Secretary of the said organisation, but
also the Chief architect of this report, and if
any person has contributed most towards
giving a new direction to third world econom-
ics, it is our hon. Finance Minister-even
though many other people too had a hand in
the preparation of this report. He also would
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not deny the fact that we are very well aware
of the answrs to the questions, that we ask.
Anyway, in this particular report, he says
that:

[English]

“There is also a need, we believe, for
more open discussion on the extent of cor-
ruption and its detrimental effects on devel-
opment and on society. This must be the
base for vigorous efforts to curb this growing
evil. The measures that will greatly help
these efforts include the restoration of demo-
cratic process and press freedom where
they are impaired and avoidance of bureau-
cratisation and over-regulation, firm action
on narcotic trafficking, curbing militancy and
improving accountability and control in ar-
eas such as public employment and private
and public finance.”

[Transiation)

In that report, he has nowhere sug-
gested that efforts should be made to laun-
der black money, accumulated by corrupt
means. What's more, he has suggested
nowhere in the report that third world coun-
tries numbering around 125 should pass
such legislation, find out ways and means
that would encourage people to accumulate
black money andfacilitate its conversioninto
white money. Rather, he has suggested
stringent measures to deal with this prob-
lem. I'donot want to read out those portions
and waste the precious time of the Home.

Mr. Chairman, Sir, we are unhappy,
because we know that it is not possible to
translate the proposals made in this Bill, into
reality. In this Bill you have suggested ways
and meansto accelerate the inflow of foreign
exchange into the country. In Clause 6 of
Chapter 3 of the Bill, it is mentioned.
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[English]

“Non-resident Indians or overseas cor-
porate body who or which owns the Foreign
Exchange Bonds or any person resident in
India to whom a gift of such Bonds has been
made”

[ Translation)

We have had a bitter experience in the
past with regard to these Bonds, which can
be purchased by non-resident Indians.

In 1981 also, the Government issued
bearer bonds and succeeded in collecting
some money, but the hon. Finance Minister
himself would agree that instead of eliminat-
ing black money, those bearer bonds be-
come a major source of generating black
money, during the last ten years. Thus, we
have seen how these bearer bonds have
come to be misused, both officially and
unofficially to generate more black money.
Moreover, the hon.Minister of Finance can-
not deny that valuable foreign exchange
worth millions and billions of dollars have
been siphoned off to foreign countries by
hook and crook including over-invoicing and
under-invoicing. On the basis of these expe-
riences, | would like to know from the hon.
Finrance Minister, the basis on which he says
that this legislation would help in solving the
problems?

My second objection to this Bill is that
the Bill makes it clear to the world at laige
that those Non-resident Indians who have
made money through honest means, would
not be given protection. The Minister of Fi-
nance is nodding his head. As such we
would certainly listen to his view point when
he gives reply. Here | quute from Section 6
Sub-clause (2):

[English)

*Nothing in sub-section (1) shall apply
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to foreign exchange which is required to be
brought into India under any of the provi-
sions of-

(i) the Foreign Exchange Regula-
tion Act, 1973: or

(i) the Income-Tax Act, 1961, read
withthe Foreign Exchange Regu-
lation Act, 1973,

if the period within which such foreign
exchange is to be brought into India has not
expired or where such period has been ex-
tended, in any manner, by the Central Gov-
ernment or the Reserve Bank of India or any
other authority, such extended period has
not expired on the date of commencement of
this Act.”

[Translation]

As such those who earn something by
toiling hard, such as when a person goes to
United Nations or United States of America
for studies and is told that he shall not be
given any sort of protection for whatever he
earned there and he will have to bring his
money within the prescribed period only.
Thelaws are being made fordishonest people
with a view to convert their blackmoney into
white money. We are not making laws to
convert hard earned money with black money
or to take maximum advantage of your
money. The laws are being framed to con-
vert black money into white money and to
accord them respectability. The Minister of
Finance has ensured the inclusion of this
provision in this Bill.

Mr. Chairman, Sir, as | have stated
before you that this Bill shall help converting
blackmoney into white money and that is not
the end of it; Mr. Chairmen, Sir, | want to
quote two orthree examples beforeyou asto
how the money taken out from this country
by ceitain corrupt people of this country shall
be brought back under the cover of this Bill
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and how those few people will gain control
over the economy of this country. Four days
ago in this august House, a controversy a
rose on the issue of Pepsi Cola and a half an
hour discussion was held. At that time we
had raised a point as to how Pepsi Cola
company under the name of a company
which exists only for the name sake had sent
machinery in India and while accounting for
its value the price quoted was more than
double or triple of its price. Today | want to
quote that company’s name. By over invoic-
ing of imported machinery, Pepsi Cola
company has been able to take away
enormous money out of this country.

[English}

(1) Potato cleaning and removing
machine,-
Manufacturer - Van Mark U.S.A.

| Translation]

One machine is imported and its FOB
value at the time of import is mentioned as
41695 dollars. It was imported in 1988 and
value was recorded as 41695 dollars. In
1990 the matter was enquired into in Amer-
ica and this machine was brought to India.
The value of this machine in Americain 1990
was 22220. In other words Pepsi Cola
Company cheated this country of $ 19475.
Approximately 4 lakh rupees has been sent
to America.

[English)

(2) Potato pealer with inspection
table,
Manufacturer - Van Mark, U.S.A

[ Transiation]

Its price in 1988 was quoted $ 84933,
whereas the cost of this Machine in America
in 1990 was $ 25640. As such the country
was deprived of $ 59293. Mr. Chairman, Sir,
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the third machine was a potato slicer with
Flat and V cut and its manufacturer was
Urshell, U.S.A. It was brought in India at $
97587 and its price in America in the year
1990 was $ 37276 only. Thus we were again
duped of $ 60311 and fourth machine was-

[English)

Potato Slicer washer with Air Sweep
Automatic Vegetable fryer, Seasoning loop
with volumetric feeder;

Manufacturer-Heat and Control, U.S.A.
[ Translation]

The price paid was $ 464288 where as
after two years its price in America was $
31340 and this has been proved also. Thus
we were again cheated of $ 162918. Such a
large amount of money has been sent out
from our country by this Pepsi Cola com-
pany. In other words this Pepsi Cola com-
pany has sent $ 301997 out of this country on
a deal of just four machines. The Finance
Minister should get the matter investigated
and submit the facts before this august
House. This Pepsi Cola Company was given
a loan of Rs. 43 crores by the Industrial
Finance Corporation of india. When Pepsi
Cola Company was given the contract to set
up afactory, it was stated by its officials that
the entire factory would be set up at a cost of
Rs. 22 crores only. When they established
the factory within two years, they accounted
for an expenditure of Rs. 75 crores and in this
way they took loan worth Rs. 43 crores from
Industrial Finance Corporation. Today | can
say with full responsibility that the loan taken
by it from L.F.C.I. has not been invested by
this company in the construction of this fac-
fory, rather they have taken this money out of
the country. In this way, the hon. Minister of
Finance is now doing the job of bringing back
the money of the people of India to the
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country and converting that black money
into white. Much of the evidence has been
collected from this company. Mr. Deputy
Speaker, Sir, so far the Minister of Finance
brings It back to India is fine but it is just an
a example. Now | would like to give the
example of the much talked about company
called Reliance. They have sought time to
meet us. We have given our consent. Much
of the evidence has been collected from this
company but | will give two or three ex-
amples so that we may come to know as to
how the foreign exchange crisis of which the
Minister of Finance has made a mention,
arises, and who are the people who are
further aggrevating this crisis. | would like to
substantiate it. There are 41 companies, out
of which only one is channel ised and it is
registered in Panama. All these firms are
bogus. Ninety nine percent capital of these
firms is in the name of such a person who is
an Indian but is a British Pass Port holder.
His nameis ShriG.V. Ishwar. The 41 compa-
nies were set up by that person. Their names
are worth nothing for example Rishekesh
incorporated. Veda cut incorporated, Vi-
gneshwar Corporation, Parmeshwar incor-
porated, Parmathman incorporated, Vigna
Raj incorporated, etc. all of them are Indian
(Interruptions) Lambodhar Incorporated,
Mannipathi incorporated, Sundri Kutty incor-
porated etc. there are in all 41 companies.
These companies bought some shares in
Reliance. Each company bought shares
worth Rs. 10 lakh dollars and invested Rs. 4
crores 10 lakhs in Reliance. The Finance
Minister must be aware that 75 percent of
this money was given by Bank of Baroda to
these 41 companies. But 75 percent that is
Rs. 3 crores has been paid by Bank of
Baroda to bogus companies is a different
issue. A debate on that can be held next
Saturday orcan further continue in this House.
What sort of relationship is there between
these people and the bank is a different
issue for a debate. Al that | want to highlight
is how the foreign exchange goes out of
India Shri Ishwar has established 41 bogus
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companies. The industrialists in India with
whom he has intimate relationship and for
whom he acts as abroker and in whose firms
he has bought shares by taking foreign
exchange from Bank of Baroda. Whereas 75
percent in foreign exchange is being given
by Bank of Baroda still 25 per cent invest-

ment must have been made by the compa-’

nies, which means about Rs. 1 crore has
been paid to those 41 bogus companies
which will never be recovered. As such we
are extremely worried that this Bill would be
utilized to convertblack money of such people
into white money. Nothing more would be
derived out of this Bill. No one should think
that we are talking of eight lakh dollars orone
crore dollars.

With an other example, | would like to
tell you about the practice of first diverting
money to foreign countries through exports
and imports by under-invoice and over-in-
voicing and then bringing back that money to
this country for enhancing their industrial
power. | am talking about the same com-
pany. | am putting forth the names of those
11 companies through which Reliance in-
dustries have diverted money to foreign
countries.

[English)

MR. CHAIRMAN: You are discussing
the details of these companies. This Bill has
nothing to do with them.

[ Translation)

SHRIGEORGE FERNANDES: This Bill
contains nothing exceptthe provision of bring-
ing back thatill-earned money inthe country,

which was diverted earlier to the forsign
countries. (/nterruptions)

[English)

MR. CHAIRMAN: It is unfair because
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the subject is not here and they cannot be
defended by anybody here.

SHRI GEORGE FERNANDES: | am
prepared to lay these papers on the Table of
the House. These are Government Papers.
| am not using information that is not from
Government sources.

[ Translation)

SHRI GEORGE FERNANDES: The
hon. Minister of Finance can deny. He can
assure us that he will make inquiry of this. |
am even ready to lay that document on the
table of the House. That is a Government
document. | can take the names of those 11
companies here. Each of the 10 companies
out of those 11 deposited Rs. 2 crores 8
lakhs to 2 crores 34 lakhs in foreign ex-
change in Reliance Company. Where are
they registered? 41 companies are in Pan-
ama. | can give their addresses to the hon.
Minister if he wishes so.

[English]

Avenida Federico Boyd, NO. 33, Pan-
ama Republic of Panama. Administrative
Office, P.O. Box. 1961, Dubai, USE. All

correspondence should be with the adminis-
trative office only.

[Translation)

| am ready to give that also. | am giving
their names, a long with their addresses.

[English)

Gainford Investment Limited, Tower
Street Centre, Ramsaey, Isle of Man.

[ Translation)
The Isle of Man is the biggest centre of

all the 3-4 centres in the world, where black
money from India is deposited and Is



583 Remittances of Foreign
Exchange & Investment in
Foreign Exchange Bonds

[Sh. George Fernandes]

despatched back to India for converting it
into white money. Camon Island is another
such centre, besides Panama. There is one
Gain Ford Investment Limited which has
purchased much of the shares. This com-
pany has total capital of 200 pounds.

AN HON. MEMEBR: They are below
poverty line, Sir.

SHRI GEORGE FERNANDES: That is
much below the poverty line. Smt. Dinkey
Shah, an Indian, has a share of 120 pounds
in the said company which has a capital of
only 200 pounds. There is one Shri T.R.
Donilee, a British citizen, who has got 40 per
centsharesinit. They have purchased shares
worth Rs. 2 crores and 8 lakhs from the
Reliance. Wherefrom they got the money?

[English]

Thomton Investments limited, Tower
Street Centre, Ramsey, Isle of Man. Shri
Proful Amrutlal Shah, Indian and Mr. J.T.G.
Dorally. £80 that is 40 per cent.

[ Translation)

They have purchased shares worth Rs.
2 crores and 8 lakhs.

[English]

MR. CHAIRMAN: You should not men-
tion the names of those who cannot be
defended here. Lt is not fair.

SHRI GEORGE FERNANDES: There
is nothing to be defended. | am prepared to
lay these papers on the Table of the House.

MR. CHAIRMAN: Follow the rules and
lay them according to the rules. But under'
the guise of giving examples | think you
cannot mention them.
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[ Translation]

SHRI GEORGE FERNANDES: | would
not mention any more name. There is an-
other company, victor Investment Limited
which also has capital of 200 pounds. They
too purchased the shares of Rs. 2 crore 8
lakhs. The Roman Investment Limited hav-
ing the same address also possesses the
capital of 200 pounds. They too have pur-
chased the shares of Rs. 2 crore 21 lakhs.
On the same address, there is Bainford
Investment Limited which has also capital of
200 pounds. That comparny is under the
same Director also. There is then Roxide
Investment Limited at the same address,
which has capital of 200 pounds. They have
purchased shares of Rs. 2 crore 27 lakhs
and 50 thousands. The Ayotya Investment
Limited, having a capital of Rs. 200 pounds.
has purchased shares worth Rs. 2 crores 27
lakhs and 50 thousands.

[English]

Asiatic Multigrowth Investments Lim-
ited (Formerly known as Crocodile Ltd.

[ Translation)

You should remember that that had
been much discussed earlier. They too,
having the same capital of 200 pounds have
purchased shares worth Rs. 2 crores and 34
lakhs. At the same address, there is one
Caurvin InvestmentLimited, having the same
capital of cc 200 pounds, has purchased the
shares of Rs. 2 crores and 8 lakhs.

[English]

Asian Investment Limited, Fiasco In-
vestments are also there.

[ Translation]

Those are also very talked about names.
Those too, having a capital of 200 pounds
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have purchased shares of Rs. 2 crores, 34
lakhs. The last one is the Tricut Investment
Limited at another address, i.e. 15, Voltoon
Street, London-W-I. Having a capital of Rs. 2
crores they have purchased shares of Rs. 42
lakhs 50 thousands. My submission is that
you have raised objection, but | have only
one complaint.

[English]

SHRIE. AHAMED (Manijeri): Sir, Iwould
like to ask Shri George Fernandes if these
companies have taken share in a particular
Indian company in violation of the existing
foreign exchange rule. (Interruptions)

MR. CHAIRMAN: There is no proce-
dure for asking question like this.

[ Translation]

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, his question is quite genuine.

[English]

SHRI E. AHAMED: | want to elicit more
information. (Interruptions)

MR. CHAIRMAN: Whatever informa-
tion you want, you can see him afterwards.
He is addressing the Chair on a Bill. You
cannot put question like this. Please do not
waste the time of the House.

SHRI E. AHAMED: If the hon. Member
submits it, the Minister will give him the reply.

MR. CHAIRMAN: After having told you,
do not ask, why do you continue like this?

(Interruptions)
[Translation)

SHRI RAM NAIK (Bombay-North): You
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have understood the question. Now please
answer it (Interruptions)

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, we can understand their dif-
ficuities well. They say that there is nothing
wrong in bringing back that money to India.
You had opened the door for Non-Resident

Indians tc purchase equity shares of the

Indian companies and had fixed certain lim-
its. | do not remember the exact limit. But
thereafter, the Government of India sud-
denly took a decision, which | would not like
to discuss here due to scarcity of time. | will
confine myself only to one point i.e. the
Government has opened all its doors for
them to bring back their money, dishonestly
and illegally eamed money, to this country,
which they had sent earlier to the foreign
countries. Earlier, they could bring their
money through the back door only. But now
the Government has legalised the whole
process and one is now free to bring any
amount of black money to this country and
may easily dictate the economic structure of
this country.

Mr. Chairman, Sir, day before yester-
day, Shri Lal K. Advani, the Leader of the
Opposition here, spoke in the Annual Ses-
sion of FICCI. He rightly said that the black-
money worth Rs. 60 thousand crores is
generated every year in the country. The
same thing was also said by Shri Vasant
Sathe a former Member of this House and a
former Minister also. He had proved allthese
statistics in a book written by him. Black-
money worth Rs. 50 thousand to Rs. 60
thousand crore is generated on an average
in India. It was calculated 7-8 years ago. |
think rupees one lakh crore is being gener-
ated now. Shri Advaniji has said that black
money worth rupees sixty thousand crore is
generated in India. That money is remitted to
foreign countries through ‘Hawala‘ The case
of B.C.C.l is also one of them. Money is
remitted through ‘Hawala’ and we think that
no other person in the House has as much
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information as the hon. Finance Minister has
about the way the ‘Hawala' market is flour-
ishing in Bombay and in metropolitan cities
of India. | am perturbed over it. The hon.
Finance Minister should not allow those to
go scot free who are responsible for remit-
ting Indian money to foreign countries by
unfair means by liberalising foreign invest-
ment in the country merely to have a control
on the economy of the country. Mr. Chair-
man, Sir, Bofors issue has appeared in
newspapers today. We don't want to discuss
it. But one thing in the newspapers has
perturbed us very much. The name of a big
murderer, a rioter of India whose name has
been registered in F.L.R. in connection with
Bofors issue. You will not allow me to men-
tion his name. He filled a case in Delhi High
Court yesterday. | want to place here one
point of the case as | feel ashamed of it.

[English]

“The petitioner apprehended that it would
be construed as contempt of the House
it the CBI reopened the entire matter
again after the Joint Parliamentary
Committee had adjudicated over the
issue of payment of any commission in
the purchase of the guns.”

[ Transiation)

Mr. Speaker, Sir, you should under-
stand the meaning of it. The man who is not
coming to India and is afraid of coming inthe
country and who lives in Dubai and does not
accept any summons sent from here, is
escaping from the provisions of the law of the
country. He, through his advocate, gets one
documeit filed in Delhi High Court. To save
his skin, he says in the petition that it would
be construed as contempt of the House. Itis
surprising that the smugglers of intemnational
notoriety are busy to save us as well as the
dignity of the House. | request the hon.
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Finance Minister to look into the provisions
of the Bill which aim at honouring these
smugglers. | request the hon. Finance Min-
ister to withdraw the Bill. If you he does not
withdraw it, | hope the House would be able
to reject it.

[English)

SHRIMATI GEETA MUKHERJEE
(Panskura): I do not believe in saying every-
thing at a time. Therefore, | shall try to be
precise. Moreover, many erudite speakers
have spoken before me.

Firstly, about balance of payment from
which this Bill emanates | would like to ask
questions.from the Finance Minister himself
because | may not have the opportunity of
listening to him at the reply stage as | may
have to go with my husband, who is ailing.
Therefore, may | know the answers to the
suggestions that | gave with regard to saving
balance of payment. Sir, you were in the
House and you may recall that | asked that
some of the domestic flights which are notin
the far flung areas, surely can be cancelled
for at least one year. Heavens will not fall
because of that on our head. But lot of
foreign exchange can be saved from the
aviation fuel which is one of the costliest
materials that we import. What is the answer
to that? Secondly, | asked that there are
several imports which are not so necessary.
| am not going into all these. But two |
specifically mention. Unfortunately | did not
have the opportunity enough to give amend-
ments on that because it entails seeing a lot
of other Acts which | did not get the time
because of my internal and external situ-
ation. But Iwould like to know the reason why
you cannot stop importing synthetic caffeine
referred to by one earlder and my erudite
friend, George Fernandes referred to Pepsi
again. | stili ask you that question. It seems
to me that we are contemplating to go to the
twenty-first century on the wheels of the
imported car parts, that is not only imported
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technology but also practicaly the whole
body of the car will take us to twenty-first
century. Is it so very essential that we keep
allthese and let that run allthe time? Can we
not stop that for some time at least for saving
petrol which is once again a very important
component of imports. To these three ques-
tions | would like to have an answer.

Now | come to this Bill. As far as this Bill
is concerned, there itself, in that speech of
mine, | had referred to and | am once again
coming to the question that is being referred
to at length by George Fernandesiji and |
have also the right to ask you - that when you
are asking these NRI deposits, how are you
going to guarantee that this will not be the
laundered money taken from our country as
black money and that laundered money will
not come back to us in foreign exchange?
This happened earlier also. This is happen-
ing all the time with the great Hindujas and
what not. There are many others also. So,
what is really your precautionary measure
with regard to that point? | have not seen any
reference tothe precautionary measure here.

Therefore, | would like to ask these few
questions in a pointed manner and | expect
the answers in a pointed manner, instead of
going in for every other parallel example.
Examples. are galore but the point is this.
So, a pointed answer will be very much
appreciated by me. | hope that | will get the
answer.

MR. CHAIRMAN Shri Girdhari Lal
Bhargava. Please speak on this motion as
well as on your amendment regarding circu-
lating this Bill.

[ Translation)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): | will fully abide by the orders of the
Chair.

Sir, our hon. Finance Minister wants to
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bring back the capital invested in foreign
countries by way of 2 or 3 schemes keeping
in view the economic situation of the country.
About 1.2 crore non-resident Indians (NRIs)
are living in 150 countries. The Finance
Minister has chalked cut some schemes to
attract foreign exchange and to encourage
more and more NRIs to invest their money in
India to the maximum possible extent in
order to save the country from the foreign
exchange crisis in the budget. for the year
1991-92. He has offered some concessions
to NRIs to invest their money in India under
these schemes. The amount of foreign ex-
change has been exempted from the provi-
sions of direct-tax laws and Foreign Ex-
change Regulations Acts.

Two categories of citizens are there in
foreign countries. One category consists of
Indian citizens and the other category is of
those who are not Indiancitizens. it hasbeen
stated that these people can send foreign
exchange to any person living in India. No
gift tax would be imposed on that money.
There would be no need to disclose the
source of the money. No enquiry would be
conducted on the source of the money. It
would notbetaxed. And it was stated thatthe
money should be sent as early as possible
by 30th November, 1991.

I request the hon. Finance Minister that
when the NRIs are free to send foreign
exchange to any Indian citizen, it will in-

-crease the possibility of emergence of iliegal

foreign agents and there would be no check
on the amount to be received by some insti-
tutions. | mean to say that some people
would become the agents of NRIs in India. it
may be made compulsory that the amount of
foreign exchange can be sent by those In-
dian citizens who are already residing there.
It is my first suggestion. | hope that you will
get the amount from that category of Indian
citizens. | hope you will accept my sugges-
tion.
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My other submission is about the other
scheme toissue Bharat Vikas Bondsthrough
State Bank of India whose vaiue would be
assessed in American dollars. NRIs would
be able to purchase them through corporate
body in foreign countries. These bonds would
be issued for a period of 5 years and no limit
on investment has been fixed. These bonds
are transferable among NRIs. The interest
eamed by the bonds would be exempted
from income tax and no wealth tax would be
imposed till their maturity. They can send
these bonds as gift to Indian citizens. These
gifts would be exempted from income tax as
per earlier practice. The resident who owns
bond, is also immune from the provisions of
law relating to the conservation of rate of
exchange, income tax and wealth tax fill
maturity of bonds. The cash payment would
be made in Indian currency. That amount
could not be sent there. You have also fixed
the date of 30th November, 1991 in all the
Branches of the State Bank of India in for-
eign countries.

My humble submission is that those
who are not Indians and those who have not
acquired Indian citizenship and are living
outsice the country should not be given such
exemption. : think it would not be proper if
you give them exemptions.

In the same manner, you have brought
forth these three schemes. You have made
a scheme to convert black money into white
money. There is an economic crisis in the
country. | have nothing to say in this regard
as Indira Vikas Patra are already in opera-
tion in the country. That too is an instrument
of converting black money into white.
Schemes like Housing Bond etc. come in
that category.

My last submission is thatthese N.R.l.s
who are taking nothing from you. if they want
to run their business in India, they shouid be
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given proper facilities because they go abroad
after getting harassed from red-tapism. After
some years spent in foreign countries they
don’twhich to come backto India. Infact they
want to come back to their own country.
When all the facilities are not made available
to them in the country, they prefer to remain
there. That is why it is my submission that
those who are Indians and citizens of India
and ara living in foreign countries should be
given proper facilities to establish their busi-
ness in India. The hon. Minister would defi-
nitely take my suggestion into account while
replying to it.

[English]

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): Sir, this Bill is just an indication
of what a terrible plight we are in, because of
our activities in the course of the last ten
years. | think others have referred to that. it
shows how in order to overcome our foreign
exchange crisis we had to suffer and also
shows to what extent we had to go down the
desk.in order to save us from the foreign ex-
changecrisis. Ontheonehand itis LM.F. We
will surrender our everything to them. Onthe
other, there is no scene on earth which we
are not prepared to condone only with the
hope that there will be no foreign exchange
problem. | think others have mentioned this
aspect with data eic. But the point which
strikas me as more dangerous than that is
this Bill will be the instrument of future gen-
eration of black income in the form of foreign
exchange. It will be not only what has been
accumulated as foreign exchange via black
income, but this will be an instrument in
generating such black income in foreign
exchange.

15.00 hrs.

We all know that people, our NRIs and
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others, when they come here, they have
their friends here, these friends take care of
all their expenditure in rupee terms, they
don't spend even a farthing in foreign ex-
change. Whatever is spent against them is
credited against these individuals as foreign
exchange in the foreign countries. This is
facilitated by this Bili because the amnesty
scheme which has been proposed internally
providas for 40 per cent deduction as a tax,
which we will discuss perhaps in connection
with the Finance Bill. Butin the case of these
pbonds and gifts, there is absolutely no tax at
all. Apart from that, | don’t know because of
hawala market what will be the net resutt be-
cause the rates there are speculative, all
kinds of considerations are there. But this
warning has to go from this House that in
projecting a situation of crisis in the econ-
omy, in projecting portrait of distress for our
economy and in trying to arrive at a solution
which will take us from this precarious situ-
ation, in fact all the policies announced up to
now will lead us to more and more penniless
situation. This is a warning which this House
must convey to the Finance Minister. The
Finance Minister feels helplessness and that
is ornly so because he has fixed up his own
parameters beyond which he refuses to go
to handle the problems of the economy. | am
afraid, Sir, not only this Parliament, but the
people of the next generation will never be
able to pardon this generaticn of parliamen-
tarians and the present Finance Minister for
all the crimes that they are committing to the
future generation.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Sir, | thank all the
hon. Members who have taken part in this
debate.

I think several points have been made,
some insinuations, some facts, and so on.
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Now it is not possible for me to go into all
those things in detail, but | would like to say
thattoo much should notbe read into this Bill.
It is an emergency measure tc deal with a
very grave emergency situaiion that for a
shortduration of tirne this facility will be avail-
able. So, what is the facility? | think several

"~ hen. Members in this House have said more

than once that before we go to the the IMF
we ought to make use of the resources that
are available with non-resident Indians. |
think my colleague, hon. Member Shri
Ahamed, referred to the need for having a
national policy for dealing with the NRIs. |
agree with him, we ought to work it out and
it is our intention to have a long-term policy
to ask for non-resident investments in our
country. But from several quarters the non-
resident Indians approached us. They said
‘Well, india is in such great difficulty, we are
willing to come to the help of our country’,
and this was one instrument this bond to be
floated. If a person is a non-resident Indian,
he does not pay any Indian taxes anywhere.
The only concession that we are giving to
those who subscribe to this bond is that if
they gift this bond to somebody in India then
that bond in the Hands of the donee wouid
also be exempt from the Indian tax. There-
fore, all that has been said about laundering
of biack money and all that, I think, is proba-
bly not warranted.

Second thing that | want to say is that
the second part of the scheme is certainly a
scheme which says that if any resident In-
dian may have at sometime taken money out
of this country, we are giving him one chance
to come clean, if he brings back that money.
For the purposes of three Direct taxes Act,
for the purpose of FERA and Foreign Contri-
bution Act, we will ignore the action on his
part. This does not mean that we are con-
doning anything by way of corruption or
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other acts. For example, the Act cleary
provides and | think, Shri Mohan Singh has
misunderstood the intention. | read it. In the

Foreign exchange remittances scheme, the’

immunity and exemption proposed to be ex-
tended do not include immunity and exemp-
tion proposed to be extended do not include
immunity from prosecution of any oftence
punishable under Chapter IX or Chapter
XVH of the Indian Penal Code, 1860, the
Narcotic Drugs and Psychotropic Substances
Act, 1985, the Terrorists and Disruptive
Activities (Prevention) Act, 1987, the Pre-
vention of Corruption Act, 1988 or for the
purpose of enforcement of any civil liability.
Therefore, to say that these anti-social ele-
ments will use this facility, I think, once again
is not warranted.

Shri George Fernandes mentioned the
problem due to under-invoicing and over-
invoicing. Ithink, it would not be honest if | did
not admit that under-invoicing and over-
invoicing did not exist; that there is large
element of tax evasion also in our country;
large elements of foreign exchange are taken
out from this country. Over a period of time,
| think, we have to find more durable and
more permanent solution to these problems.
| would say old methods of finding solution
through coercive, administrative patterns had
their values but they are increasingly be-
coming of limited values; whether you want
it or not, | think, the Indian economy has
perforce been increasingly integrated into
the world economy.

| was the one who was associated ini-
tially with the Foreign Exchange Regulations
Actwhich cameintobeing inthe early 70s. At
thattime, we neverimaginedthatthere would
be large flourishing Indian community over-
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seas. | think, the attempt was to deal with a
problem in a background which has now
totally changed. It would require a total
change in thinking. Now the three-increases
in the price of oil has increased the share of
foreign trade in our national incomae in a big
way. So, the scope for under-invoicing and
over-invoicing has certainly increased and |
see over a period of time, | think, we have to
move towards a more convertible currency
regime in which 1think, these types of activi-
ties do not become profitable. The old meth-
ods of deeling with these problems had their
values. | think, we all know, they have not
been successful. But | do take note of the
problem that Shri George Fernandes has
mentioned. In the days and monthsto come,
Ithink, we must ponderoverthese broblems.
how we can, working together, find more
effective solution to these problems.

But today what we are dealing with is a
limited problem of trying to deal with a grave
national emergency on the balance of pay-
ments and | would say that we cannot be
casual in these matters. Today we have no
foreign exchange to import even the most
essential commodities of life. | apologise to
Shrimati Geeta Mukherjee for not having
replied to her in the debate on the Budget
and not having written to her. But | do agree
with her that we must minimise wasteful
expenditure onimports. lcan assure herthat
what we have done in the course of the last
three months, is at the margin, we have
increased the incentive to use more and
more of indigenous products. The protection
thatis available to Indian products as aresult
of changes in the trade policy has in fact
increased; it has not decreased. Some spe-
cificissues wereraised. it was asked whether
synthetic caffeins should be imported or not;
whether motor-cars should be produced or
not; whether, | think, the number of flights
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can be reduced or not at a margin. Certainly,
if these things were done, there would be
some savings in the petroleum products. But
there are other consequences. There are
consequences in regard to what happens to
employment if you have a large-scale re-
trenchment in the motor-car industry. All
those things have to be taken into account
before you can take decisions that you can
close down it. In fact, you could solve the
balance of payments problem if you were
prepared to accept that we were to close all
the industries; if we were to shut-down all
India’s transport system. Then obviously you
will not need any foreign exchange, iron and
other commodities.

SHRIMATIGEETA MUKHERJEE: Sir, |
seek your protection. The hon. Minister is
presenting as if | have asked him to stop all
the transport facilities. Have | said that?
What happened to my letter about the ex-
penditure on Minister’s transport of shall |
state that now? | did not say that thing.

SHRIMANMOHAN SINGH: Youcando
it at some other time. | feel that taking into
account the totality of circumstances, taking
into account the options that we have, and
the fact that we had to send gold, which was
available in our official reserves, abroad that
itself is a measure of the gravity of the
situation that this country faces today.

Several hon.Members have asked this
question: How hasthat situation come about?
Thatis long standing one. But I think we can
dissect the past. That is not going to find a
solution to the problem that we iace today.
My honest feeling is that whatever have
beenthe mistakes inthe past, they shouldbe

(Immunities & 598
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corrected. There have been mistakes.
Maybe, we have imported too much. But in
the last couple of months, the import regime
that we have put into place explains the
position. | worry bout the employment con-
sequences. | worry about the employment
consequences of that. If this import com-
pression persists there would be large-scale
unemployment in the industry in our country.

‘We must do everything in our powerto ward-

off those dangers. This is a small attempt to
deal with that emergency situation. | am not
saying that this is apermanent solutiontothe
balance of payments problem. | am not saying
that this is something which should become
a normal thing, that we should provide per-
manently a mechanism for converting black
money into white. But in a situation in which
we are placed today, if there are people who
have the foreign exchange abroad, if we give
them a limited period option to bring that
money into our country taking into account
the need, the dire need of this country for
foreign exchange, | think national interest
demands that this thing should be approved
taking into account the totality of the circum-
stances prevailing in our country.

As far as the Non-Resident bonds are
concerned, | am sorry that several Members
in this House have cast aspersions on Non-
Residents. | think soon after our Govern-
ment took office, the hon. Chief Minister of
West Bengal Shri Jyoti Basu, for whom |
have great respect, made a public state-
ment. He said our first attempt should be to
go to the Non-Residents; they have a lot of
resources. | can assure you that it was in that
spirit that this schemé was formulated. Now
a motive has been imputed to Non-Resi-
dents. | would like to repeat that we are not
giving any undue facilities to the Non-Resi-
dent Indians. (Interruptions)
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SHRI HANNAN MOLLAH: | coined the
term as ‘Native Non-Residents’. They are
sitting here and siphoning-off money outside
and bringing back the money again. They
are not Non-Residents. They are Native
Non-Residents whom you are rewarding.

SHRIMANMOHAN SINGH: I think there
are people who will misuse all facilities. |
cannot, | think, guarantee that they will be all
the time fool-proof mechanism to those who
want to evade the country’s lot. But | think
you have to look at all these factors in totality
and taking into account all these factors, |
believe, what we are doing is the right thing.
It is in our country’s interest. {f it gives us
elbow-room to deal with the balance of
payments problems in the next few months,
then | think, we can take all these hard
measures, medium-term measures which
alone can see this country through.

I think, reference has been maae to the
need for self-reliance. | do agree with you.
There are no international solutions to the
problems of a country of India’s size, of
India’s diversity. Neither the non-resident
Indians abroad nor the IMF, nor the world
community can solve our problems. We have
to find solutions to those problems. But in an
emergency, we have to deal with the emer-
gency problems with the speed with the
swiftness. | think, given our need for foreign
exchange, we have no option today but to
explore this particular thing. {Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): Can it be said that in the game
of anticipation, there will be more outflow
and inflow of foreign exchange?

SHRI MANMOHAN SINGH: As | said,
there is no danger. We are going to take a
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scheme and that scheme will be operative
only for a limited period of time. As far as
foreign exchange bonds are concerned, | do
not feel that this is a scheme which leads to
any of those loopholes. Therefore, | do not
share any of these fears. With these, words,
| commend this Bill to the House.

SHRIBHOGENDRA JHA (Madhubani):
Sir, | would like to know whether the Minister
has taken care of the fact that foreign ex-
change can have political implication of
undermining stability of our political system
for the integrity of the country. | wouid like to
know whether any steps are being taken to
ward off this.

SHRI MANMOHAN SINGH: | have al-
ready mentioned thatifthere are any pcilitical
aspects, if there is no violation of the Narcot-
ics and Drugs Act or the Psychotropic Sub-
stance Act and if there is any action to be
taken under the Terrorists and Disruptive
Activities Act or Prevention of Corruption
Act, then, there is no amnesty from, | think,
any of these Acts.

MR. CHAIRMAN: There are amend-
ments moved to the consideration Motion by
three hon. Members Shri Mohan Singh, Sh:i
Girdhari Lal Bhargrva and Shri Bhagwsn
Shankar Rawat regarding the circulation of
the Bill for eliciting public opinion.

I shall put all the amendments together
to the vote of the House.

All Amendments were put and nega-
tived

MR. CHAIRMAN: The question is:

“That the Bill to provide for certain
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fmmunities to persons receiving remit-
tances in foreign exchange and to per-
sons owning the Foreign Exchange
Bonds and for certain exemptions for
direct taxes in relation to such remit-
tances and bonds and for matters con-
nected therewith or incidental thereto,
be taken into consideration.”

The motion was adopted

MR. CHAIRMAN: The House will now
take up clause by clause consideration of the
Bill.

Clause 2

MR. CHAIRMAN: There are amend-
ments of Shri E. Ahamed and Shri Rasa
Singh Rawat.

SHRI E. AHAMED: In the light of the
reply given by the Finance Minister, | with-
draw my amendment.

SHRI RAM NAIK (Bombay-North):
When he has not moved it, where is the
question of withdrawing it.

MR. CHAIRMAN: Ali right. Amendment
is not moved.

SHRIRASA SINGH RAWAT - Not pres-
ont

The question is:

“That Clause 2 stands part of the
Bill.”

The motion was adopted
Clause 2 was added to the Bill
MR. CHAIRMAN: There are amend-

ments suggested by Shri Rasa Singh Ra-
wat. He is not present.

(Immunities & 802
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The question is:
*That Clause 3 stands part of the
Bill.”
The motion was adopted
Clause 3 was Added to the Bill
Clause 4
MR. CHAIRMAN: There are amend-
ments suggested by Shri Girdhari Lal Bhar-
gava. He is not present.
Shri E. Ahamed - Not moving

The question is:

“That Clause 4 stands part of the
Bill.

The motion was adopted
Clause 4 was added to the Bill
Clause 5

MR. CHAIRMAN: There are amend-
ments suggested to Clause 5.

Shri E. Ahamed - Not moving
Shri Rasa Singh Rawat - Not present
The question is:
*That Clause 5 stands part of the
Bill.*
The motion was adopted
Clause 5 was added to the Bill
Clause 6

MR. CHAIRMAN: There are amend-
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ments suggested by Shri Rasa Singh Ra-
wat. He is not present.

The question is:
“That Clause 6 stands part of the
Bill™.
The motion was adopted
Clause 6 was added to the Bill.

Clause 7

MR. CHAIRMAN: There are amend-
ments suggested by Shri Girdharilal Bhar-
gava. He is not present.

The question is:
“That Clause 7 Stands partof the
Bill".

The motion was adopted
Clause 7 was added to the Bill
MR. CHAIRMAN: Now the question is:

“Thatclause 1, Enactingformuia,
Pregnable and the long Title
stand part of the Bill”
The motion was adopted

Clause 1, Enacting Formula, Preamble
and the long Title wer added to the Bill

SHRI MANMOHAN SINGH: | beg to
move:
“That the Bill be passed”.

MR. CHAIRMAN: The question is:
“That the Bill be passed”.

The motion was adopted
15.22 hrs.

SPECIAL PROTECTION GROUP
(AMENDMENT) BILL

[Enghish]

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): | beg to move:

(Amend.) Bill 604

*That the Bill to amend the Spe-
cial Protection Group Act, 1988,
be taken into consideration”.

As the hon. Members are aware, the
existing Special Protection Group Act, 1988
provides for the SPG security cover only to
the Prime Minister in office. After the unfor-
tunate assassination of late Shri RajivGandhi,
former Prime Minister, many of the hon.
Members had demanded that SPG security
cover should be provided to the members of
the family of late Shri Rajiv Gandhi in view of
the fact that they are under high risk of
security. The Government of India consid-
ered the matter and the Special Protection
Group (Amendment) Bill, 1991 was intro-
duced in the Lok Sabha which was aimed at
amending the SPG Act in order to cover the
family of late Shri Rajiv Gandhi. However,
scme of our hon. Members had expressed
the opinion that no distinction between an
assassinated ex-Prime Minister and a living
ex-Prime Minister should be made.

Honouring the views expressed by the
hon. Members in this House, the Govern-
ment have reconsidered the Bill and it is now
proposed to amend the SPG Act in order to
cover the former Prime Ministers. The Gov-
ernment have decided that the SPG cover
may be provided to the former Prime Minis-
ters and the members of their families for a
maximum period of five years from the date
of their demitting the office of the Prime
Minister. Time is a healer. It is expected that
with the lapse of five years, the threat will
recede and will become less imminent and
could be dealt with by non-SPG security
cover.

Sir, | hope the proposed amendment
will meet the aspirations of a large number of
people who have expressed their serious
concern about the secutity of the former
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Prime Ministers/their family members.

I commend the Bill for consideration of
this august House.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend the Spe-
cial Protection Group Act, 1988,
be taken into consideration”.

There are certain notices of amend-
ments to the Motion for consideration given
by certain Members:

1. Shri Dau Dayal Joshi - Not

present.

2. Shri Rasa Singh Rawat - Not
present.

3. Shri Rajendra Agnihotri - Not
present.

4. Shri Girdhari Lal Bhargava:

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): | beg to move:

“Thatthe Bill be circulated forthe
purpose of eliciting opinion
thereon by the 9th December,
1991".

SHRI GEORGE FERNANDES (Muzaf-
farpur): | beg to move:

“That the Bill to amend and
Special Protection Group Act,
1988, be referred to a Selact
Committee consisting of 10
members, namely:-

1. Shri Basudeb Acharia
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2. Shri LK. Advani

3. Shri Somnath Chatterjee

4, Shri Indrajit Gupta

5. Shri Jaswant Singh

6. Shri Ram Lal Rahi

7. Shri V. Sobhanadreeswara Rao
8. Shri Rabi Ray

9. Shri Shibu Soren; and

10. Shri George Fernandes.

With instructions to report by the first
day of the next session”.

MR. CHAIRMAN: Now, Shri Ram Naik
o speak.

‘[ Translation]

SHRI RAM NAIK (Bombay North): Sir
certain Amendments should be made in the
Bill and also in its objectives. Drafting and
objectives of the Bill were not in proper form
and that is why the Government have made
certain Amendments in the Bill because of
the objections raised at the introduction stage.
Though Amendments are discussed Clause
by Clause yet | would like to say that not only
the family of Rajiv Gandhi but the family of
any other Prime Minister with whom such
incident happens, stiould also be given pro-
tection. Shri Rajiv Gandhi has been brutally
murdered so there are not two opinions
about it that protection should be provided to
his family. The hon. Home Minister has said
in his speech that protection will be provided
for five years and it also appears from his
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earlier statement that this time will be from
five to ten years. But | think that the time limit
should not be restricted by law but it should
be 'eft to the discretion of the Government.
We shall discuss it in details when Amend-
ments will come upfordiscussion but | would
like to say that such situation may arise when
the Government needs to extend the time
limit. Therefore, under such circumstancss,
the Government should have discretionary
power and that is why the time limit should
not be imposed by the law.

Secondly, the Government very well
knows, whether there is need to provide
security or not. A Prime Minister takes sev-
eral decision during his tenure and there is
every possibility of taking revenge by any
individual or by any organisation against the
decigion taken by the Prime Minister. Our
former Prime Ministers like Shri V.P. Singh,
Shri Chandra Shekhar and Morarji Bhai have
taken many decisions which might have put
vestaed interest into trouble. And such vested
interest can take revenge at any time. There-
fore, | would like to say that not only a
particular family but all the former Prime
Ministers should be provided such security.
And there should not be any limit of time. |
think it would be a right step if special secu-
rity is provided to all the former Prime Minis-
ters and | think that it is necessary too.

it has been stated that an expenditure of
Rs. 4.5 crores is involved in it. | agree that all
citizens are equal and if security is provided
to ail the former Prime Ministers that would
involve a lot of expenditure. We would dis-
cuss the expenditure at the time of Budget
and criticise it of commend it depending on
the merits. 1 think the Government should not
think that it would require a huge amount if
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such security is provided to all the former
Prime Ministers. all former Prime Ministers
should be provided protection and there
should not be time limit of five years.

With these.words, | support the spirit of
the Bill, In the end | would like to say that
under the present circumstances the lives of
allthe former Prime Ministers are facing the
risky, and therefore, they should all get special
security. With these words | conclude.

[English)

SHRI M. RAMANNA RAI (Kasaragod):
Mr. Chairman Sir, under this Bill, the Govern-
ment intends to give sufficient protection to
the former Prime Ministers living or the as-
sassinated Prime Ministers’ immediate
family, etc. For that purpose, the Govern-
ment of India is going to spend about Rs. 41/
2 crore. We are not grudging about it. My
point is whether the protection is sufficient.
We know after all why is the protection
required. In this country, anything may hap-
pen. There is no doubt about it. In this
country, there are organisations which as-
sassinated Mahatma Gandhi also. Such
associations are working even now. So, when
such associations and organisations are
working in this country, not only the Prime
Minister's or ex-Prime Minister's or any of
the immediate relatives life but anybody's
lite is no doubt in danger. But | want to pose
one question as far as the immediate rela-
tives of our late assassinated Prime Minis-
ter, Shri Rajiv Gandhi, that is, Mrs Shrimati
Sonia Gandhi and Shri Rajiv Gandhi's two
children ere concerned.

We know that recently assassinated
Prime Minister's wife, Shrimati Sonia Gandhi,
went abroad. What kind of protection or what
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kind of security did the Government of India
give to her? Inthe same way, Rahul Gandhi,.
son of the assassinated Prime Minister Rajiv
Gandhi, is studying in USA. What kind of
protection is the Government of India going
to give him? We know thatthe extremists are
the people who kill sometimes for money,

sometimes for nothing and sometimes for
revenge. They are not only working in India
but they are working outside also. What kind

of protection does the Government of India
intend t0 give? The assassinated Prime

Minister's son, Rahul Gandhi, is studying in
America. What kind of protection did the
Government of India give to Shrimati Sonia
Gandhi when she went abroad recently? |
want to know about it. Even if we are spend-
ing Rs. 4172 crore, | think, it is only inside

India and not outside. If the protection is

given whenever the immediate relatives of

the assassinated Prime Minister goout, then

this amount of Rs. 41/2 crore is not sufficient.

So, | want to know how are you going to

protect them when they are abroad.

I would like to suggest that the safest
thing is that they should not indulge in poli-
tics. if they keep away from politics, there is
no danger. So, please advise the immediate
relatives of the assassinated Prime Minister
not to induige, for any reason in Indian poli-
tics at least for five years. If for five years,
they simply keep quiet in their house, there
is no need for this protection. So, my sugges-
tion is, the best protection as far as the
immediate relatives of the assassinated
Prime Minister are concerned, they should
not meddle with politics.

Now you want to spend Rs. 41/2 crore.
Woe know in this country, our beloved Prime
Minister Indira Gandhi was assassinated by
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her own security guard. So, what kind of
protection did we give? In this case also, by
spending Rs. 41/2 crore, you will give police
protection. You give police protection more
and more. So, how do you know that they will
not be deciding to assassinate the very
person in whose protection they are em-
ployed.

The amount of money for the reason
given by me to give this kind of protection is
not only improper but waste also. So, my
humble suggestion is, as | said earlier, they
should keep away from politics.

SHRI INDER JIT (Darjesling): We also
have a case where the killers say that they
will want to eliminate and destroy: the entire
tamily. The threat goes to the whole family.
(Interruptions)

SHRI M. RAMANNA RAI: In this case,
our beloved Rajiv Gandhi became the Prime
Minister by chance. The then Prime Minister
Shrimati Indira Gandhi was assassinated
and before her assassination, Shri Sanjay
Gandhi had expired due to accident and so,
Shri RajivGandhicamaeinto politics. You say
that the lite of Shri Rajiv Gandhi’s immediate
relatives are in danger. Danger is more to
Shri Sanjay Gandhi's wife and his son. Risk
factor is more to Shri Sanjay Gandhi’s wife
and son (Interruption) Shrimati Indira Gandhi
wanted Shri Sanjay Gandhi to be her suc-
cessor as Prime Minister. So, danger is ap-
prehended more to Shrimati Maneka Gandhi
and her son, Varun Gandhi. Do you consider
their lives to be more precious than others or
not? So, as | said earlier, the immediate
relatives of the assassinated Prime Minster
should be away from politics for some years.



611 Special Protection Group SEPTEMBER 11, 1991
. duction of the Bill | opposed it and said that

[Sh. M=Ramanna Rai)

With these submissions, | conclude my
speech.

[Transiation)

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Chairman, Sir, we oppose this
Bill.

[English)

MR. CHAIRMAN: You may also speak
on your amendment, of a Select Committee,
in the same speech.

[ Translatior]

SHRIGEORGE FERNANDES: Allright,
Sir, you know as to why this Bili was brought.
First time It was brought to provide security
to a particular family. | am happy that hon.
Home Minister have made some improve-
ment in it.

SHRI INDER JIT: It was your sugges-
tion.

SHRI GEORGE FERNANDES: It was
not my suggestion and | will never give such
a suggestion. This suggestion came from
your side. Earlier the Government was con-
cemed about the security of one famity only
but now it has been extended to three fami-
lies. The Prime Minister has already been
provided special security so this Ri!l was not
brought for that puipose. Now this Bill has

included three former Prime Ministers. i the.

Govemment is going 1o spend Rs. 4.5 crores
onthe security of family of one former Prime
Minister that means Rs. 13.5 crores would
be spent every year on the security of three
former Prime Ministers.

Wir. Chairman, Sir, at the time of intro-
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through this Bill the Government is going to
create two types of citizens in the country. |
am not saying that practically there are not
two categories of citizens in the country. We
know that at the cost of 90 per cent of the
people of the country three per cent of the
people are leading luxurious life. But by
bringing such laws, the Goverment is going
to strengthen this categorisation of citizens.
Therefore, | strongly oppose this Bill. We can
never accept it that life of a person sitting on
the highest post and that of a common man
has different values. You can differentiate
the citizens on account of their intelligency,
their ability or on any other ground but this
trend which has been coming up to differen-
tiate the life of citizens, is most objection-
able.

Sir, sometime people become Prime
Minister in this country because of the death
of some one in his family. Just now an hon.
Member was saying that because of the
death of younger brother, elder brother re-
luctantly become the Prime Minister. An
individual becomes Prime Minister in this
country not because of his ability but be-
cause of his family background. Such cir-
cumstances has been created that only few
people can hold the power. The question
arisas whether only these people are ca-
pable of holding these posts and not the oth-
ers.

SHRI INDER JIT: But they are getting
mandate also.

SHRI GEORGE FERNANDES: The
question of mandate comes afterwards. The
system is the main thing. Once Dr. Lohia
said about the system of our country that
three things are important in our public life
i.e. upper caste, knowledge of English lan-
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guage and money. And if two things out of
thesethree, combinestogetherthat becomes
very dangerous. Therefore, we should not
say whether anyone has got mandate or not.
We should not go into it. | would like to say
how such type of people reach the top level
and we have already experienced as to how
they make use of Government funds, med
and muscle power. :

So, Sir, | am strongly opposed to the
manner in which human life is being treated
and because of this | am opposing this Bill.

Now it is said that come what may,
inspite of our opposition there is a particular
situation and in view of that situation they
have to safeguard the lives of the people. We
should notrestrict this provision of security to
former Prime Ministers alone. This morning
a matter was raised in the House that one of
ourcolleauges has beenkilled. A letter which
he had written five weeks back to the S.P. of
the district was aiso presented in the House.
in that letter he had said that he was appre-
hending threat to his life, so he should be
given protection. But it was not given to him.
It is not the only case of this kind. According
to my information there is one more in-
stance. | have got a letter of Shri Rajdev
Singh, an hon. Member of the previous Lok
Sabhea and the leader of a faction of Akali
Dal. The winole House is aware of the difficult
situation under which he had contested elac-
tion in 1989 and also the conditions under
which he dared take the oath of office. The
entire House is aware of his courage that he
exhibite here. Howsver that Lok Sabha was
dissolved and elections were again declared

in punjab.

SHRI INDER JIT: Not only that. He had
also said that the Punjab problem should be
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solved within the constitutional frame work.
That way he had shown great courage.

SHRI GEORGE FERNANDES: That is
what | am saying. He exhibited great cour-
age. Security arrangements for Rajdev Singh
were withdrawn as soon as he returned after
filing his nomination. In fact security was
withdrawn in case of such a person who
went to file his nomination from a danger
fraught area which was an expression of his
ardent faith in the Indian democratic setup.
You cannot say that it is the duty of Uttar
Pradesh Government in U.P. and likewise it
is somebody else’s duty here. However in
Punjab, it is the duty of the Central Govemn-
ment to provide security, as the state is
under the governor’s rule. Shri Rajdev Singh
had filed his nomination papers on 26th April
and since then he has met all the officers
right from the Govemor of the State to the
Home Minister atthe Centre. Atthe riskof his
lite he is moving about in this metropolitan
city which is the capital of this country and
nobody bothers for him. The Chief Secretary
of Punjab has admitted that the S.P. of his
district has got enmity towards him. That is
why the protection srovided (o him earlier
has been withdrawn. He said that he was
aware of it and he would find some way out.
But no such solution has been found.

This case was referred to the Jome
Ministry. A number of MPs have aiso given it
to the Minister in writing, but | do not know
whether those papers have reached the
Home Minists: or not. But this much | know
that in addition to Rajdev Singh’s letter the
letters of a number of MPs from this House
demanding the security for him have reached
the Home Ministerv. But no action has been
taken on it. Whiie on the otherhand, the
government is bringing a piece of legisiation
in the House today to provide Rs. 3.5 crores
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for the security of the family of an ex-Prime
Minister and other such three families. | do
not know as to what sort of country we are
going to create here? I is said that holding
the office of the Prime Minister givestremen-
dous opportunity of enjoyment and merry
making to a person but one should also
imagine the magnitude of stress and strain
that comes alongwith that enjovment. The
pleasures of the posts are liked by you.
Generally a Jumbo 474 aircratt is used for
the joumey to be performed by the P.M.
which involves a daily expenditure of Rs. 2-
3 crore. You like to enjoy world tours by a
couple of Jumbo aircrafts and you do not
bother about the way of life to be led afterthe
expiry of that tenure. The Prime Ministers
really care more to use their influence and do
80 in almost every matter. Generally he
enjoys to exercise his powers to instal or
change Chief Ministers overnight. That power
drunkenness gives a lot of pleasure to the
person who holds that high office. After all
what is meant by the family sacrifice? What
sort of family sacrifice is being done in India?
How many people have lost their lives during
the freedom struggle of this country? Mr.
Chairman, Sir, a large number of people had
sacrificed their lives in the freedom struggle?
Babu Genu was one such freedom fighter
who while participating in Satyagrah move-
ment against foreign goods stretched on the
road in the face of a running vehicle and laid
down his life. Does anybody remember the
name of Babu Genu?

We have been listening to the family
sacrifices for the last 30-35 years. Here | am
not quoting the name of Bhagat Singh.
Everybody knows him. But nobody in this
House knows the name of Babu Genu. Mr.
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Speaker, Sir, there are so many others who
sacrificed all their belongings for the inde-
pendence of this country. Has the govern-
ment finished its duty by giving Tamra Patra
and facility of second class free railway jour-
ney to the people who made a lot of sacri-
fices themselves alongwith their families.
Here it is mentioned that a particular family
made a lot of sacrifice for the country. But we
should know as to what is actually meant by
the sacrifices of that family. | do not want to
discuss that thing here. That will also be
discussed someday in this House. The ex-
tent of that pillage would also be discussed.
It is not an ordinary thing that the lectures
written by the officers are published by the
Publications Division and the royality of such
publications is paid to somebody else. Since
it is a very serious matter, it will also be
discussed here. In the present world India is
the only country where after the death of a
person 100 acres of land are kept by the
people in the name of his family members.
Houses are builtup in their name but these
are converted into the places of “Darshan”.
and in this way a land upto 100 acres is
retained. In Delhi, people do not have houses
to live in, but the people have managed to
occupy 100 acres of land by planting trees
on such plots of land in the memory of the
dead. One day all these things will be dis-
cussed in this House and there should be a
countrywide discussion on such issues. If it
is said that a person lands himself in an
unusual trouble after he is elected Prime
Minister, the people who are worried about
their lives should not be tempted by that
post. They should not come forward to con-
test for the same. In fact it is not the Prime
Minister who is to defend this country. But
these are only jawans of the army who stand
in guard of their country. Even at this mo-
ment they are alert on their places of duties
on the tops of the Himalayan ranges where
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their lives are always at a stake. Our jawans
dischargetheir dutiesthere indifficult weather
conditions for continuous span of 6 months
at a stretch. That sight moves us atthe depth
of our heart and our eyes well up in tears. It
shows as to how our young boys are sacrific-
ing their lives for the defence of this country.
As regards the working conditions of aJawan
at Siachen, even without a battle it is very
difficult toface it. Is the Government aware of
the fact - perhaps the Members know it - that
at least 10 percent of the jawans posted in
Siachen are sure to die without a battie and
bullet, because that place is located ata very
high attitude where sufficient quantity of
oxygen is not available and one is sure to die
in such conditions It is said here that the
office of the Prime Minister in this country is

fraught with a lot of risk. Then there are many’

people who love this country (Interruptions).
Who has insisted upon your becoming the
Prime Minister, We would like to say with due
respects that such excuses should not be
given before this House that the Prime Min-
ister is i1 great danger. So we would like to
say it in quite clear terms that we are not
going to accept this Bill. One thing more is
required to be mentioned here. If there is an
atmosphere of violence in the country and if
there is no security of the life of a political
leader, or a worker or on the whole there is
no security of life of anybody and it is not
certain whether a person can survive or a
person is always thinking in the terms of
security of his life, then it is the duty of the
Governmentto indentify thefactorsthat have
led to such a situation. It should also find out
its solution,. This morning went through a
newspaper. | believe the hon. Home Minister
too must have read it definitely. Some of the
newspapers of Delhi have given abrief of the
incidents of killings in Delhiduring the last 24
hours to show as to how the people of Delhi
have been facing a difficult situation. Day in

(Amend.) Bl 618

and day out, there are killings in this city, and
Government has not been able to check it.
Yesterday, an incident of killing was attrib-
uted to a criminal tribe by the police. By
criminaltribe they mean that any person who
is hungry tries to snatch and loot and when
he is caught, he may commit a murder. Such
a situation has permeated in this country
during the last 40-42 years in the name of
national development that the poor man of
this country has been left with no other
option but to think of theft and dacocity to eke
out a means of livelihood for himself. A week
ago, | was in Bombay. Since you are from
Bombay, you know that there are nearly 20
lakhs of peddiers and hawkers who earn
their livelihood by the roadside. The Munici-
pal Commissioner, who is an 1AS Officer has
decided that the business of these peddlers
and hawkers should be stopped, fortwith,
and by a single order he declared the busi-
ness of these two lakh hawkers as illegal. He
also mada it clear that they would not come
on the roadside again. It was followed by a
scuffle and lathi wielding and the trucks of
the Municipality were also used to round up
these peddlers. Finally the Chief Minister of
Maharashtra had to intarvene. Then | had to
ask him as why he was throwing those
people on the path of dishonesty, violence
and loot who want to earn their livelihood
honastly. |wasthe Railway Ministerfor eleven
months, Minor items such as sweets, candy,
chana or groundnut are sold by minor chil-
dren at the railway stations. They are not
allowed to sell these items, in the suburban
trains of Bombay. But during my tenure | as
a Railway Minister, | issued an order that
their business should not be hampered.

| was talking about the railways. As far
as the country's political structure is con-
cerned, we were in power for just 11 months
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and then we were ousted. What we consider
as the strongest system in the country is
actually far from that. If they are issued
licenses honestly the role of the middlemen
would come to an end. The present police
set up whether it is the railway police or the
regular police and the municipality and Gov-
emment inspectors are encouraging the
growth of violence. Why do we forget this
fact? Whenever there is any discussion on

violence we come to know how the country's.

police set-up contributes to the growth of
violence in the country. Let us think over it.

Sir, we are shocked when an M.P. is
physically assaulted and a question of privi-
lege arises. 5-€ days back we went foranon-
the -spot assessment of the Bharai incident
and later raised this maiterin the House. The
Ameena case raised a furore in the House
but cases of luggage thefts at railway sta-
tions go unnoticed. One day we raised this
matter. As far as violence is concerned,
whichever way you look at it, the Govern-
ment is responsible for half of the violent
incidents in the country. | am not talking of
those peopie who indulge in violence for
their livelihood but | am talking of violence by
the police and the Government. As far as
checking violence is concerned, | would like
to say that in the present atmosphere of vio-
lence the lives of political leaders, big indus-
trialists etc. are in danger. | request the hon.
Home Minister to find out the root cause of
this. Only then we can protect the lives of
such people.

Sir, the name of the late Indira Gandhi
was mentioned, that her bodyguards killed
her. | have always believed that there were
two persons in the world who should not
have died as a result of assassination. One
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was Mahatma Gandhi and the other was
U.S. President John F. Kennedy. Security
was provided but still they were killed. The
type of security we are talking about is not
enough. We must go to the root of the matter
and then find a solution. My friend Shri Ram
Bhasu sitting on my left made some incom-
piete remarks about the period of 5-10years,
and the hon. Home Minister while presenting
the Bill also said that the threat could possi-
bly diminish after 5 years. Time is a great
healer. | am not saying so with any malafide
intention but | am talking about the serious
problem which you are taking very lightly. |
would like to give an example in this context.
It is an historical fact that General Dyer was
killed after 26 years.

AN HON. MEMBER: Where was he
killed?

SHRIGEORGE FERNANDES: He was

.killed in London. Therefore, we should not

take this so lightly. Regarding this Bill, |
would appeal to the others that we should
not make two categorises of peopie. Every-
one’s life is of equal value. Such a systein
should not be established in the country In
view of these facts | strongly oppose this Bill.

16.00 hrs.
[English]

SHRIDIGVUAYASINGH (Rajgarh): Sir,
| rise to support the Bill and it is unfortunate
that hon. Members on this side of the House
are treating this very serious issue in such a
light-hearted manner. We are in a situation
where one of the most dynamic leaders of
modern India, Shri Rajiv Gandhiwas brutally
assassinated only a few months back and
his immediate family is also under a threat of
life. Their security is utmost essential.
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| was very sorry to hear the arguments
which were brought forward by some of my
friends. One of my friends said, “Why should
a person of a family of the Prime Minister
come into active politics? He should remain
behind the closed doors and he will be se-
cure.”

Hon'ble Shri George Fernandes made
along speech. There is no question of differ-
enciation. The point remains that the Special
Protection Group is a highly trained group of
Police officers who are to be trained only for
the security of VIPs. A special Act has been
provided for them. So, this group is essen-
tially for.the protection of the VVIPs who
need protection. Earlier it was confined to
the family of the assassinated Prime Minis-
tersonly. But now the pointis raised by some
of our Opposition Members and the Govern-
ment is including the families of ex-Prime
Ministers also. Though they may not have
threat of iife today, they may have it later. So,
| weicome thet provision also.

|failto understand why this protection ot
SPG is being confined only to five years.
Why does the Government feel that there
should be a time limit to this? The moment
the threat to life is not there, or if the family
feels that it does not need it, it can be
withdrawn. That is why, this bureaucratic
wrangle of fixing a time limit of five years is
not necessary. So, | feel that this should be
again considered.

There is not much to be said about this
Bill to support and the situation in this coun-
try has come no such a sorry state that
politics as such in this country are being
criminalised. Today only, on tha floor of the
House we heard about an ex-Member of
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Parliament and a Minister in Uttar Pradesh,
who in spite of his letter of warning could not
be saved. He could not be provided security.

Hon’ble Shri George Fernandes has
rightly pointed out the instance of ShriRajdev
Singh, a Sikh who is openly coming out
against the terrorists in Punjab. These are
the people whom security of the highest
order should be given. These are the people
who will defend this country against terror-
ism. No amount of policing and no amount of
military can save Punjab and Kashmir from
terrorism. Only people of Punjab and Ka-
shmir who have the guts and courage to

-stand up against terrorism can do it. They

may not be provided SPG protection. But |
would urge upon the Government to con-
sider such cases and provide them the high-
est possible security that is possible to the
Police force, the NSG or anyone.

That is why, | strongly advocate and
support thi$ Bill. | would also request the
Opposition Members to support this Bill.

In view of the present situation which
has been created by the utmost criminalisa-
tion of politics in this country, this Bill mustbe
passed and security of the highest order
especially SPG should be given to the family
of ex-Prime Ministers and asszssinated ex-
Prime Ministers.

[ Translation)

Translation of the speech originally
delivered in Telugu.

*SHRIBH. VIJAYAKUMAR RAJU (Nar-
asapur). Mr. Chairman, Sir, The Special

*Translation of the speech originally delivere in Telugu.
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Protection Group (Amendment) Bill, 1991 is
before the House for consideration.

Smt. Indira Gandhi, the then Prime
Minister was shot dead by her own Security
Guardin 1984. Everyone inthe House knows
how had the situation was in the country and
especially in Punjab during those days. Situ-
ation was tense everywhere. Shri Rajiv
Gandhi became Prime Minister after the
assassination of his mother. There was a
threat to his life and to the lived of his family
members after the assassination of Smt.
Indira Gandhi. It is a fact which nobody can
ignore. The prevailing atmosphere, the
worsened law and order situation is quite
well known to everyone. Keeping in view the
threat to the life of shri Rajiv Gandhi and his
immediate family members, a Special Pro-
tection Group was constituted in the year
1988 to provide for the proximate security to
him and his family members. Thus a special
security cover was provided to him thereaf-
ter.

Now this Amendment Bill has been in-
troduced in the House extending the scope
of the parent Act to the assassinated Prime
Minister, assassinated ex-Prime Ministerand
to theirimmediate family members. Thedeath
of Prime Minister or an Ex. Prime Minister
may depend on various factors. it may be a
natural death or a murder. We have to con-
sider all aspects when a Prime Minister or an
Ex. Prime Minister is assassinated. What is
important is the prevailing situation, both
political and social, during that period. Secu-
rity cover very much depends on the prevail-
ing situation. This Amending Bill is now intro-

duced to extend the security cover of the

Special Protection Group to the immediate
family members of the assassinated Prime
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ter. Nowthe Hon. Minister has stated that the
security cover would be provided for a period
of 5 years. | humbly submit that the security
cover should not be tagged to a time frame.
Security cover cannot be decided by a par-
ticular, prescribed time limit. It very much
depends on the prevailing atmosphere. It is
the primary duty of the Govt. to provide
security to all those who need it. Ensuring
the safety and security of every citizen is the
fundamental responsibility of any Govern-
ment. Nobody can dispute this basic fact.
Any citizen, whosoever he might be, is en-
titled to get protection from the State if his lifa
is in danger.

Sir, we are living in an uneasy atmos-
phere. The law and order situation, is wors-
ening day by day. Crime is intruding the
body-politic of the country. There is no secu-
rity to anyone. In such a situation protection
by State is quite imminent to confine the
security cover to family members of the
assassinated Prime Minister and Ex. Prime
Minister only 1o 5 years is not justified under
these conditions. It should be provided as
long as it is necessary. The Gowt. should
review the position from time to time and
decide about the security arrangement. An
amendment Bill to this effect should be intro-
duced as early as possible. It is upto the
Gowt. to decide how a long a person or a
family needs the State protection. Constant
review is necessary for the purpose. The
financial memorandum says that the expen-
diture involved for this purpose is Rs. 4.5
crores per annum. It is only two or three fami-
lies which need special security today. But
tomorrow the situation might be different.
For 44 long years: after independence, the
Prime Minister came from one family only.
Situatior is going to be different now on-
wards. Already we have seen the frequent
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changes in the Prime Ministership in the last
couple of years. What is going to be the
burden on exchequer in coming years if we
provide security to each and every family of
the ex. assassinated and assassinated ex.
Prime Ministers. Is the country in such a
sound position economically to bear the
burden? Hence the need should be taken as
the primary consideration but not time. It
should not be by virtue of death, but it should
be by virtue of the prevailing situation. More-
over, now the Bill is confined only to the
immediate family members of the assassi-
nated Prime Ministers and ex. Prime Minis-
ters. It should not be so. As the Hon. mem-
bers who preceded me pointed out, the life of
our Ex. Members of: Parliament, who also
had been an Ex. Minister, was not protected,
though, he brought to notice of the Govt. one
and a half month ago that there is a threat to
his life. Ignoring all the persons who really
needed and deserved protection, to spend
Rs. 4.5 crores on a singly family is highly ob-
jectionable. The same facility should be
extended to all those who need it. Mahatma
Gandhi advocated peace. He is the father of
the nation. Millions, under his leadership,
sacrificed there lives for the sake of inde-
pendence. They faced bullets cheerfully for
the sake of their motherland. But, today the
situation is quite opposite. People run away
the moment they see the guns. The society
has degenerated to such a low level. Whatiis
the reason for this demoralisation? We the
men in politics are responsible for this deg-
radation of the society. We cannot shun
away from this responsibility. Even after 44
years after independence, we could not
achieve economic equality. We failed to
provide social justice to our citizens. We
failed to achieve our economic and social
goals. This is the sum the substanc2 of our
44 years’ rule. What is more, we could not
even provide security to our people. The
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society has been divided on communal, caste
and regional lines. Terrorism and extremism
are ruling the roost today. It all speaks vol-
umes of failure of the successive Govts. The
time has now come to think about of prog-
ress and the well-being of everyone. Indi-
viduals in the country should not be left to
make their ov/n arrangements for the safety
and security of their lives. It is the responsi-
bility of all the political parties to think and
make up their mind as to which direction the
nation has to proceed.

| do agree that the security cover has to
be provided to the families of assassinated
Prime Minister and assassinated Ex. Prime
Ministers in the country. But atthe same time
let me tell you that nobody is safe in the
country today. The Government shouid at
once take steps to improve the situation. Sir,
1am not one of those who think that providing
special security to the families of assassi-
nated Prime Ministers and Ex. Prime Minis-
tersis not at all necessary. Those families do
deserve protection. We agree on this pointin
principle. But at the same time the special
protection should be extended to ail those
who are in need of it. Under the prevailing cir-
cumstances it is very much necessary.

I conciude my speech Sir, tharking you
for the opportunity you have give me to
speak. '

PROF. RASA SINGH RAWAT (Ajmer):
Sir, | would like to express my views on the
Special Protection Group (Amendment) Bill,
1991 which is under consideration of this
House.

All citizens of our country are equal from
Kashmir to Kanyakumari and from Gujaratto
Nagaland. The primary duty of the Govemn-
ment of the day is to ensure the safety of life
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and property of citizens. lf itfailstodo sothen
it has no right to continue in power.

Sir, rulers of ancient India put their
subjects before themselves. | regret to say
that a dynastic rule prevailed in India subse-
quent to Independence anu now Congress-
men have brought this Bill to express their
loyalty towards the Nehru family. Till now
they had expressed their loyalty towards
Rajiv Gandhi but now that has changed to
loyalty towards Rajiv Gandhi's family as is
evident by the introduction of this Bill. Unfor-
tunately, there is a race among Congress-
mer to prove their loyalty to Shrimati Sonia
Gandhi. The brutal assassination of Rajiv
Gandhi was a blot on the country. But what
were the circumstances that led to the killing
and who was responsible for it? Which
Government was in power at that time?
Inspite of this, crores of rupees would be
spent towards NSG protection for Shrimati
Sonia Gandhi and her family. Initially the
SPG was set up for the protection of the
Prime Minister. Nowthe Bill is being amended
to provide such protection to former Prime
Ministers and family members of Prime Min-
ister also. This is a clear-cut discrimination
between one citizen and another. We have
three former Prime Ministers in Shri Morarji
Desai, ShriV.P. Singh, ShriChandra Shekhar
and also Stri Gulzari Lal Nanda who has
been caretaker Prime Minister on 2-3 occa-
sions. The Government has never paid any
attentiontowards providing protection to them
and their families. All this is being done to
portray and demonstrate loyalty towards
Nehrufamily and Smt. Sonia Gandhi. Some-
times they advise the Prime Minister to set
up ‘Rajiv Foundation’ and then on gauging
the futility of the exercise, they start oppos-
ing the idea by saying that Mrs Sonia Gandhi
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is againsi all such moves. | would like to
make clear that large sums of money of the
country now will be spent in the name of
Jawahar Jyoti and on Raijiv Jyoti.

Recently a detailed report about Nehru
Memorial Museum appeared in the newspa-
pers as to how the wealth of the country is
being misused in the name of private ex-
penses. | submit that it is the duty of the
Government to protect life and property of all
the citizens of the country. In Punjab and
Kashmir thousands of innocents are being
massacred. They are not being spared atthe
time of travelling even. They are being bru-
tally killed in trains and buses, they are made
to disembark form buses and are asked form
a queue thereafter the militants shot them
dead. River waters of Punjab have becoma
red, and in Kashmir lakhs of persons have
been made to fiee from their hcmes. Nobody
is bothereg about the safety and security of
women anc-children in these two States. To
provide security to members of a particular
family nearly a crore will be spent annually at
tne cost of the people of India. How much
amountwili be spent in five years and by how
much will it increase? This Bill has been
introduced on superflous grounds to provide
security to elitist set up and to create some
kind of fantasy. | therefore oppose the Bill.

Sir, through you, | would like to remind
the House of the recent statement made by
the hon. Ministar of Home Affairs, who is
present in the House, regarding his inability
to raise another bataliion of CRPF for short-
age of funds. Due to paucity of funds a new
batallion could not raised. But for this at one
go Rs. one crore (Interruptions)

Our country is facing economic and
foreign exchange crisis. On the one hand the
Ministers and the Prime Minister are ap-
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proaching foreign nations with begging bowls
and on the other hand the money is being
squandered away like this. Such extrava-
gance needs to be checked.

The former Chief of Army Staft sacri-
ficed his life for the cause of nation. He fell
victim tc the bullets of militants for ordering
trocps to enter into Golden Temple during
Operation Blue Star to flush out terrorists
from the temple premises. The Government
could not protect his life at Pune. It has sven
failed in providing adequate security to Mr
Rebeiro, who served as Punjab Police Chief
for along time, and is at present an Ambas-
sador abroad. | would like to remind the
Coungress (l) members making loud procla-
mations about secularism that-

“Jeko Rakhe Sayain Mar Sake
Na Koi,

Bal Na Banka kar Sake Jo Jag
Beri Hoya".

Have fait in God and formulate such
policies, that people do not kill each other
2nd life and property of citizens are safe and
secure.

In the end | oppose the Biil and thank
you for giving me an opportunity to speak.

[English)

SHRIPAWAN KUMARBANSAL (Chan-
digarh): Mr. Chairman, Sir, the last decade
has witnessed violence of unprecedented
magnitude. Political frustration has led to the
criminalisation of politics. Different sections
of political parties and political grougs which
have not been able to come to power, to
form the gevernment in a State or at the
Centre, have resorted to means which are
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not becoming of political parties of political
groups in a civilised country.

When Shii Rajiv Gandhi took over the
reins of this country in 1984, it was in the
aftermath of agreat nationaltragedy, we had
lost Mrs. Indira Gardhi because of political
violence in the country. There were various
options opened before Shri Rajiv Gandhi at
that time. He could have gone in for soft
options. He could have compromised with
forces which ere inimical to the country or, in
any case, were not conduciveto the welfare
of the country. But that was the time when he
stood firm. That was the time when he had
decided what path he had to foliow for the
glory ofthe country, and he chose the path of
righteons struggle. He chalked out a goal for
the country which was meant to take India to
the 2Ist century. That wasthe crucial moment
in the history of India when Rajiv Gandhi took
firm decisions. When Rajiv Gandhi took bold
decisions, people who were flabbergasted
over his success, started contriving, started
a conspiracy to eliminate him. It was in that
environment when the Government thought
it fit to enact the Special Protection Group
Act of 1988 to provide security to the Prime
Minister and his immediate family.

In the 1989 elections, the people gave
their verdict against the Congress. Shri Rajiv
Gandhi ceased 1o be the Prirne Minister but
the security threat did not abate. It rather
aggravated because there were peop'e, both
inside and outside the country, who wanted
to ensure that he did not come back to
power. Those conspiracies which | hava just
referred to caught momentum. People
worked overtimeto ensure that Rajiv Gandh,
was eliminated. We raised the voice at that
time to seek Special Protection Group's
security for Shri Rajiv Gandhi. The Govern-
ment of the day then declined it on the
ground that the security under the Special
Protection Group Act, 1988 was available
only to the Prime Minister. (Interruptions)
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Yes, it was. But there was nothing stop-
ping the Government to amend the Act to
provide that security to Shri Rajiv Gandhi
also. And you have seen the consequences
of not providing that security to him. My hon.
irilend Shri Rawat, speaking from the other
side, was referringto the cost involved in this
case. Does he want to measure the security
of aformer Prime Minister, who was poised
to take over the reins of the Government
again, interms of Rs. 4 crores, or something
like that? | am afraid, my hon. friend Shri
Rawat has not gone into the amendments
moved by the hon. Home Minister to the Bill
before the House. If you read the Bill with the
amendments, it will to clear that the Special
Protection Group security would be avail-
able to any and every former Prime Minister
ofthe country. And it we start working outthe
cost involved in providing security to those
people who held high offices in this country,
then, | am sorry, we are not doing our duty
and we are not coming upto the expectations
of our political system. It is not just that a
person happens to hold one position today
and ceases 1o hold that position tomorrow.
In our democracy, and for that matter in any
democratic system, a person who has held
any high office today may be voted out by the
people tomorrow and then returned day af-
ter.

It is with utmost regret that | am con-
strained to express my opinion and to ex-
press a fear that the opposition to this Bill
does not emanate from bonafide intentions.
Iknow | am making a little stronger remark on
this, particularly about my friends from the
B.J.P. But if you look at the security environ-
ment prevailing in the country today...

PROF. PREM DHUMAL (Hamirpur): Sir,
will you allow me for a minute? (/Interrup-
tions)
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MR. CHAIRMAN: No please. Why do
you interrupt now?

SHRI PAWAN KUMAR BANSAL: Sir, |
am wanting to rebutt what hon. Member Shri
Rawat said from the other side (Interrup-
tions)

MR. CHAIRMAN: You have spoken. He
is replying. That is all. There cannot be reply
to reply. Nothing is allowed. The time is

going up.
(Interruptions)

SHRI PAWAN KUMAR BANSAL: Hon.
Member Shri Rawat, while speaking from
the other side, has over-strained himself to
accuse the Congress of wanting to perpetu-
ate one - that is Nehru family in the country.
| want to remind Shri Rawat that what the
country is today - the country owes its posi-
tion of pre-eminence to the Nehru family
(Interruptions)

Shri Rawat is forgetting today, and so
also my friends on the other side, as to what
was the contribution of Shri Motilal Nehru to
the freedom struggle. (/nterruptions)

He is forgetting about what was the
contribution of Pt. Jawaharlal Nehru (/nter-
ruptions)

He is alsoforgetting the glorious heights
the country attained during the regime of
Mrs. Indira Gandhi. And when Mrs. Indira
Gandhi died,

Perhaps they were - again | am sony to
make the statement

Their dreams will not come true be-
cause the people of the country... (Interrup-
tions)

SHRI GEORGE FERNANDES: Sir, |
am on a point of order.
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SHRIRABI RAY (Kendrapada): lamon
a point of order (Interruptions)

PROF.PREM DHUMAL: | amon a point
of order (Interruptions)

MR. CHAIRMAN: Please do not make
any uncharitable remarks, to this extent,
against any political party.

(Interruptions)

SHRIPAWAN KUMARBANSAL: I never
wanted to. | just wanted to discuss what the
Bill was. (Interruptions) There is nothing
uncharitable. it may be uncharitable to the
Members on the other side, when | say
that...

SHRIRABIRAY: Mr. Chairman, lamon
a point of order(/nterruptions)

MR. CHAIRMAN: Also please do not
make any defamatory statements.

MR. CHAIRMAN: A Member while
speaking is not aliowed to make defamatory
statements against any Member or any po-
litical party please.

(Interruptions)

SHRIRABIRAY:lam on apointof order
(Interruptions). Let me make my point of
order. (/nterruptions)

| Translation)

| am on a point of order. Sir, the hon.
member has got every right to express his
views, but | wouiid like to say that the allega-
tion levelled against the opposition parties
regarding assassination of the former Prime
Minister, Smt. Indira Gandhi are not correct
(Interruptions) | would like to say that despite
being checked by you or the hon. member
kept on reiterating the allegations.
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Try to be self-introspective. Don't talk
like this about the former Primer Minister,
Mrs. Indira Gandhifor whom everybody had
affection. That does not behove well of you.
(Interruptions)

SHR!I PAWAN KUMAR BANSAL: |
would like to clarify, because what Mr. Rabi
Ray said is a commaent against my conduct.

Let me say what | said. Sir, you could
call for the record to see what | said. | would
only like to say...(Interruptions) | want 1o
raise the point.

MR. CHAIRMAN: Go to the other point,
please.

SHRIPAWAN KUMAR BANSAL: What
| said was that there were people who per-
haps thought...

That is what | said, Sir. (Interruptions)

MR. CHAIRMAN: Whatever you said
refers to the other political parties (/Interrup-
tions)

MR. CHAIRMAN: I is not proper to
make defamatory statements against other
political parties. You go ahead now. Go to
the other point.

(Interruptions)

SHRI PAWAN KUMAR BANSAL: Mr.
Chairman, Sir, | am proud of it if | am called
the disciple of Rajiv Gandhi. if | am called the
disciple of Mrs. Gandhi, | am proud of it, I |
am called the follower of Rajiv Gandhi, | am
proud of it. | am proud of being the follower
of Rajiv Gandhi. (interruptions).

MR. CHAIRMAN: You address the
Chair.
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SHRI PAWAN KUMAR BANSAL: Sir,
are you permitting those remarks? i Mr.
Rabi Ray has got up to say this, you ask me
to keep quiet on that remark. Is that remark
being permitted? (/nterruptions)

MR. CHAIRMAN: Kf any derogatory
remark is made against the Member, | will
expunge it after seeing the record.

(Interruptions)

SHRI PAWAN KUMAR BANSAL.: Sir, it
is unfortunate. | can understand the fear of
my friends from other side. Because the
dominating personality of the eminent people
from Nehru family it has not yet been pos-
sible for them to come out of their fearful
Parehoia.

Sir, it was not in good taste for my hon.
friend, Shri Rawat to keep referring to the
name of Mrs. Sonia Gandhi today on this
matter. (Interruptions)

[Translation)

Ithink, |am well educated to understand
intricacies. With your permission | would like
to come to the provision of the Bill.

(English)

Mrs. Sonia Gandhi is the widow of Shri
Rajiv Gandhi. If there was any ** onthe part
of these people, they would not have made
those comments which they are making.

Sir, in deference to the sentiment of the
triends from the other side, the hon. Minister
has moved an amendment.

Sir, an uncharitable comment was made
on the Rajiv Gandhi Foundation, | don't
understand the relevance of that in this pro-
vision. This Bill simply seek to provide proxi-
mate security by the special protection Group
to the immediate family of former Primer
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Ministers, besides that of the present Prime
Minister and his family. (Interruptions). | want
to tell my hon. friends from the other side that
none other than me in this House knows, |
know what is the agony of terrorism. My own
bother was kidnapped for two months and |
did not say that here. And he is wanting to
give a lecture on that.

| never approached their Government
or any of those people. It was in their State
that my cousin's kidnap was said to be. | did
not come to any of them. | did not approach
them. Today they ar wanting to give sermons
to me here. | know what they are up to. That
is what is unpalatable to them. Even today
sitting in their seats, they are thinking of 10
years ahead. Still the ghosts of fear haunt
them because they know that in the pres-
ence of the Nehru family, in the presence of
the Congress tradition, given the history the
Congress has, despite all sorts of propa-
ganda unleashed againstthe Congress, they
are not able to fulfil their ambitions.

On hon. Member while speaking on
some other bill the other day referred to the
atma of the country. India does have its soul.
India has inherited the traditions of the past.
it does have the soul. If that soul is bleeding
today, it is because of some sections of

-political group here because of whose acts,

the country finds itself in a mess.

Sir, | would seek your indulgence be-
cause not many people have to speak from
our Party. | would not exceed the time allot-
ted to our Party. (Interruptions)

MR. CHAIRMAN: Ignore all the com-
mentaries, address the Chair and speak on
the subject.

SHRI PAWAN KUMAR BANSAL: if my
hon. friends on the other side are just consid-
erate enough, large-hearted enough to ac-
cept the reality, after having huried all sorts
of abuses, after having made all sorts of
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malafide allegations againstthe Congress-I,
against the Government for bringing this Bill,
this occasion would not have arisen. This Bill
is in response to the responsibility not only of
the Government but in response to the re-
sponsibility of the nation to protect the lives
of the former Prime Ministers to protect the
lives of the immediate families of the former
Prime Ministers. | do not think any of our
friends on the other side would rise to say, let
the former Primer Ministers go to dog. They
would not say that the country need not
bother about the former Prime Ministers. Let

the former prime Ministers and their families.

be thrown before the wolves— they do not
wish to say so, | am sure. If that is the spirit
behind this Bill, | do find it unfortunate when
all sorts of extraneous matters are being
brought in when argumaents are going off the
tangent, from the basic provisions of the Bill.

Sir, | support this Bill. It was the sacred
responsibility of the Government to bring in
this bill. What we had said earlier was proved
true in the death of Shri Rajiv Gandhi. had
the then Government paid heed to what we
were saying, we would not have faced the
national calamity, national catastroph in the
death of Shri Rajiv Gandhi.

Before | conclude, | would only say that
this Bill deserved outright acceptance by the
House. Referring to the various amendments
moved to the Bill now, | would honestly say
and | would like to draw the attention of the
Government to one glaring fact which is
noticeable now that the standard of the draft-
ing of legislation has deteriorated. It is not
suddenly that this has happened. Over the
years we are seeing this. if you see the
amendments, they are more lengthy than
the Bill itself.

| feel that this Bill itself could have been
withdrawn and a new one could have been
brought in its place. But since the Govern-
ment has responded to the views of the hon.
Members in this house at the time of intro-
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duction of the Bill, the Government deserves
kudos for this and not condemnation as it is
being done from the other side.

| just like to make one comment on
Clause 4.

MR. CHAIRMAN: We are not consider-
ing Clause by Clause at this stage but the
general principles.

SHRIPAWAN KUMAR BANSAL.: Sir, If
I refer to the Clauses, you will bar me from
doing so, But you asked me to confine to the
provisions of the Bill. For that reason, | am
referring to Clause 4. Clause 4 provides for
the security by the Special Protection Group
only for a period of five years to a former
Prime Minister or Members of his inmediate
tamily and that period of five years is reck-
oned form the datethe Prime Minister ceases
to hold office.

I think this provision also could lead to
some difficulties at any given point of time, in
future.

It is not that after a period of five years,
the security perception, the security threatto
any former Prime Minister would not be
there.

if in agiven case, the Government were
to find that the security threat still remains,
the Government would again have to come
with an amendment.

My suggestion in view of that would be
that provision as this could have been de-
leted and instead it could have been left to
the Government. That is, if in a given case,
the Government feels thatthe security hasto
be provided to any former Prime Minister or
the members of his immediate family, that
could be done at any time because the law
that is framed is for good.

ltis not atransitional piece of legislation.
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It is meant to be on the statute book for all
time to come as a symbol of the manifesta-
tion of our concern for the welfare of any
person who happens to hold the high office
of the prime Minister of the country because
during the period the Prime Minister holds
that office, there may be many uncharitable
decisions which he may have to take. There
may be many strong, difficult decisions which
he may have to take and it may earmn the
wrath of some people both in and outside the
country and, for that, it becomes the respon-
sibility of the nation to provide security.

With these words, | support the Bill.

SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Chairman, Sir, So far as the
personalities are concerned. we have to
avoid that because last time at the time of
introduction also | said | am not referring to
any personalities.

But the Government has, by its own
action, brought certain persons who unfortu-
nately belong to a bereaved family and we
have all our sympathies for them. They have
been brought into the central position. Kindly
look at the Statement of Objects and Rea-
sons. The objects and reasons are meant for
one family. It makes the Bill applicable only
to one family. It says:-

*Following the tragic assassination of
Shri Rajiv Gandhi, Government have re-
ceived reports that indicate that several
extremist organizations, inside and outside
India, cre conspiring to cause harm to the
members of his immediate family. The threat
perception emergin from these reports con-
firms that the danger to the members of the
immediate family of the assassinated ex-
Prime minister is grave and serious.”

“Therefore, this Bill". Therefore, you have
made it very very clear to be only for one
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family. | sympathise with that family. | am
sorry for what has happened. | am extremely
sorry that this Bill has been brought and
necessarily the personalities are coming in
the discussions.

The point we made last time at the time
of introduction of the Bill, apart from the
clumsines of the drafting which stated as
assassinated Prime Minister, assassinated
ex-Prime Minister and so on and so forth.
Now, to give company, the former Prime
Ministers have been brought in. The present
Prime Minister and his family are already
covered under the Act. Therefore, to make it
less obvious, without changing the State-
ment of Objects and Reasons, you have
brought in now the former Prime Minister
and his family. Well, | had made this submis-
sion earlier and | have to make it again that
it is the obligation of the Government to
provide security to all and sundry. Security to
everybody and everybody’s family, the life of
every person in that family is precious.
Somebody may be losing his father; some-
body may be losing his son. Itis as important
to that family as to any other family. The
threat perception may be more. But in this
country, are notinnocent people being killed?
Rightly, one hon. Member said that people
are brought down from the bus, fromthetrain
and they are being kilied indiscriminately.
What is their fault? What is the feeling of the
Members of theirfamily? Therefore, | strongly
feel aboutit. ltis the obligation ofthe Govern-
ment to provide security to everybody. | say
that you take the power to provide security.
But why do you bring in a Bili mentioning one
particular individual or individual family?
Really, the Bill, as originally introduced, was
only for three individuals in this country.
There is no doubt about it. The Prime Minis-
ter and his family are already covered. There-
fore all these questions have now come up.
| say that you take the power. | said on the
last occasion and | still say that | trust the
Home Minister. He will decide who will re-

quire special protection or not. Now, a
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mandatoty duty is being imposed on the
armed forces to provide security to ‘A’, ‘B;’ or
‘C’. Why it is singling out by law?

Sir, Ilknow some people, because of the
positions they occupied or they have occu-
pied as Shri Pawan Kumar Bansal says, and
because of the fact they have taken or have
to take unpalatable decisions, require a little
more concern. But we are becoming prone
to threats. Even today we were discussing
about it. We were present and the Home
Minister was also present. Regarding secu-
rity, sometimes to me it seems we are over-
reacting. But how many people are able to
protect themselves? For that matter, after
this Bill was made into a law and the Special
Protection Group was constituted as an
armed force, could you save the life of the
former Prime Minister? You could not save
the life of the fcrmer Prime Minister? There-
fore, this is not the final protection. Could you
save the life of Shri Rajiv Gandhi?

SHRI PAWAN KUMAR BANSAL: That
was not provided to him?

SHRISOMNATH CHATTERJEE: What
are you talking? Was it not provided to him?
(Interruptions)

SHRIPAWAN KUMAR BANSAL: it was
automatically withdrawn. He died because
security was not provided to him. Manytimes,
we have raised in this House about the
withdrawal of security to him. (Interruptions)

SHRISOMNATH CHATTERJEE: What
is the law? How to do it? Under the law, you
cannot withdraw it. The law as it stands say:

“There shall be an armed force of the
Union Government called the Special Pro-
tection Group for providing proximate secu-
rity to the Prime Minister and the Members of
his immediate family...”

He was ex-Prime Minister. But every
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possible security arrangements you had
made? Did you not make arrangements?

SHRI PAWAN KUMAR BANASL: You
come to a different point.

SHRI SOMNATH CHATTERJEE:
Therefore, what | am saying of this is that
you may not have given the name of Special
Protection Group. But you had provided
special Protection group for him. Can you

‘deny that?

SHRI PAWAN KUMAR 3ANSAL: You
understand it in a different way.

SHRI SOMNATH CHATTERJEE:
Therefore, the point is by giving a nameto a
force, nobody has said you withdrew the
special protection to him.

SHRI PAWAN KUMAR BANSAL: That
was exactly what happened, which costed
the life of Shri Rajiv Gandhi. (Interruptions)

MR. CHAIRMAN: No interruptions
please. Shri Somnath, you may address the
Chair.

SHRI SOMNATH CHATTERJEE: So
far as the country knows, Shri Rajiv Gandhi
was being provided with full security. What
had been commented upon was the sup-
posed remissness of the Tamil Nadu Police.
But, sofar as the other security is concerned,
there was nolack of it. It was not that he ever
had made any complaint of lack of security.
He never made any complaint about the lack
or security of absence of security. (Interrup-
tions)

SHRIPAWAN KUMAR BANSAL: it was
not our Government.

SHRISOMNATH CHATTERJEE: ifyou
are talking of the responsibility of the then
Government, then it was your Government.
{Interruptions)
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When a sitting Member of Parliament
was threatened, what was the security that
was provided to him. A member of my group,
Shri Zainal Abedin, had moved a resolution.
He was threatened more than once by tele-
phone, letters, and a threat for extermination
of his family. | brought it to the notice of the
Home Minister, | brought it to the notice of
hon. Speaker and after repeated represen-
tations, one or two persons were provided at
his House. But, he has no car; he is going
about on the streets with a plain-clothed
policeman following him. Is it a security? Is
that a protection? Did you provide him with a
car? What are you talking?

It was the same with the former Member
of Parliament, Shri Rajdev Singh. What was
his crime? It was that he was Member of
Parliament; he belongs to Punjab and he
was already acandidate. That was the crime,
he has committed. His security has been
withdrawn. Does he not require the security?
The question is whether you should be
allowed to play double standards. That is
what Shri George Fernandes has corractly
pointed out. His reasoning cannot befaulted.

This country which is in such a serious
economic crisis with many other problems,
are you able to solve that problem by pass-
ing this law, by making some people more
equal thanthe others? But, as | said, 1am not
on behalf of my party, | am not on behalf of
myself, saying that no protection should be
given. it will be misunderstood. | do not want
to give any signal to the country that we are
not concemed about the security of that
family. They had suffered a lot and they
should be given full security. But, why this
special security? That is what | am trying to
find out. What special protection group we
will provide and can there not be any other
protection? It has been rightly said that so
many people in this country have given their
lives, have sacrificed everything. It is not
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something knew. Shri Santosh Mohan Deb
was for a while in the Home Ministry, why he
was brought in and why he was removed, |
do not know. | have written to Shri Chavan,
the other day. Now, people are coming to us
and we are making representations after
representations. Sometimes, they say that
“well, those of your co-prisoners’ signatures
are not legible properly; his records are not
recoverable. Since 30 or 40 years old rec-
ords were not found, they have been thrown
to the winds. These people are suffering
today, in spite of their sacrifice they had
made for the country You are saying, some
sacrifices are more important than other
sacrifice. We are not approving of this atti-
tude. We don't like this approach.

DR.DEBIPRASAD PAL(Calcutta North-
East): Special security is being provided to
the Chief Minister of West Bengal and his
son.

SHRI SOMNATH CHATTERJEE:
Through Special Protection Group?

DR. DEBI PRASAD PAL: Yes.

SHRI SOMNATH CHATTERJEE: You
are a totally ignorant person as we all know:

DR. DEBI PRASAD PAL: His son re-
quires protection. He is not in power. Why
the West Bengal government is spending so
much of money on him?

SHRISOMNATH CHATTERJEE: He is
a totally ignorant man. There is no Special
Protection Group applicable there. | thought
he was enjoying his sleep, now suddenly he
has woken up:

What | was appealing to this Govern-
ment is that, they are unnecessarily creating
some kind of a feeling about a family in this
country which could have been easily
avoided. Have all the powers exercise with
discrimination, with discretion, sothatpeople
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can understand that the Home Minister who
is in charge of the country’s security situation
has applied his mind and has given protec-
tion - whether it is Shri Zainul Abedin or Shri
Rajdev Singh or Mrs. Sonia Gandhi and her
family? But here you are singling out some
particular family for a particular benefit. For
that, of course, you cannot deny that a huge
sum is being spent. No doubt that it is a huge
sum.

Now you have included former Prime
Ministers. By this proposed amendment, you
are including the former prime Ministers, etc.
for five years. If they choose to decline, it is
OK. If they don't choose to decline, then you
have to provide it. Then Rs. 4.5 crores on
every family will be spent.

SHRI PAWAN KUMAR BANSAL: It is
not so. It is the total amount that is going to
be spent.

MR. CHAIRMAN: Let the Home Minis-
ter reply, why do you bother about it?

SHRISOMNATH CHATTERJEE: Ishall
stand clarified. | don't think he has been
briefed by the Home Minister or whether he
is contemplating him as his colleague. It
says “the expenditure that will be incurred
for the additional personnel, equipment and
facilities required for the above purpose™
above purpose is to protect this particular
family - “is Rs. 4.5 crores per annum”. If more
families are added, more money is to be
spent. This is simple arithmetic. In Haryana
they have good mathematicians, | suppose.

SHR! K.P. UNNIKRISHNAN
(Badagara): All Lals are good in accounting:

SHRI SOMNATH CHATTERJEE: We
were told that supporting this Bill is showing
large heartedness and being considerate.
Mr. Bansal says it is the responsibility of the
nation. That is precisely what | am talking.
The responsibility is to protect everyone in
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this country. You are not talking about oth-
ers. You have not spoken about Shri Zainul
Abedin, you have not spoken about Shri
Rajdev Singh. Therefore, we are opposed to
this double standard. | say, provide all the
necessary protection to this family. But you
must provide similar security to whoever
needs protection in this country.

It is a matter of great concern that more
and more people are requiring security in
this country. Ministers are requiring security.
| get scared whenever | go in that main
portico entrance. So many Ministers are
coming and MPs are coming. As soon as the
doors of their cars are open, AK-47 things
come out and people jump out from the cars.
For us, who have neither any security, nor
even a plain clothed security man, nor AK-
47, 1 don’t know what is going to happen. We
seem to be men of no status.

17.00 hrs.

| believe, nowdays some people are
taking this because that has become astatus
symbol. f you have an AK-47-WALLAH,
with you, then you are sufficiently important
in this country to be a target of terrorists.
Some of them should be target however.

Therefore, my party would not vote
against this Bill. | can assure you. But we do
request you that do not try to show your
affection or your respect by laws of this
nature. You are only showing disrespect to
the former Prime Minister. You are not show-
ing respect to his memory by providing this
and singling them out for comments and
criticism probably which they have not de-
served themselves. His widow and his chil-

-dren have not deserved this criticism. They

are the victims of the circumstances. You
could have done it with much greater grace
and much greater consideration forthem. By
this, you are only opening the gates of criti-
cism.
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| would have expected and | would
expect the Home Minister to give this assur-
ance that everybody will be given protection
so that they do not have to run after police
officer, Home Minister and then Speaker,
Secretary General, and so on and so forth to
get the minimum protection for which they
are not at fault.

MR. CHAIRMAN: | think, | should now
ask the Home Minister to reply.

(Interruptions)

Sufficient people have spoken on be-
half of your party. (Interruptions) We are
running against time. Now it is five o’clock.
Two hours given for this Bill will be over by
5.10.

[Translation)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Two names are still left in the list of
speakers from this side. | have also given an
amendment for circulation of the Bill for
eliciting public opinion. With your permission
we will finish our speeches quickly.

[English)

MR. CHAIRMAN: | will give you one
minute.

(Interruptions)
[ Translation)

SHRITEJ NARAYAN SINGH (Bauxar):
Mr. Chairman, Sir, from our side also a few
speakers are waiting for their turr. We aiso

want 0 give a few suggestions.

\v+*EPTEMBER 11, 1991

(Amend.) Bl 648
(English)

MR. CHAIRMAN: Mr. Chitta Basu,
please be brief.

SHRI CHITTA BASU (Barasat): Sir, to
begin with, let me make it clear that | do not
share the threat perception behind this Bill.
The Bill has been conceived with a percep-
tion to provide security to an individual. We
have got a law in the country. Before law, a
everybody is equal. But that does not mean
that we are opposed. As far as my party or
myself is concerned, we are opposed to
providing the most sophisticated security
arrangement for an individual, namely, Mrs.
Sonia Gandhi and her children. We are not
opposed to it. But the perception of the Bill is
faulty because the entire idea is to classify a
group of persons among the masses of our
country. It is a violation of this principle of
equality before law. If my friends do not
become very much angry with me, | would
say, if you allow me to say. itis nothing butan
exhibition of unwanted sycophancy from
within a group of the ruling party today. |
think, this was not necessary atall. There is
nobody in this House, there is nobody in the
country who does not want proper protec-
tion to be given to a widow, a respectable
lady of our country, who happens to be the
wife of the former Primer Minister of the
country. Nobody denies it. It was nothing but
an exhibition of unwanted sycophancy.
Therefore, | cannot accept the very basic
idea of the perception of this Bill.

Sir, 1 am told that a special committee
was set up to look into the security arrange-
ments made by the Government for the
family of our former Prime Minister. A special
committee was set up to advise this Govern-
ment as to what improvement is necessary
for the security arrangements of Mrs. Senia
Gandhi and her family. Some of the highly
placed officials - | do not want to mention
their names - made three trips to the United
States of America to examine what kind of
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security should be provided to a person
whom we have got in our
mind...(Interruptions)... | am told that the
special committee also did not recommend
for the coverage under the SPG. They did
not recommend it. | think they felt it a wrong
thing to do. They say that improvement must
be done on the existing security arrange-
ments but they did not recommend the cov-
erage under SPG. Sir, is the SPG the only
instrument to provide protection? There are
other organizations and institutions.Why is it
that only the SPG should be brought
in?...(Interruptions)...Is it that SPG protec-
tion is the status for Mrs. Sonia Gandhi? |
think some of my friends led by Mr. Bansal
might have thought that SPG protsction is
the status for Mrs. Sonia Gandhi. lt is a pity
that they have got that view in mind.

So tar as the general condition in the
country is concerned, | want to draw the
attention of the hon. Home Minister to one
point. Can you give protection to your own
officers or not? Many of the officers of the
Central Government and public sector un-
dertakin~s have been killed in Jammu and
Kashmir and Assam. Shri Rajiv had been
killed. | do not know the fate of other seven
hosiages. You know thatthe ONGC workers
have gone on strike and the strike is costing
the country to the extent of Rs.25 crores.
You do not think for a moment that there is a
need for providing security for your own
men, your own ONGC workers and officers.
Can you provided adequate security to other
officers of your own Government or not?
There is no concern shown for them. You
have shown unnecessarily a concem for a
particular person, however highly placed he
" or she might be.

Sir, even inthis House, complaints have
been made by Mr. Ram Vilas Paswan that
Govemment has failed to provide security
for him. Today morning, we have seen some
Members of the House saying that an ex-
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Minister of UP Government had complained
that security was not provided for him inspite
of the fact that he had applied for it to the
Superintendent of Police. In this environ-
ment of lack of security for the general
massas, political and social activists all over
the country, | think, this kind of an attitude to
provide special category of security is not
commendable and cannot be acceptable.

So far as the sacrifice of the family is
concerned, | can say that that question has
also been brought in. | want to draw the
attention of the hon. Home Minister to one
point. Are the parsons who have joined the
RIN Mutine not patriots? Are they not free-
domfighters? Are they not patriots? Are they
not freedom fighters? | put this question to
that side of the House. They are freedom
fighters. But do you know what your Depart-
ment has done? Many persons who partici-
pated in the RIN mutineers. | refuse to cali
them mutineers. | call them freedom fight-
ors. But Government of India’s Home Minis-
try has written a note saying that the
participates of that freedom struggle are not
entitied for pension as freedom fighters. Is
their sacrifice less than anybody of us, in-
cluding myself?

Therefore, | am opposed to the principle
of this Bill. But let me clarify that we are in
favour of providing security - adequate secu-
rity - for a person who occupies the exalted
office of the prime minister and his tamily
also should receive protection. | do feel that
this SPG protection is not called for. It is not
necessary. It is undesirable. | think the
Government is well advised to withdraw this
Bill announcing to the nation at the same
time that they will provide adequate sscurity
arrangements to the former Prime Ministers
and their immediate families.

17.11 hrs.

[MR DEPUTY SPEAKER in the Chai]
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SHR! RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Deputy Speaker, Sir, the
amendment Bill has been introduced to
provide security to the family members of
former Prime Minister, Shri Rajiv Gandhi.
Deliberately a particular person has been
singled out while launching a tirade on the
issue.

People of the country hold in high es-
teem Nehru family, but the praise and re-
spect showered by them is a specific in-
stance. The Government withdraw the allo-
cation made for ‘Rajiv Gandhi Foundation’
on the Budget after vehement protests in the
country. Everyone is aware of the circum-
stances in which the allocation was done
away with. The Government withdrew the
allocation on refusal of the personconcerned
from accepting the money. Nation has been
reduced to a grazing ground and these per-
sons are out to wrought havoc. None op-
posed recruitment of 300 SPG personnel to
provide security to late Prime Minister, Shri
Rajiv Gandhi.

k should not have been opposed. But it
is being done on personal basis. This issue
was discussed earlier also and an uproari-
ous scene was created then. Shri Shayama
Prasad Rawat, who belonged to a national
party and was a Minister also, was mur-
dered, as no security was provided to him.
On the question of security, he was asked an
amountof Rs.4000/- per month. On the other
side, there is the issue of Rs.4.5 crore. The
Government have to look into allthesethings.
The Government has a lot of force. There is
BSF and CRPF. If these were to provide
security it would have been another thing
and there was no need to bring this Bill.
Particularly, Shrimati Sonia Gandhi should
realise that so many people want to do such
a thing for her. It is their conspiracy to bring
her from the backdoor one way or the other.
but | would like to submit that this country

(Amend.) Bill 652
should not again be made a pasture forafew
people. This is true and there is no other
thing in it...(Interruptions)... | would like to
submitthatthere is insecurity evenin the ring
of security. You havethe examples. Shrimati
Indira Gandhi and Shri Rajiv Gandhi were
assassinated well within the security ring. All
these questions are regarding security. You
should at least have some shame that VIPs
were assassinated even inside the security
ring. How the people can be protected? Do
not subject this country to exploitation. You
exploited this country for 42 years and the
situation has become very miserable. To-
day, the situation in the country is very bed
and the masses are suffering. What Shri
Chitta Basu had said was right that a lot of
officials are being killed. How will you run the
country? Willyou run it alone? Allhave to run
this country together and the participation of
officials is necessary in it. You have notgone
through allthesethings and have justbrought

‘this Bill as if it is your personal property. It

should not have been done like this because
this country to belongs everyone.

What is happening in Bihar? There are
a lot of ex-Ministers in Bihar. They have no
danger there, but they have been given a lot
of security. Where that expenditure is going?
We are the people, who do not have any
danger, we are even prepared to go any-
where in the midnight. Those who do wrong
things, are always afraid of
danger...(Interruptions)... That is why | am
saying that do not defame them. Don't start
a discussion on them. As you have with-
drawn that Bill, withdraw this Bill also. It will
be better for them. Do you have anything like
security...(/nterruptions)...Secondly, there
have been seven Prime Ministers sofar. The
houses of three late Prime Ministers at
Safdarjung, Janpath and Redcross have
been converted into memorials and muse-
ums. The actual practise should have been
allotting the same house to all the Prime
Ministers, but it was not followed. These
questions remain unanswered. Different

B —
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Prime Ministers occupied different houses. It
involves a lot of expenditure. This money
goes from the pocket of the poor, the la-
bourer, the farmers and the salaried class. it
is their hard earned money and we spend it
like this. | would like to say that there should
be some way of working. As you have hon-
ourably withdrawn that Bill, withdraw this Bill
also. With these words, | conclude.

SHRI RAM PRASAD SINGH
(Bikramganj): Mr. Deputy Speaker, Sir, } am
grateful to youfor giving me an opportunity to
speak. Sir, this is a great country whose
culture and dignity was of highest order. But
what is the reason that the citizens of this
country, are not feeling safe and secure
today which used to provide security to oth-
ers are into feeling safe and secure today. It
symbolises the lack of farsightedness on the
part of the leaders sitting in this House. The
high-flying bureaucrats of this country who
think that they are running the country, have
several short comings. Particularly, the
industrialists of this country, who spend the
money of the country to manufacture goods
also have a lot of shortcomings. Actually,
these three classes the democrat, the bu-
reaucrat and the industrialist who are run-
ning this country have a lot of shortcomings.
We all say that we are running this country
and frame laws in this House to provide
protection to the masses and to bring peace
in the country, but we ourselves are the
victims of these laws. | am quite pained to
see deteriorating condition of the country. A
person like me, who has himself tilled the
land ana has reached this House by doing
social service, | had thought that when
people like me will be there in the House, we
will bring improvement in the deteriorating
situation of this country and security ar-
rangements in the villages. If we cannot
provide security to our big leaders and our
tormer Prime Ministers, we can never pro-
vide security to anyone through this special
Protection Bill which we are going to enact.
It security could have been provided by
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making such laws, John F. Kennedy, the
former President of U.S.A. could also have
been saved. But he could not be saved.

Shrimati Indira Gandhi was assassi-
nated by her own bodyguards. Therefore,
we cannot provide security through such
law. | am saying this because the bureau-
crats, the democrats and the industrialists,
who are running this country have totally
indulged in fuffilling their vested interests.
Instead of being persuaded by national
feelings, they are persuaded by their self
interests. They are leading the society to-
day. The entire society has lost its direction.

.1 am opposing this Bill because it is neces-

sary to change this psyche today and until
we change the psyche of the masses of this
country, whatever Bill we may present, we
will not be able to provide any
security...(Interruptions)... | am saying this
because the democrats, who take the oath
of defending the democracy, protecting the
masses and development of the country, do
just opposite. Is it not true that in the service
book of the bureaucrat, he is described as a
public servent, but has today become the
master and has no regard for the feelings of
the masses. Is it not true that the LLA.S.
officers, who prepare the plans for the devel-
opment and upliftment of the country and
which are implemented through this Houss,
accept bribes. The industrialists of this coun-
try say that they are making good quality
products but they actually manufacture
substandard goods. A lot of bureaucrats and
democrats provide shelter to these industri-
alists. Sir, until this nation will remain, this
country cannot be developed through such
democrats, bureaucrats and industrialists.
Until the psyche of these three is changed,
how much law we may enact, we can never
guarantee the security of the masses. Thatis
why, | oppose this Bill. | would request the
Members of this House that we are the
leaders of this country and we are patriots,
we should create an atmosphere of love and
affection and should bring back the oid heri-
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tage of indian culture. Only then there will be
peace everywhere.

Tulsidasiji had said:-

*Par hit saris dharam nahin bhai, par
peeda sam nahin adhmai.”

The Bharatiya Janta Party members
should remember this Chaupai and should
love the others and should accept that no
religion is above the benewolence and to
create sufferings for others in the biggest
crime. If all the people adoptthis policy, there
will be no quarrel, among the people and
their will be no need of such Bills.

Mr. Deputy Speaker, Sir, | oppose this
Bill. We should create an atmosphere of
humanity in which the bureaucrats, the
democrats and the industrialists will work
together and bring progress to the country.

17.26 hrs.

[SHRIMATI MALINI BHATTACHARYA in
the Chair]

PROF. PREMDHUMAL (Hamirpur): Mr.
Chairman, Sir, | am speaking of this Bill only
because | want to tell something to hon'ble
Member of Parliament from Chandigarh.

The tirst thing is that my friend has not
listened to the complete discussion. He is
not aware as to what the speakers from my
party said earlier and also later on. He was
perhaps present even on the day the Bill
was introduced. At that time, the leader of
our party, hon. Shri Advaniji had told that you
are telling about the family of assassinated
Prime Ministers only and had requested not
to talk of any specific family and all Prime
Ministers should be included in it. The area
of functioning of this Bill should be enlarged.
He had said that he supported the Bill and no
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one will deny the protection that is going to
be provided in this Bill. Now it is a different
thing as to what are its reasons. What ever
policies your party had been adopting earlier
today that family needs protection but you
have added many more things. Even the
assassination of Mrs. IndiraGandhihas been
included in it. | would not like to go into these
issues.

SHRIPAWAN KUMARBANSAL (Chan-
digarh): | made my point after listening to the
speech of Shri Rawat. (Interruptions)...

PROF. PREM DHUMAL: That is why |
said that you did not listen to the compete
discussion. Had you listened to it completely,
youwould nothave said so. (Interruptions)...

Mr. Chairman, Sir, we support the feel-
ing behind the Bill and it is now a reality that
you need Special Protection Guard for the
family of the former Prime Minister, late Shri
Rajiv Gandhi. At the same time, the amend-
ment given by Shri Advani has also been
accepted by you and you have amended it
by including words former Prime Ministers”
in it, butyou have notbrought the entire issue
inthe amendment. Moreover, you have made
the provision of only Rs.4,50 crores. Forone
family the amount provided was Rs.4.50
crore and now that 4 family have been in-
cluded, the amount remains the same.

Mr. Chairman, Sir, my friend is objective

to the mention of the names of Mr. Rajiv

Gandhi or of his family. But you have given
the same reason in the statementof “Objects
and Reasons” of the Bill. | would therefore,
urge that if the motive behind the Bill is to
provide protection to only one family then do
not to use this occasion to prove your loyalty.
The feelings expiessed by my friends must
have been noted. Subsequently, many other
Members have expressed that you will be
adopting double standards by this Bill. On
one hand when an ordinary person is killed
or head of a family is killed, the family is
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unable to get even food and on the other
hand, you are thinking of providing protec-
tion to some particular families. You should
think about the families of the common man
also. People are brought down from the
buses and arekilled. The Government should
pay attention to them also.

| do not want to go into it all but do not
blame us. You are going to organise the
Special Protection Group for providing pro-
tection to that family, and you have also
agreed to the amendment brought by us
regarding provision of protection to the
former Prime Ministers and their families.
But fund should also be increased. At the
same time, | would also like to say that the
protection of common man is equally impor-
tant. You must realise this also.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Hon. Madam Chair-person, my
submission is that this Bill regarding Special
Protection will divide the people into three
categories; first, people with security, the
second, people with special protection and
the third, those who are without any protec-
tion. On one particular family, an expendi-
ture of Rs.4.5 crore will be incurred. My
submission is that to spend such a huge
amount on the protection of a single family is
not justified.

MR. CHAIRMAN: You may speak atthe
time of presenting the amendment.

SHRI GIRDHARI LAL BHARGAVA.
Madam, | will not speak at that time. | will not
take time on that issue. There should be
certain rules for these persons when they
trave! within the country and alsooutside the
country. Under this arrangement, they will
be given Special Protection during their
journey abroad also and all the guards will
accompany them during this jouney. This
Bill was introduced in the past also. At that
time also, the only thing in the mind was to
provide protection to Shri. Rajiv Gandhi.

(Amend.) Bill 858

Now, a Bill has been brought in his and in his
family's name. Under this Bill, no attention
has been paid to other Prime Ministers and
the members of their families.

| would like to ask hen. Home Minister
as to what amendment in this Bill is going to
be made regarding the protection of other
four Prime ministers and their families.
Suppose the Prime Minister is not a Member
of Parliament and embarks upon some other
venture, he will not be able to hold confiden-
tial discussions with anyone in the presence
of such Special Protection Group. He will
say people from Special Protection Group
are sitting. Suppose you want to speak to
Mrs. Sonia Gandhi. She will say first Special
Protection Group people should be asked to
leave, only then she will talk. So what is the
use of all this? The Opposition wanted to
bring this Bill earlier for providing protection
to former Prime Ministers. The Congress
Party did not agree to that. What we have to
ensure is as to how this atmosphere of
violence and hatred can be removed.

We have been asking for providing
protection to the Uttar Pradesh Chief Minis-
ter but you put a spanner in that effort.

Today, on him also, one hundred crore
rupees are being spent. | have come to know
from reliable sources that 300 jawans from
haly have been trained. This Bill has been
brought to employ those 300 jawans. | have
got this confidential information and on that
basis, the Congress Padty... (Interruptions).
Why did not you bother 10 bring this Bill after
Smt. Indira Gandhi's assassination? No one
will appreciate the killing of Shri Rajiv Gandhi;
that was a deplorable act. Your security
personnel themselves kill your Prime Minis-
ter. Smt. Indira Gandhi fell victim to them.
Why did it not concern you at thattime? What
makes you worried this time? In the case of
S/Shri Morarji Bhai, V.P. Singh, Chandra
Shekhar, Charan Singh and Lal Bahadur
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Shastri...(Interruptions) Kindly ask them not
to interrupt...

(Interruptions)
[English]

SHRI DIGVWJAYA SINGH: Madam
Chair-person, he is supposed to speak on
his amendment. But he is not speaking on
his amendment. He is making irresponsible
statement. What is this?...(Interruptions)

[ Translation)

SHRI GIRDHARI LAL BHARGAVA:
You are going to spend four to five crore
rupees on one family. What will be the ex-
penditure on security, have you calculated
that?...(Interruptions) A Private Member Bill
was also brought here. Nothing was done. In
the name of security, eight vehicles keep on
escorting even an ordinary Minister or the
Prime Minister. An ambulance also accom-
panies so that in case of heart failure of the
Minister, treatment  could be
given...(Interruptions). Earlier, when the
Prime Minister used to pass through a cer-
tain route, the traffic was blocked for hours
together and even the Members of Parlia-
ment were not allowed to pass through that
route. Even an ordinary Minister is provided
with eight vehicles to escort him andgunmen
with their hand on trigger keep on sitting in
those vehicle...(Interruptions)People’s rep-
resentatives do not need such elaborate
security arrangements. | am, therefore,
opposing this Bill but of course, they and
certain families should be provided security.
This Bill has been brought just to provide
employment to those 300 jawans from ltaly
who have been trained. That is why | am
opposing this Bill. | conclude by saying that
security should be provided to the Prime
Minister and others.

(Amend.) Bill 660
[English)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Madam Chair-per-
son, | must express my gratitude to all the
hon. Members for having freely expressed
their points of view, and whateverthey had in
their mind without any holds barred, | think,
they have been able to express there views
in very unmistakable terms.

We are also partly responsible because
the Statement of Objects and Reasons did
mention the name of the family. And to that
extent, we are also equally responsible for
giving you an opportunity to say the things
which normally should not have been spo-

~ ken after the assassination of the ex-Prime

Minister. But this provided an opportunity
and 'cannot possibly defend this because it
is a statement of fact that in the Statement
of Objects and Reasons we have given the
.names. So | would not deal on that point. You
are perfectly within your right to say what-
ever you hadin your mind about family. Any
way, we are not concerned about it.

| fully agree with the hon. Members that
people at large deserve more security. If you
see the entire atmosphere, | am sure, the
hon. Members will agree with me that the
atmosphere of violence and terrorism s found
not only in India but in most of the countries
of the world. But this is not a consolation that
we should take that why you should bother
about violence and terrorism in India. There
are some people who, in fact, are entrusted
in creating a situation where they would like
to carve out a country for themselves. Some
people are agitating for Khalistan. Some
peop'a are agitating for Jammu and Kashmir
not only for a special status but they would
like to see that though they are not in favour
of merging with Pakistan, yet in the heart of
their hearts there is a feeling that they would
like to have independence if possible. These
are the forces with which we have to deal.
There is athird force which is aimost playing
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an identical role in Assam. ULFA, Bodos and
other forces are combining and creating that
kind of a situation. We cannot forget LTTE in
the south who are creating problemthere. All

these examples | am giving with a view to-

see the kind of atmosphere which has been
created.

| am one with the hon. Members when
they say that ordinary people also require
minimum security and it is the responsibility
of the Government to see thatthat security is
being provided. We cannot run away from
that fact. But in this also we will have to
discriminate between security which is to be
given to people at large and some people
amongst them who have greater threat.

17.43 hrs.
[MR. SPEAKER in the Chair

If the hon.Members would say that they
have no right to be given that kind of a
security, | am prepared to do that. | will not
quarrel about it. Thereafter there are Mem-
bers of Parliament. Here the hon. Member,
Shri Somnath Chatterjee, is very right. There
are some hon. Members who have expressed
their views on the floor of the House. There-
after if they feel that they have been threat-
ened, | cannot possibly dispute that. If the
hon. Members were to express this opinion,
Government has no option but to provide
security. That is why, yesterday, when Mr.
Sonkar was asking for security, thereafter
most probably in order to test me whether |
am to react ditferently, hon. Members tfrom
this side said: “we are also getting threats”.
| said, it you feel threatened, by all means, |
am prepared to give you also security. All
Members are equal in this House whether
they belong to this side or the other side. This
is a new thing which we are finding that even
for expressing their opinion, hon. Members
have to ask for security It is something which
I never heard before. Itis for the first time that
this thing is happening. The situation is such

(Amend.) Bill 662

that we have to take these realities into
consideration. That is why, this Bill has been
brought forward for persons of a particular
category.

The hon. Member, Shri Advani, has
said that this has not been properly diafted.
Your phraseology has to change. Why giv-
ing the special protection only for the one
family, why not giving to others? That was
the point which was made. | am sure that the
hon. Members if they go through all the
amendments that | have brought about, they
will feel satisfied that all the ex-Prime Minis-
ters after demitting their office, we provide

.security for five years. Now, the point is why

give security for five years, why not more?
Why not Government have the discrimina-
tion of giving this point of view but since hon.
Members have raised this point, it is my
responsibility nowto respond to that. This is
a kind of politics which we are having in this
country now that with the change of Govern-
ment even the security threat also changes.
| am sorry that whether this Government or
any other Government, if the threat percep-
tion is there, irrespective of the kind of the
Government and the political party, which is
in the ruling party, you can't possibly take
chance with the security of the person. Shri
Mulayam Singh was facing a particular situ-
ation immediately after the change of the
Government. Somwhow, he feels that | am
facing athreatto my life. In spite of some kind
of a opposition from some hon. Members, |
had to conceive the point that certainly we
will give you security and we have provided
the same. My difficulty is with the state
Government. It is the primary responsibility
of the State Government to see that security
is being provided.

Now, a question was asked as to what
happens if the person to whom the security
is provided goes abroad? | won't be able to
give all the information but we have clear
arrangements with the respective countries.
What kind of arrangements are and what
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security will be provided is a matter which |
would not like to divulge on the floor of the
House. All the security required is being
provided when such a person goes abroad.
We get in touch with the Government con-
cerned and they provide all the security that
is called for.

| would like to again request hon.
Members to kindly consider that five years
period has been provided only from this point
of view. But, after five years, if the threat
perception is still there, it is a non-SPG
security which will become available. Nor-
mally, we feel that after five years, it should
not be possible, it should not be necessary
for us to provide SPG security to the person
concerned. But, if the threat is of such a
nature that non-SPG category will not suf-
fice, then at that particular time that aspect
will have to be taken into account. But, |
should say that non-SPG security is avail-
able which can be provided under the cir-
cumstances.

A point was raised about Shri Raijiv
- Gandhi. Shri Rajiv Gandhi had all the secu-
rity and still he was killed. | would not like to
tell anything because a Commission is sit-
ting on this particular issue whether ade-
quate security is there or whether any secu-
rity lapse has been committed? This is a
point under the consideration of the Com-
mission which has been appointed. Verma-
Commission is going into all these aspect
and that is why | do not think that it will be
proper on my part to say anything about it.
But, there is no running away from the fact
that there were lapses might be or might not
be, | can’t possibly give an expressionto any
opinion which hon. Members expected from
me.

The security was given to Shrimati In-
dira Gandhi and her security guard killed her.
&t is a fact of life. A Commission was ap-
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pointed. They also gave there recommenda-
tions, butonce in a while these things also do
happen and it will not be properon my partto
say that while providing the security every-
thing is going to be provided for and there will
be no security lapse on the part of the officer
concerned. In spite of this also, the person
concerned will have to be more careful to
seae that all directions which are given in a
blue book or some of the guidelines which
*have been given, have to be unscrupulously
followed. If they do not follow them and then
make the officer who is going to be incharge
of their security responsible, then it will be
very difficult for us to defend such a case.

Points have been made which, in fact,
were not very germane to the discussion that
we are having - about freedom fighters’
cases and other things. 1think we will have to
discuss those things separately. It will not be
proper on my part to discuss them now
because | do nothave theinformation readily
available with me.

SHRI CHITTA BASU: But you should
consider their cases sympathetically.

SHRI. S.B. CHAVAN: | have taken note
of what you have said. So, these are the
major points which were raised. | have tried
my best to explain. For the rest of the things,
| do not think it is necessary for me to give
any response.

SHRI GEORGE FERNANDES:What
about Rajdev Singh's security?

SHRI. S.B. CHAVAN: | have got the
information that Rajdev Singh was provided
security. Security has been sought. Govern-
ment of Punjab have been given instructions
by wireless on 23.8.1991 for providing secu-
rity in Punjab. Police Commissioner, Delhi
has also been instructed to provide him
security when he visits Delhi. But if there is
any such complaints, | will beg of the hon.
Member to ask the gentleman concerned to
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come and see me. If there is anything he
requires, | will certainly look into it.

SHRI GEORGE FERNANDES: He will
be seeing you tomorrow.

MR. SPEAKER: | shall now put amend-
ment No.4 moved by Shri Girdhari Lal Bhar-
gava to the vote of the House.

The Amendment No.4 was put and
negatived

MR. SPEAKER: | shall now put amend-
ment No. 9 moved by Shri George Fernan-

des to the vote of the House.

The Amendment No. 9 was put and
negatived

MR. SPEAKER: The question is:
“That the Bill to amend the Spe-
cial Protection Group Act, 1988,
be taken into consideration.”
The motion was adopted
MR. SPEAKER: The House will now
take up clause-by-clause consideration of
the Bill.
Clause 2 - Amendment of Long Title
MR. SPEAKER: There are amendments

to-clause No.2 suggested by the hon.
Members. Shri Ram Naik.

SHRIRAM NAIK (Bombay North): Sir, |
beg to move:

Page 1,—

for clause 2 substitute—

(Amend.) Bill 666

2. Inthe Special Protection Group
Act, 1988 (hereinafter referred to
as the principal Act), in the long
title, for the words “Prime Minis-
ter of India and the members of
his immediate family”, the words
“Prime Minister of India and ex-
prime Minister of India and the
members of their immediate
families” shall be substituted.’

MR. SPEAKER: Shri K.P. Unnikrishnan
- Absent.

Shri Rasa Singh Rawat’s amendment is
indentical with the amendment moved by
Shri Ram Naik. So, | am not calling him.

Shri Girdhari Lal Bhargava.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Sir, 1 beg to move:

Page 1, lines 7t0 9, —

for "the members of the immediate
family of the Prime Minister,
assassinated Prime Minister and
assassinated ex-Prime Minister”

substitute

“‘members of the immediate
tamilies of the Prime Minister and
ex-Prime Minister” (13)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Sir, | beg to move:

Page 1, lines 7 to 9,—

for “the members of the immediate
tamily of the Prime Minister,

" assassinated Prime Ministerand
assassinated ex-Prime Minister™
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substitute—

“former Prime Ministers of India
and Members of their immediate
families” * (19)

SHRI RAM NAIK: Sir, my amendment
says that the entire section has to be substi-
tuted by another section. The amendment
reads ikeo this:

Page 1, —
for clause 2 substitute -

‘2. In the Special Protection Group
Act, 1988 (hereinaiter referred to
as the principal Act), in the long
titie, for the words “Prime Minister
of India and the members of his
kamediate family”, the words “Prime
Minister of India and ex-Prime
Minister of india and the members
oftheirimmediatefamilies”shallbe
substituted.’

In my amendment and the amendment
moved by the Home Minister, there is abso-
lutely no difference. The difference - if at all
that can be called a difference - isthat 1 have
said ‘ex-Prime Minister’ and the Home Min-
ister has said former Prime Minister’. "Ex’
and former’ do not make any difference. He
has accepted our contention and we also
agree with what the Government says. So, |
would only appeal that there has been a
generai practice just to reject the amend-
ments which are moved by the Opposition,
and that particular practice should be
changed now. Whatever | have suggested is
precisely the same which the Home Minister
has suggested. Moreover, my amendment
is first. | have suggested it earlier and the

x
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Home Minister has come afterwards. So, |
appeal to the House that my amendment
should be accepted.

AN HON. MEMBER: And his amend-
ment should be rejected.

SHRI RAM NAIK: No, no. Once my
amendment is accepted, probably he will
withdraw his amendment. That is what |
would like to say on my amendment.

SHRI S.B. CHAVAN: Mr. Speaker, Sir,
I quite appreciate the sentiments expressed
by hon. friend Shri Ram Naik. But, at the
same time, | will request him to withdraw.
There are some legal formalities which have
to be completed. My amendment has been
vetted through the Law Ministry. That is why
| am requesting him. Ths principle is accept-
able. Wordings should not be insisted. |
request him to withdraw.

SHRI RAM NAIK: Sir, in deference to
the wishes expressed by the hon. Home
Minister | request you to allow me to with-
draw my amendment. | seek leave of the
House to withdraw my amendment.

MR. SPEAKER: Has the hon. members
leave of the House, to withdraw his amend-
ment.

SOME HON. MEMBERS: Yes, Yes.

The Amendment No. 5 was, by leave,
withdrawn

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): All Maharashtra - Member,
Minister and Speaker! (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Is this an aspersion on the Chair? (/nterrup-

tions)
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MR. SPEAKER: Well, Maharashtra is
inclusive of ‘rashtra’.

It is not exclusive of all other provinces.

SHRI SOMNATH CHATTERJEE: Let
there not be fraternity. Too much of fraternity

is not good. (Interruptions)
[ Translation)

MR. SPEAKER: Mr. Bhargava, | have
come to know that you have delivered a
speech in your First amendment.

MR. GIRDHARILALBHARGAVA:Right
Sir, | will follow what you say.

MR. SPEAKER: Thank you very much.
It is finance bill now and | have decided that
we have work on finance bill after six.

[English]

SHRI GIRDHARI LAL BHARGAVA: |
seek leave of the House to withdraw my
amendment.

MR. SPEAKER: Has the hon. Member
of the House to withdraw his amendment?

SOME HON MEMBERS: Yes, Yes.

The Amendment No. 13 was, by leave,
withdrawn

MR. SPEAKER: Now | shall put Amend-
ment No. 19, moved by Shri S.B. Chavan.
The question is:

Page 1, lines 7to0 9,
for “the members of the immediate
family of the Prime Minister, assas-
sinated Prime Minister and assas-
sinated ex-Prime Minister”

substituter-
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*former Prime Ministers of India and
members of their immediate families®. (19)

The motion was adopted

I will not put Clause No. 2, as amended,
to the vote of the House.

The question is:

That Clause No. 2 as amended, stands
part of the Bill.

The motion was adopted

Clause No. 2, as amended, was
added to the Bill

18.00 hrs.
Clause 3 - Amendment of Section 2

MR. SPEAKER: We will now take up
Clause No. 3. Shri Ram Naik, are you mov-
ing the amendment?

SHRI RAM NAIK: Sir, | move:
Page 1, —
forlines 11 and 12 substitute -

‘(i) inclause (a),forthewords“Prime
Minister of India and the mem-
‘bers of his immediate family” the
words “Prime Minister of India
and ex-Prime Minister of India
and the members of their imme-
diate families” shall be substi-
tuted.’ (6)

Page 1, lines 16 and 17,-

for * assassinated Prime Minister or
assassinated ex-Prime Minister”

substitute “ and ex-Prime Minister”. (7)

MR. SPEAKER: Shri Unnikrishnan, are
you moving the amendments?



671 Special Protection Group SEPTEMBER 11, 1991

SHRI K.P. UNNIKRISHNAN
(Badagara): Sir, it seems most of my amend-
ments have been accepted in the form of the
amendments of the Home Minister. All that |
wanted to say was that security should be
provided for those who seek security. But,
unfortunately, he has brought in another
element, restricting it to former Prime Minis-
ters forfive years after they demit their office.
This is not necessary because it would look
like excluding one person who has recently
been given Bharat Ratna. That is very unfor-
tunate. Anyhow, | do not want to propose to
move my amendment.

[Translation]

SHRI GIRDHARI LAL BHARGAVA: It

you permit (Interruptions)

MR. SPEAKER: | request you not to
move, if you want.

SHRI GIRDHARI LAL Bhargava: The
Chair’s ruling will be acceptable to me.

PROF. RASA SINGH RAWAT: | am not
moving.

[English]
Amendments made:
Page 1, line 12,—

for' “the immediate family” * substitute

“ his immediate family or a former
Prime Minister and the members of
his immediate family” (20)

Page 1, —

omit line 13 to 17 (21)

(Shri S.B. Chavan)

SHRIRAMNAIK: Iwould not like to take
much of the time of the House. The basic
concept is the same. That is why | won’t
make a speech - provided the Home Minister

(Amend.) Bill 672

requests withdraws, then only | will concede.
Otherwise | won't. .

SHRI S.B. CHAVAN: | would request
you to withdraw.

SHRIRAM NAIK: I seek the leave of the
House to withdraw my amendments.

MR. SPEAKER: Is it the pleasure of the
House that the amendments moved by Shri
Ram Naik be withdrawn?

SOME HON. MEMBERS: Yes, Yes.

Amendments No. 6 and 7 were, by leave
withdrawn

MR. SPEAKER: The question is:

‘That clause 3, as amended,
stands parts of the Bill.”

The motion was adopted

Clause 3, as amended, was added to the
Bill.

Clause 4 - Amendment of Section 4
SHRI RAM NAIK: | move:
Page 1, —

‘4. In section 4 of the principal Act,
in sub-section (1), for the words
“Prime Minister of India and the
members of his immediate family”
the words “Prime Minister of India
and the ex-Prime Minister of India
and members of their immediate
families” shall be substituted.” (8)

Now, this is a little different amendment.
Whatever has been the amendment which
has been suggested by the Home Minister,
he said that the security would be available
to the ex-Prime Ministers for 5 years. Now, | °
have given an amendment to amendmentto
delete “for aperiod of five years fromthe date
on which the former Prime Minister ceased
to hold the office of the Prime Minister”. My
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only purpose is whether it is to be for 5 years
or 10 years or 12 years, | would like to leave
_ ittothe Government. But just because some
law is there, if some adamant officer is there,
then probably he may say that law says that
five years are over’. | would not like these
things to be left like that. So, | would insist
thatthis particular period of five years should
be deleted, and if that is deleted, then the
purpose would be served. This is my view
and | would like to have response from the
Home Minister on this particular aspect.

SHRI S.B. CHAVAN: Mr. Speaker, Sir,
lcan understand the difficulty which the hon.
Member has expressed, but at the same
time, we cannot rule out the possibility of
some people trying to take this advantage
and the situation as it might prevail. Afterfive
years, if the hon. Members feel that this
needs to be extended at that time, might be
that we will have to consider the whole thing,
but even after the period of five years, the
non-SPG cover is definitely available, but if
the security threat is even more than what is
contemplated, at that particular time we can
consider and that is why 1 will request the
hon. Member to withdraw his amendment.

SHRIRAM NAIK: | don't agree with him
because it is not for that member to say
whether security should be given or not. Lt is
for the Government to decide and if there is
an administrative lapse con the part of the
Government, then probably I feel the protec-
tion which is intended to be given may not be
available. On this point | do not wish to
vithdraw my amendment.

MR. SPEAKER: | shall now put the
amendment moved by Shri Ram Naik to the
vote of the House.

Amendment No. 8 was put and negatived
SHRI S.B. CHAVAN: | beg to move
Page 1—
forclause 4, substitute—

4 For sub-saction (1) of section 4 of
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the principal Act, the following shall
be substituted, namely:-

(1) There shall be an armed force
of the Union called the Special
Protection Group for providing
proximate security to—

(i) the Prime Minister and the
members of his immediate
family; and

(i) any former Prime Minister or
to the members of his immedi-
ate family for a period of five
years from the date on which
the former Prime Minister
ceased to hold the office of the
Prime Minister:

Provided that any former Prime Minister
orany member of the immediate family of the
Prime Minister or of a former Prime Minister
may decline such prominate security.” (22)

MR. SPEAKER: The question is:
Page 1—
for clause 4, substitute—

‘4. For sub-section (1) of section 4 ofthe
principal Act, the following shall be substi-
tuted, namely:—

“(1) There shallbe an armed force of the
Union called the Special Protection Group
for providing proximate security to—

(i) the Prime Minister and the members
of his immediate family; and

(ii) any former Prime Minister or to the
members of hisimmediate family for a period
of five years from the date on which the
former Prime Minister ceased to hold the
office of the Prime Minister:

Provided that any former Prime Minister
or any member of immediate family of the
Prime Minister or of a former Prime Minister
may decline such proximate security.” (22)
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The motion was adopted

MR. SPEAKER: | shall now put Clause
4, as amended, to the vote of the House.

The question is:

“That Clause 4, as amended, stands
part of the Bill.”

The motion was adopted

Clause 4, as amended, was added to
the Bill

MR. SPEAKER: Now the question is:

“That clauss, 1, Enacting Formula, and
the Long Title stand part of the Bill.

The motion was adopted

Clause 1, Enacting Formula and the Long
Title were added to the Bill

SHRI S.B. CHAVAN: | beg to move:

*That the Bill, as amended, be passed.”

MR. SPEAKER: The question is:

*“That the Bill, as amended, be passed.”
The motion was adopted

18.07 hrs.
BUSINESS ADVISORY COMMITTEE
Fifth Report
[English]
SHR! SAIFUDDIN CHOUDHURY
(Katwa): | beg to present the Fifth Report of
the Business Advisory Committee.

SHRI SOMNATH CHATTERJEE
(Bolpur): What Is it?
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MR. SPEAKER: Shri Saifuddin Ch-
oudhaiy has presented the Business Advi-
sory Committee Report. It will be circulated
and it will come up for adoption.

SHRI RAM NAIK (Bombay-North): We
waere told earlier, at least it is my information,
by our Chief Whip that we have not agreed
for taking up the Finance Bill today.

MR. SPEAKER: | will accept it.

SHRI RAM NAIK: I there is any other
information, | do notknow. Butby the way, he

.told us that only we have agreed for passing

this Bill today.

MR. SPEAKER: No. | think this matter
did not come up for discussion today. It was
not discussed today whether we are sitting
late. It was discussed yesterday that too
many Bills are pending with us and the
House is sitting only up to 16th of this month
and some of the Bills have to go to Rajya
Sabha also. So there was a broad agree-
ment that we will cooperate and sit for long
hours also if itis necessary and we may pass
it also. in deference to the consensus, which
was broadly arrived at, not specifically on
this point, | would request that iet us sit for
some more time and transact the business.

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Shri George Fernandes suggested ynster-
day that we sit upto 11 O’ Clock. But we may
not sit upto 11 O' Clock. We may situpto 8
O’ Clock.

18.01/2 hrs.
[English}
FINANCE (NO. 2) BILL, 1991

MR. SPEAKER: The House will now
take upthe Finance (No.2) Bill. Twelve hours
have been allotted for discussion of the Bill.
¥ the House agrees, we may have nine
hours for General Discussion, two hours for
Clause by Clause consideration, and one
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hour for Third Reading. The time aliotted is
12 hours. If there are Members who want to
. express their views—they are present to-
day—they can avail of that time. Let us
please sit and discuss it upto 8 O’ Clock and
then we may adjoumn.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Sir, | beg to move:

“That the Bill to give effect to the
financial proposals of the Central
Government for the financial year,
1991—92 be taken into considera-
tion.”

Sir, Ihad, in my speech in the House on
24th July, 1991, while presenting the Budget
for 1991-92 explained the main features of
the proposals contained in the Bill. The
explanatory memorandum circulated to the
hon. Members also contains the details of
the specific provisions in the Bill. | do not,
therefore, propcse to go over the detailed
provisions of the Bill once again.

feelgratitied thatthe Budget has evoked
a great deal of interest; and during the de-
bate on the Budget in this House, a number
of very constructive suggestions were made
by the hon.Members with regard to some of
the proposals contained in the Bill. | have
also received a large number of representa-
tions from members of the public, trade
unions, voluntary organisation, professional
bodies and chambers of commerce on the
proposals in the Bill. | express my sincere
gratitude to all of them for giving us these
valuable suggestions.

Iwould like to assure the Hon. Members
that we have given very careful considera-
tion to all points which have been made with
reference to my proposals. | had stated in my
Budget speech that | propose to make struc-
tural changes in our tax system. As the hon.
Members are aware, the Government have
since set up a Tax Reforms Committee to
look into the entire tax structure. The Com-
mittee has been directed to submit an interim
reportwithin three months and the final report
by February 29, 1991. While | will come
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before the House with comprehensive pro-
posals after the reports have been received,
1seekthe indulgence of the hon. Members to
put forward proposals for amending some of
the provisions in the Finance (No.2) Bill,
1991.

Taking upthe provisions fordirecttaxes,
in line with our objective of giving a thrust to
exports, | propose to increase the tax incen-
tive for exporters under Section 80 HHC of
the income-tax Act. Profit on sale of Exim
scrips and receipts by way of duty drawback
or payments under IPRS will be treated as
exports profits in the proportion of the export
turnoverto the total tumover of the business.
This, | am sure, will motivate both trading
and export houses as well as manutfacturers
to generate more exports.

Hon.Members will recall that | had pro-
posed certain modifications in the schame of
tax concession for tourism industry as con-
tained in Section 30 HHD of the Income-tax
Act. Under the existing provisions, this con-
cession is available only to approved hotels,
approved tour operators and travel agents
actually in receipt of payment from foreign
tourists in convertible foreign exchange. The
modifications proposed in the Bill was in-
tended to secure that this tax concession
would also be available where payments for
providing services to the foreign tourists are
received in Indian currency from another
hotel, tour operators etc. out of the funds
obtained by conversion of foreign exchange
received from the foreign tourists. In the
various representations received by me, it
has been pointed outthat underthe proposal
in the Bill, the tour operators would stand to
lose. Recognising the contribution made by
the tour operators in attracting foreign tour-
ists to this country, | wish to make it clearthat
extending the tax concession to hotels and
travel agents will not be at the cost of our tour
operators. With this end in view, | propose to
move an amendment to the Bill to secure
thatthe recelpts in foreign exchange, eligible
for computing the concession, do not get
reduced by the payments made to another
hotel, tour operator etc. for providing service
to foreign tourists.
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Under a proposal in the Bill, the tax
concession available to Indian companies in
relation to receipts of royalty, commission,
tees and similar payments from a foreign
source for export of technical know-how or
rendering of services outside India is to be
extended to the non-corporate resident tax-
payers. | propose to further enlarge this tax
concession and make it available to techni-
cal or professional services rendered from
India to concerns abroad.

This will, however, not cover cases
where the technical or professional service
is rendered to non-residents in India. | fur-
ther, propose to do away with the existing
requirement of obtaining prior approval of
the tax authorities, in respect of agreements
with the foreign concern.

Under an amendment to the Income-
Tax Act proposed in the Bill, interests on
sticky loans in the case of financial institu-
tions and banks will be charged to tax only for
the year in which interest is actually re-
ceived, or is credited to, the profit and loss
account, whichever is earlier. | propose to
provide that interest tax on suchinterests will
also be charged only in the year in which the
interest is actually received, or is credited to,
the profit and loss account, whichever is
earlier, by the bank of financial institution.

Hon. Members would recall that | had
stated in my Budget Speech that the credit
institutions will have the freedom to pass on
the burden of interest tax to the borrowers by
adjusting suitably the rate of interest. It has
been brought to my notice that in many
cases where term loans have already been
sanctioned, the credit institutions may be
able to vary the rate of interest because loan
agreements do not contain a provision per-
mitting such variation. | propose to move an
amendment to the Bill to provide overriding
legal autharity to the institutions to vary the
rate of interest, if they so desire, in order to
pass on the burden of interest tax to the
borrowers. Further, | also propose to exempt
from the imposition of interest tax, coopera-
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tive land mortgage banks, cooperative land
development banks and cooperative socie-
ties engaged in the business of banking
which cater primarily to the needs of farmers
and village artisans.

My proposal to extend the coverage of
the expenditure tax to the expenditure in-
curred in restaurants providing superior
facilities like air-conditioning has been gen-
erally welcomed because these restaurants
are patronised by the affluent sections of the
society. It has, however, been pointed out
that the criteria for identification of restau-
rants, expenditure in which would come within
the purview of the proposed tax, is cumber-
some in the form in which it is contained in
the Bill. 1 therefore, propose to modify it and
adopt a single criterion, which will be that the
restaurant is air-conditional. | will be moving
necessary amendment to the Bill for this

purpose.

| propose to make some modifications
to the proposals in the Bill relating to deduc-
tion of tax at source from certain payments.
The requirement to deduct tax from interest
on bank deposits will apply only to intereston
term deposits other than recurring deposits.
Further, cooperative land mortgage banks,
cooperative land development banks, pri-
mary agricultural credit societies and pri-
mary credit societies will be taken out of the
purview of this requirement. We would thus
exclude from the ambit of tax deduction at
source most of the depositors from rural
areas. Further, these modifications will en-
sure that the small tax payers are not put to
any harassment as a result of the proposed
requirement of deduction of tax at source
from bank interests and withdrawals from
the National Savings Scheme.

Hon. Members may be aware that under
an existing provision in section 197A of the
Income-tax Act, individuals not having any
tax liability can obtain payments without
deduction of tax at source by fumishing a
declaration in writing in duplicate in the pre-
scribed form. | am directing the Income tax
Department to give wide publicity to this
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provision and make the requisite forms
available at the bank counters.

It has been brought to my notice that the
proposed requirement of deducting tax at
source from winning from races and pay-
ment of commission on sale of lottery tickets
would impose an onerous burden on per-
sons responsible for paying these amounts.
With a view to mitigating this hardship, |
propose to provide for athreshold limit of Rs.
2,500 for deducting tax at source from win-
nings from horse races. Tax will be deducted
at source on commission etc., on sale of
lottery tickets only if the payment at any time
exceeds to Rs.1,000.

| also propose to make a clarificatory
amendment to section 32 of the Income-tax
Act relating to deduction for depreciation in
computing business profits for tax purposes.
Under the proposed amendment, no depre-
ciation will be allowed in respect of any plant
and machinery the cost of which gets amor-
tised, in one or more years, under any other
provision of the Income-tax Act. ’

The Bill contains a proposal to amend
section 273A of the Income-tax Act and

Section 18B of the Wealth-tax Act to provide-

one more opportunity for disclosing unac-
counted income and wealth. Hon. Members
would agree that this facility should not be
open-ended. |, therefore, propose to provide
that it will be available only upto 31st March,
1992.

The Billcontains a proposal under which
the discretion of the Income-tax authorities
to entertain application for registration of
charitable or religious trusts and institutions
will be restricted to three years from the
creation of trust or establishment of the insti-
tution. it has been pointed out that this pro-
posal may prove to be harsh, particularly for
trusts and institutions in.remote areas who
might not be fully informed about the intrica-
cies of tax laws and procedures. |, therefore,
propose to provide that a trust or an institu-
tion may apply for registration at any time.
However, an application made afterthe expiry
of one year from the date of its creation or
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establishment will refate back to the date of
such creation or establishment only if the
delay beyond the initial one year is for good
and valid reasons.

Atpresent, interest on National Savings
Certificate VI issue and Vil issue qualifies,
along with income from certain other finan-
cial assets, for deduction under section 80L
of the Income-tax Act. Interest on National
Savings Certificate VIl issue does not qual-
ify for this tax concession. As Hon. Members
know, small savings is an important source
of revenue for the States. With a view to
encouraging investment by tax payers in
National Savings Certificates, | propose to
extend the benefit of section 80L of the
Income-tax Act to interest on National Sav-
ings Certificate VIl issue. This tax conces-
sion will be available for and from the as-
sessment year 1992-93.

SHRI NIRMAL KANTI CHATTERJEE
{Dum Dum) 80L is already available for that.
80 CC is not available.

SHRIMANMOHAN SINGH: At present,
mutual funds are not required to deduct tax
at source from payments by way of distribu-
tion of income on their units to persons other
than foreign companiss. In the case of the
Unit Trust of India, the exemption from re-
quirement of deducting tax at source applies
only where the payments are to individuals.
Charitable or religious trusts and institutions
can obtain payments from Unit Trust of India
without deduction of tax at source only by
filing a statement in the prescribed form
stating that its income is exempt from tax. |
propose to move an appropriate amend-
ment to the Bill to bring UTI on par with other
-mutual funds.

| had stated in my Budget Speech that
there was a need for rationalising wealth-tax
rates. Because of lack of time, | had not
proposed any change in the rates of wealth-
tax and had confined myself to removal of a
distortion in the rules of valuation of assets
when these are held through an investment
company. | have since examined one more
aspect of the wealth-tax structure which
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eeds immediate attention. There has been
 marked speculative upsurge in the stock
varket over the last few years resulting in a
ituation where the market value ofthe shares
ras much more than the real value. in 1989,
1 payers were given the option to adopt
ve year average of the market quotations of
hares. The share market has continued to
1ove forward since then. There is, thus, a
eed to provide for averaging over a longer
eriod, say, of ten years. |, therefore, pro-
ose to amend suitably the relevant rule for
aluation of shares. | also propose to adopt
10 same method for revaluing the assets of
n investment company for the purpose of
stermining the break-up value of the shares
} such a company.

| would now like to dwell on the conces-
ons relating to indirect taxes, which would
9 given effect to through notification.

As a measure of relief to the film indus-
¢ which is suffering from high input cost and
@ increasing competition from the Cable
v and video industry, | propose to reduce
e basic and auxiliary duties of customs on
siour jumbo films for processing into colour
ne films from the level of 90% to 55%. The
timated revenue loss is of the order of Rs.
)crores in afull year. ltrustthis concession
il help to bring about a qualitative improve-
ant in the feature films produced in our
untry.

In this year’s Budget, | had proposed to
'empt a number of agro-based products
ich as sauce, ketchup, butter, cheese etc.
wn excise duties altogether. On the same
ialogy, | now propose to fully exempt from
cise duty fruit pulp based beverages,
ups, broths and powders of fruits and
getables. The revenue loss on account of
» exemption is likely to be of the order of
1. ® crores in a full year.

in order 10 help manufacture of cheaper
nicillin drugs, | propose to exempt from
port duty Penicillin V acid first crystals for
king 7-ACCA and 10 reduce excise duty
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on Potassium Penicillin G first crystals from
15 percentto 5 per cent. In order to encour-
age manufacture offinished life saving drugs,
| also propose to exempt from import duty
two bulk drugs, viz., cefotaxime and ceftriax-
one. Further, | propose to reduce the import
duty on intravenous cannulae and tubing for
long term yse from 110 per cent to 40 per
cent, whicli is the duty applicable to infusion
sets.

As the Hon'ble Members are aware, |
have restored the exemption from excise
duty to polymaide chips used in the manu-
tacture of nylon yam in order to ensure that
there is no additional duty burden on such
yam used for making fish nets. As ameasure
of relief to the plastic container industry, |
now propose to reduce the excise duty on
polyethylene terephthalate chips from 40
per cent to 20 per cent.

| propose to extend the concessional
excise duty of 15 per cent available to soaps
of value not exceeding Rs. 35,000 per metric
ton to soaps of value not exceeding Rs.
35,500 per metric ton.

In this year's Budget, | had proposed to
exempt all black and ‘'white television sets
from excise duty and shift the burden to
picture tubes. There have been representa-
tions that the proposal had resulted in the
cumulative incidence of excise duty going up
mainly as credit of excise duty paid on inputs
under the MODVAT scheme has ceased to
become available. | propose to virtually
neutralise this additional incidence by reduc-
ing the excise duty on picture tubes for black
and white TV sets of screen size exceeding
36 cms. from Rs.. 300 to Rs. 275 per tube
and to exempt TV chassis for such sets from
excise duty.

| propose to exempt from excise duty
plaster of gypsum including plaster of Paris
which is mostly manufactured in the unor-

ganised sector.

i propose to reduce the import duty from
40 per cent to 30 per cent on sub-compo-
nents, components and machinery for the
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manufacture offuel injection equipments, for
which building up of indigenous capacity
needs to be encouraged.

Exemption Notifications relating to the
above changes in the indirect taxes will be
laid onthe Table of this House in due course.

| do not propose to take up the time of
the House by dealing with afewother amend-
ments in the Bill which are merely by way of
drafting changes or are of a procedural or
consequential nature. These have no signifi-
cant revenue implications.

Sir, Itrust that this Bill, with the modifica-
tions proposed, will receive the unanimous
support of the House.

Sir, | move.
MR. SPEAKER: Motion moved:

*“That the Bill to give effect to the
financial proposals of the Central
Government for the financial year
'1991-92, be taken into considera-
tion.”

SHRIRAMNAIK (Bombay North): Sir, it
appears that there are substantial changes
which the Finance Minister has just now
mentioned. According to the rules, we are
expected to give our amendments - if there
are any - by 10 o'clock tomorrow morning.

We normally get the mail at our resi-
dence by 8.30-9 o'clock. We would not find
time because there are a lot of changes.
Elther the time for giving the amendments
should be extended or it should be ensured
that we get his speech and the amendments
which he is proposing at least by night today
so that we can bum midnight lamps, study
them and then come with proper response to
the House.

We should get the concession to give
the amendments up to one o'clock. And we
shouldget the text of his speech and alsothe
amendments which the Govemment wants
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to propose today so that we can study. Then,
we should discuss.

SHRI K.P. UNNIKRISHNAN

(Badagara): We fully support you, (Interrup-
tions)

MR. SPEAKER: | think, there is sub-
stance in what you say. We will try to facili-
tate how it can be done. | will just apply my
mind and see to it.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Some of the suggestions, which he made,
indicate a direction and perhaps intensifica-
tion of his direction which he adophd in the

Budget speech.

| have tried to follow it as best as | can.
Even then, | missed several points. Unless
those are understood properly, debate on
this is very difficult, Many points would be
wrongly stated or re-stated. Therefore, |
would request you, Sir, that we will speak
tomorrow despite the initial agreement that
we will sit up to 8 P.M.

MR. SPEAKER: Those who have not
understood will not apeak today and those
who have understood can speak today.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
No, That will not do. Then the speeches of
those who have not understood will be

rumours. (Interruptions)

THEMIN ISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
This is the third day that you have been
saying tomorrow, tomorrow.

SHRI NIRMAL KANTI CHATTERJEE:
It is because he had introduced the amend-
ments now.

MR. SPEAKER: Mr. Nirmal Kanti Chat-

terjee, | have full faith in your capacity to
understand and yet, | am not saying that you
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should speak today. Even if | say the you
should speak today you would have spoken
having understood everything very clearly
and lucidly, Yet, | m not going to tax as your
spirit may not be willing or your flesh may not
be willing. | do not know about that. You can
speak tomorrow. But Is am asking Mr. Rawat
to speak today.

SHRINIRMAL KANTI CHATTERJEE: |
am very glad to hear that you havefaith in me
(Interruptions)

SHRI .GIRDHAR! LAL BHARGAVA
(Jaipur): Mr. Speaker, Sir, how is it possible?
He has accepted so many suggestions?

MR. SPEAKER: Please don't upset him
(Interruptions)

MR. SPEAKER: If you won't allow some
people to speak, they won't get any opportu-

nity to spaak tomorrow.
(Interruptions)
SHRI RAJENDRA AGNIHOTRI

(Jhansi): Mr. Speaker, Sir, that is what | say.

MR. SPEAKER: Shri Agnihotri, please
take your seat. Please don’t do like this, If
you do not want to speak today, you may not
do so, you may speak tomorrow. Please do
notspeak on behalf of others. Speak onyour
own behalf. (Interruptions)

[English]

MR. SPEAKER: If you do not want to
speak today, don’t speak today. (Interrup-
tions)

{Traaslation]

MR. SPEAKER: Why do you plead for
others? ltis only in courts that one can speak
onbehalf of others but here one has to speak
for oneself.

SHRI BHAGWAN SHANKAR RAWAT
(Agra): Have the amendments been laid
down?
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MR. SPEAKER: | will facilitate your
amendments also. If you have understood
and if you want to make your speech, you
can make your speech. If you do not want to
speak, then | will ask others to make their
speeches.

[ Translation)

SHRI BHAGWAN SHANKER
RAWAT{Agra): Sir, the Finance Bill- is the
last step of the process of presenting the
Budget demands of different departments,
Appropriation Bill and the speech of Minister
of Finance. It is through this that the eco-
nomic set up is planned. It also gives direc-
tion to the future economy. If we try to exam-

‘ine this Finance Bill to assess as to what will

be our condition during the ensuring years, it
would be depressing. And it would not be
any exaggeration if | say that it is like old
goods with new label. Instead of saying old
wine, Because | am reluctant to use the
world wine.

Finance Bill does not coincide with the
objectives announced by hon. Finance Min-
ister in his Budget Speech, the demands of
various departments and the industrial and
trade polices announcementby Government.
The announcement made by hon. Finance
Minister says that a taxation committee is
likely to be formed under the Chairmanship
of Dr. Challiaha. This commitee will suggest
the ways of bringing about simiplification and
give recommendation regarding re-structur-
ing the whole system. | welcome this step.
But it should be ensured thatthe recommen-
dations will be submitted by the stipulated
dates. Besides, | would like to say that
modification of simplification about which
you talk of, is not reflected in the budget
speech of hon. Finance Minister and his
budgst proposals.

I am dismayed to note that such a feel-
ing is missing in this Finance Bill. The way
price rise his increased enormously in the
country, the way the purchasing power of the
rupee has gone down, is frightening for me
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as well as for every consumer. We expected
that Government will stick to Late Rajiv
Gandhi's promisethat after coming into power
he would roll back the prices with in hundred
days to the old level but the situation is
reversing. The way the production cost has
increased and the way there is price rise of
the consumer items, it quite horrible. I belive
that with the devaluation of rupee the pur-
chasing power has decreased by 28 per cent
and it all happened because of the collusion
between I.M.F. and the Government of India
and | also apprehend that there would be a
further devaluation of 20% next year when
we will be meeting here after Christmas,
there would be definitely... (Interruptions)

We may meet before Christmas, | have
no detailed information regarding that but |
would definitely say through you, that crores
of people of this country who work hard and
who follow the laws and observe the rules
and regulation to bring about economic
prosperity are being cheated. Our Govern-

ment is shrouding those facts, The devalu--

ation scheme has been accepted by the
administration also. Therefor, | would say
that we will be getting gift of devaluation in
January, 1992. There would be devaluation
of rupee by 48% during the regime of Shri
Narasimha Rao about whom | said during
my speech on Motion of Thanks on Presi-
dent's Address that | find glimpse of Lal
Bahadur Shastri in him. But he has been the
least successful because of his financial
policies. .Consequent upon it there will be
enormous pricerise and we can visualise it.
| would like to say the way rupee is being
devaluated and that the foreign currency is
being respected, that we are heading to-
wards total dependence on the foreign ex-
change. The purchasing powerofthe rupees
has been reduced to one paise as compared
to its price on 15th August,47. | am painedto
simply remind the days when during Morarii
Bhai;s regime export of gold was opened for
the benefit of goldsmiths, that time Shrimati
Indira Gandhi has said that the mangalsu-
tras of their daughters have been snatched
but now | say that the daughters won’t even
get the Mangal sutra for marriage when
there will be marriages in ensuring January
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and February. Thattime the price of gold will
be more than Rs 10,000 per Tola. Even now-
a-days, we get the same hints about the
price of Gold from the transactions of gold.

Secondly, | would say that Budgst is the
basis of allthe planning of the entire country.
In fact it is the Guiding force of the planning.
Urnemployment is increasing on an alarming
scale. | would not like to go into its reasons.
But this budget does not give any hope that
unemployment opportunities will be created
and people would get employment. There is
no such provision in this budget. | was ex-
pecting that Government would do some-
thing in this direction, as Rajiv Gandhi had
said in of his election meeting speeches that
employmentopportunities would be provided
when he would form the Government. t was
reported in the newspapers also. So we
were hopefulthat wher he would be in power
he would bring a new joy in the lives of the
unemployment youth. Mothers, who had
brought up their children with utmost care
after facing so many hardships were expect-
ing that their trying time, their hard days
would come to an end. Starvation would
cease to exist. | was expecting that this
Government would definitely provide unem-
ployment allowance to the unemployed but
neither any provision for providing jobs to the
unemployed people has been made nor
there is any provision under which employ-
ment opportunities would be created. | do
not tind any provision of employment aliow-
ance which would bring a new ray of hope to

the billions of unemployed people for whom

there is no future, who are having tough time
because of price.rise and have lost all hope.

Now, | would like to speak about ex-
ports about which tall claims are being made.
Our Prime Minister and the Finance Minister
go to the foreign countries with a begging
bowl in their hands. Our Government has
provided all the facilities for export and
announcements 1o this effect are frequently
made. Through you, Sir, | would inform the
hon. Minister for Finance that the bureauc-
racy is deceiving. It will literally drown the
system. | would repeat it again and so that
you may not forget my warning. Please don't
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misunderstand if, | have used flowery ex-
pression while initiating discussion on the
Finance Bill. | am trying to apprise you ano
warmyou of the cheating and conspiracy that
i brewing up in your depariment. Govern-
ment allows the exporters to import the
necessary material upto certain limit. Butthe
exporters to whom you grant the import
licence are involved in a racket of Rs. 20
crore in the sense that import license worth
Rs. 20 crores have deen pilfered and now
are being sold in blgck market. A Delhi
based firm gives a ring to a businessman of
Agra for a deal regarding selling import li-
cences. They assure him to provide these
licences. | can provide you the name, tele-
phone member and address of the firm, if
you wish, with full responsibility. | suspect a
pilferage to the tune to more than Rs. 20
crore in licences has taken places

Import licences worth Rs. 1.5 crores
were stolen from the office of the Joint Chief
Controller of Imports and Exports, Ministery
of Commearce in Kanpur. These licences are
misused and goods are being imported sur-
reptiously. Import licences worth Rs.4,58,300
which was granted to an Agra based ex-
porter was stolan. Since then, those people
have been knocking at the doors of the
officials of the C.C.l. and E, but nobody
listened to them. Then they inserted adver-
tisements in newspapers and with great dif-
ficulty, the officers took note of the case. A
kind hearted officer took pity on them and
some inquiries were made and it became
known that out of an import licence for Rs.
4,58,300, the thieves had imported goods
worth the entire amount permitted under the
licence except for Rs. 60,000.

The Kanpur-based importers have been
knocking at the doors of the Commerce
Ministry, but it is not prepared to register
even a complaint of theft. As a result of the
collusion between the staff of the Ministry
and that of the Post and Telegraph Depan-
ment licences are not reaching the import-
ors. The officials at the post offices too do not
entertain their complaint. They put forward
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their argument that they won't register a
complaint, unless and until a competent of-
ficial of the Ministry of Finance lodges a
complaint to the effect that they had issued
a licence to the importer and that the li-
cences has been stolen. These importers
are shabbily and rudely treated by the offi-
cials of the Ministery, so much so that they
are bluntly told that it is not their job to look
into such matters and are even asked to gat
out of the room. Therefore, | would like to
draw the attention of the hon. Minister to-
wards the nexus between the officials of his
Ministry and that of the Department of Post
and Telegraph. If necessary, | am prepared
to tumish the necessary evidence in this
regard. Similarly, a large number of Agra-
based importers are also atthe doorsteps of
the Ministry. They have fumished along and
exhaustive list, but no action is being taken
on that. The hon. Minister is requested to
issue duplicate licences, so as to provide
some relief to these importers, who are suf-
fering for no tautt of theirs.

Therefor, | would like to say that none of
the schemes, announced in the House, aimed
at providing relief and facilities to importers
and exporters are going to succeed, unless
and until bureaucratic redtapism is done
away with and rules and procedures are
simplified. This bureaucracy won't allow any
scheme to succeed.

Secondly, you have enthusiastically
talked of introducing 'Exim Scrips’ and
thereby providing relief to importers and
exporters. | studied your proposal, but unfor-
tunately did not come across any point on
which | could congratulate you. | am not
stingy so far as felicitating people is con-
cemed, but inthis case, | have to be, as | feel
that the Government is going to get cheated
once again. When import licence issued
from the Ministry doesn’t reach the importer,
what can one say about Exim Scrips which
are just like bearer cheques and any pick-
pocket can get away with it? At present, the
Government can at least catch hold of the
corrupt officials, as only two departments
viz. the Minister of Commerce and the post
and Telegraph Department are involved. If a
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serious effort is made, they can at least be
caught. But once this Exim scheme is intro-
duced, the pickpockets will. make away with
the bearer cheques, never to be found again
and profiteers, and the commission agents
who are hand involve with the officials of the
Commerce Ministry will have a field day,
Looting and cheating the importers. Thus,
the entire system will collapse and the Gov-
ernment will fail to achieve its desired objec-
tives. Therefor, it is essential that the name
of the importer is mentioned in the Exim
Scrip.

Mr. Speaker, Sir, | would also like to
mention here that the country’'s diamond
industry exported goods worth Rs. 1200
crores. butthe official in the Reserve Bank of
India are not paying any attention to this
industry. This industry employs lakhs of
workers, who dedicate their lives and even
get affected by infectious diseases like T.B..
They earn foreign exchange worth Rs. 1200
crores for their country, but the Government
rules and regulations are bound to wipe out
their very existence. | would like to caution
the Government that if it does not take this
matter seriously, then we will not only have
to beg for foreign currency, but also lose the
Rs. 1200 crore worth of foreign industry and
then automatically Thailand, which is our
main competitor in this field, will capture the
world market and consequently our diamond
industry will suffer.

Mr. Speaker, Sir, | believe that the hon.
Minister also agrees with me that certain
principles govern direct taxes. The Govern-
ment has constituted the Chelliah Commit-
tee to find out ways and means to simplify
the direct taxes. Sir, instead of the various
performs, formats etcthe Government should
prepare such a statement of each tax payer
that would contain comprehensive detailes
about the various taxes the person has to
pay, including income tax gift tax, wealth tax
etc, The rules should be simplified, to enable
even the layman to understand them. The
existing income tax Act is a boon for income
that officers and lawyers dealing with in-
come tax cases. lt is a different matter that |
00 am an advocate but | deal with only
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Criminal Cases, not income tax cases.
Despite that , | would say that the existing
laws are aboon to the lawyers. ltis afactand
not a joke that an L.R.S. officer commands
more dowry in the matrimonial Market than
an LA.S. officer and L.R.S. is considered
more lucrative service than L.A.S. The rea-
sons are very well knownto everyone and as
arepresentative of the people, | cannot say
more.

Mr. Speaker, Sir, the tax payers are
finding themselves at the loser’s end, as a
result of the increasing prices, inflation and
devaluation. At the time of devaluation, the
taxpayers expected the Governmentto bring
about some kind of balance, by raising the
limit of taxable income. We had demanded
that there should be no taxon annualincome
upto Rs. 48,000. The salaried class finds
itself in dire straits, at the moment. The
Govemment should not be under the im-
pression that all Government employees are
corrupt. | would ike to say here that most to
them are hone.t «nd their life has become
miserable along v ith that of shopkeepers,
and other professionals. As a result of de-
valuation, the purchasing power of the rupee
has gone down. Therefor, it won't be proper
tokeepthe incometax limitbelow Rs. 48.000.
or else, the Government should make an
announcement in the House to the effect
that despite the devaluation of rupee, the
Government is in possession of a magic

" wand would enable it to provide essential

commodities, at fair prices to all the people.
Unfortunately, the Government has no such
formula in hand. Even the system of Fair
Price Shops has flopped. People don't get
items of daily necessity from these shops. i
is possible to provide all items, at subsidised
rates. The Government made an announce-
ment in the House to the effect that it won't
seek income tax returns from the rural folk,
who toil day and night to eke out a livelihood
and deposit their saving in the bank, but
where do they have the money to deposit in
banks?

One is reminded of the days, when
people were dying of hunger in France and
large group was holding demonstrations
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outside the Emperor's places, raising slo-
gans. When the queen enquired the reason
fromthe Emperor, he told her thatthe people
are demanding bread upon this she retorted.
If they don't have bread, let them eat cake!
The Government has created a similar situ-
ation in our country as well. | would like to
tell the Government that the villagers do not
have money to deposit in banks. The.pro-
posed Amendment is not going to make any
difference.

I know that when my colleagues make
even a passing reference to Hindus, the
other side takes strong objection to it. One
can smell hatred and contempt for Hindus
form their unterances. We have a majority
Hindu population in the country. Allthe people
coming under the Hindus laws,except for
Muslims and Christians"have their own so-
cial system. Among the Muslims, if a hus-
band divorced his wife, the latter was left
without any means of livelihood. Therefore,
in the aftermatts of the Shahbano contro-
versy, the Government brought a Bill under
which the task of taking care of such women
was entrusted to the Wakf Board, which is
financed by the administration. However, in
a Hindu United family (H.U.F)., it is the
responsibility of the head of the family to look
after the orphans, widows, divorcees etc, in
the family, even at the expense of his per-
sonal comforts. Unfortunately, the hon.
Minister of the Finance has not been sensi-
tive enough to pay any attention towards the
problems faced by H.U.F. | would have
acknowledged the Hon. Ministers sensitivity
had you fixed the limit at Rs. 22,0000 per
annum, instead of the proposed Rs. 12.000.
Therefor, through this Amendment, | urge
the Government to make changes in the
provision for H.U.F. You have made a provi-
sion that if amember of H.U.F. is atax payer,
his limit would be 12,000/-. | want to submit
that if in any HUF, less than half of the
members are tax payers, even then you
should raise this limit upto 48,000/-. Taking
HUF as a unit, exemption should be given to
this limit of Rs. 12,000 is totally wrong and
unjustified. The social ethos, culture and
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traditions which are dear to us may be cared
for. This matter does not pertain to religion,
but to social system. Otherwise, Similar ar-
rangements will have also to be made for
lakhs of widows, elders and orphans of the
country, as you have brought forward for
Muslims. But this will not be feasible to the
administration to make arrangements for
them. The society is performing this job but
the Administration is unable to perform it.
Therefore, do not disturb the social fabric of
society. | appeal to you on bshalf of lakhs of
widows, orphans disabled and dependent
who are living under the shelter of Hindu
Undivided family. Butif the present system is
disturbed then the whole thing will get as-
trayed.

When you were speaking on the of
clause 28 (A) (a) | was attentively listening to
you. | was under the impression that proba-
bly you would have freed yourself from the
clutches of the bureaucracy. Your bureauc-
racy is prepared to extend facility to restau-
rant owners and guides, but is not prepared
to provide any facility to petty artisans, small
restaurant owners and showroom owners,
and the persons selling things on pavement
infront of hotels. Hotels hire small premises
to entertain foreigners. Foreigners are enter-
tained with sodawater and drinks, and shown
idols of Shiva, specimen of Taj Mahal and
Banars silk with Gardoji work. These pro-
spective buyers are told the history indetail
and persuaded to buy handicrafts of crafts-
men. But instead of extending the benefits to
them they have completely been deprived of
the reliefthrough this special provision. Those
who are engaged inforeign exchange, trade

‘with foreigners, and try to persuade the

foreigners to purchase Indian goods, attract
foreigners to visit tourist places i.e. Agra,
Delhi. Varanasi and Khajuraho in India, are
brought under the purview of tax trap and
you do not want to give benefits in foreign
exchange to them. With due regard, | would
like to state that this paradoxical policy is not
proper and you must rectffy it.

would like to say one more thing about Hindi
and English languages. | am not be well
versed in both the languages. The word
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accommodation in Hindi version of the Act
hasbeen defined as “Awasiya Sthal, Awasiya
Bhawan” but in English accomodation is
called accommodation. The people whobring
“accomodation hire shop inthat accommoda-
tion, are liable to be levied an expenditure
tax, while he is a tenant and he has nothing
to do with th hotel management. In the Hindi
version of the Bill the word accommodation
has been defined as 'Awasiys Bhawan' but
the accommodation hired is commercial and
not residential persons hiring accommoda-
tion set up showrooms for displaying goods
and also entertain foreigners with tea etc
and you have take all these people as the
hotel owners. | have given an amendmentin
- this regard. If the hon. Minister finds some
free moments and may have himself free
from the bureaucratic pressure,-then he is
advised to consult some dictionary and find
out the exact meaning of the words used in
this Bill. If I am right, you should accept it.
The Provision of 28 (A) (a) has been intro-
duced retrospectively with effect from 1
April, 1986. Thousands of cases have been
finalised and decided upon by the Income
TaxDepartment. Now you have complicated
the situation by bringing forth this Bill be-
cause all the decided cases willbe re-opened
andthe assessees would have to suffer alot.
It is therefore, requested that the Govern-
ment should save the shopkeepers and
craftsmen from harassement.

I would like to conclude my speech by
referring to the issue of nationalised banks.
Ithink if I do not raise this issue, | will not be
fulfilling my duty. Eight major banks of th
country - New Bank of India, Bark of India,
Punjab & Sind Bank and United Bank of
India, Vijaya Bank, Syndicate,Bank and
Bank of Maharashtra are running sick . Sick-
ness of banks is likely to jeopardise interests
of depositors. You please safeguard the

interests of the depositors. Banks are giving.

loans to Industrial house in violation of the
rules, thereby killing the interests of deposi-
tors. The Bombay branch of the United
Commercial Bank sanctionedthe loan of Rs.
30croresto aleading industrial house under
political pressure, against the recommenda-
tion of its Board. In conformity with the
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conventions of the House and | also regard
the same , | do not want deliberately to
mention the name of any person who is not
present in the House, but through you, |
would like to request the hon. Minister of
Finance to talk to me in this regard if he is at
all worry in this matter. | am prepared to
mention the name. This sort of wastage of
Bank money is not good. Twenty national-
ised banks have given loans to the tune of
Rs.62,308 crore. Out of this amount Rs.
33,000 core extended as loan is lying unre-
covered.

19.00 Hrs

More than Rs. 20,000 crore out of this
amount have been put into the written off
account by the nationalised banks and has
been shown as bad debts. In sick units, Rs.
8,000 crore extended as loans are lying
blocked. This total amount is 15 per cent of
the total loans. That's why I urge thatitis an
important issue. In the country the people
have deposited an amount of Rs. 1,91,000
crore in the Banks, but you are using the
Banks as aninstrumentto meet your political
ends, and nothing is being done to stream-
line the functioning of banks. Thus, the inter-
ests of the depositors are being jeopardized.
At the time of nationalisation of banks, Shri-

_mati Indira Gandhi had stated that the banks

, having no control of capitalists, will become
the instruments of welfare of poor. But the

‘poor are still suffering and their congestion

has not improved at all. The poor who are
unableto repay loans are sentto jail and their
property is being attached. On the other
hand the capitalists and influer..ial persons
who have taken loan do not repay their loans
and do not get any punishment because of
political patronage. Therefore , | urge upon
the Government that the banks may be al-
lowed to function independently and should
notbe used as political instruments for vested
interests.

| would like to say one more thing. The
hon. Minister has mentioned about the term
deposits and made a provision of deduction
of income tax at source. Due to this reason
the Banks are facing the problem of heavy
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exodus. In other words, the people are with-
drawing their deposits from the Banks in

large quantity.

The people are in a hurry to withdraw
their deposits from their ‘term deposits’ is
called “Savadhi Jama” in Hindi. The bank
officials are going from door to door and
persuading people not to do so by offering
them other incentives. Due to this tax provi-
sion, deposits to the extent of Rs. 2,000
crores have been withdrawn from banks.
The Government may retain this provision
for its pleasure but it would cause a heavy
loss to the banks. The hon. Minister of Fi-
nance should reconsider it, | do not agree
with him that a mere declaration by the
depositor that he is not an income tax payee
would serve the purpose. Because the bu-
reaucracy has become totally uncontrolled.
They do not pay any heed. There are other
ways to control them. On behalf of the tax
payers of the country, | have presented
certain hard and soft facts before the House.
| would like express their feelings in the
following lines:

“Mohabbat mein junoon ke asaar nazar ate
hein,

Hum ahein bharate hein, ve nazar palat lete
hein.”

Therefore, Mr. Speaker, Sir, through
you, | would like to submit that the hon.
Minister of Finance should not overlook the
interests of the people. He should listen to
the poor and understand their problems. it
he really wants to improve the economy of
the country, he will have to adopt a humane
and realistic attitude. | am confident that the
hon. Finance Minister would accept all the
suggestions and amendments | have pro-
posed and remove the irregularities and
redtapism so asto providerelisftothe people
of this country through his dynamic leader-
ship.

With these words, | conclude and thank
you for the opportunity you gave me to
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express my views.
[English]

SHRI MANMOHAN SINGH: With your
permission | would like to make one correc-
tion. There was a slip tongue with regard to
paragraph 25. | will repeat that.

| propose to extend the concessional
excise duty of 15 percant available to soaps
of value not exceeding Rs. 35,000 per metric
ton to soaps of value not exceeding Rs.
38,500 per metric ton.

[ Translation)

SHRI BHAGWAN SHANKAR RAWAT:
Mr. Speaker, Sir, so far as the exim scrip
cases are concerned, there would be no use
of giving concessions unless they bear the
name of the importer. Scandals will continue
to be there. Therefors, it is very essential to
make provision in this regard. Unlike the

‘bearer cheque, it should bear the name of

the individual so that it may not be misused,
only then it would be beneficial.

DR. DEVI PROSAD PAL(Culcutta-
North-West): Mr. Speaker, Sir, | support the
present Finance Bill which has been pre-
sented to this House. | have taken the view
not only within the floors of this house but
also in the different chambers where | have
to attend and address at such an important
Bill comes at a point of time when there is
little time for discussion and deliberation by
the Members of the House. A Finance Bill
has a great impact upon the economic con-
sequences of the country and if this Finance
Bill is passed through in such haste and
hurry then the Members of the House have
little time to delaberate on the matter. We
were told that the Legislature understands

‘the needs and requirements of its people.

But, is it the way how important provisions of
the Finance Bill are to be discussed only
within two hours? General discussion for
nine hours and Clause by Clause considera-
tion for nine Hours.

MR. SPEAKER: Not two hours. Mr. Pal,
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any | correctyou? We are discussing it for 12
hours.

SHRI DEVI PROSAD PAL: This is not
the way. The Finance Bill is ought to be
scrutinized by a properly appointed select
Committee. | will present before the Finance
Minister how there have been a some sort of
bureaucratic oversight over some of the
provisions of the Bill which renders it almost
completely anomalous. | support the basic
approach of the Bill. The Finance Bill and the
fiscal policy is not an end in itself. It is a
means to an end. It not only tries to augment
the resources of the exchequer but also to
the fiscal measures are employed in order
thatimbalances in the socio-economic sphere
are sought to be adjusted and corrected and
in this way we have to consider the impact of
the fiscal measures on the economy.

Now, the major objective in the Finance
Bill are to meet this challenge. As the Fi-
nance Minister himself has pointed out, there
have been a macro-economic mal-adjust-
ment in the last several months, with the
result that our balance of payments position
has been precarious. Our foreign exchange
reserves had dwindled aimost to a negligible
point. Along with this, we have the legacy of
the last 15 months before the present Gov-
ernment came into power, a Deficit Budget
which has surpassed all its previous rec-
ords. More than 11,000 crores was the defi-
cit in the earlier Government and with this
background the present Government has to
come and take the fiscal measures. The
price rise as a result of the loans which the
earlier Government have taken on two occa-
sions has surpassed the rate of inflation at
the one-digit and we have now reached a
two-digit inflation. With this background when
the Finance Minister has to present the Bill,
naturally he has to look into all these various
aspects and the major attempt of his was
that the trend which was so long taken that
the indirect taxes would exceed the return
from the direct taxes a trend that affect the
economy particularly the poor persons. The
present Bill tries to revers the trend. There-
fore the insistence is upon the direct taxes
much more than upon the indirecttaxes. The
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direct taxes, as the Finance Minister has
pointed out, will be generally realised from
those who have the greater capacity to pay.
Now for the purpose of raising taxes reve-
nues by resort to direct taxes, two important
objectives are to be followed. Firstly, those
who have the capacity to pay, their pockets
will be touched more and secondly there
should be a better tax compliance. In spite of
the devaluation, in spite of the balance of
payments position becoming precarious, |
mustthankthe Finance Ministerfor nottouch-
ing the pockets of the middle class people
more than what existed inthe preceding year
So, the rates of taxes for the middle-class
people remained unchanged. Infact, the rates
of individual assessees have remained
unaffected although there was a great fear
that because of the collapse, because of the
paucity of foreign exchange reserve and
also because of the balance of payments
position, the taxes might be revived at a
higher rate.

Corporate taxes have been increased
from forty percent to forty-five per cent for
public companies and from forty-five per
cent to fifty percent for closely-held compa-
nies. Direct taxes been much greater reve-
nue but, at the same time, the Finance can
be increased upto a point, butthe interest for
economicgrowth also cannot be lost sight of.
We must have objectives of balancing eco-
nomic growth with economic justice. He has
now reduced the rate of depreciation for the
plant and machinery which are used in the
business. We have been making represen-
tations against this measure and there would
have been a proper discussion, then possi-
bly the point might have been brought home
to the Finance Minister. The rate of deprecia-
tion even earlier was fifteen percent and for
tripple-shift working it was thirty percent.
That was considered to be areasonable rate
of depreciation. Even under the Companies
Act, the rate of depreciation of fifteen percent
and for double or triple-shift working it is
thirty percent. So, both under the fiscal law
and also under the company law, thirty per-
cent was considered to be a reasonable rate
of depreciation. Inthese modern days, when
the prices of plant and machinery are in-
creasing, and withthe modernisation of plant
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and machinery, unless the proper rate of
depreciation is allowed, it will be difficult for
the industry to grow on its own. | will request
the hon. Finance Minister to have a relook in
to the matter - the rate of depreciation has
been reduced to twenty-five percent, with no
allowance for double-shiftortriple-shift. Now
the highest rate of depreciation will be twenty-
five percent. We must not forget that the
provision for depreciation is one of the Po-
tant sources for the generation of internal
capital for the corporate sector. Unless the
corporate sector is forced to borrowings,
either from the public authorities or from the
Government or from other sources, the
company normally relies upon the provision
for depreciation as a source of internal capi-
tal. With this reduction in the rate of depre-
ciation, the generation of internal capital for
the companies will be seriously affected.
There have been widespread representa-
tions from the different Chambers, from dif-
ferent associations and | will request the
hon. Finance Minister to have a relook into
the matter. if the corporate sector has to
develop on its own, flow of generation of
internal capital has to be there.

We must not forget that the investment
allowance which was allowed so far has
been withdrawn.

Another important thing which 1 will
request the hon. Finance Minister to relook
into the matter is that from 1988-89, there
hasben achange in the policy ofthe Govern-
ment. Instead of allowing depreciation on
individual plant and machinery, now depre-
ciation is allowed on the entire block of
assets. It has been classified into four cate-
gories and plant and machinery on which
depreciation is allowed is taken as a block.
Now for the first time, there has been in the
present budget as provision that if each plant

and machinery does not work for more than-

six months, then fifty percent of the deprecia-
tion will be allowed. Now this measure willbe
completely setting at naught the entire
scheme which has been introduced by the
Finance Act of 1988-89,
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If you are allowing depreciation on the
entire block of assets and if you now allow it
only 50 percent of the rate on individual plant
and machinery, then again the corporate
sector has to maintain a record of each plant
and machinery. The whole idea of introduc-
ing depreciation on the entire block of asset
was to remove some of the difficulties and
complications so -in the maintenance of
separate accounts for individual plant and
machinery and to have a simpler procedure.
By this measure, the entire thing has been
set at nought.

1 do not know whether this suggestion,
which | am making, will also appeal to the
hon. Finance Minister. Otherwise it is no
good allowing depreciation on the block of
assets.

Coming to the Balance of Payments
position, | congratulate the hon. Finance
Minister for giving greater incentives for the
growth of export industry. Section 88-HHC
has been introduced earlier to give incen-
tives to the export industry. It has been
further liberalised by the present Finance
Bill. | would appeal to the hon. Finance
Minister to consider afresh;the scheme which
for the first time introduced a distention be-
tween the deduction of tax relief on the
exports of goods manufactured and trading
goods. Now trading goods have been de-
fined in Section 88-HHC as goods which are
not manufactured. Therefore, there is no
definition of manufacture. Processed mate-
rial will be non-manufactured goods. Proc-
essed goods are, for example, cashew nuts,
rice, minerals etc. These are not manufac-
tured goods. In allowing the deauction on
account of exports of these type of trading
goods, the export profit is to be determined
by reducing direct and over-head cost.

Please remember. We are not having
any cash incentive ahy more as a result of
the policy of the Government. We are not
having any incentive for exports and the
import entitlement receipts and duty are
withdrawn. The processed industry consti-
tutes more than 60 per cent of the exports to
the foreign countries. In the case of these
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trading goods, if the direct cost and indirect
cost is to be deducted, then there is hardly
any profit for the processed goods and they
will be benefitted practically at a very mar-
ginal level, although on the goods manufac-
tured tax deduction will be allowed on Pro-
portion of the export turnover divided by the
total turnover and the deduction is to be
ascertained on the basis of such proportion.
It is difficult to understand as to why that
formula is not adopted in the case of trading
goods. | will appeal to the hon. Finance
Minister to again consider the matter and
have a re-look into the position. In the case
of total turnover, many of these, for example
sales tax, excise duties and other things are
included, whereas in export turnover these
are not included. In the case of proportion,
unless like is compared with the like how can
you determinethe proportion? Therefore, for
the total turnover, many of the items which
are not going to the export turnover have to
be deducted. But what about the sales tax?
What about the excise duty and what about
the other items which do not go into the
export turnover?

| will appeal to the Finance Minister to
kindly look into the matter and if something
can be done, this will be encouraging the
export industry.

In the case of hotel industry, it is true
that, encouragement has been given to boost
up the hotel industry. If the hotelers take the
money from any tour conductors or the tour-
ists within the foreign exchange which has
been sent from abroad, then they will be

given the relief for deduction, under 580

HHD.

This relief was insisted upon by the
hotel industry long back. This has been
given effect to,but only from April 1992. I will
request the hon. Finance Minister to kindly
look into the matter and if possible, extent
the benefit not from April 1992 but from the
day when section 80HHD was introduced.
Now,’in the case of the hon. Finance Minis-

ter, he has tried to introduce the interest tax.

Regarding the tax to be deducted at source
only the term deposit is now to attract such
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deductions. But what about the different
kinds of other term deposits on which tax is .

-to be deducted at source? Except the bank -

interest, in respect of other institutions tax is
to be deducted at source regarding the inter-
estonterm deposits. There are lakhs of term
deposits which are made all overthe country
in banks. How the banker will be able to
deduct tax and keep records unless sepa-
rate accounts are maintained for each indi-
vidual depositor whether his interest ex-
ceeds Rs. 2500/- or not? So long, the inter-
est paid by the banker was exempted from
the deduction of tax at source. Regarding
deductions of tax on the commission, that
was also a new feature of the Finance Bill.

MR.SPEAKER:Please conclude.

DR. DEVI PR@SAD PAL: | would ap-
peal to you to give me a little more time
because there are many important clauses
in the Bill which require consideration and it
is the last opportunity which we get because
after that the Finance Bill will be passed.
[Interruptions]

I will point out that for the first time
interest tax has been introduced although it
was done away with much earlier. Interest
tax means the banker has to charge a higher
rate of interest now for paying this tax. Inter-
est tax rate is at 3 per cent and financial
institutions are to pay this interest tax. The
result will be, the rate of borrowing will be
much higher. | would appeal to the Finance
Ministerto consider it to see whether it willbe
advisable at this stage when the country
requires generation of capital to increase
and introduce forthe firsttime the interest tax
particularly for the banking and other finan-
cial institutions.

The Finance Minister has suggested
and has introduced measures for better tax
compliance. Power has been given to the
Commissioner to waive penalty or interest
under section 273A. When we are consider-
ing that the discretionary powers should be
reduced as far as possible, it is the industrial
policy of our present Government that we

‘are to unshackle the economy from the
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cobwebs of bureaucratic discretion and the
Finance Minister himself in his Budget speech
pointed out that too much bureaucratization
has been one of the major defects in the
fiscal administration. We are to consider
whether such wide diveration is desirable.
The hon. Finance Minister has suggested
that in the case of interest of mutual funds
received by off-shore funds, that will be tax at
the rate of 10 percent instead of 25 percent.
But under Section 115A the rate of tax has
been retained at 25 percent. This is nothing
but a bureaucratic oversight. If you have
introduced a lower rate of 10% it in section
115 (ab), then you should delete that 25 %
tax under Section 115A.. Otherwise which
rate of tax will be applicable?

It has been the policy of the Govern-
ment and | welcome the policy that at the
time when the tax is deducted at source it will
be either at the prevailing rate under the
Finance Act or in any other law. Under many
double taxation agreements, tax rate has
ben reduced, but whenthe tax is deducted at
source, this is not taken account of. But it
should betaken note of. Otherwise the entire
scheme of Section 2(37A) will be rendered
nugatory. Similarly, when the interest is paid

on tax refundable to an assessee, the rate is .

only 12 percent, but when the tax is payable
by an assesses, he has to pay interest at the
rate of 24 percent. Such anomalies require
immediate attention.

If the Finance Minister would be kind
enough to give me time, | will point out that
the such anomalies has rendered many of
the clauses open to criticism.

Now, | may point out the rules for the
valuation of unquoted shares of the invest-
ment companies. This very measure which
is now sought to be introduced was sug-
gested in 1981 regarding valuation of the
shares of investment companies according
to their break up value by reference to Mar-
ket value of assests.

This was introduced in 1981. Objec-
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tions were raised specially because this will
create difficulties in the administration, and it
was dropped.

In 1986 again the very same Bill was
introduced by the then Finance Minister Shri
Vishwanath Pratap Singh. Then objections
were raised from different sources and itwas
found difficult to comply with and administer
and hence this was also dropped. Present
rulesregarding the valuation of the unquoted
shares of companies. The same thing has
now been repeated again inthe amendment
which is sought to be introduced in the valu-
ation of the unquoted shares of the invest-
ment company.

These will bristle with difficulties if you
try to value the shares by referring to the
market value of lands and buildings and
other assets. It will be impossible to come a
proper to valuation by this yardstick.

Another important thing | want to point
out to the hon. Finance Minister is regarding
medical expenses. Under Section 17 of the
Income-tax Act, you are allowed by the reim-
bursement of medical expenses. Earlier, if
the hospital is not a Government hospital,
then Rs. 10,000 was to be allowed as deduc-
tion for medical expenditure on the em-
ployee or his family. This was introduced by
anotification on 6th June, 1991. On 24th July
when that Budget was presented, that was
done away with. Now only Rs. 5,000 will be
allowed for medical expenditure on the
employee and another Rs. 5.000 on the
family of the employee.

Whenthe Notification was issued on 6th
June, 1991 why was there the necessity for
again doing away with that on 24th July,
19917 .

i will appeal to the Finance Minister
because many of the middle-class employ-
ees will be affected by that.

Another important point regarding
medical expenses is when, for example, an
employee has treatment for difficult surger-
ies like open heart surgery or transplanta-
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tion, of kidney or cancer, if it is not in a
Government hospital which does not pro-
vide for these amenities, then full expendi-
ture is not to be allowed on these difficult
operations and if the employer gives money,
why should it not be exempted from being
taxed? lf a Government employee incurs the
expenses, it is allowed. When an employer
incurs these expenses for an employee of
open heart surgery or for transplantation of
the kidney or for cancer, the expenditure
should be allowed and there should not be
this sort of distinction.

| would appeal to the Finance Minister
kindly to look into the matter and, if neces-
sary, introduce an amendment in Section
17.

As | pointed out, on the whole, the
budgetary policy, and the Finance Bill, aims
at certain objectives which Ifully support and

| congratulate and thank the hon. Finance:

minister for having a difficult task particularly
in the case of these balance of payments
position being so precarious and in the case
of the price inflation being staggeringly high.
In spite of that, in the bill that is presented,
the taxation has been put within reasonable
limits.

The fiscal measures which have been
introduced, the objectives which have béen
outlined, are very laudable. | am sure, the
hon. Finance Minister will kindly look into the
implementation part of these proposal. He
has made many amendments. | am not
discussing aboutthem because the sugges-
tions which | have given through the various
chambers. | am glad and | must thank the
Finance Ministerthat he has been pleasedto
accept some of these suggestions. But |
would also, again request him to look into
some of the otheritems which | have brought
1o his attention.

With these words, | support the present
Finance Bill. | hope the members of the
House will support the Bill as it has been
presented after due amendments.

BHADRA 20, 1913 (SAKA)

Bill, 1991 710
[Translation)

SHRI MANJAY LAL (Samastipur): Mr.
Speaker, Sir, | rise to oppose this Bill. | want
to oppose it because it has been prepared
with the objective of safeguarding the inter-
ests of capitalists and fulfilling the needs of
international finance institutions.

Mr. Speaker, Sir, the wisdom and char-
acter of a Government can be judged on the
basis of two things - First the nodalities
followed to increase revenue and second
ability to control price rise. Mr.Speaker, Sir,
It is not a criterion of a socialistic state: It is
not acriterion of bill of a welfare of state also.

Mr. Speaker, Sir, as soon as the present
Government came to power, they made an
assurance to check the price rise immedi-
ately. But as per the figures provided on the
floor of the House, the prices of essential
commodities increased by about 3.1 percent
from July 20 to Aug. 10; and about 13.5
percent in a year. Hence, they have failed to
fulfil their promises of stablising the prices
within 20 days of presenting the Budget.
Therefore, | oppose the Bill.

Mr. Speaker, Sir, when we got inde-
pendence on Aug. 15, 1947, we had depos-
its of hundreds of crore of rupees in pound
sterling in England and today after 44 years
of independence of situation has deterio-
rated to the extent that though we are free
from servility of bullets but economically we

.are no less than slaves. We have a debt

about Rs. 4,50,000 crores, out of which Rs.
1,70,000 crores constitute external debt. By
the and of this year, this amount will touch
about two lakh crores of rupees figure.
Besides, we are going to take loan of about
Rs. 10,000 crore from the |.M.F. We also
nropose to import arms of about Rs. 6,000
crores. In this manner, we are getting ruined
day by day. The gap between the rich and
the poor has been widening continuously.

In 1947, when we got independence,
the total population of the country was 34
crores and we did not have food-grains to
cater to the needs of our people. We had to
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import foodgrains. Today, the population
has increased to about 85 crores. Gandhiji
used to say that the farmers are the back-
bone of the country. Farmers worked hard
and increased the foodgrains production.
The result is that we have become self-
reliant to meet the needs of 85 crore people.
it has been possible only due to the hard
work put up by the farmers. They worked day
and night. The present Government pro-
poses to put a burden on them. Earliest the
subsidy on fertilizers had increased their
interest in cultivation but by withdrawing the
same provision the Government has dis-
heartened them. The Government has with-

drawn the provision justto create ariftamong’

the marginal, medium and big farmers. This
action on the part of the Government would
do nothing more than encouraging black
marketing. Farmers will not at all be bene-
fited.

If we evaluate the provisions made in
regard to irrigation this year, we find that
even after 44 years of independence, we
have managed to provide irrigation facilities
just to 40 percent of the total land. On the
other hand wasteful expenditure is going up
by leaps and bounds. In the budget, tax
burdenoncommon man hasbeen increased.
The rate of taxation has been increased on
Bidi and not on those who take whisky. |
consider the Finance Bill that has been pre-
sented in House as anti-people.

Mr. Speaker, Sir, the industrial policy
was also placed before the House alongwith
the general Budgst the same day. It clearly
indicates that the Government proposes to
give adequate concessions to set up multi-
national companies in the country in order to
bring foreign capital to the country but that
policy will prove disastrous for the country.
40 percent of the total export constitutes the
products manufactured by the small scale
industries. If the Government allows multi-
national companies, the small scale indus-
tries will be ruined. And in this way, it will not
be possible for us to increase our export.
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While leading the freedom struggle,
Gandhiji had three things before him-viz.
swaraj, self-reliance and setting up of small
scale industries. But after 44 years, of inde-
pendence, the small scale industries are one
the verge of extinction. Atthe same time, our
foreign exchange reserve is also decreas-

ing.

Mr. Speaker Sir, | would like to give you
some figures as to what has been our posi-
tion of foreign trade from 1980 -81 till date.

In the year 1980-81, our export was of
Rs. 6,711 crores, whereas our import was of
Rs. 12,549 crores. It means there was deficit
of Rs. 5838 crores. !n the year 1981-82, our
export was of Rs. 7806 crores where as our
import was Rs. 13,608 crores. As such there
was a deficit of Rs. 5802 crores. In the year
1982-83, our export was of Rs. 8803 crores,
whereas the import wasof Rs. 14,293 crores.
So, there was a deficit of Rs. 5,490 crores. In
the year 1983-84, the export was of Rs. 9771
crores and the import was of Rs. 15831
crores. The deficit was of Rs. 6060 crores. In
1984-85, the exportwas of Rs. 11,744 crores,
whereas the import wasof Rs. 11,744 crores,
whereastheimportwasofRs. 17,134 crores.

‘So the deficit was of Rs 5,390 crores. In

1985-86, the export was of Rs. 10,885 crores
whereasthe import was of Rs. 19,695 crores.
The deficit was of Rs. 8,763 crores.

MR. SPEAKER: Manjay Lal Ji, there is
no need of these figures please go ahead.

SHRI MANJAY LAL:Mr Speaker, Sir, |
would like to give the figures of the last year.
In the year 1990-91, the export was of Rs.
32,527 crores and the import was of Rs.
43,171 crores. The deficit was of Rs. 10,644
crores. The total defect in last 10 years was
of Rs. 77,949 crores.

Mr. Speaker, Sir, | would like to submit
that today farmers are not getting remunera-
tive prices for their produce. People pur-
chase their produce at cheap rates and after
processing they sell the same at high rates.
Processing cannot be done in small indus-
tries. We sell maize at Rs. 2 per kilo, but we
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have to buy it at Rs. 60 to Rs. 70 per kilo,
when it is processed into cornflex in the
Mohan Meakins. Similarly, potato is sold at
Rs. 3 per kilo, but the rate of potato chips in
the market is Rs. 60 to Rs. 70 per kilo. The
rich are gifting richer and the poor are be-
coming poorer and the gap between the rich
and the poor are getting wider. Now foreign
investors will come who will make the situ-
ation worse.

Mr. Speakaer, Sir, | would like to submit
that we aped other large countries like the
U.S.A. and Russia for preparing plans, but
we didn’t use our intelligence, which failed
the entire plan. There is a basic difference
between America, Russia and our country.
There, the total land area is more as com-
pared to their population, but in our country,
the population is more than the total land
area. Therefore, we should not ape others.
This is the reason why the gap is getting
wider between the rich and the poor and the
rich are getting richer and the poor are be-
coming poorer.

Mr. Speaker, Sir, | would like to give the
details of assets of some industrialists of this
country. In 1961, the total assets of the Birla
Group of industries were Rs. 153 crores
which increased to Rs. 6,974 crores in 1989.
The assets of Reliance Group was Rs. 278
crores in 1981 which has increased to Rs.
324 crores in 1989. The Tata group of indus-
tries had an asset of Rs. 116 crores in 1951
which has increased to Rs. 6621 crore in
1989. That is why, | am opposing this Bill, as
it will particularly increase the regional dis-
parity. In Bihar, this disparity has increased
alot. 10 percent of the total population of this
country lives in Bihar and from First Five
Year Plan to Seventh Five Year Plan, the
allocations made by the Centre to the State
has been only of the order of 2 1/2 percent to
4 per cent only. It has never been more than
4172 per cent. This is increasing the regional
imbalance. The Government has said that it
would work for the removal of regional imbal-
ance, but no such provision has been made
in this Bill. Besides, there was also a pro-
posal to increase the pension of the free-
dom-fighters, but no such provision has been
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made in this Bill. Therefore, | find this Bill
anti-democratic and pro-capitalists. That is
why, | oppose it.

SHRIK. MURALEE DHARAN (Calicut):
Mr. Speaker Sir, thank you very much for
gibing me a chance to participate in this Bill.
I rise to support the Finance Bill. Our country
is facing a very criticalfinancial situation. But
in this situation also our hon. Finance Minis-
ter presented a good budget. | agree that’
some proposal are not good, especially the
tax imposed on the petroleum products and
cooking gas. The increase.in tax on cooking
gas, | am sorry to say, is an unpardonable
crime committed to our housewives. My
request to the Finance Minister is to reduce
that rate.

In case of Petroleum products, every-
oneisthinkingthat petrolis being used by big
people. Thatis not correct. Inthe case of taxi
and autorikshaws, they are used by com-
mon people. So, if their rates are increased,
that will definitly affect the common people.
If a common man wants to go to hospital,
definitely they want to take a taxi. But now
the taxi rates are very high. Therefore, my
request is that the rates of petroleum prod-
ucts should be reduced.

| am coming from a small State of Ker-
ala. In Kerala the coffee industry area is in
my constituency, thatis in Vynaddistrict. The
coffee growers are facing so many problems
in the State of Kerala. Hthey sel! their coffee
through open market, they will get Rs. 30 per
kilo.

But now they are in the stringent hands
of the Coffee Board. The Coffee Board is
giving them only Rs. 13 per kilo. In 1989 the
coffee growers got Rs. 23 from the Coffee
Board; but now they are getting only Rs. 13.

Pepper industry in Keralais facing great
difficulty. A kind of disease of affecting the
pepper industry. The point is that pepper
production is very low. The Kerala Govern-
ment wanted support price to coffee and
pepper. My request is to provide support
price to coffee and pepper.
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There is a proposal before the Central
Government to start a new Rating Training
Establishment in Calicut which belongs to
my constituency. That proposal is now pend-
ing because of lack of funds. My request is
to allow sufficient funds to start the Rating
Training Establishment in Calicut.

A common thing that is affecting agricul-
turists in rural areas - as the hon. Minister
knows - is that they are not getting sufficient
loans from the banks.

Actually the bank managers in the local
area are the masters ctthatvillage. They arer
raising so many objections and the poor
agriculturists are not getting loan from the
banks. [ think, the Minister knows these facts
and he will do justice to th- ~cnpe-nle.

Before conciuding my speech, lwantto
say one important point. One of our friend is
telling about the present situation. They are
blaming the Congress rule. They are telling
that for forty years, the Congress ruled this
country but our country’s situation is not

good.

1 am inviting the attention of that friend:
who are the non-Congress Prime Ministers
in India? Is he ShriMorarji Desai, ShriCharan
Singh, Shri Chandra Shekhar or Shri
V.P.Singh? Shri Morarji Desai left the Con-
gress in 1969. Shri Charan Singh left the
Congress in 1967. Shri Chandra Shekhar
leftitin 1974. Shri V.P. Singh left our party in
1987. So, if you are blaming Congress, these
four persons were in Congress. At that time,
you opposed them. But they left the Con-
gress. And you are supporting. When Shri
V.P.Singh presented the financial budget in
1985 and 1986, you opposed that budget.
You told that he is a capitalist; he is support-
ing America. You made that type of allega-
tions. But when he resigned from our party
and joined the Janata Dal, at that time, you
supported him. So, it happened in Mr. Mor-
arji Desai's case also. This type of allega-
tions are not good for a good democracy.
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Bill, 1991 716

The main thing is you cannot oppose
some of the politics or if Congress committed
any mistake, you can correct them. But you
do oppose blindly. If Shri V.P. Singh is in
Congress, then his administrationis notgood.
When he left our party, then he is every nice

chap.

SHRI GEORGE FERNANDES (Muzaf-
farpur): He left it on Bofors.

SHRI K. MURALEE DHARAN: Sir, you
are every senior Member. | am a junior
Member. Please allow me to speak. This

type of thing is happening now.

Sir, atrocities against women, of course,
happened in all the State. But if it happend
in Andhra Pradesh, Karnataka to Kerala,
that is an atrocity. But if it happend in West
Bengal, Uttar Pradesh or somewhere else,
that is only a lovely affair. That type of
comment is not good for a healthy demo-
cratic situation. So, my request is that all
parties should join together ans save the
integrity and sovereignty of the nation.

So, again | take this opportunity to
congratulate our Finance Minister who pre-
sented a good budget in the financial crisis
situation also. | am wholeheartedly support-
ing this budget.

[ Translation]

SHR!I GIRDHAR!I LAL BHARGAVA
(Jaipur): Mr. Speakaer, Sir, 1 oppose this Bill.
After mortgaging the gold of our country
three times, and devaluing the rupee twice,
this black Bill was prepared atthe instance of
the IMF and it is anti-people and anti-poor.
This Bill will increase inflation and the gap
between the rich and the poor will also widen.
Sir, it will not be wrong if | say that several
provisions of this Bill are going to put a direct
burden on the poor.

The hon. Minister of Finance has brought
forward many amendments here. It is dis-
tressing that he could not fulfil his promise of
containing the prizas. The hon. Finance
Minister has himse : safe that the prices can
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not be reduced within 100 days. By saying
this, he has backed out from promises made
in the manifesto of the Congress Party. |
would like to know what sin the poor State
Government employees and other people
have committed that the income-tax exemp-
tion limit has been limited to Rs. 22000 only.
Is it a permanent arrangement? When the
Finance Minister was making all those good
announcements, we had expected that he
will also announce the increase in the ex-
emption limit in consonance with their mani-
festo. You are the Finance Minister who had
worked behind the curtain till now. You had
prepared all the Bills and had run the Con-
gress Party. Your name "Manmohan Singh”
signifies that you are a lovely person. | hope
that you will fulfil the hopes of the Govern-
ment employees who are looking to you with
hopes that they have got a good Finance
Minister now and they get the much needed
relief. | would like to submit that there has
been as steep rise in prices and everybody
has come within the purview of the exemp-
tion limit of Rs. 22,000. Even a poor vendor
has come under the limit. When everyone
has come under the taxable limit, the Gov-
ernment should at least review the limit. You
stillhave time. You have entire day tomorrow
and you make the announcement in the
evening. You should give it a deep thought
tonight and you will be applaused if you
accept my demand of raising the income tax
exemption limit to Rs. 48,000. Otherwise,
the time is every powerful. We have also
come here by winning the elections and how.
We had thought that we will remain as
Members of Parliament for five years, but
hadtogo after 11 months and now again we
have won the elections with great difficulty.
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Nothing can be said about tomorrow. Every-
day, we feel that today we are here, but
tomorrow we may be out of power and have
to go to the masses. Therefore, whoever
does the work is applauded. | hope you will
raise the limit upto Rs.48,000.

Apart from this, | have to make yet
another submission. At present, the stan-
dard deduction is one-third of the basic sal-
ary and the limit should be increased to
Rs.20.000. This is a common issue of the
employees. In view of the price-rise, if you
take steps in this regard, people will praise
you. | request you to announce the increase
in income-tax exemption limit to Rs.48,000
and standard-deduction limit to Rs.20,000 in
your concluding speech on this Bill tomor-
row.

MR. SPEAKER: Mr. Bhargava, you may
continue tomorrow. | would like to make a
special mention before | adjourn the House.

There are hon. Members sitting in the
House who did not Speak. They knew that
they were not likely to be called upon to
speak. But they have assured courtesy to
the House and cooperated. They deserve
our appreciation and congratulations.

Now, the House stands adjourned to
meet again on the 12th September, 1991 at
11 AM.

20.00 hrs.
The Lok Sabha then Adjourned Till Eleven

of the Clock on Thursday September
12,1991/Bhadra 21,1913 (Saka).

Printed at : S. Narayan & Sons, Delhi - 110006.





